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LEGISLATIVE ASSEMBLY. 

Tuesday, 27th March, 1923. 

The Assembly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President Wall in the Chair. 

QUESTIONS AND ANSWERS. 

RESTORATION OF GRANTS. 

641. .)[r. E. o. ]l'eogy: Will Government be pleased to refer to my 
starred questions No. 40, dated the 6th September, 1922, and-No. 76 of 
the 16th January, ·1923, and to state the result of their examinatiton of 
the extent of the authority of the Governor General in Council to instruct 
a Governor in regard to the elercise of his statutory powers for the restor-
ation of grants rejected by tbe Local Legislative Council? 

The Honourable Sir Malcolm Halley: The examination of the question 
referred to by my predecessor is still proceeding. 

)[r. E. o. lIeogy: When did the process of examination begin and 
when is it likely to end? 

The Honourable Sir Kalcolm Hailey: It ~  Sir, about the timE' 
that my predecessor made the statement; it will end, Sir, as soon as we 
have full time to give to a question so important. As the "House will realise 
it is really quite impossible for us to take up questions of first class 
importance like this dunng the sittings of the Assembly. 

)[r. E. o .• eogy: Do I take it that the Government of India did not 
go into this question before they actually issued instructions to the-
Governor of Bengal to restore certain grants which were refused by thE> 

. local Council? 
The Honourable Sir Jlalcolm Halley: I can only say now that the question 

is one which needs further consideration. 

CAPITAL EXPENDITURE ON RAILWAYS. 

642 .• )[r. E. o. ]l'eollY: (a) With reference to the provision for 
capital expenditure for the Railways in 1923-24, will Government be pleased 
to state whether the Central Railway Advisory Council was consulted in 
regard to the different items of the expenditure proposals? 

(b) What control, if any, ;'1 exercised by the Finance Department over 
proposals for. capital expenditure on Railways? 

Mr. O. D. M. Hindley: (a) The reply is in the negative. 
(b) The Finance Department fix the total allotment to be made for 

capital expenditure on railways in· each year, subject to the ~  of th(' 
Secretary of Statp and the vote of the l:'egislative Assembly, but do Dot 

( ~ ) A 
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interfere in the distribution of the grant among the railways or as to the 
precise objects of expenditure on which the grant is spent. Their business, 
however, is to see that the total allotment is not exceeded without a 
supplementary vote, and also to scrutinise such projects as require the sanc-
tion of the Secrtary of State, before that sanction is applied ~  

GRANT FOR RAILWAY QUARTERS. 

643. ·Mr. K. O. Heogy: ta) With reference to the proVIsion of 
Rs. 1 crore, 75 lakhs and odd made in the Railway Budget for 1923-24, for 
additional quarters for staff, will Government be pleased to state how 
much of the amount is likely to be spent for construction of quarters for 
European and Anglo-Indian employees, and how much for Indian em-
ployees. in the different railways? 

(b) How much of the said amount is to be devoted towards construc-
tion of quarters for employees drawing a monthly salary of Rs. 50 and 
below? 

(c) What will be the total approximate annual recovery in the shape of 
rent from the staff occupying these quarters; and what is estimated to 
be the rate of net annual return on the capital spent in the construction 
of these quarters after maki:::Jg allowance for depreciation and repairs? 

Mr. C. D. M. Hindley (a), (b) and (c). The information asked for is 
not available. 

Mr. K. C. Neogy: Do I take it that these details are never examined 
before provisions are maq.e in the budget for such expenditure? 

Mr. C. D. M. Hindley: The Honourable Member is DOt correct in making 
that assumption, "r; they are examined, but they are not examined on 
the basis which this question indicates. 

Mr. K. C. Neogy: With reference to sub-clause (c), is it a fact that no 
return is actually expected on the capital invested in the building of these 
~  ? 

Mr. C. D .. M. Hindley: No, Sir; it is not a fact. 

DISMISSAL OF RAILWAY EMPLOYEES. 

644. ·Mr. r. C. Neogy: (a) Will Government be pleased to make a 
statement showing, Railway by Railway, the number of European and 
Anglo-Indian employees ~ services have been dispensed with as a 
~ l  of the •. economy campaign ,. during the current year, referred to 
1D paragraph 17 of th.e Explanatory Memorandum on the Railway Budget 
for 1923-24? What IS the total annual saving effected thereby in each 
railway? 

(bj .Will Government be l ~  to make a similar statement in respect 
<>f Indian employees whose services have been so dispensed with? 

Mr. O. D. M. Hindley: The information in the detail asked for is not 
av.ailable. It on.n be collected only by special compilations by the different 
railways and the Government are reluctant to put Railway Administrations 
to this trouble. 
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ISSUE OF RAILWAY PASSES: 

645. *lIr. X. C. Heogy: (a) With reference to the answer to starred 
-question No. 446 (a) of the 5th March, 1923, to the effect that officers 
of the Railway Board are graded free passes over all railways in India 
subject to a limit of two passes per annum, will Government be pleased 
to state if it is a fact that the total number of passes issued to Railway 
Board's staff and staff of Accountant General, Railways, during the year 
1922, was 277 for the !<'irst Class and 626 for the Second Class? 

(b) What is the total numbez of officers of the Railway Board and the 
Accountant General, Railway,::, who are entitled to travel first and second 
class, ~ l  

(c) Will Government be pleased to state why no money account is 
maintained of the passes and P. T. Os. issued to the said staff? 

Mr. C. D. M. Hindley: (a) The rule in this connection is that one set 
of passes over State and Company-managed railways taken separately or 
combined and one set over State-managed railways only are allowed under 
an arrangement with the various railway administrations similar to that 
which exists between the administrations th.emselves by mutual agree-
ment. A ·set of passes means passes to cover the return journey of the 
tlmployee and his family and the family is allowed to travel separately. It 
is regretted that the expression used in the reply referred to was open to 
misinterpretation but it is the expression generally used in this connection. 
The numbers are as stated by the Honourable Member but I should 
tlxplain that the rule referred to above does not apply to Gazetted Officers. 

(b) 27 and 112. 
(c) Governm0.nt do not consider that any object would be served iT' 

expending the time and labour involved in compiling satlh· aD account. 

VOTABLE ITEMS IN RAILWAY BUDGET. 

646. *)[. K. Reddi Garu: Will the Government be pleased to state whe-
ther it is the practice to place ali new votable items of the Hailway budget-
capital as well as the revenue-before the Standing Finance Committee? 
If not, wby not? 

The Honourable Sir BasU BlackeU: I woul"d invite the attention of 
the Honourable Member to the statement made by the Honourable Sir 
Malcolm Hailey in this House on the 15th March, 19"22, when a similar 
guest,iOI. was raised in the course of the discussion on the Demand for 
;railways. As Sir Malcolm. Hailey then pointed out, it is not possible to 
place all proposals for railway expenditure before the Standing Finance 
Committee. For instance, a large proportion of the expenditure on rail-
ways falls under the head of working expenses. and expenditure of that 
kind cannot be controlled by budg-et or the ordinary provisions relatin(7 
to expenditure control. An undertaking- was given, however, that all ~ 
tions of expenditure relating to establishment would },e laid before the 
Standing Finance Committee, and effect has been given during the year 
to that undertaking except in ca\es of lesser importRnce which can be dis-
y:.osed of bv the Railway Department, under the ordinary ~  delegated 
to them, Without reference to the Finance Department. 

.&2 
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RAILWAY EXPENDITURB ON EDUCATION. 

647. ·1Ir. E. G. Bagde: Will the Government be pleased to state: 
(I) Whether it is a fact that the E. I., A. B., G. 1. P., B., B. and 

C.!., M. & S. M., S. 1., B. & N. W., R. & K, N. W., 
O. & R. and K B. Railways spent in 1921-22 the sum of 
Rs. 6,21,331 or thereabouts for helping education of the 
children of their European and Anglo-Indian employees and 
the sum of Rs. 2b,446 or thereabouts for helping the children 
of their Indian employees? 

(il) The total number 01 the Europeans and Anglo-Indians ~  also 
the Indians employed by the said railways? 

1Ir. C. D. II. Hindley: (I) The reply is in the affirmative. 
(ii) The information will be found in Appendix 23, Volume II, of tha 

Indian Railway Administration Report for 1921-22. 

RAILWAY HILL SCHOOLS. 

648. ·1Ir. E. G. Bagde: Will the Government be pleased to state: 
(i) Whether it is a fact that schools are maintained in the hill. 

by some of these railways for the special benefit of the 
children of their European and Anglo-Indian employees? 

(ii) And if so, what is the total capital expenditure incurred for 
such institutiona up to now; and further what are the annual 
recurring charges borne by the railways in this behalf; and 

(iii) Under what head in the Railway Accounts are the aboTe 
different items oi expenditure shown? 

Mr. O. D. JI . .J[indley: (I) There is one such Boarding School main-
tained in the hills, namely, the East Indian Railway Oak Grove School, 
Mussoorie. 

(ii) At the end of 1921 the construction account of the School stood: 
at Rs. 8,07,000. The total recurring expenditure for that year wa. 
Rs. 2,85,250 met as follows: 

By fees 
By interest on the endowment fnnd . 
By grant in &"d from the United Provinces GoYernment 

Rs. 
1,36,888 

7,000 
28,000 

By contn"butions from the v&riOUI r&ilw&ys whose employees' 
children &ttend the school . . . . • • 1,18,862 

(iii) The money charged to the construction account has been contri-
huted from time to time from the East Indian Railway Fine Fund, the 
East Indian Railway and North-Western Railway, Capital and Revenue, 
and from other miscellaneous sources. The property is vested in the 
Secretary of State. The portion of recurring chargee met by Railway is 
brought to account as part of the working expenses of the railway concerned 
in the Revenue Account, Abstract "G" Special and Miscellaneous 
Expenditure. 

EXPENDITURB ON COUPE COMPOSITES. 
~ c 

549. ~ Bahadur G. O. Nag:. Are there any ~ l  for increasing 
any expendIture on Coupe composItes on any other radways during the 
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)ear ~  Why is ~  ~  B. R ~  going t:o . provide coupe com-
posites on its lines? DId t.bls suggestIOn for proViding such a class of 
carriages come from the tea planters of Assam? 

:Hr. C. D. II. Hindley: Government have no exact information as to 
the extent to which the various railway administrations are providing coupe 
accommodation in the ensuing year but presume that the particular case 
referred to is an indication that the Assam.Bengal Railway is acting on 
a suggestion made by the Rllilway Board that some compartments should 
be provided which can be reserved for passengers who desire to travel with 
their families particularly in the .lower classes of accommodation. The 
Buggestion did not come from the tea planters in Assam. 

Sir Deva Prasad Sarvadhlkary: May I ask a supplementary question, 
Sir? Has there not been a suggestion made to the Railway Board that 
these coupes, particularly in the lower classes, should be extended as far . 
as possible, for the benefit of those who use these classes when travelling 
with their families? 

Mr. O. D. II. Hindley: Yes, Sir. That suggestion was made to 
the Railway Board, they have acted upon it and have made a strong 
suggestion to that effect to the Railways. This action of the Assam-
Bengal Railway is in consonance with the coUrse which was then 
suggested. 

EXPENDITURE ON B.-N. RAn.WAY STOCK. 

650. ·Rai Bahadur G. O. Hag: fa) Is it a fact that on the B. N. 
Railway the proportion of thIrd class passengers to total passengers per 
train during 1920-21 was 94 per cent. and that of first class was 1 and 
of second class 3? . 

(b) Is it true that while this railway proposes an expenditure of 
Rs. 2,93,000 on pure third clalls carriages, while a sum of Rs. 87,000 is pro-
vided by it for expenditure on touring saloons? For whose benefit are the 
touring saloons being provided? 

Mr. O. D. II. Hindley: (a) The percentages given by the Honourable 
Member may be accepted as approximately correct. 

(b) The provision for coaches for third class only is Rs. 11'73 lills and 
that for touring saloons is Rs. 0'87 lakhs. These touring saloons or tourist 
ears are required for public traffic. 

ELECTRIFICATION AT LUMDINO. 

651. ·Rai Bahadur G. 0; Hag: Is it true that there is a proposal for 
electrification at Lumding (A. B. Railway) at a cost of about Rs. 21 lakhs? 

1Ir. O. D. JI. Hindley: The reply is in the affirmative. 

ELECTRIFICATION OF COACHING STOCK OF A.-B. RAILWAY. 

. 652. ·Rai. Bahadur G. O. Hag: Is .there .a proposal also for electrifica-
t:on of coachmg stock of the A. B. Railway at a cost of 2 lills? -

. Mr. O. D. II. ~ l  There-is a provision of Rs. 2 lak. for equipping 
~  of the coaching. ~  on. the ~ ~ l Railway with electric light 
!n place of gas.. ThiS 18 deSIrable lD the lDterest of publio safety and is 
tn accordance With the general policy on alll'Bilways. . 

• 
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DEPRBCIATION OF FLOUR 1iILLS. 
653. *Bhai Man Singh: 1. Will the Government be pleased to state 

011 an avera:re of how many hours a day is the rate of depreciation of flour 
ruills, etc., I:> fixed at 6i per cent. on prime cost for the purposes of 
Income-Tax Act under rule No.8 of the Indian Income-Tax Rules printed 
on pages 41-44 of the Incomt-Tax Manual, 1922? 

2. Will the Government be pleased to state whether the mills working 
much more, say double than the average hours, are entitled to double 
depreciation under the said rule? . 

3. If not, is the Government prepared to reconsider the matter and 
make the rule more equitable by fixing depreciation rates according to 
the working hours? 

4. Will the Government be pleased to state the considerations that. 
led to fixing this average? . 

The Honourable Sir Basil Blackett: I refer the Honourable 1iember to 
the reply I gave to question No. 451 at a meeting of the Legislative 
Assembly on the 5th 1iarch, 1923. The Government are not prepared to. 
alter the depreciation rates until statistics are forthcoming showing that 
the rates at present fixed are unsuitable. 

Sum HOLIDAYS. 
654. *Bhai Man Singh: 1. Will the Government be pleased to state 

how many Sikh holidays are allowed in the Post and Telegraph offices in 
India or in the Punjab, Sind and United Provinces of Agra and Oudh? 

2. Is the Government aware that Guru Nanak's birthday and Guru 
Gobind Singh's birthday are the festivals universally observed by the Sikhs 
and they are all declared as general holidays by the Punjab Governmeni 
and the High Court, Lahore? 

3. Is the Government considering the question of declaring these Sikh 
festivals as' general holidays in the Post and Telegraph offices and under 
thE. Negotiable Instruments Act? 

• Colonel Sir Sydney Crookshank: (1) A reference is invited _ to clause Z 
of the Post and Telegraph Guide which contains a list of all the holidays 
observed in the Department. 

(2) Yes. 
(3) No. 

FIRMS OF ACCOUNTANTS FOR INCOMB-TAX ACCOUNTS. 

655. *Bhai Man Singh: 1. Is the Government aware that the Income 
Tax Commissioner, Punjab, has approved the following three firms of 
Accountants for the ~  of Profit and Loss statement for Income-
tax purposes: 

(a) Messrs. Nisson Dignesse & Co. 
(b) Messrs. Basant Lall & Son. 
(e) Messrs. Aiyar & Co. 

2. Is the Government aware that the majority of Indian firms in the 
Punjab keep their accounts in Hindi or Gurmukhi? 
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3. Is it a fact that none of the members of the above approved 
Accountants' firms know G:umukhi or Hindi nor do they undertake to 
audit accounts in Hindi or Gurmukhi? 

4. Is the Government aware that the inability of ~ll the approved 
Accountants in Punjab to audit Hindi or Gurmukhi accounts has led 
to great inconvenience to those firms who kef!p their accounts in Hindi 
or Gurmukhi? 

5. Will the Government be plea!red to state the considerations on which 
approval is extended to tne practising firms of certified and chartered 
accountants? 

6. Will the Government be pleased to state the consideration which 
led to the exclusion of Messrs. Sodhbans & Co. of Lahore, the only Sikh 
and the only Gurmukhi and Hindi knowing firm of certified acCountants 
in the Punjab from t.he list of approved accountants? 

. The Honourable Sir Basil Blackett: I would refer the Honourable 
Member to the reply given to question No. 452 at a meeting of the Assembly 
on the 5th Malch, 1923. . 

EXPENIllTURE ON E. 1. RAILWAY STOCK. 

656. *Rai Bahadur G. O. Nag: (a) Is it true that on the E. I. Railway 
!l sum of over 4 lakhs has been sanctioned for" betterments " of upper class 
stock for 1923·24. and a sum of over 3 lakhs is provided·for betterments of 
motor vans, whereas no expenditure is proposed under the head of 
" Betterments" or R ~ l  "-" Sanctioned" of third class car-
riages? 

(b) Is it a fact that. out of an average of 248 passengers per train, 
223 or 90 per cent. are third class passengers? Will the Government kindly 
ascertain from the railway concerned why no expenditure is proposed for 
" betterments " of third clalls carriages? 

Mr. O. D. M:. Hindley: (a) The additional upper class stock and motor 
vans mentioned were sanctioned as betterments during 1922-23 and have 
t·een carried forward into 1923-24. 

(b) The reply to the first part of this question is in the affirmative. It 
is not a fact that no provision has been made for " betterments " of third 
class carriages for yvhich Rs. 19 lakhs have been allotted against 1923-24 .. 

EXPENDITURE ON S. I. RAILWAY STOCK. 

657. *:8.al Bahadur G. O. Nag: Is it a fact that S. I. Railway has got 
Rs. 6,67,000 sanctioned for bogie coaches of sorts under" Betterments "? 
How much of this is to be spent on the upper classef! (1st, 2nd and tourist) 
coaches, and how much on third class? 

Mr. o. D. M:. Hindley: The answer to the first part is in the affirmative. 
The information asked for in the second part is Lot available but will be 
obtained and supplied to the Honourable Member. 

ADMISSION TO ENGINEERING SERVICE, E. I. RAILWAY. 

658. *:8.al Bahadur G. O. Nlg: (a) Has the attention o.the Government 
been drawn to a not.ice, dated 12th December 1922, issued over the name 
of Mr. G. L. Colvin, Agent, East Indian Railway, regarding examination 
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for selection of Anglo-Indian, European and Indian Apprentice Inspectors 
and Draftsmen for employment in the Engineering Department, East Indian 
Railway, whiC'h stated that sons of East Indian Hailway employees and boys 
educated at Oakgrove School would have preference among those who 
passed a satisfactory examination? 

(b) Does the Oakgrove· School admit sons and boys of the Railway 
employees of pure Indian descent? If the answer is in the affirmative, 
will Government kindly suppiy the nUlilber of such boys now on the roll of 
that school? If the answer is in the negative, will Government kindly 
state why the boys belonging to a particular community should have 
preference over boys of other communities in the Engineering Service of 
this particular railway? 

Mr. C. D. )(. Hindley: (a) and (b). Government have seen the notice 
from which they gather that there is no preference for a particular com-
munity. As regards Indians, sons of East Indian Railway employees ~ ll 
have preference. As regards Europeans and Anglo-Indians two criteria 
will be applied. First, that they are sons of East Indian Railway employees 
and secondly, that they have been educated at the railway's School at 
Mussoorie. 

MEDICAL SERVICES ON RAILWAYS. 

659. *Rai Bahadur G. C. H,g: (a) Are there any Indians in service 
in the Medical Department of the East Indian Railway? If so, how many 
are there? 

(b) What is the total number of Medical officers, B.g., Chief Medical 
Officers, District Medical Officers, and Civil Surgeons in the employment 
of the railway classified according to nationality? 

Mr. C. D. M. Hindley: The information asked for by the Honourable 
Member is being collected and will be sent to him in due course. 

ISSUE OF RAILWAY TICKETS. 

660. *Babu Baidyanath Prasad Sinha: (a) Is the Government 
aware of the fact that there is great inconvenience to third class passengers 
in purchasing tickets on account of the Booking Clerks issuing the tickets 
only a few minutes before the arrival of trains? 

(b) Do the Government propose to {ssue instructions to the Railway. 
authorities in this connection? 

llr. C. D. M. Hindley: (a) and (b). The Honourable Member is referred 
to the answers given in this Assembly to the following questions asked on 
the same subject: 

(1) Questions Nos. 633 and 635, asked by Rai Bahadur Pandit 
Jawahar La! Bhargava on the 26th September, 1921. 

(2) Question No. 237, asked by Khan Sahib Maulvi Abdul Quadir 
on the 6th February, 1922. 

INCONVENIENCES TO THIRD CLASS PASSENGERS. 

661. *Babu . ~  Prasad ~  (a) Is the Government 
aware of the fact ~  there .is great ~  to third class passengers 
on account of theIr not belDg permItted to go to the railway platforms 
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directly after they purchase tickets and that at many stations they have 
to wait long in enclosures beiort. the gates to the platforms are opened for-
-them ? 

(b) Do the Government propose to issue instructions to the Rail-
way authorities to admit' the passengers to the platforms at once when 
they are in possession or tickets and that they must not be kept waiting 
in enclosures? 

:Hr. C. D. :M. Hindley: (a) and (b). Government are not aware that 
great inconvenience is caused to 3rd class passengers owing to their not 
being allowed on the platform as soon as they have purchased their tickets. 
It is not possible to lay down any hard and fast rule in this matter. It is 
the usual practice to admit passengers to the platform in ample time for 
the train, but the amount of platform spaca available, the density of 
traffic, and the safety of the passengers themselves must determine the 
Jleriod they may occupy the platform. 

INSUFFICIENCY OF SEATING ACCOMMODATION ON RAILWAYS. 

662. *Babu Baldyanath Prasad Sinha: (a) Is the ~ 
·aware of the fact that there is not sufficient supply of benches or other 
seating accommodation on fir::;t class railway station platforms and in the 
third class passenger waiting rooms? 

(b) Do the Government propose to order the Railway authorities to 
make arrangements for their supply as soon as possible? 

)(r. C. D. :M. Hindley: (a) Government have no special information on 
the subject. 

(b) The matter is within the competence of Railway Administrations 
but I may inform the Honourable Member that the question of the pro-
vision of benches or raised seating accommodation in third class waiting hall II 
.at important stations has already been brought to their notice. 

OVERCROWDING IN THIRD CLASS CARRIAGES ... 

663. *Babu Baidyanath Prasad Sinha: (a) Is the ~ 
"aware of the fact that there js great overcrowding in third class compart-
ments in through trains? 

(b) Do the Government propose to order more through trains to run 
up and down so as to remove the inconvenience of third class passengers? 

)(r. C. D. :M. Hindley: (a) and (b). The Honourable Member is referred 
io paragraphs 85 to 88, Chapter VIII of the Administration Report, on 
Indian Railways, 1921-22, Volume I, copies of which are available in the 
Library. 

RAll,W AY TECHNICAL SCHOOLS. 

664. *Ba1;lu Baidyanath Prasad Sinha: (a) Will the Government he 
pleased to say how many technical schools there are in connection with 
10comotive, carriage and wagon workshops at different railway centres 
where Indians are trained as IAechanics and meehanical elngineers ? 

(b) If there are not anywhere Indians receiving training as mechanica 
~l  GovernmoJnt propose to take any action in the matter? 
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Mr. O. D. )(. Hindley: I would refer the Honourable ~  to para-
graph 34, Volume I, of the Administration Report on Indian Railways. 
1921-22. 

~  ADVISORY COUNCILS. 

665. *Babu Baidyanath Prasad Sinha: (a) -Will the Government be 
pleased to say when the Local Advisory Councils recommended by 
Acworth Committee will be established? 

(b) Will the Government be pleased to define their functions and ~ 
publish the scheme for public criticism before it is finally adopted? 

1Ir. O. D. K. Hindley: The Honourable ~  is referred to the reply 
given to starred question No. 376 on 19th February, 1923. Since that 
reply was given, the Oudh and Rohilkhand Railway Administartion has 
established a Local Advisory Committee. 

FUNCTIONS OF DIRECTOR GENERAL, INDIAN ~ DI  SERVICE. 

666. *Mr. K. O. Heogy: (a) What is the relation of the Director 
General, Indian ~ l Service, to the Indian ~  Service as a 
~  i.e., is he the head of both the civil and the military sides or of 

the civil side only? 
(b) Ii he is head of the military side also.)n what respect does he 

function as regards appointme.nt, transfer and promotion of Indian Medical. 
Service officers? 

1Ir. E.' Burdon: (a) The Director General, Indian ~ l Service, is 
the head of the entire Indian ~ l Service, both military and civil. 

(b) Officers of the Indian ~ l Service in military employ are under-
the immediate orders of the Adjutant-General in India so far as questions 
of appointment and transfer are concerned. All promotions are made 
bv the Government of India on the advice of the Director General, Indian, 
Medical Service. 

Lieut.-Oolonel H. A. J. Gidney: Will the Honourable ~  tell me 
whether the Director, ~ l Services, has any control over this depart-
ment? 

1Ir. E. Burdon: Not the service as a whole? 
Lieut.-Oolonel H. A. J. Gidney: May I know in what capacity the 

control is? 
1Ir. E. Burdon: He has the usual control over those serving under him. 

INDIAN MEDICAL SERVICE OFFICERS. 

·667. *1Ir. K. O. Heogy: (a) Is it a fact that there are six Indian 
Medical Remce Major-Generals appointments out of which four are allotted' 

., 1 () the civil !I!de and two to the military? 
(b) Is it a fact that the two Major Generals' appointmentll on the mili-

tary side are held by officers transferred from the civil side? 
(c) Is it a fact that thera are 16 Indian Medical Service Colonels ap-

pointments, ('ut" of which 10 are on the ~l  and six on the civil ~ 
How many ("It of the 10 military Colonels appointments are at present held 
by officers transferred from civil department 'I 
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:Mr. E. Burdon: (a) and (b). Yes. 

(c) The answer to the first part of the question is in the affirmR.tive. 
As to the second part, 3 of the 10 Colonels now employed on the military 
side spent a portion of their service in civil employment, and were SO 
LIDployed when reverted to military duty on promotion to their present 
~  . 

PROMOTIONS IN INDIAN MEDICAL SERVICE. 

668. *:Mr. K. C. Neogy: Is it a fact that when a vacancy occurs in the 
sdministrati ~ grade of the Indian Medical Service on the civil side it is 
invariably ~ll  up by promotion of junior officers on the civil side, passing 
over much Sl'r ior officers of the service in the military department? 

:Mr. E. Burdon: No. The claims of all officers, whether serving on 
the military or the civil side, . are considered for such appointments. 

:Mr. Ahmed Baksh: Is it a fact, Sir, that an Indian officer holding a 
military appointment waS' recommended, by the United Provinces Gov-
ernment to be made Inspector General, Civil Hospitals, and his claims were 
overlooked because he was serving on the military side? 

Mr. E. Burdon: I should like to have notice of that question. 

Lala Girdharilal Agarwala: Is it Colonel Kampta Pershad of the 
United Provill(les? -

Mr. E. Burdon: I cannot tell you. I do not know. 

TRANSFERS FROM MILITARY TO CIVIL IN INDIAN MEDICAL SERVICE. 

669. *:Mr. K. C. Neogy: (a) Is there a law or regulation laying down 
the exact .. iu.e of service when an Indian Medical Service officer may be· 
transfelTed !JOm military to the civil side? 

(b) Is there a law or regulation laying down that an Indian Medical 
Service officer may be transfbrred and promoted to higher grade from civil 
to the military side, and that simila.r transfer may not take place from 
the military to the civil side? 

(c) Will the Government be pleased to state as to who is responsible 
for this ~  arrangement, the Director General, Indian Medical 
Service, as head of the Indian Medical Service or as head of the civil side?' 

(d) Is it a fact that there is no Major General '£I appointment on the 
military side of the Madras cadre and if the practi('8 referred to in ques-
t!un (b) lS to hold good, then is it intended that military officers on that 
cadre should not rise above the ~ of Colonel? 

Mr. E. Burdon: (a) No. 
(b) No. 
(c) In view of the replies I· have just given, this question does not 

arise. 
(d) The Honourable ~  is mistaken in ~ that there is a 

military sadre for Madras. In view of the answer given to part 4 (b) above . 
the latter part of this question does not arille. ' 
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FAILURES IN INDIAN MEDICAL SERVICE. 

670. *lIlr. ]t. O. Neogy: 1;s it a fact that the Esher Committee had 
attributed tile failure of the Indian Medical Service in the great war to the 
bct of the officers being too long in the civil employ in consequence of 
vrLich they deteriorate from point of view of military efficiency? 

JIIr. E. Burdon: The Indian Medical Service was not a failure during 
the Great War, and the Esher Committee did not assert that it failed. I 
presume that the Honourable Member is referring to the passage in which 
the Esher Committee endorsed a military opinion expressed to them that 
the Royal Army Medical Corps, owing to its superior organisation and 
military training in peace time, and certain other causes, had proved itself 
on the administrative side more efficient in the field than -the Indian 
Medical Service. It was admitted, on the other hand, that the ~ of 
the Indian Medical Service were quite as efficient professionally as the 
Royal Army MedICal Corps. . 

Lieut.-Oolonel B. A. J. Gidney: Can the Honourable Member tell·the 
House what the recommendations are that are going to be adopted by the 
Esher Committee? . 

Mr. E. Burdon: No, Sir. 

SELECTION OF POSTS IN INDIAN MEDICAL SERVICE. 

671. *lIlr. ]t. O. Neogy: The medical being a transferred subject, is 
the selection for civil administration posts made by the Provincial Govern-
ment or oy the Director General, Indian Medical Service? . 

Mr. E. Burdon: The Director General, Indian Medical Service, is not 
('onsulted about the ordinary postings of Indian Medical Service officers in 
civil employ. These are made by the Local Government. The Director 
General, Indian Medical Service, is consulted when the services of an 
officer outside the provincial cadre are required. 

MARRIAGE ALLOWANCE IN R. A. M. C. 

672. *Lieut.-Oolonel B. A. J. Gidney (i) Is it a fact that while a mar-
riage allowance has been sanctioned for the personnel of the R. A. M. C., 
a similar concession has been refused to members of the Indian Medical 
Department? 

(ii) b it a fact that while Indian Medical Department officers stationed 
at Quetta receive a free allowance of 20 pounds of coal a day, R. A. M. C . 

. corporals in the same station get a free issue of 80 pounds a day? 
(iii) What is the reason for this difference of treatment? 

Mr. E. Burdon (i) The grant of marriage allowance to members of the 
Indian Medical Department has not, so far, been refused. The question 
is still under consideration, and it is hoped that a decision will shortly be 
arrived at. 

(ii) and (iiI) (The Government of India' have no information on the 
~  but are inquiring. I will inform the Honourable Member of the 
result in due course. 
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Lieut.-Oolonel H. A. J. Gidney: In the list of questions which I sub-
mitted to the Legislative Department, there were two others included, Sir. 
and I have heard no explanation as to why they have not been answered. 
May I ask the Honourable Member to inform me? 

The Honourable Sir lIalcolm Hailey: The practice is that the Gov-
ernment of India as such is cognisant only of questions which are admitted 
under the orders of the President; these are the questions that are answered. 

UNSTARRED QUESTION AND ANSWER. 
IMPROVEMENTS TO STOCK ON A.-B. RAILWAY. 

258. Rai Bahadur G. O. Nag (a) Is it tru-a that the estimates for 
irr.proving thIrd class carriages and Coupe composites of the A. B. 
Railway amount respectively to lis. 8,53,000 and Rs. 5,83,000, and during 
1923-24 a proportionately laq;oor expenditure is proposed to be incurred on 
the latter than on the forme:? Will Government ascertain from the rail-
way concerned the reasons for this differential treatment? 

(b) Is it not a fact that during 1920-21, third class passengers accounted. 
for 96 per cent. of the total passenger traffic on this railway? 

JIr. o. D. M. Hindley: (a) The amounts provided during 1923-24 
against the two estimates mentioned are for completion of the work snli 
therefore no question of differential treatment arises. Further provision has 
been made against 1923-24 to the extent of Rs. 6'7 lakhs for additional 
third class carriages and Rs. 2'2 lakhs for upper class stock. 

(b) The reply is in the affirmative. 

MESSAGES FROM THE COUNCIL OF STATE. 
Secretary of the Assembly: Sir, two Messages have been received from 

the Secretary of the Council of State as follows: 
.. i am directed to, inform you that the Council of State have, elt their 

meeting of the 26th March, 1923, agreed without any amendment. to the 
BiU for the removal of doubts regarding the right of women to be enrolled 
and to practise as legal practitioners, which wa. passed by the Legi8lC1tivlJ 
A88embly on the 22nd March, °1923." 

The second Message is as follows: 
.• I am directed to inform you that the amendments made by the LlJgi8-

lative A88embly in the Bill to con8(1lidate certain enactments relating to 
Merchant Shipping, were taken into consideration by the Council of Stelte 
at itll meeting of the 26th March, 1923, a,nd that the Council has agreed to· 
"the amendments." 

BILL LAID ON THE TABLE. 
Secretary of the Assembly: Sir, in accordance with Rule 25 of the 

Indian Legislative Rules I lay on the table the Bill to provide for the for-
feiture of the estates and otheli property of Mahendra Pllrtab Singh and 
for their grant to his son, subject to certain conditions, wEich was passed 
by the Council of State on the 26th March; 1923. . 
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JIr. President: I present the Report of the Select Committee on the 
.'amendment of the Standing Orders. / 

ELECTION OF MEMBERS TO PUBLICITY ADVISORY 
COMMITTEE. 

The Honourable Sir Malcolm Hailey (Home Member): Sir, I beg to 
'move: 

"That this l.ssembly do proceed to elect, in snch manner as the President may 
direct, seven Members to the Advisory Committee to assist in the conduct of the 
.publicity work of the Government of hdia." . 

As is well known to the Members of the Assembly, we have at present a 
[.onllnated Advisory Committee for Publicity matters for whose services I 
think we and the Assembly are under a great obligation. Lately the ques-
t,on of the constitution of the Committee was re-examined by a sub-com-
'rrittee appointed, and they advised that e. change should take place, 
r.amely, that seven members of the Committee should be elected by the 
Members of this Assembly, two by the Members of the Council of State, 
Blld six should be nominated by Government of whom three would be 

~  of the press, and that Government should appoint a ChaU'-
,man of the Committee. Therefore, except for the Government nominations. 
the bulk of the Corrimittee would be elected iustead of being, as at present, 
nnminated. The functions of the Committee would be to.advise Govern-
ment in regard to its publicity work and to draw up the budget dealing 
'With publicity work. These are the main functions. All I seek at present, 
ic; to ask the House to approve of the election of some seven of its M6lDbers 
to serve on this Advisory Committee, the election being held in such manner 
.ac; you, Sir, may direct. . 

The motion was adopted. 

THE EXCLUSION :FROM INHERITANCE BILL. 

Mr. T. V. Seshagirl A:yyu (Madras: Nominated Non-Official): Sir, I 
"heg to move: 

, .. That the Report of tho Select Committee on the Bill to amend the Hindu Law 
'relating to exclUSion from inheritance vf certain classes of heirs and to remove certain 
doubts, be taken into consideration." 

f:ir, I do not propose to make any long speech on this occasion. The object 
'of my measure is to remove the disqualification set forth in one of the texts 
'of Manu which says that certain persons who have some defects from their 
'birth or who suffer from certain diseases, should be excluded from ~  

Already, as regards one portion of it,' there has been legislation at the 
instance of the Government. So long ago as 1850, in the Act known as 
the Caste (Removal of Disabilities) Act, a portion of this text was legislated 
upon and the disqualification relating to exclusion from inheritance by 
Laving become a convert was removed. I am trying, Sir, by this Bill ~  

r\',move the other disabilities which are mentioned in the subsequent portion 
'of the same tex!: I explained the matter more fully on the last occasion. 
'Therefore it is not necessary to, say much. There is only one matter to 

( 4018 ) 
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'\\hich I should like to refer, and that is this, that there has been different 
interpretations upon the words in the text which says that the defect should 
1..,., from birth. Whether the words .. from birth .. qualify all the clauses 
<,J whether it applies only to a particular class of cases is a matter upon 
~  the Courts have taken different views. When the matter was before 

the Select Committee, Sir, they examined the matter very fully and their 
lieport shows that all possible attention was given to the varidus conten-
tions raised on this matter. They have made a recommendation, Sir, on 
<me matter on which I should like to say a word. They say that the Bill 
s!.Jould not be taken into consideration in the event of Bengal being included 
in· the Bill. The reason is that when I originally introduced the Bill I 
-excluded Bengal, and they say, if Bengal is to be included, there should be 
republication. It is for this House to say in the first place whether 
Bengal is to be excluded, and, if. Bengal is to be excluded, then the recom-
mendation of the Select Committee that the Bili be taken into consideration 
may be accepted by this House. But in the event of this House coming 
to the conclusion that Bengal should be included, this House will have to 
decide whether it is not necessary to repUblish the Bill and whether we 
lOay proceed to consider the Bill. As regards other matters, I made a 
t:umber of speeches on previous occasions and I do not like to weary the 
House any further. I move, Sir, that the Bill be taken into consideration. 

Rao Bahadur T. Rangachariar (Madras City: Non-Muhammadan 
~  : With great regret, Sir, I beg to move: 

.. That the consideration of this ma.tter be deferred." 

gir, this is the last day when we are going to be detained here and from the 
tistless way in which my Honourable friend's remarks have been received 
ill this Assembly, Honourable Members will gather that their minds are 
pre-occupied with the serious crisis which has arisen in the constitution 
to-day. Sir, -we· want to meet and decide as to what further course of 

.1J,C'tion we should take. My object in moving this motion for postponing the 
('onsideration of this measure is that the rest of the day may be available 
to the Non-Official Members of this Assembly for concerting such measures 
.a,. may be taken constitutionally to prevent the certification procedure 
which His Excellency the Governor General proposes to take. In that view 
I hope Honourable Members will support mE: in this motion. I do not 
think this is the time for us to spend on this child's play, legislating on this 

.t>.nd on that when we have got serious constitutional questions at issue_ 

.811', these measures may wait. They have waited so long. I do not' think 
I shall be doing any injustice to my Honourable friend-I am sorry I have 
tf, do it-I do not think I shall be doing any injustice to my Honourable 
friend by making this motion. On the other hand, I hope that all other 
Members whose motions stand on the list to-day will join with me in 
"'"laking this application to the House, so that wo may have the rest of the 
sbort hours that we have at our disposal to decide what course of action we 
1ihould take. Sir, I move the postponement of the consideration of this 
Itlte&sure. 

JIr. President: I am not sure that I can accept a dilatory motion in 
the circumstances, except in the fonn of re-circulation, which is on the 
raper. As the Honournble Members are aware, a dilatory mot.ion virtually 
:mcans that the Bill cannot be passed. I think it would be unfair on the 
.fart of the Chair at this stage ~ accept a dilatory motion ~ that character. 

:aao Babadur '1'. Rangachariar: If I put myself in order, Sir, I will 
lItOpose the motion that it be recirculated. 
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llr. President: The original question was : 
.. That the Bill be taken into consideration." 

Since which an amendment has been moved : 

[27TH ~ R H 1923_ 

.. That the Bill be re-circulated for the purpose of obtaining opinion thereon ... 

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban): 
. Sir, I beg to support the motion, though not exactly on the grounds that 

have been put forward by Mr. Rangachariar. If Members have other 
duties, they must find other time for it, and if it is right for us_to go on with 
this Bill, we should go on apart from the considerations of expediency that 
have been put forward. I do not know how Bengal came to be included 
",ithin the purview of the Bill. It was not included in the original BilL 
Rt'ngal certainly objects to being included. I believe Assam also does so. 
So far as the tracts governed by the Dayabhaga School of Hindu Law are 
concerned, they have enough reason against the Bill. There are other-
reasons which may be gone into later. For the present I support the 
motion for- re-circulatIon. 

llr. 1. H. Mukherjee (Calcutta Suburbs: Non-Muhammadan Urban): 
SU', I beg to have a ruling from the Chair as to whether after this motion, 
which has just been made regarding consideration of the reasons underlying 
tbp Bill, other people who have given notice of motions that the Bill be 
n'-circulated, will be heard or not. If that be so, Sir, and they be heard, 
of aourse we need not go into the question of consideration of principles, at 
this stage. As to the defects in the report of the SelMt Committee, I 
ruay submit to the House that there is a difference of opinion as to what 
class of persons should be excluded, and there are various other reasons 
which arise in connection with the question for re-circulation. 

JIr. President: I am not quite sure that I appreciate .the Honourable-
Member's point of order. Two questions have already been put from the-
Chair, one in the form of an amendment to the other. I shall again put 
these questions when this debate comes to an end. The House will first of 
all decide whether the Bill be re-circulated or not, and if not, then whether 
it be taken into consideration. 

llr. 1. H. Mukherjee: For ~ Sir, what would be my own position? 
I have given notice of a motion for re-circulation. It is as those standing 
in the name of others. (A Voice: "Do you support or oppose the motion?' ') 
I support. There are other reasons besides those already given. This is 
m} submission, and if the House is disposed to hear me on these points, 
I am prepared to urge them. The first point as to the report of the Select 
Committee, to which I invite the attention of the House, is the nature of 
the report itseU. My Honourable friend, Mr. Rangachariar says in hie 
note of dissent in the Select Committee's report that the meetings of the 
Splect Committee were convened in a very irregular manner. In fact, 
noany of the Members could not be present, and in a matter of such great 
importance, where for the first time a new principle is going to be enunciated, 
('\r rather no principle is going to be enunciated in violation of the principles 
which find favour in the Hindu 8mritis in a matter of such grave im-
portance, a systematic and well-considered opinion was not attempted to 
h obtained. In the second place, my submission to the House is that 
this Bill does not stand by itseU. In this connection I may be permitted 
to refer the Hona'.lrable Members to certain "passages in the opinions which 
have been circulated to us. Apart from the other questions that it was 
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treated ~  as a purely administrative ~  and so Of., ~ 
opinions of religious heads of Hindus who are primarily concerned in this 
l"!latter, spart from their holdirig sny position as Members of sn Association 

.. -of a Bar Association, I mean to say. not any other . Hindu Association-
Of any official p08iijon, were never obtained. 

JIr. T. V. Seshagiri ATlar: You are wrong. I can show you .the 
contrary. 

Mr. 1. N. Mukherjee: I put a question in the Assembly and the, 
reply to it was as follows.' My question was put on the 10th March, 
1923. It was: -

.. Will Government be pleased to ~  what Hindu associations, religious heads of 
institutions, representative Hindus of th Orthodox commmrities, and other prODiinent 
persons and associations outside the Hi/ldu community were consulted by them with 
a view to obtain their opinion on the following Bills!" 

and amongst the Bills ~  was Mr. Seshagiri Ayyar's Bill for alter-
ation of the Hindu Law of Inheritance. The reply given was: 

.. The Honourable Member is no doubt aware that no motions were made in this 
ChaIp.rier tor the circulation of 'these I:ills for opiniOilS. In order, however, to enable 
Government to come to a conclusion as ~  the attitude to be adopted by them towards the 
Bills, tlie Government of India circulated them inviting tlie opinions of Local Govern· 
ments and Administrations, the High Courts, Chief Courts and Judicial Commiasioner's 
Courts, the Bar Associations and such other authorities as the Local Governments 
t.hought fit to consult." 

These are the classes of associations and persons who were consulted in 
this matter. Now, under cover of a private Bill, as the Honourable the 
President is fully aware, a matter of grave public importance is going 
to be introduced by the Bill for'legislative treatment. Of course, a 
great deal of the present situation is due to our ignorance of the exact 
procedure that obte.ins in Parliament in such matters, where under 
cover of private Bills questions affecting the public at large ire' 
attempted to be introduced, and I shall presently draw the attention of 
the House to that aspect of the question. But for the present I should 
like to invite the attention of Honourable Members to page 13 of the 
printed notes which were circulated to the Members. Here is one, from 
Mr. V. M. Ferrors, District Judge of Canara. This is what he says. 
and his observations seem very pertinent to me: 

"Being mysel! much ~ to a' religion of my own, I observe ~  ~  
6uwrise thft readmess of some Hmdua and some Muhammadans to submlt thell' sacred 
lliw to the ma.nipulations of a secular Legislature." 

'l'hen he goes on to say: 
" 10 my own cpioioo these operations are perilous. A proposal fO!' the reformation 

of an ancient faith may seem attracti .. e and liberal j but to lIuch a process there is 
no end. The theory of the Hindu Law is (I believe) ~ l  to the theory of every 
other religion. The revelation once delivered by the Ri&his is the very Dayspring 
from .:lO high. It may be too dazzling to be clearly seen. It cannot possihly be in 
reed of correction. When the navigator . " 

Kr. PresIdent: Order, order. That quotation is hardly rele-
vant to this question. The Honourable Member is supporting the motion 
asking -for further opinion on tIe ground( presumably, !fat the' Select 
Committee in considering the Bill was not fully seised of the issues be-
fore it. The issue is quite narrow. 

• 
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JIr. J. B. Kukherjee: What I was going to submit to the Honourable 
Members of this HtlUse is that, I should like to point out in the first 
place the gravity of the present situation. As I have already submitted 
to the House, in matters of this kind, perhaps in another place, in the 
Mother of Parliaments, this procedure which has been taken would not 
have been allowed. We are on the brink of a great .... 

JIr. President: Order, order. The Honourable Member will see that 
he could repeat that· speech word for word on the motion that the Bill 
be considered. These are arguments for considering or not considering 
the Bill. The issue now is whether the House and the Select Com-
mittee had sufficient. materials before them to pass a judgment which 
this House ought to endorse or not. That is the sole issue. 

JIr. J. B. Mukherjee: I can understand it. Sir, and I will address 
myself to that point, but it iii so very difficult to detect one aspect of the 
question from another because they are parts of the same point. But 
if we have to classify the two parts of the. argument, I must say that so 
far as recirculation of the Bill is concerned, my observations end there. 
Only official bodies and administrations, and Bar Associations and similar 
societies were consulted. Now, the second point in this connection is 
that the report of the Select Committee itself contains sufficient mate-
rials to enable the House to come to· the conclusion that the Bill was 
not properly considered. Mr. RaDgachariar, as a Member of the Select 
Committee, says: 

" I pave in the first place to place on record my protest against the way in which 
the Select Committee meetings on this important measure were convened, cancelled or 
held. The first meeting was oonvened for Wednesday the 21st Fehruary to be held 
after the Assembly rises for the day . . . ." 

JIr. Preident: Again the Honourable Member is entitled to 
put forward these arguments on a motion that the Bill be re-committea 
to the Select CoIrimittee. These are arguments to show that the Select 
Committee did not discharge its duty properly. There is a motion for 
re-submitting the Bill to the Select Committee and I must protect the 
discussion of that motion. 

JIr. J. B. Kukherjee: But, Sir, if these points be taken together, 
that is to say, the want of full consideration, and along with that, what 
I have already submitted, viz., that public opinion from the religious 
heads and other people who can speak authoritatively on the point has 
not been elicited,-if these two be taken together, a good case for re-
circulation would be made out. I move, Sir, that the Bill be re-oirculated 
.for obtaining opinion thereon rather support such a motion. 

JIr. T. V. Seshagiri Ayyar: May I say a word? I can understand a 
motion that the Bill be scrapped, but the motion that this Bill be re-air- • 
culated, I think, ignores the steps that I have taken to get the. opinions 
of as large a number of people in India as is possible. I shall tell you 
in a minute what I did. I was not conMnt with the Government cir-
culating the papers. What I did was this. I had about 2,000 copies 
of the Bill printed and with a copy of the Statement of Objects and 
Reasons I sent a copy to every religious head in this country, to every 
Member of the Legislature, whether it be the Central Legislature, or the 
Provincial Legislatures. I addressed every Bar Association throughout 
the length ana' breadth of India, I sent copies to every newspaper in 
India, and I addressed specially an article, to two important orthodox 



THE EXCLl:SION ImOM INHERITANCE BILL. 4023 

papers and !lsked those newspapers to invite opinions from - orthodox 
gen1lo1emen. I have done all that is possible because I did not want to 
hurry this matter through. In these circumstances to say that full 
t(jpinion has not been obtained and therefore the Bill ought to be re-cir-
culated, I cannot understand. I can understand an honest. motion that 
this Bill be not proceeded with, because the House does not want this 
Bill, but to say that every step has not been taken to ·get the opinions 
<;f as many people as are competent to give it is a thing which cannot be 
:said in the case of my Bill. 

JIr. Prel1dent: The original quest;.on was: 
.. That the Report of the Select Committee on the Bill to amend the Hindu Law 

relating to excluion from iuheritance "f certain classes of heirs and to remove certain 
doubts, be taken into consideration," 

Since which an amendment has been moved: 

.. That th4il Bill be re·circulated for the pUrpose of eliciting opinion thereon." 

The question that I have to put is that the Bill be re-circulated. 
The Assembly divided. 

Ayyangar, Mr. M. G. M. 
Bhargava, Pandit J. L. 
Hussanally, Mr. W. M. 
Jafri, Mr. S. H. K. 
Jamnadas Dwarkadas. Mr. 
Mudaliar, Mr. S. 
Mukherjee, Mr. J. N. 
Neogy, Mr. K. C. 
Pyarl LaI, Mr. 
P..angachariar, Mr. T. 

AYES-ro 

NUES-37. 

Abdul Majid, Sheikh. 
Abdul Qltadir, Maulvi. 
Abul Kasem, Maulvi. 

Achariyar, Bao Bahadur P. T: 
Srinivasa. 

Ahmed, Mr. K. 
Ahml'li Baksh, Mr. 
Akram Hussain, Prince A. M: M. 
• '.lIen, Mr. B. C. 
Asjad·ul·lah, Maulvi Miyan. 
Ayyar, Mr. T. V. Seshagiri. 
Bagde, Mr. K. G. 
Sasu, Mr. J. N. 

Samarth, Mr. N. M. 
Sarvadhikary, Sir Deva Prasad. 
Singh, Babu B. P. 
Sinha, Babu Ambica Prasad. 
Sohan Lal, Mr. Bakshi. 
Srinivasa Rao, Mr. P. V. 
Subrahmanayam, Mr. C. S. 
Tulshan, Mr. Sheopershad. 
Vishindas, !lL' H. 
Webb, Sir Mont&gu. 

Haigh, Mr. P. B. 
Jatkar, Mr. B. H. R. 
Lakshmi Narayan LaI, Mr. 
Latthe, Mr. A. B. 
Mabadeo Prasad, Munshi. 
Man Singh, Bhai. 
Misra, Mr. B. N. 
Mitter, Mr. K. N. 
Muhammad Hussain, Mr. T . 
Muhammad Lmail, Mr. S. 
Nag, Mr. G. C. 
Percival, Mr. P. E. 
Reddi, Mr. M. K. 

Bhanja Deo, Raja R. N. 
Bridge, Mr. G. 

'Sams, )lr. H. A. 

Dalal, Sardar B. A. 
Ghulam Sanva,· Khan, Chaudhuri. 
Oidney; Lieut.-Col. H. ·A. J. 
Gulab Singh, Sardar. 

The motion WaS negatived .. 

Sarfaraz Huasain Khan, Mr. 
Singh, Mr. S. N. 
Sinha, Babu L. P. 
Townsend, Mr. C. A. H. 
Venkatapatiraju, Mr. 8. 

Mr. K. G ••• Ayyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan . R~l  l ~ -is ~ doubt that under 1JIIe existing Hindu 
law, 8 person who IS from birth blind, deaf or dumb and a person who is 
insane either ~ birth or when succession opens are disqualified from 
getting property from inheritance or from claiming any ahare in the joint 

B2 
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family property. The object of the Bill was to eremove the grounds OD 
which these people were excluded from inheritance or a share in' joint 
family property because in the opinion of the author of this Bill • tliat 
in the times that we live in, such grounds of exclusion sho.uld ·not be 
,allowed Lo deprive a person of temporal rights and the grounds of exclu-
sion according to· him as stated in the objects and reasons of the Bill were 
that their present condition is due to sins in their former birth and 
that they are therefore not entitled to share in the patrimony.' The 
Honourable author of this Bill had given at an earlier date the grounds 
on which this exclusion is based. He stated then .. If the exclusion is 
not based on original sin or subsequent incapacity to offer oblations and . 
the like, the suggestion that it was due to a belief in the inability of the 
heir to manage temporal affairs is more plausible--very likely, the 
rule is an outcome of a hazy notion that the property should be preserved 
for the disqualified person by those who are related to him." It seems 
to me that it is not complimentary to the ancient jurists to say that they 
based the exclusion from inheritance of these unfortunate persons be-
cause of their sins in former birth and inability to offer oblations. 

I wish to iinpress upon those who seem to be in favour of this Bill, 
one thing. namely, that they are not attempting to do any good to the 
disqualified persons but only trying to do them harm by this piece of 
l l ~  Some-of the Members of this House and some outside this 
House seem to me to think that the reason for the exclusion is only 
superstitious. It is not really so. But it is based purely on secular 
and business like considerations. It only prevents these per-
sons during the continuance of the incapacity from becoming 
tools in the hands of designing persons because they are in-
capable of taking care of themselves. The reason is nothing but a 
desire. a sincere desire to do good to these disqualified persons. Hon-
ourable Members will see that the rules of the law which excludes these 
disqualified persons from inheritance or a share in the joint family pro-
perty preserves the ptoperty intact for their issue or their successors 
nnd grants maintenance to them, their widows and their unmarried 
daughters_ It is not that their share of the property is swallowed by 
their coparceners to the detriment of these disqualified pel"8ons and their 
heirs. It is not that their widows and daaghtel"8 are not entitled to 
maintenance. All these rights are preserved intact. Only the disquali-
fied pel"8Ons are not allowed to manage their property. Thus, Sir, you 
see that this rule of law preserves the property intact for the benefit of 
his heirs or successol"8. It only guards against scheming people takin,::r 
advantage of the helpless condition of these disqualified persons and 
making them lose their property. By the doing away of the present res-
triction and conferring absolute powers on these disqualified persons the 
near relations such as coparcenel"8 and others who would ordinarily ha.ve 
taken care of them, would naturally neglect them and beeome indifferent. 
And that will be the ultimate result of this Bill if it should be passed 
into law. Now I ask you, Sir, can anybody say, a rule of law which 
grants maintenance to these disqualified pel"8ons, their wives and 
daughters and which preserves the property intact for their heirs and 
successors-can anybody say that this is not good. that this is based on 
Imperstitlon and <-that this law should ther'efol'e not be allowed to exist 
in the times that we live in? It is this rule of law, Sir, that is now 
attempted to be changed by this measure now before the House. 
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'l'he theory propounded in the 43 Madras case which seems to have 
influenced to a large extent the opinions of the Government of Madras 
and that of the Central Provinces ~  also that of most of the Judges 
<Jf the Madras High Court-and I may here be permitted to point out that 
.these are almost the only opinions in favour of this Bill whereas the 
whole botf'y· of the rest of the opinion is against this ~  theory 
propounded in the 43 Madras case by that social reformer J udge-J ustice 
Sadasiva Aiyar that "the rule of Hindu Law preventing a person born 
blind from claiming an interest along with his brothers as a co-owner in 
ancestral property has become obsolete"-this theory the correctness of 
which was doubted in the later case in 44 Mad. 704 has been entirely 
.disagreed by 11 still more recent Full Bench case of . the same High 
Court reported in 45 Mad. 949. The only reason assigned by Justice 
Sadasiva Aiyar in support of his conclusion that the rule of law has· be-
come obsolete, namely, that a rule becomes obsolete when the reas<>n of· 
the rule disappears through change of circumstances and environments 
in the society which was governed by that rule has been criticised and 
stated to be riot correct. His Lordship the Chief Justice SirW alter 
'Salis Schwabe in page 962 of 45, Madras says, •• A Law does not cease 
to be operative because it is out of keeping with the times. A Law 
does not become obsolete because it is liD anachronism, or because it is 
1lntequated,. or because the reason why it became originally the law 
would be no reason for its introduction of such a law at the present time. 
To hold the contrary would be an entire misunderstanding of the mean· 
ing of the legal maxim cessat Tatio cessat lez which is relied upon 
in support of the contrary opinion." 

I am sure that if the Madras Government and the Government of the 
Central Provinces had had the latest Full Bench case in 45 Madras, 
they would surely have modified their opinion. 

Another objection I respectfully urge is this that such a measure should 
not be brought in the Central Legislature of the c<Juntry. As observed 
by the Honorary Secretary of the Calcutta Vakils' Association in his 
letter to the Secretary to the Government of Bengal on the 20th Decem· 
ber 1921, in connection with this Bill and the Hindu Inheritance Bill 
which is also on the 'agenda of t<J-day •• the principle underlying both 
these Bills, aiming as it does, at an alteration of the Hindu Law by a 
process of direct legislation with the aid of a majority of votes in the 
Assembly, composed as it is of persons belonging to communities other 
than Hindus or whose sympathies with Shastric injunctions are some· 
times of an attenuated character is likely to prove distasteful to the vast 
majority of orthodox Hindus, and this House will fail to appeal to it as 
~ appropriate machinery for effecting such a chacge. A far more satis-
fa'mory course would have been the one suggested by the Government 
<Jf Bombay in their letter of the 24th July 1922, namely. such measures 
which affect the intimate personal and sectional interests of particular 
'Communities can be more fairly and effectually debated in the provittcial 
'COuncils, which are' more clolilely in contact with the phases of public 
-opihion which are most entitled to be consulted; and the communities con· 
.eerned are more fully and perhaps more effectually respresented in them. 

. Sir, the Honourable the Mover has said in *e Statement of 
Objects and Reasons of the Bill that public opinion had expressed itself 

~l  against the disability which the present scale of the Hindu Law 
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imposes on them. I do not know when and how ~ l  opinion expressed 
itself so strongly. If Honourable Members will only go through th& 
papers circulated in connection with tbis Bill, they will see that" the 
contrru:y is the case. -

The original Bill which was introduced wanted that no person should 
be excluded from inheritance or from a share in joint family property by 
reason only of any disease, deformity, physical or mental defect; and 
the Bill which has emerged from the Select Committee states that per-
sons other than one who is and has been from birth It lunatic or idiot 
shall inherit and have a share in joint family property, i.e., persons who. 
are from birth blind, deaf or dumb shall inherit and get a share in ilia-
property. The rule of Hindu Law as contained in Manu, does not make 
any distinction between persons born blind, deaf or dumb and a lunatic-
or idiot. If persons born blind, deaf or dumb are entitled to any con-
sideration in the present day, the lunatic and the idiot also are entitled 
to the same consideration. I am not able to understand why the Select 
Committee gave this unequal treatment to these disqualified persons. 
The exclusion and the inclusion of the class of persons seems to be arbi-
trary and not guided by any principles. 

In a matter of this sort which as I stated aims at the alteration of, 
the existing laws, unless there is a demand by the whole community of 
Hindus, it is not safe for us to undertake legislation in this manner. 
This piece of legislation may, I am afraid, offend the religious suscepti-
bilities of the vast majority of the community. Whatever may be said 
about sentiments in other matters, I submit that sentiment in a matter 
like this ought to be respected and no innovations should ever bt:l 
attempted to be made which are not in accordance with sentiments. 

I make bold to think that even the very few who were in favour of 
the original Bill may not like this mutilated Bill. 

The case in 43 Madras has been overruled by the Full Bench in 45 
Madras. Bengal which was excluded by the original Bill has been in-

~ by_ the Select Committee. So far as Madras is . concerned. I ~ 
not see any opinion collected from the mofassal. I presume it is the snme 
thing with regard to most of the other provinoos. 

In matters df this kind, it is better that the opinions of expert 
Sanskrit scholars and Pandits are also obtained. For as was said by the 
editor of the M adTas Law J oUTnal : 

" One thing that the educated man Is clearly to realise, if he wants to really eff-=t; 
any reform, is that his influence in matters religious is slender and in fact bears little-
relation to his position and influence in matters secular. If he imagines that he will be 
able by his secular influence to effect nligious opinions in the country, he is sufferil1g 
from a totally wrong perspective and his attempts at reform have -little probability of 
success. Even ;n matters in which the religious susceptibilitill.s have little reason te 
come in, it is well that the suspicion of the ordinary man is not roused, and with that 
view,' we would have the committee investigating the matter composed not only· of 
advanced reformers but also of men about whose orthodoxy, there is no question." 

With these words, Sir, I oppose the consideration of the Bill. 
, r 

llr. President:"I intended to call the Honourable Member to move hi& 
amendment to clause 2, but . . . . . 
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BAG Bahadur T. ltaDgachariar: I do not know, Sir. that you have yet 
fult the motion for consideration. 

Kr. PnIIdeD': As a matter of fact it escaped my -mind and I was con-
sulting the Secretary at the moment whether I had done so. The House 
il' now on the motion for consideration. 

B.ai Sahib Laksbmi lIarayan Lal (Bihar and Orissa : Nominated Non-
Official): Sir, I am very sorry that I have to oppose our respected Leader, 
the Honourable Mr. Seshagiri Ayyar, but I do so, I think, in pursuance of 
the noble lessons imparted by him, always to have the courage of one's con· 
viction. The Honourable Mr. Seshagiri Ayyar is a scholar of Hindu law 
Dnd was an eminent Judge. I appeal to him to decide his own case on 
the collected record of the opinins from all the provinces. I am . confident 
that, if he will carefully examine the collected opinions, he will have to 
decide his own" case against hiClself. Opinions have been invited from 
thirteen provinces. The opinions of five of them are almost equally divided; 
three of them are in favour of the Bill and five of them against it. So, on 
the whole, ~ opinion of the country is against this Bill; and even those 
who are in favour of this Bill are only in favour of the principle of the 
Bill but not in fav,Jur of the Bill as it has" been laid before this House. 
Sir, conservatism is not always bad; the wisdom of conservatism is being 
gradually realized by science. I may be pardoned for giving one example. 
The Hindus are said to be conser\lative in enunciating the rule. that if the 
tnger comes in contact with the. tongue it becomes untouchable so long 
as it is not washed. The principle enunciateq therein has been, now, 
recognized by science. I find in all railway trains, as well as in big build-
ings, a notice hung up' saying, .. Please do not spit on the fJ.()()r." What 
is that? It is just the same principle; if your finger comes in contact with 
your tongue you are likely to touch other articles which may come in COD-
tact with other persons. So we should not dislike everything which is old. 
We should carefully examine it; not so hurriedly 8S is being done in the 
case of the Hindu Law whioh should be considered, in a proper body con-
stituted for the purpose. Piecemeal legislation in a matter like Hindu Law 
j". never advisable, many eminent persons hold that the whole of Hindu 
I.aw should be considered together by Commissioners appointed for the pur-
pose if any legislation is at all required to be undertaken. With these 
few remarks, Sir, I oppose this Bill. 

Rao Bahadur T. Rangaehariar: Sir, I beg to oppose this motion. n is 
a very serious measure which my Honourable friend has tabled. It requires 
c(lnsiderable tilOught on the part of the Legislature, and I do n:lt think 
my Honourable friend is doing justice to his community or to the ancient 
Hindu Law by trying to press this motion at the f8.f! end 'of a Session like 
this when the House is thin and perhaps much tired and worried. Sir, 
that on such occasion like this my Honourable' friend should press his 
motion for consideration of such an important measure, to which he says 
he has devoted his liff', passes my comprehension. Sir, I Wf)uld have expect-
ed from the Leader of a Party, as my Honourahle friend is, to agree to the 
wishes of people who are vitally interel'ted in a matter like this, not to snatch 
It victory by the votes of Muhammadans and Europeans, but to get the 
approval of the Hindu Members of this House to his measure. Sir, I ask 
t.he House to glance at the lll.h Division List; can it _0 said that my 
Honourable friend is getting the support of the Hindu Members of this 
House for his measure, for R ~ benefit he is enaoting a measure whioh is 
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making an inroad into the law of inheritance. Sir, let us 
secure a victory after a fair fight. Sir, I ask' ~ House, I ask 
my Honourable friends, both European and Muhammadan, not to 
lend the weight of their support to a measure like this when 
they find that the whole of the Hindu Members are opposed 
to it. It. is not fair to the Hindu community. It is not right on 
()ur part to :!ome and make the pieLemeal inroad into our legislation. Sir, 
()n the Select Committee, I did try my best to make such improvements 
as may be made, and I am not one 01 thuf'e who are wholly opposed to the 
measure. I am quite willing to say that some portion of the law of ex-
elusion should be set right. But, Sir, here is a "matter which requires lur 
consideration. The Select CommIttee, as Honourable Members will see 
from my· minute, met haphazardly. Most of the Hindu Members were 
absent, and, Sir, to say that this IS a. measure which ought to be forced on 
the consideration of the Home at this juncture seems to me a travesty of 
justice and fair play. Sir, I ask the House to oppose this motion. He has 
educated public opinion on this matter. I am sure my HonoUrable friend 
will come back to this House in Julv and he should have this measure 
fully considered then. I am sure my ·Honourable friend will not lose any-
thing. I ask him to accede to the Wishes of, the· Hindu Members. If he 
does not, I ask the House to oppose the motiop.. 

Sir Deva Prasad Sarvadhikary: Sir, I feel bound to oppose the motion 
for taking this Bill into nonsideratlon, and in doing so, I am obliged at this 
stage to make a statement which I was very unWilling to make earlier as 
the Bill was likely to be deferred. The amount of .rush that has attended 
the considepe.tion of this measure is to me unintelligible. Mr. Rangachariar 
i_as brought out one or two facts in connection witli the Select Committee 
proceedings in his minute of dissent, I am bound now to add 
to them. The Select Committee meetings were called several 
times, and the meetings were not held at the time and place advertis-
ed and were held at time and places of which I had no due notice. As a 
Member of the Select Committee I had no opportunities of attending any 
(lfthe meetings of the Select Committee-not my fault. Then, Sir, who-
ever was ~ l  for it did not think it necessary even to send the draft 
Report of the Select Committee to one of the Members to see whether he 
would sign it or annex a note of dissent to it. That is the position, and 
that is the explanation why my name does not appear on that Report. I 
do "not want to appiJrtion the blame to anyone,-it might be the office or 
it might be anybody else, bui what was right was not done. My frjend 
says he had nothing to do with the matter; I do not suggest he had. Any-
way as the mover of the Bill, he might have seen that this was attended 
to. 

Mr. T. V. Seshagiri Ayyar: May I offer a personal explanation, Sir. 
L tlnnk Sir Deva Prasad Sarvadhikary told me that his name did not appear 
in tnt· Report. I asked the Joint Secretary at once why his name did not 
appear and why tbe report was not circulated to him. I want him to bear 
that ~  in mind; I wanted to be as fair as possible. 

Sir Deva Prasad Sarvadhikary: And even then it. did not come to me. 
Kr. T. V. Sellhagiri Ayyar I was not Lesponsible. 
Sir Deva Prasad Sarvadhikary: I do not say he is. I am stating this 

to the Assembly that it ts voting away the rights of Hindus, rights or wrongs 
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whatever they may be, by what Mr. Rangachariar has stated to be the votes 
of Europeans, Muhammadans and non-Hindus in general. I do not deny 
the right of this Assembly to legislate with regard to all communities after 
·due consideration, but this Bill has not received anything like due consi-
deration, and it will be wrong and absolutely wrong to pass it without that 
consideration being vouchsafed to it. 

Mr. J. N. Mukherjee : Sir, I should like to supplement what has falleI1 
from my Honourable friend by referring to one or two points in conneC-
tion ,Yith this Bill, and in connection with the fact that a measure of this 
importance has not received the consideration that it ought to have received 
at the hands of the Select Committee. Sir, the mischief which is invariably 
present when private parties wish to put forth their individual ideas and 
try to reach victory by means which satisfy their own desires is present 
in a far larger degree in a case of this kind thad in the case of ordinary 
private Bills which are registered as such in the House of Commons : and 
I crave the indulgence of the House to refer to one or two passages in 
May's Parliamentary Practice, page 608 (edition of 1920): 

"In passing public Bills Parliament acts strictly in its legislative capacity. 
It originates the measures which appear for the public good, it conducts inquiries 
when necessary for its own information, and enacts laws according to its own 
wisdom and judgment. The homes in which its deliberations are conducted are 
established for public convenience. and all its proceedings are independent of 
individual. }1arties who may petition indeed and al'e sometimes heard by counsel 
who hnve no direct participation in the conduct of the business or :immediate 
influence upon the judgment of Parliament." 

Now, Sir, we in this House are in the very beginning of Parliamentary 
life. We are still unfamiliar, not only we but the officials also are still 
unfamiliar, with the detailed rules of parliamentary procedure. Indeed, 
we have not yet obtained the right of petitioning, and I think that right 
of petitioning is still in the legislative cauldron, and people in this country 
have not yet come to know that there is in fact a right of petition by 
which objection can be taken to private Bills. Whereas in Parliament the 
matter has a long history of its own and it dates back to a time before 
-the present procedure had developed. The difference which exists in the 
Mother of Parliaments as regards private and public Bills has been 
obliterated in our Legislature. Rules and Standing Orders have been 
framed, but we find that the whole conception regarding them, is still, if 
I may say so, boiling in a cauldron. Therefore, Sir, it requires great ('are 
as to how we proceed with reference to such private Bills as the preseut. 
which in reality are public Bills affecting the country at large; and in a 
measure of thi" kind ....... . 

Mr .. President: The Honourable Member is confusing two questions 
in using the words" private" and" public". He calls the Honourable 
Member's Bill " private" because it is non-official-using " private" in 
the technical English Parliamentary sense. In that, be is mistaken. This 
is, in every sense, a" public " Bill. 

Mr. J. N. Mukherjee : That is what I am submitting to the House. 
The whole difference will at once .strike the House, if it taies into consi-
aeration the fact that when the originating source is the Government the 
treatment is different ....... . 

Mr. President : The Honourable Member is wrong : for the distinction 
. between" public" ,and II private" does not arise in that case, as Private 
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Bill Leg.islation in England is solely concerned with specific matters of 
linlited application and local concern, such as the municipal boundaries and 
tlie like in contradistinction to matters-as our phrase ~  " General 
Public Interest." The Houourable Member is mistaken in thinking that 
the distinction between Private Bills and Public Bills in England is the 
same as the distinctioll between Official Bill;; and ~ ll l Bill:; in 
India. The two distinctions are quite different. 

Mr. J. N. Mukherjee: Of course the classification is entirely differen!; 
in thiscolmtry ana the classification in the British Parliament unfor-
tunately does not exist here. But the principle is the same in all cases. 
In' England, I find in May's Parliamentary Practice, if a Bill of a limited 
Character affecting only individuals or classes or a locality is brought, 
before Parliament, there is a special department which scrutinises it r 
counsel are heard on both sides and evidence is taken and so forth. The 
question of a private Bill here, in the present instance, is one which without 
using the word 'private,' I may submit to the House, is purely of a 
public character, and as such, it ought to have originated from the central 
authority, as in England. There it should have found ample unbiassed 
consideration before its introduction. The Legislative Department, in 
India, I think, and the ~  Law Members from time to time have been 
considering this question of codification of Hindu Law and how to tackle 
different points of Hindu Law ; and if there has been any delay in formu-
lation, the delay is perhaps due to the fact that the Government wishes to 
consider all aspects of the question, to ascertain public opinion and to find 
if there is a residue of public sentiment upon which the Government can 
start legislation. But that is not so in the case of a private individual 
who propounds a Bill. A private individual conceives an idea. He think&-
the idea is very good. He feels here he has the chance of handing down 
his name to posterity as a legislator. All these considerations actuate him. 
but not the Government. Therefore, I submit, Sir, the initial difllculty 
that meets us in the present case is this : we have been landed in this House 
for arriving at a decision at the fag end, rather the last day of the session 
when we are about to rise, and a Bill of this important character is attempt-
ed at this moment, to be rushed through ; and the impatience is great 
because otherwise it might slip through one's fingers and therefore whether 
it is good, bad or indifferent, this Bill must be passed. Then, Sir, when-
ever Dbjection is taken in England as regards a Bill of this character, on 
the ground of its not being a private Bill-the Honourable the President 
will perhaps support me on this point-the Bill is removed from one 
class to the other and made a public Bill. In deciding the point, evidence 
is taken in England. Where was evidence taken in connection with the 
present matter? It would not do for one to say that he has done so. The 
Honourable Members have not the slightest means of coming to know what 
public opinion is on the points involved in the present Bill. Weare asked 
to legislate in the dark. But one thing I do know, that a question of great 
importance is going to be decided for the first time in this House in spite 
of anything that may exist to, the contrary in the Hindu Law on the point. 
Weare engaged in a House like this composed not of representatives of' 
religious bodies and of different communities of Hindus in making a law on 
certain ~ {bat will over-ride Hindu Law, without the Hindu community 
as a whole being consulted in the way one would like it to be consulted, not 
privately, not for the satisfaction of one's private desires, but from aD 
exactly opposite point of view. 
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Now, Sir, let us consider the grave questions of importance that are 
imolved in the Bill itself. There is not the slightest doubt that very 
little attention was paid to this· Bill when it was first launched into this 
Hou:>e. because we -find that even insane persons were included in the 
original Bill as persons in respect of whom the law of exclusion should not 
operate. The slightest thought would have disclosed the fact to any 
member taking an interest in the question tnat a desire to vest an insalle 
person, with property and right over property is something which is very 
difficult to understand. The rule as to him, that he should be excluded 
from the operation of the Hindu Law as to exclusion from inheritance, can 
be enforced only by supposing that it is the superstitious Hindu who 
enacted this rule of exclusion and it is not in consonance with modern 
ide,ts. Let us see, Sif, whether his case under the Hindu Law is consonant 
with modern ideas. That it is so, will appear from the fact that at least 
so far as insane persons are concerned. their case has.-been placed by the 
Select Committee outside the law which is sought to be promulgated by it, 
namely, that if a person is insane from birth, in respect of such a person the 
Bill should cease to have operation ; but that those who are insane at the 
time succession opens out, should come within the operation of the Bill and 
will not be affected by the rule of Hindu Law. Now, Sir, the Honourable 
the Moverof this Bill was himself a Judge and is well versed in Hindu Law. 
He knows that this question regarding insane persons is a very contro-
versial matter-there has been controversy over this question, which arose 
not in disrespect of anything said in the Hindu Law itself, but owing to 
different interpretations given to texts of Hindu Law. That is the 
way in which Hindu Law secms to have been altered or adjusted, in other 
wOI'ds, Hindu Law has been interpreted so far but not negatived, practically 
speaking. A proposal to ignore authority, to set at naught all authority, 
in Hindu Law is a procedure, I submit, which has been for the first time 

~  to this House. Then, Sir, let us take the case of the leper. 
According to Hindu Law and according to the interpretation of the 
Hindu Law, given by British Indian Courts, lepers suffering from a malady 
of a Very virulent type, of a sanious or ulcerous type-have been excluded 
from inheritance, that is to say, persons in respect of whom people would 
feel a sort of repugnance in associating, and close association with whom 
is- l~  forbidden by hygienic rules. Now, let us take the case of such a 
man. He is a perSOll in respect of whom propagation of the species is 
not desirable. To make him the owner of property is ia the- first place 
to draw people into marriage, into union with him, at least in the incipient 
stages of the disease, and thereby enable him to transmit his disease to 
others. Apart from that the leper may have his intellect also warped 
~ his abnormal condition resulting from the disease itself. In such 

cases it is dangerous to invest him with rights over property to the 
detriment of the man who follows him in the order of succession. Such 
is the case with the born deaf and dumb. Only in respect of eunuchs 
811d persons devoid of limbs, it can be questioned why when they 
haYe got the mentality to enjoy property we should refuse them their 
inheritance. I submit, Sir, that is a point which has to be considered 
but only by the' Hindu community itself. The rule also means that 
where there is a defect in the limb (not where a man has lost a limb-
in battle), a defect which can M handed down to ~ it should have 
operation. Then, Sir, we must consider that only in such cases. where-
the man who is ~ be excluded, has got his mind in order, his b:Nuns in 
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order and he is l~ of acting in a rational manner, that one. can 
sympathise with him if he is deprived of his inheritance, but not in the 
case of a man who is devoid of all sense of right and wrong, of mind and 
rea8on. Therefore in the case of a mad man, how can we say that we have 
depriYed him of a right or a vested right and that we have put him to 
trouble by excluding him. He cannot think at all that he has a just right 
or any right at all to property. Therefore, Sir, these are questions which 
are of very great moment and are even according to modern socialistic ~ 
of view, as ~ll  are not to be belittled, that is to say, even according to 
modern conceptions the individual must yield to the well-being of society: 
as a whole. We all follow these principles more or less, in our daily lives. 
Some people lay more emphasis on one aspect of the matter, others may 
lay more emphasis on others. But we all have to acknowledge that there 
is a higher than mere individualistic consideration involved in the practical 
solution of these questions. Simply to assert that because a man is a 
human being in form only, even though he may have no mind, in reality, 
though he is born blind, and deaf and mute, and in that way he may have 
no conception of the world itself, that such a man should be vested with 
dominion over property, is a matter which may seem to be not absolutely 
clear to many minds. The science of eugenics and sociology are not 
modern sciences, but old. Therefor.e, apart from the various questions of 
Hindu Law which might arise in connection with the present Bill, there 
is the grave danger to which I have referred, danger which by shaking the 
very foundations of Hindu Law, threaten to destroy the source of all 
authority in the Hindu legal system. If we once allow the departure 
from authority which the Bill proposes to do and allow that the passing 
fancy of any individual :Member of this House is sufficient for setting the 
machinery of legislation in motion, if the satisfaction of being able to 
contemplate one's offspring, as it were, be enough for the ~  of the 
legislator, then, I submit, all stability is jeopardised in regard to matters 
of legislation. Weare, I submit to this House, on the brink of a precipice. 
We know in whose hands the orthodox community is placed, it may be 
that by party cliques and various other dubious ways, we may 
succeed in carrying out certain social ideas of ours through the Assembly 
and consider ourselves sufficiently requited merely by our success. That, 
I submit, Sir, ought not to be the attitude of this House with reference to 
questions of this kind. The Removal of Caste Disabilities Act has been 
very often paraded in this House, and relied upon as a precedent, but 
once this precedent is fully established in this House, there will be no end 
to the process,-to its being repeated ad infinitum. I submit that even 
there in connection with that Act of 1850, Government proceeded with 
some caution.. Of course even from before the commencement of the 
British administration in this country, the administrators were very care-
ful not to interfere with the social laws and rules of the people of this 
country. Even before Warren Hastings became Governor of Bengal 
and took a leading part in the administration of the country, the principle 
of non-interference in social or religious matters came to be observed, 
and now we have begun to openly come forward and say, " in spite of 
anything to the contrary in the Hindu ~  we want things to be done 
according to our own personal liking. The very mover of the Bill, who 
thought that insane persons should never be deprived of their rights, under 
any circumstances, came round to the opinion that insane- persons, if born 
insane, may be kept out of the rule of exclusion. Sir, it is perhaps well 
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within the experience of the Honourable the President that the Chairmen 
of Committees in the House of Lords, and the Chairman of Ways and 
Means in the House of Commons keep a strict check over the proceedings 
when Bills introduced by private individuals are attempted to be promoted. 
They are looked upon with jealousy. There is examination, argument by 
counsel and all that sort of thing, in respect of these private Bills, and 
very often, when objections are made, they are allowed and a private Bill 
is sometimes removed from 'the class assigned to them by the introducer 
and placed in the other class, that is in the class of public Bills, and the 
initiation of the matter of the Bill is then left in the hands of Government 
which acts in the matter as a disinterested party. There is then no further 
private end in view, but only the point of view of the public. Sir, in the 
present ~  very well written and well ~  articles in th& Madras 
Presidency itself go to show the dangers which lie in piecemeal legislation. 
'fhe Hindu Law of Inheritance, I may repeat, must be taken up in its 
totality. The dislocation in the order of inheritance does not merely mean 
that one brings in a certain person from one place and puts him in another ; 
it means, at the same time, a consequential denial of right to others in the 
whole line of succession. This process of piecemeal legislation, and 
shuffiing of heirs may be repeated times without number. Therefore in 
the present instance, in the matter of the present Bill, upon the materials 
which are now before the House, and in view of the consideration which 
the Select Committee has given to it, or rather has not been able to give 
to it, there are weighty reasons against it. Sir, I oppose the consideration 
of this Bill. 

Khan Bahadur Sarfaraz Hussain Khan (Tirhut Division: Muham-
madan) : Sir, the Honourable Mr. Rangachariar seems to have taken some 
objection to the participation of non-Hindu Members. I am.sorry. Does 
he mean to say that, even if a cause be just, a non-Hindu should not take 
up the cause 1 Does he suggest that? (Rao Ba.hadur T. Rangachariar : 
" Yes.") Did he himself not take part in the W akf Bill? It is simply 
because this is his case, that he takes objection. I hope he will excuse me 
for saying so. Now, why Muhammadans and other non-Hindus supported 
the Honourable Mover of the Bill was simply because they felt and I say 
that it was a just cause. I ~ appeal to all my Hindu friends 

. asking them to advance with the times. They should do away with 
meaningless customs and advance with the times. Swaraj is coming 
sooner or later ; it is only a question of time. It has come from the mouth 
of the Sovereign of Great Britain and it is bound to come. If you remain 
behind at present there will be a hard struggle afterwards. Hitherto we 
have been simply as minors in the Court of Wards. The time will come 
when we will have to take care of ourselves, and we must not therefore 
lag behind, but take time by the forelock : and as a friend, and as an 
Indian, I say go forward. No doubt I do not know Hindu Law but I 
understand sufficiently what it means. It says : ' 

~ any rule of Hindu Law or custom to the contrary, no person 
governed by the Hindu Law, other than a person who is and has been from birth a 
~ ~  or. idiot, shall be excluded from inheritance or from any right or share in 
Jomt family property by reason ~ l  of any disease, deformity, or physical or 
mental defect." 

Do you mean to say that simply because a man is lame you would 
exclude him from inheritance T (Mr. T. V. Seshagiri Ayyar: "That is 
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~  law they want.") I give credit to the Honourable Mover of the Bill 
for his earnest desire to remove hindrances to development and I give 
the Bill my whole-hearted support--paying the Honourable Mover my 
tribute 6f respect for his courage and patriotism: 

:Mr. T. V. Seshagiri Ayyar: Sir, may I say a word? So many things. 
have been said about my desire 1/0 snatch a personal victory that I do not 
think I should take up the time of the House by replying to them_ 
I believe I am known fairly well to Members of this House, both Europeans, 
Muhammadans and Hindus, and I believe they know that I am not in 
the habit of snatching victories, or of placing undue importance upon 
personal considerations. Therefore, Sir, I shall say. nothing upon that 
pan of the subject. A red herring was SQught to be drawn by appealing 
to Europeans and Mussalmans nut to vote for this measure. Now, Sir, 
I wish to say a word about this. I have been myself a judge and as a 
judge I have decided cases between Muhammadans and Muhammooans 
and between Europeans and Europeans, and to-day in the Privy Council· 
a Muhammadan Judge decides questions of Hindu Law, and you will find 
throughout the length anq breadth of this country Europeans engaged in 
deciding cases between Hindus and Muhammadans and between Europeans 
and Hindus and so on. Can there [-.,. a disqualification simply because a man 
happens to be a Mussalman or European; would he not give his unbiassed 
opinion as a juror after hearing the arguments on both sides and decidp. 
whether I am in the right or whether the Members who oppose me are-
in the right'! 'l'hat is the question which I wish to put before ,the House; 
and as was pointed out by Mr. Sarfuraz Hussain, when we had to deal 
with a Bill affecting a Muhammadan question we Hindus took part in ~  
debate ..... 

Rao Bahadur T. Ra:::tgachariar: We did not go against the Muhammadan 
view in that matter. 

:Mr. T. V. Seshagiri Ayyar: What is the Muhammadan view and what 
i!'. the Hindu view is a matter very difficult ~ me to understand. Sir. 
under these circumstances I hope my European friends-I. shall not call' 
them friends because it might be misunderstood-the European Members 
of this Assembly will not be led away by the fact that A brought in the 
Bill and B opposed it; I ask them to give their impartial judgment, not 
because I have moved, or because somebody has opposed it; I ask them to 
consider deeply the whole matter and the reasons given, find say whether 
my object in bringing forward this measure is a humane one or not, and 
then to give their votes. 

Sir, it has been said thnt the Hindu law is of divine origin and therefore 
it is sacrilegious for any man to legislate. I do not think I sufficiently 
clearlv placed one aspect of this question, before the House. Upon this 
yery same ted there are catalogued about half a dozen disqualifications_ 
As regards the foremost of them, that is to say, conversion. from caste, 
the Government, 70 years ago, brought forward a Bill; it ~  that 
mere conversion from one religion to another, from Hinduism to Muham-
madanism or Hinduism to Christianitv, shall not .be a bar for inheritance. 
Therefore 70 years ago, by Act XXI 'of 1850, the Government of the aay 
thought that this portion of the l ~ was inhuman and. one v.ti.ich ~  not 
to be acceded to; and they brought in a "Bm and that is the law to this da;y. 
Then, Sir, there is a Bill regarding the re-marriage of Hindu widows; that 
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has been law all these yenIS. Does anybody seriously say that this 18 in 
accordance with Hindu law? It was ma.de law; and that law was passed 
because. . . . 

lIr. J. N. Mukherjee: May I say that there is a text of Hindu law 
.supporting such marriages-Parasara Samnita? . 

JIr. T. V. Seshagiri Ayyar: I think my Honourable friend in his anxiety 
. to support his view is forgetting the whole trend of Hindu law. If he 
had read the pamphlets upon that subject, if he had read the various 
writers, he will find that, though Parasara might support that view, a 
large number of other writers,. among whom for example there is Manu 
whom he is so anxious to support, have declared that re-marriage should 
not be allowed, and still a law was passed by the Legislature; that is 
the law to-day; under those circumstances can it be' honestly said, can it 
.be seriously said that it is not open to bring fonvard measures of this 
kind in this Legislature? Can it be hon{;stly said that Europeans and 
Muhammadans are not entitled to take part in the discussion? I hope 
my Honourable friends will not be led away by anything that has been 
said upon this matter. If I may say so, these Members are the better 
judges in the matter; we are biassed one way or the other; they are not; 
they can be expected to be impartial and after hearing the varidus views 
to give their considered judgment upon a matter of this description, they 
will not be in the least affected by considerations which affect us, personal 

. considerations, party considerations and what are called orthodox consi-
<!erations; but the others would on the merits of the question come to a 
conclusion, and I ask them to give their verdict not upon the fact that 
A or B proposes it or C or D oppose!> ·it, but upon the fact whether it IS a 
good law, whether it is desirable that it should be discussed and carried 
through. Sir, there was one questlon put by Mr. Mukundaraja Ayyangar, 
to. which I must refer. He said that this is a matter which ought to be 
considered in the local Council. Sir, nobody would have been happier 
if it were. possible w have this matter disposed of in the local Council. 
If the Honourable the Home Member will remember, when Malabar Act 
'C9me before this Rouse, even at the risk of being considered irrelevant, 
Ist1ggeRted that that portion of the India Council's Act should be removed 
which makes it impossible for questions of this nature being considered in 
the local Councils; and I said that he would be conferring It grent boon 
if he acceded to my request. My object was this. I would have t.hen 
ceased to inflict myself upon this House, I would have taken my work to a 
place where my character and antecedents are known, and where the in-
sinuations which have been made in this Assembly would not have bef'n 
made; seriously I would have been most happy if the Honourable the Home 
Member had acceded to my request ~ have that pnrtioll of the India 
Council's Act removed. He has not done it yet. UnfortunA.t.ely what is 
the position now, Sir? Some years ago when there was a decision of t.he 
Privy Council relatIng to Hinnu law, I had the temerity when I first 
became a Member of the Madras Legislative Council to introduce a Bill 
which would do away with the interpreta.tion plooen Ilpon it by the 
Jllnicial Committee: that related to the gift tQ UnbOl'D persons, and I carried 
the measure, through although there .. as some opposition. Nobodv in 
Madrfls ev&- said anything against my cnRl'Rctf'r. either. thnt T was A.mrinus 
to snatch a victory or to do anvthin/l which would show thnt T was doing 
the thing only for the purpose of personal popularity. That Act was passed 
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there. Well, what happened aftsr that: It was held that that Act had 
_DO application whatsoever to the presidency town because of the existence 
.:If a section in the India Council':; Act. As soon as I came to Delhi, the 
very first thing that I had to do was to try and make that Act extend to 
the, presidency town. That is the position. It is impossible to pass an 
Act of this nature in Madras because it cannot apply to the presidency 
-towns. If this is removed, there will be no difficulty. I do not like to 
take the time of the House any further; I was getting a little excited in 
.conilequence of certain reflections made against me personally. I do not 
want to make the same kind of reflections on those who have spoken in this 
matter. I daresay they are actuated by the best of motives and as pillars 
of orthodoxy they are anxious th ,t nothing should be done which would in 
-the least affect orthodox principles, but they must remember these were 
-challenged times without number in the local Councils. It has been done 
lIt various local Legislatures, and I myself was instrumental in having it 
~ ll  in Madras. Under these circumstances, I would ask my Euro-
pean and Muhammadan friends to giVE' their verdict upon the merits of the 
-case and not to be influenced by anything that has been said just now. 

Mr. President: The question is that the Bill be taken into consideration. 
The motion was adopted. 
Mr. President: Clause 2. 

Mr. M. G. M. Ayyangar: Sir, in the amendment standing against 
my name on the paper, there seems to be some mistake and ~  
instead of the amendment as it is on the paper, if I have your permission, 
Sir, I would move the amendment, ~ l  

.. That instead of the word 'and' between the words 'who is' and the words 
, has been ' in clause 2 of the Bill, the words 'at the time the succession opens or 
}:artition is effected or ' be substituted." 

Clause 2 of the Bill after the amendment I desire to make would read 
thus: 

" Notwithstanding any rule of Hindu·Law or custom to the contrary, Il/.l person 
~  by the Hindu law other than a person who is at the time when the succession 
.Qpens or partition is effected Ol" has beoln from birth a IWlatic" etc." 

Sir, the object of, this amendment is to place the disqualified heirs 
whether the disqualification is congenital or one supervening on the same 
footing, I do not see why a person whose disqualifica.tion is congenital 
alone should be excluded but one who is disqualified subsequently and-
-continues to be disqualified when the succession opens or partition is 
-effected should not be excluded. If there is rea,son, sentimental or other-
wise, for the exclusion in the one case, I submit there is reason for the 
,exclusion in the other case also. 

The existing law, so far as insanity is conoerned is clear that it need 
l:ot be congenital to exclude a person. I would refer only to the recent case 
'of the Madras High Court in 43, Madras 464 wherein our Honourable 
friend, Mr. Seshagiri Ayyar, when he was a Judge, says after stating thnt 
Courts here ana the Judicial Committee have regarded the injunction of 
law rela,ting to exclusion as a living principle. If the. exclusion is not 
based on original sin or subl¥lquent incapacity to offer oblations and the l ~  
the suggestion that it was due-to a. belief in the inabili., of the heir to 
manage temporal affairs appears more plausible. Very likely the rule is 
:8n outcome of 8 hazy notion tha.t the property should he preservefl for 
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the disqualified person by those who are related to him " and finally he 
decides that insanity need not be cpngenital. If 1ihat Qe so, I ask, Sir. 
why· should there be this change in the law? I submit, Sir, nC} valid 
reasons have been assigned for the change that is now sought to be intro-
duced. I therefore,. Sir, move my amendment. 

Mr. T. V. Seshagiri Ayyar: Sir, may I say a word? The principles. 
of Hindu law in this point are this. There are two principles--one is. 
incapacity to manage, and the other is that, if a man has some ~  it 
must be taken that he must have committed some serious sin in a previous 
birth and that is why he is born like that. If the House will read the 
text of Manu, the idea running through that text will be found to be that 
there has been some sin in a previous birth and as a result of that sin he 
has been born in a particular manner. Sir, if my learned friend's argu-
ments are taken seriously, what would be the position? Suppose a.-man com-
mits a sin late in life, which makes it impossible for him to perform certain 
reiigious ceremonies, can it seriou,.;ly be contended that he must be divested 
of his property? It is really, Sir, for the purpose of showing that 
congenital defects show that their possessor has not been good or honest 
in his previous birth, that this (Jisqualification text finds a place in the 
Smriti, I do not think any civilised person in these days would consider 
that such a disqualification should be allowed to exist. Supposing a man 
drinks or commits other sins, can you say that this man is so sinful that 
he should not have the property'! I think the Hindu law has for some 
reason or other imposed disqualification only in cases where there was 
congenital defect. And I do not think my Honourable friend is right in 
saying'that that safeguard should be ignored. I think it would be inconsis-
tent with the tenor of the Bill if we ~  to insert the words which he 
wants to insert. 

The motion was negatived. 
Lala Girdhal'ilal Agarw-ala (Agra Division: Non-Muhammadan Rural): 

Sir, r ~  the amendment which stanl!s in my name: 
" At the end of clause 2 add the foliowing : 
'Provided that during the continuance of any such disqualification, such person 

shall neither claim partition of joint family property nor transfer any property except 
for legal necessity'." 

I am the last person who would consent to any l ~  in the Hindu law, 
and like my Honoarable Mussalman friends who would never like or 
recommend any alteration in their Holy Koran. At this moment I might 
be allowed to make one ohservation with regard to the remarks which fell 
from the mouth of my Honourable friend, Khan Bahadur Sarfaraz Hussain 
Khan, and also the Mover of this Bill to the effect that persons who belong 
to other castes, namely, Muhammadans and Christians, have a right to 
legislate for the Hindus. Now, I will say-they will excuse me for 
saying so-that we Hindus regard the practice of circumcision as barbarous. 
But would the Muhammadans like us to legislate on that point? Certainly 
not. 1 submit that there should bfl a convention in this Honourable House 
and elsewhere that, when a measure affects any particular caste or com-
munity, that caste or cO!llmumty only shoul41 decide and not others, 
Otherwise, what,. have said just'now woullf'be the result and would create 
unpleasantness; both inside and cutside, and I say with all the emphasis 
at my command that a similar unpleasantness has already been created by 
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my Honourable friends, Christians and MU88almana, voting and supporting 
Dr. Gour's Bill. I do not want that to be repeated. . 

Xh&n Bahadur Sayid )fnbammad Ismail (Patna and Chota Nagpur 
cum Orissa: Muhammadan): MfA)' I rise to a point of personal explana-
tion, Sir? I think the Honourable Member has entirely misunderstood 
the attitude of some of the Muhammadan Members when we vot-ed for 
Dr. Gour's Civil Mamage Bill. We did not vote because the Muhammadans 
were excluded from the scope of that Bill, but considering it a piece of 
p·rmissive legislation, I further submit that even if the Muhammadans 
had been included in the soope of the Bill we would have probably adopted 
almost the same attitude. 

Lala Girdharilal Agarwal4: One of the Honourable Members haa 
declared his own intention. I do not know how far it is assented to. 
However, I leave this question aside. What I submit is this, that this is 
our own affair. It is the affair of the Hindus and I appeal to my Honour-
able friends although they have got the legal right to give votes on all 
measures whioh oome before this House. yet. as a matter of oonventrion. as 
a matter of principle, to refrain iL future from supportmg any measure· 
which might be considered by the orthodox Hindus as subversive of Hindu 
law in the same way in which they would themselves not like the Hindus 
to legislate for them on any matters which might be subversive of their 
own laws. With these few words. Sir, I want to move my amendment 
which has already been read out. One word more, Sir. Under the Hindu 
law, as f:;trictly interpreted, persons who are suffering from a disqualifica-
tion are entitled to maintenance. Now, it has been represented to me by 
some Honourable Members that we should be more pitiful and more 
merciful towards the disqualified persons, and it is only as a matter of 
concession that I have agreed to the Bill as it has come out of the Select 
Committee, on the condition that· & provision like this is added so that the 
disqualified persons may have the entire profits of the property throughout 
his life but may not have any right to claim partition of any joint family 
property . 

)fr. President: Amendment moved: 
.. That at the end of clause 2 add the following: 
, Provided that during the continuance of any such disqualification, such person shaD 

neither claim partition of joint family property nor transfer any property except for 
lfjgal necessity' ... 

Ifr. P. E. Percival (Bombay: Nominated Official): 
disouss the amendment from the foint of view of drafting. 
stand how this clause is to be read with the previous one . 

Sir, I rise to 
I do not under-
Clause 2 runs : 

.. Notwithstanding any rule of Hindu Law" and so forth, .. no person .. 
except lunatics and so forth, .. shall be excluded." Then my Honourable 
friend adds .. Provided that dUl"lng the oontinuance of such disqualifica-
tion." I do not see how disqualification oomes in in connection with the 
previous sentenc.e. ~ ~  my .. friend. goes on to say: .... Such ~ 
shall neither daIm partItIOn, etc. . It IS not clear who such person 
is and in particular. I do not see how" such disqualification" oan come 
ir: and how it can be read with the previous clause 2. 

)fr. Piesident: The question \s that that amendment be made. 
. d • The motion was negatIve . 

Clauses 2 and 3 were added to the Bill. 
c 
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JIr. J. Ohaudhuri (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): I gave notIce of a similar amendment to those of 
my friends Mr. Raju and Mr. l\eogy, but on reconsideration I have 

. amended the same for greater precislOn, and my amendment will read 
; thus. Clause 1 (2) reads thus: 
. "It extends to thll whole of British India, iJlcluding British Baluchistan and the 

Southal Parganas." . 

To that I move a further sub-cla.use (3) be added: 
.. (3) It shall not apply to any person governed by the Dayabhaga achool of Hindu 

Law." 

: Now, this makes the object I have in view quite clear and precise. My 
. reason for mOVIng this amendment is that the law of coparcenery does no' 
l:pply to those. who are governed by the Dayabhaga .school of Hindu Law 
r.ud they can dispose of their property any way they like. 
~  T. V. Seshagiri A.'rJar: I accept the amendment. 
The amendment was adopted. 
Clause 1, as amended, was added to the Bill. 

The Title and the Preamble to the Bill were added. 

lIr. T. V. Seshagiri Ayyar: I move that the Bill, 88 amended, be 
. passed. 

Ilaulvi Abul ltasem (Dacca Division: Muhammadan Rural): I have 
no business in rising to stand and speakcin this motion, but I rise simply 
to express my regret that if we cave offended in any way by our voting 
-on the matter of circulation, I have only this to say that the question on 
which we did vote was that the Bill be recirculated for public opinion, and 
we did it not on the ground that it affected the rights of anybody or any-
·thing of the kind. If the question had been about any particular section 
-oT this Bill being passed or not, we should have refrained from voting, 
but the question was whether to put the whole machinery of the Legislative. 
Assembly into action for re-circulating the Bill, and if we have offended 
.any section of the Assembly here, we are sorry for it and we leave it to the 

. Hindu Members of the Assembly to decide whether this Bill should be 
passed or not. 

The motion that the Bill, as amended, be passed W88 adopted. 

'fHE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. 
(AMENDMENT OF SECTION 4.) 

lIaulvi Abul ltasem (Dacca Division: Muhammadan Rural): I move: 
.. That the R~  of the Select Committee on the Bill further to amend the Code 

of Criminal Procedure, 1898 (amendment of section 4), be taken into consideration." 

The motion was adopted. 
Clauses ~  2, the Title and the PreafDble to the Bill were added. 
Jlaulvl·Abulltasem: I now move that the Bill, as amended, be passed. 
The motion Wall adopted. 
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IIr. T. V. Seshagiri Ayyar (Madras : Nominated Non-Official): I hope 
this Bill will have an easier .passage in this House, than the previous one, 
because I find my friend Mr. Rangachariar who is very orthodox is in favour 
.of this motion. Very orthodox pecple have been from the earliest days of 
OpInIOn that to matl;e the son's daughters, daughter's daughters apd the 
man's own sister to come after seven degrees of agnate relationship is an 
anachronism that ought not to be tolerated any further. I move there-
fCJre: 

.. That the Report of the Select Committee on the Bill to amend the Hindu Law of 
Inheritance in certain particulars, and to l'emove certain doubts, be taken into 
consideration. " 

Lala GirdharUal Agarwala (Agn Division: Non-Muhammadan Rural): 
I oppose this motion. My submission is that this is a matter which will 
have very far-reaching consequences and at the fag end of the session, 
",hen the House is very thin and when a large number of Honourable 
.Members have left the station and some of them are packing their luggage 
and phoning to the Station Master to reserve their berths I submit that it 
would not be proper for us in the' absence of our other Honouraole-
colleagues to consider this motion and pass it. On these grounds I would 
very earnestly and respectfully appeal to my Honourable friend and 
colleague not to press this Bill tor consideration this afternoon. 

1Ir. President: The question is that· the Report of the Select Com-
witteI' be taken into consideration.' 

:IIr. l. N. Mukherjee (Calcutta Suburbs: Non-Muhammadan Urban): 
I cannot record a silent vote in a matter of this kind and I have a motion 
that the Bill be re-circulated for obtaining opinion thereon. My reasons 
tire practically the same as I urged in connection with the other Bill of my 
Honourable friend, Mr. Seshagiri Ayyar, but in a matter of succession as 
I have already submitted to the House the whole thing ought to be con-
~  in its totalitv. Honourable Members will soo in the instance under 
consideration now the Honourable the Mover of the Bill has followed the 
inclination of his own mind. First of all he has gone down to the brother's 
grandson, that is to say, in lineal succession. His case is not based upon 
the ground of natural affection and as the Bill includes as it does only cases 
where there .has been a separation and the brother is living apart, one can· 
I'.ot imagine how the brother's grandson should have a preferential claim to 
the grandson's daughter. He has stopped with son's daughter but 
I:xcluded grandson's daughter. Now in a Hindu family the picture is very 
common of a person having the daughter of a grandson. She is brought up, 
she is loved and so forth, but if we are to follow the bent of our minds we 
exclude the grandson's daughter. Similarly other instances may be found 
"here a brother lives in Bombay and he has no connection with his other 
brother. Why should his family or progeny have preference over the 
family of his sister, so that as Honourable Members will see, the whole 
question hinges upon personal likes and dislikes and the impulse of the 
moment. Nothing else. On the impulse of the moment we are going to 
alter the law of succession and under circumstances over which the Hindu 
public affected will have no opportunity of expressing their views. Sir, the 
matter stands thus. It is difficult to make a constructive proposal unless 
8nd until the whole country has been appealed to, and the opinions of men 

. ",ho are entitled to pronounce an opinion on the subject-are in the first 
place obtained. Now, it is correCt to say that it is impossible to obtain 

( 4089 ) c 2 
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lMr. J. N Mukherjee.] 
unanimity on a subject like this, and it is owing to this fact that the 
question of succession was left to the customs and usages of Hindu law. 
Of course I for one should think that if there is -a sister living with the 
I·ropositus that sister should have preference over remoter relations. But 
h", ~  not followed that principle. Again, Sir, let uS take the case of the 
father's sister. The father's ei.;,ter has beun completely ignored. (Mr. 
T. V. B6shagiri Ayyar: "No.") Yes, in this Bill. At least she occupies the 
l'osition which the Mitakshara law assigns to her. But the father's sister is 
very often the presiding person in a Hindu family; she looks after the 
household, anti there may be considerable personal attachment between the 
propositus and the father's sister. So that if these questions were con-' 
sidered in detail it will appear that the rule of succession which has' been 
now placed before the House depends very largely upon accident, the 
lil'cident of thl' persons or friends who formed the Select Committee and 
their personal views. (Mr. T. V. BeBhagiri Ayyar: "That is not fair.") 
Honourable Members will see that there was no discussion on the original 
motion to refer this Bill to Select Committee. I stood up three times 
when this Bill was going to be referred to Select Committee, and if 
Honourable Members will refer to the proceedings of the Legislative 
Assembly they will find that there was not (I. single speech made on this 
Bill. That is how, I submit, social legislation of such far-reaching con-
sequences is rushed through the House and made dependent purely upon 
accident. I deprecate that, Sir, to the fullest extent and in matters of 
this kind that ought not to be the case. At any rate, if there is going to be 
a change in the Hindu law, I think the system which has been advocated 
by Government is the best, namely, a Commission, where we can have 
represented the heads of different sects and people who are going to be 
sffected by the Bill. First let us get a working basis on their opiirions 
and then start the work. As I have submitted to the House, it is impossible 
tCl arrive at unanimity in a matter of this kind; but at any rate we can 
build something upon the resultant public opinion if I may put it that way. 
Now that method has been given the go-by in the present case and the 
House has been driven to the position that it must accept the 
Bill as it stands, for it is impossible for individual Members to suggest 
amendments because they have not consulted the country and they do not 
know how any prop-osition put forward by them will affect the country af; 
large. At any rate it will be Elep,n ~  great difficulty exists. Here we 
have a small class of people excluded from inheritance who are suffering 
from certain disease; but here the whole law of succession is affected. 

Then, Sir, another submission which I should like to make to the House 
i3 that we now have the power of making wills. The Bill applies to 
separated property, so that the question of power to make wills will not 
arise. In this respect my submission to the House is that the modern 
world is different from the ancient world, because now if a person desires to 
kave his property to IJ, particular person he can leave it to him or her by 
will, especially in cases of this kind where we are not concerned with joint 
property. Therefore, Sir, I submit it is difficult to say-unless one is to 
suppose that any change sought to be l;>rought about in the law is good 
for the country at large. Unless that be the position that the House 
wishes to occupy, I submit that the pl'Qcedure which the Honourable the 
Law Member,' Dr. Sapru, as he then was, suggested to the House in con-
nection with the question of codification was the right one, vis., that 
there should be a working basis like that-that would in my opinion have 
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been a more satisfactory manner of dealing with the subject, and therefore 
I submit, Sir, in the Bill HS it is, considering the question piecemeal and 
apart from the dangers of following the Hindu law, the ~  law, 
the Christian law, a convention might be introduced which would have the 
most disastrous effects, and therefore I submit that this Bill is of far greater 
importance than the other one. It assumes that some particular thing 
iii Hindu law must be considered as barbarous, but .that is not the only 
point here,-there are other weighty considerations which affect a Bill of 
this kind, and I therefore oppose the consideration of the Bill. 

JIr . .President: Did the Honourable Member move his motion? 
III'. 1. If. Mukherjee: I move, Sir: 
" 'I'hat the Bill he I'e-circulated for t he purpose of eliciting opinion thereon_" 

:Hr. President: Amendment moved: . 
" That the Bill be re-cil'culated for the purpose of eliciting opinion t·hereon." 

1Ir. T. V. Seshagiri Ayyar: Sir, if my Honourable friend, Mr. Mukher-
jt'€, had posted himself in the first principles of Hindu law, if he felt 
ar.xious to do justice rather than sling mud at persons who want to make 
changes in Hindu law, he would find that I aIn advocating in this Bill 
pnnciples which have long been accepted as salutary. For example, Sir, 
I want to bring to the notice of the Members of this House some first 
principles on which Hindu law is administered. As regards bandhu8, 
there arf' three classes,-what are called one's atma bandhu8, that is 
·one's own descendants, and then the pitTi bandhU8, that is, the father's 
descendants, and then the matTi bandhU8, that is, the mother's descendants. 
The rule of succession is,-first of all, one's atma bandhu8 should come in; 

-tlecondly, the pitTi bandhu8, or the father's descendants, and then the 
matTi bandhu8, or the mother's descendants; and then there is a second 
principle, which every Hindu lawyer knows, that the class of bandhu8 
should not go beyond three degrees. That is the answer to the first of the 
conundrums which my friend has just now been propounding here. The 
grandson's daughter is more than three degrees removed, and therefore 
she does not come under the heading of atma bandhu8. There can only 
be three degrees. Now, I take the son's da.ughter and the daughtel"s 
daughter, because they come within the three degrees; they must be 
given preference before the sister because she is the father's daughter. The 
siRter being the father's daughter, whereas the son's daughter is one's own 
-atmll bandhu8, the latter goes before the former. That is the principle 
upon which I base my order of succession, and that is the principle which 
c()mmended itself to such a great lawyer as Sir V. ~  Ayyangar, and 
such an orthodox Hindu Judge as Sir T. Muthuswami Ayyar. I wanted to 
fiay this much because I do want this House to understand that I have 
framed the Bill on my own whim and fancy and not based it on well-known 
principles. 

111'. President: The original question was: 
,; That the Report of the Select Committee on the Bill to amend the Hindu Law 

(If Inheritance in certain particulars, and to remove certai" doubts, be ta.ken into 
'ronsideration. " 
Since which an amendment has been m_oved: 

" That the· BiU be re-circulated for !he purpose of eliciting opinioa thereon." 
The question I have to put is: 

.. Tltat the Bill be I'e-circulat.ed for the purpose of eliciting opinion thereon." 
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The Assembly divided : 

Agarwala, Lala Girdharilal. 
4.hmed, Mr. K. 
Ayyangar, ~  M. G. M. 
Bhargava, Pandit J. L. 
Bradley-Birt, Mr. F_ B. 
Hussanally, Mr. W. ,M. 
Lakshmi Narayan Lal, Mr. 
Mahadeo Prasad, Munshi. 
Mukherjee, Mr. J. N. 
Nag, Mr. G. C. 
Neogy, Mr. K. C. 

.Abdul Majid, Sheikh. 
} bdul Rahim Khan, Mr. 
Abul Rahman, Munshi. 

)lOEB--31. 

Achariyar, Rao Bahadur P. T. 
Srinivasa. 

•• hmed Baksh, Mr. 
Akram Hussain, Prince A. M. M. 
Asjad-ul-Iah, Maulvi Miyan. 
Ayyar, Mr. T. V. Seshagiri. 
Bagde. Mr. K G. 
Basu. Mr. J. N. 
Chaudhuri, Mr. J. 
C'.otelingam, Mr. J. P. 

~  Sir Sydney. 
Dalal, Sardar B. A. 
Gbulam Sarwar Khan, Chaudhuri. 

The motion was negatived. 
Kr. President: The question is : 

Pyari Lal Ml" 
Samarth, ih. ·N. M. 
Sarvadhikary, Sir Deva Prasad. 
Singh, Babu B. P. 
Sinha, Babu Ambica rruad. 
Sohan Lal, Mr. Bakshi. 
Srinivasa Rao, Mr. P. V. 
Subrahmanayam, Mr. C.' S. 
TuIshan, Mr. Sheopershad. 
Wajihuddin, Haji. 
Webb, Sir Montagu. 

Gidney, Lieut.-Col. H . .A J. 
Gulab Singh, Sardar. 
Haigh, Mr. P. B. 
Ikramullah Khan, Raja Mohd. 
Jamnadas Dwarkadas, Mr. 
Jatkar, Mr. B. H. R. 
Latthe, Mr. A. B. 
Man Singh, Bhai. 
Mitter, Mr. K. N. 
Mudaliar, Mr. S. 
Perqival, Mr. P. E. 
Reddi, Mr. M. K. 
8ams, Mr. H. A. 
Barfaraz Hussain Khan, Mr. 
Venkatapatiraju, Mr. B. 
Vishindas, Mr. H. 

" That the Bill .be taken into consideration." 

The motion was adopted. 
Kr. PreSident: Clause 2. 
Kr. JI. G. JI. Ayyangar (Madura and Ramnad cum Tinnevelly: Non-

Muhammadan Rural): Sir, I move: 
" That in clause 2( c) after the word 'sister • the words . during her lifetime' be-

inserted. " 

I have taken this amendment from the Bill which originated from the 
late Sir V. Bashyam Ayyangar, called" A Bill to provide for the succession 
of a sister and certain other relatives under the Hindu Law." In that Bm 
the sister's son is defined to include 0. son by adoption, provided such 
adoption was made with the oonsent of the sister during her life time. The 
safeguard that the adoption should have been made during the lifetime of 
tbe sister was provided to remove any difficulty if any dispute should arise. 
:After the death of the sister, there may be cl}ses in which misunderstand-
iugs arise between a man and his sister's husband. If tbe sister sbould 
have died without a son, it is quite possible that the sister's busband may, 
to spite his wife's brother and to harass him, make an adoption setting up 
a false consent from the deceased sister. The sister having died.it will be 
cilfficult to diflp.\>ve consent. But if the'" adoption itself should be made 
during the lifetime of the sister, this difficulty will not arise. When you are 
rueking the adopted son of a sister, or rather of the sister's husband as an 
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heir, I submit the safeguard suggested by me that the adoption should have 
been made during the lifetime of the sister is absolutely necessary. 

1Ir. President : Amendment moved: 
"In clause 2(e) after the word • sister' the warda • during her lifetime,' be 

inserted. " 

The motion was adopted. 

Mr. President: The question is that clause 2, as amended, stand part of 
the Bill. 

The motion was adopted. 

1Ir. President: The question is that clause 3, as amended by the Select. 
Committee, stand part of the Bill. 

The motio..:l was adopted. 

1Ir. JI. G. JI. Ayyangar: Sir, I move that; 
... To clause 4 the following new sub·clause be added: 

, (e) enable more than one of several son's daughters, daughter's daughters, sister 
or sister's sons to succeed by inheritance to the estate of a deceased Hindu male which 
by a customary 0:'- other rule of succession descends to a single heir '." 

This amendment also I have got entirely from Sir V. Bashyam Ayyangar's 
BilL This amendment is to provide for cases in which. according to the 
custom in some families, and in some zemindaris, properties descend only 
to a single individuaL There are some zemindaris which are impartible 
properties under the Madras Impartible Estates Act. In the case of these 
zemindaris and families, it is only the eldest of the heirs that succeeds. 
The others have no share in the property. The Bill as it is drafted does not 
l'lovide for such caS68, but would allow more than one of the heirs now 
provided by this Bill to inherit such impartible zemindaris with the result 
that they may be partitioned between them. This is exactly what the 
Impartible Estates Act provides against. It is only to remedy this defect 
that my amendment desires that in the case in which by a customary, or 
other rule of succession property descends only to a single heir, no more 
than one of the heirs now brought by the Bill shall succeed. This amend-
ment also I have borrowed from the lata Sir V. Bashyam Ayyangar's BilL· 

1Ir. T. V. Seahagiri Ayyar: May I say a word, Sir? I am not opposed 
to the amendment, but I think it is unnecessary to make it clearer, I would 
suggest that the language be different, I would make the clause read •• affect 
any special law, and any family or local custom having the force of law." 
TIlat would make it all right. In my section 4 I intended to provide for 
the ~ of heirs to zemindaris. Generally as regards this class of 
heirs, the Privy Council have laid down that it is the family law that 
applies, therefore they should be excluded from the operation of the 
crtiinary law; but if my' friend wants that the provisions of the Impartible 
Estates Act should be' saved, the proper way of doing it would be by 
irserting the words in clause (a)-" affect any special and/or Local law 
and any family or local custom having the force of law. '. 1Ir. M. G. M. A11lD1ar: My amendment woul:i r:oo much better 
than that. 
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lIr. T. V. Seshaglri Ayyar:' I have no objection to the principle being 
c:xtended, but I believe that I have provided for it in clause (a). I believe 
ihat the words I have suggested would make it all right. But I have no 
d;jection to the amendment, Sir. 

The amendment was adopted. 

Clause 4, as amended, was added to the Bill. 

Clause 1 was added to the Bill. 

The Title and Preamble, as amended by the Select Committee, were 
added. 

1Ir. T. V. Seshagiri Ayyar: Sir, I move that the BiD, as amended, be 
passed into law. 

The motion was adopted. 

The Assembly t.hen adjourned for Lunch till Twenty Minutes to Three 
of the Clock. 

The Assembly re-assembled aiter Lunch at Twenty Minutes to Three 
of the Clock. Mr. President was in the Chair. 

rfHE CODE OF CIVIL PROCEDURE (AMENDMENT) BILl,. 

Lala Girdharilal Agarwala (Agra Division: Non-Muhammadan Rural): 
Sir. I beg to move: 

.. That the Bill further to ~  the Code of Civil Procedure, 1908, be referred 
to ~ Select Committee consisting' of t!.te Honourable the Home Member, Mr. T. V. 
beshagiri Ayyar, Bhai Man Singh, Sardar Gajjan Singh, Chaudhri Shahab-ud-Din, 
Rao Bahadur T. Rangachariar, Mr. B. l ~  Manlvi Abul Kasem, and 
myself." 

Sir, my Rill is a very short one and I have spoken more than once 
about it in this House and I don't think I need say anything more than 
that it is to the effect that the privilege of appearing without a vakalatnama 
')l' power-of-attoroey which is at present enjoyed by Barristers and Advocates 
only may be extended to Vakils. 

The motion was adopted. 

THE CHARITABLE AND RELIGI<JUS TRUSTS (AMENDMENT) 
BILL. 

Kr. II. G. II. Ayyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): Sir, I beg to move: 

.. That tbe Bill to amend the Charitable and Religious Trusts Act, 1920, be taken 
into consideration." 

Honourable Meai'bexs will notice that this.is .s. very SJIlall 801i ~ 
tious measure. The object of Act XIV of 1920, the Religious pond 9haritable 
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"Trusts Act, was to provide for a speedy and cheap remedy by which 
-the assistance of the Court may be had both by the trustees and by the 
persons interested in the trust. The trustees may seek the assistance of 
-the Court for advice in matters connected with the trust, and the persons 
mterested in the trust may seek the assistance of the Court for a direction 
to the trustee for the rendering of the account of the trust for a period 
Qf 3 years. All these may be done under the Act by means of an applica-
tion to the Court and not by the institution of a suit which means in these 
days enormous delay and spending of money. It is to avoid this, that 
the Act XIV of 1920 was passed. -But that Act has got one defect, namely, 
t.hat in the mofussil it gives jurisdiction only to District Courts to entertain· 
and hear applications under the Act. It was only the other day the 
Honourable the Home Member and the Honourable Mr. Percival told 
us the large volume of work Sessions, criminal appeals and other mis-
~ ll  work that these District and Sessions Judges have got to do. 
They scarcely find time to take up civil work and the result is that these 
applications might be pending for a long time. This was exactly the thing 
which the original Act wanted to remedy. Honourable Members will see 
that my short Bill wants that jurisdiction under the Act may also be 
:given to subordinate courts so that such applications may have a speedy 
,disposal at a less cost. 

The motion was adopted. 
Clauses 1 and 2 were added to the Bill. 
The Title and Preamble were added to the Bill. 

:1Ir. M. G. M. Ayyangar: Sir, I move that the Bill be passed. 
'!'he motion was adopted. 

THE ILLEGITIMATE SONS' RIGHTS BILL. 

II. K. Reddi Gam (South Arcot cum Chingleput: Non-Muhammadan 
11ural) : Sir, I move: -

.. That the Bill to amend the Hiadu. Law of Succession be referred to a Beled 
.committee consisting of the Honourahle the Home Member, Mr. A. B. LaUhe, 
Mr. K. C. Neogy, Mr. B. Venkatapatiraju, Mr. T. V. Seshagiri Ayyar, Mu.nshi Iswar 
:Baran, Maulvi Abul Kasem, Mr. N. M. Bamarth, and the Mover." 

Sir, the Bill has been long before the public and it has been circulated 
lor opinion. We have received about 49 opinions of which nearly 26 are in 
favour of the Bill, 10 are neutral, and only 13 are against it. I introduced 
the Bill more as a piece of social legislation, and I leave the legal point 
Qf view to the Honourable Members who are better fitted to deal with the 
Jegal aspect of the question. 

The motion was adopted. 

1Ir. B. O. Allen (Assam; Nominated Official): May I speak on this 
motion, Siri . . 

• '. 
1Ir. President: 'l'he motion has just been earned, and has carried with 

it the Honoumble Member's right of speech. 
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Mr. It. C. Nsogy (Dacca Division: Non-Muhammadan Rural): Sir, I 
beg to move: 

.. That the Bill further to amend the Legal Practitioners Act, 1879, be referred 
tv a Select Committee consisting of the Honourable the Home Member, Rao Bahadur 
T. Rangachariar, Mr. T. V. Seshagiri Ayyar, Mr. N. M. Samarth, Mr. A. B. Latt:he, 
bir D. P. Sarvadhikary, Mr. J. Chaudhuri, ~  K. Ahmed, Mr. J. N. ~ l  
Maulvi Abul Kasem, Dr. H. S. Gour, Munshl Iswar Saran, Mr. P. P. Gmwalar 
Chaudhri Shahab-ud-Din, Bhai Man Singh, Rai Sahib Lakshmi Narayan Lal, Rai 
Bahadur Pandit Jawahar Lal Bhargava, and the Mover." 

Sir, this Bill was introduced on the 12th of September in Simla and 
it forms part of a wider scheme about the formation of an independent Indian 
Bar. These questions have been before the public for sometime, and the 
opinions that have been elicited are on the whole favourable to the under-
lying principle of my Bill. I therefore move this motion. 

The motion was adopted. 

THE INDIAN EVIDENCE (AMENDMENT) BILL. 

Lala Girdhal'11a1 Agarwala (Agra Division: Non-Muhammadan Rural): 
Sir, I beg to move for leave to introduce a Bill further to amend the 
Indian Evidence Act, 187l:l. 

The Bill will show that the amendment which I propose to make is 
a very short one and it is based upon a ruling of the Allahabad High 
Court. The Evidence Act defines primary and secondary evidence and in 
the definition of secondary evidence it is laid down that a person who has 
seen a document can be a competent witness. Now, the Allahabad High 
Court has ruled in the case of Ghure versull Chattrapal Singh, in which I 
had the honour to appear, that " seen .. does not mean a person who has 
seen as one would look at a toy but a person who has seen with mind's. 
eye. So, I want to substitute the word " read ., for the word " seen." 

The motion was adopted. 
Lala Girdharilal Agarwala: Sir, I beg to introduce the Bill, 

THE INDIAN LIMITATION (AMENDMENT) BILL. 

Lala. Girdharilal Agarwala (Agra Division: Non-Muhammadan Rural): 
I move for leave to introduce a Bill further to amend the Indian Limitation 
Act, 1908. The Indian Limitation Act, as it stands at present with 
respect to sectiou 19, is in accordance with the old English law and not 
in accordance with the present English law. There are other matters 
which 'are always the subject of great discussion. It is for this reason that 
I beg to move for leave to introduce this Bill in order to correct those 
€rrors and that the law may develop. The present doctrine in England &If 
to the theory of acknowledgment is that an acknowledgment to be effectual 
must amount to a fresh r-romise to pay. The old theory which has been 
exploded forms the basis of our present law. ,Renee I move for leave to 
introduce this Bill. 

The motion ,lfas adopted. 
Lala Girdharllal ~ l  I introduce the Bill. 

( 4046 ) 
• 



THE PREVEN'l'ION OF DElt'ERRED REBATES BILL. 

Mr. T. V. Seshagiri Ayyar (Madras: Nominated Non-Official): . The-
Bill which I seek leaTe to introduce is one of great importance to the 
development of the mercantile marine in this country. There are two 
principal matters mentioned in the Bill. One is as regards what is known 
as the deferred rebates and the second is as regards the-fixing of maximum 
and minimum rates. As regards the deferred rebates question there is 
no doubt that it would hamper Indian enterprise if companies of long 
established reputation offer rebates in the way in which they are doing. 
There was a Royal Commisison appointed in England in 1908 to consider· 
this question, and although it was only by majority that the Commission 
came to the conclusion that the rebate system should be continued. Recently 
when the Imperial Shipping Committee had to deal with the subject,. 
though they admitted the evils of the rebate 3ystem, they recommended 
that the shippers should be given the option of an agreement also. I 
may mention in this connection that the Indian shippers who gave evidenoe 
before the Imperial Shipping Committee unanimously-I am spealring of a 
large number of Europeans also--the Indian shippers unanimously gave 
t:vidence to the effect tttat the rebate system should be done away with; 
that is my reason for including the subject so far as the first portion of my 
Bill is concerned. As regards the fixing of maximum and minimurri rates, 
8 rate war went on in this country for a long time; I can give instances of' 
one or two companies having come to grief by well-established companies 
oharging a low rate for the time being in order to crush out the Indian. 
enterprise; after the enterprise was thus crushed out they went back to the 
uld rates. The Deck Passengers' Committee recommended that a minimum 
rate should be fixed, and that is the second subject which I have introduced 
iuto this Bill. I may say that my Bill is based largely upon  similar enact-
ments in the United States and other countries. Therefore I ask the House 
to give me leave to introduce the ~ ll  

Mr. President: The question is: 

" That leave be given W introduce a Bill ~ provide for the prevention of deferred 
rebates and for the prevention of rate wars and resort to retaliawry or ~  

practices in the Coastal traffic of Indi";" 

The motion was adopted. 

Mr. T. V. Seshagiri Ayyar: I introduce the Bill, Sir. I now move: 

.' That the Bill beeirculated for the purpose of eliciting opinion thereon." 

The Bill has been in the hands of Honourable Members for some time. As' 
a matter of fact, even before they had the Bill as printed, I sent them 
a copy and I sent a letter to them explaining the reasons why this Bill 
should be introduced. I move that the Bill be circulated for 1he purpose-
of eliciting .opinion thereon. 

The motion was adopted. 

THE INTEREST ACT (AMENDMENT) BILl •. 

Khan Sahib lrIaulvi Abdul Quadir (Central Provinces: Nominated Non-
Official) : Sir, ~  measure tp introduce which I am asking leave of this 
Honourable House is a very simple and a modest one .• It consists of two-
leotions only' and refers to the amOlmt of interest recoverable at the date-

( 4047 ) 
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L Khan Sahib Maulvi Abdul Quadir.] 
of the suit. It provides that no creditor of a secur,ed or unsecured loan 
should be entitled to recover interest in excess of the principal amount 
due at the date of the suit. I tried to introduce this measure last year in 
this House but it was a pity that it was thrown out both by the Govern-
ment and by the Members of this Honourable House and I did, not get 
permission to introduce the same. In spite of my previous failure, I am 
again trying to introduce it because I have got a real grievance and I 
am fully conscious that if this grievance is not redressed during the regime 
of this Honourable, House, there is no chance of its being redressed at all 
or at any rate in the near future. This is the chief reason why I am troubling 
this .Honourable House over again. If the House will kindly bear with 
me for a few minutes, I will place my grievance before it. The House will 
be surprised to hear that in Berar and Bombay Presidency if a Hindu 
creditor sues a non-Hindu debtor to recover say Rs. 1,000 as principal and 
Hs. 4,000 as interest, he is allowed by the Courts of Justice a decree for 
Rs. 5,000 in full. But if a non-Hindu creditor sues a Hindu debtor under 

. exactly similar circumstances and conditions the CO-urts of Justice do not 
give him a decree against his Hindu debtor for a single pie more than 
Rs. 2,000. Now, I am not exaggerating facts. I am telling actually what 
is happening in these provinces every day. My friend, the Honourable 
Mr. J atkaI', will bear me out in every word I have uttered in this respect. 
The Honourable Colonel Sir Henry Stanyon and the Honourable Mr. 
Rustomji Faridoonji, Members of this Honourable House, are also fully 
aware of the anomalous state of affairs prevailing under the name of the 
rule of Damdupat. Now, I leave it to the Honourable House to judge it 
for themselves as to whether the grievance I am complaining of is a real 
one or a creation of my own imagination and whether this Honourable 
House should or should not redress it. The Provincial Governments cannot 
do anything in matters of thi8 nature. They cannot amend Dharam 
Shastras and make the principle of Damdupat applicable to Hindus and 
non-Hindus of the province alike and remove the invidious distinction at 
present existing. Tllose who profess Hindu religion are with the exception of 
a few against such a change being effected. Consequently there is no 
alternative left open for this Honourable House but to amend the Interest 
Act as I have ventured to suggest in order to bring justice to those who 
are flubjected to most unjust and ~  treatment in the above stated 
provinces. If the Government and the Members of. this Honourable 
House can remove this iniquity and bring relief to the suffering non-Hindus 
by any other means than this, so much the better .. They are welcome to 
do so but I am afraid they cannot. The amendment sought for by me is 
bound, as given in the Statement of Objects and Reasons, to result in 
immense good to the public in general of the whole of India but if the 
House thinks otherwise they may make a provision in the amending Act 

~ option to the Provincial Governments to apply to their respective 
rrovinces by notification in their Provincial Gazettes if they considered it 
beneficial. Otherwise not. The Usurious Loans Act, X of 1918, has been 
()n the Statute Book for the last five years, but it has failed to bring relief 
to the non-Hindus of Berar and Bombay in this respect. Besides this, the 
Act gives discretion to the Judge to go ~  the, past account books 
and readjustments in cases in which he thinks it necessary to do so. 
'Thus the using of this discretion is an arbitrary thing depending upon the 
.choice of the particloIar judge deciding the osse. In Damdupat cases no 
-«1uestiod of using such a discretion arises, but in the majority of other ' 
.cases they do not ~ auch power at. all, while in some cases in which it 
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is exercised there is no l!Iliformity of decisions, because ~  different judges 
under exactly similar p.i:cumstances may come to two different conclusions 
regarding the rate and the amount of interest to be allowed to the creditor. 

As a matter of fact, so far as the administration of justice in Berar 
is concerned it IS the duty of the Government of India to see that justice 
is done equally to all classes of people in the province which they retain 
in their hands specially for administering better justice. They should not 
allow one section of the people to suffer at the hands of another section as 
is done at present. This sort of unequal justice was not meted out" to the 
different sections of his subjects by His Exalted Highness the Nizam 
before the province was taken over by the Govermupnt of ItJdia for pur-
poses of better administration. 

I appeal to Government Members and to other Members of this House 
to kindly take a sympathetic view of what I have brought to their notice 
and allow permisflion for introducing the Bill instead of throwing it out 
E.ummarily as they did last year. My Bill is altogether different in" 
principle from the Bill of Mr. Yamin Khan. 

With these words, Sir, I move for leave to introduce a Bill to amend 
the Interest Act, 1839. 

Mr. P. B. Haigh (Bombay: Nominated Official): Sir, I desire for-
mally to oppose the motion for leave to introduce this Bill. As the 
Honourable Member who has brought forward this motion has reminded 
the House, the Bill was before the House a year ago and leave to introduce 
it was refused after a speech by the then Home Member. And in the 
course of the present Session the House has had before it a Bill one of 
whose provisions was very closely allied to the provision which is oon-
tained in the Bill which the Honourable Member now seeks leave to 
introduce. I do not think it necessary, Sir, therefore, to repeat at length 
all the arguments which Government have already brought forward against 
this principle of Damdupat. Government still adhere to the view that a 
prescription of law universally applying, what is .known as the rule of 
Damdupat, is not desirable and they are not prepared therefore to accept 
the motion made by the Honourable Member. Government are still of 
opinion that a better remedy is provided in Act X of 1918-un Act to 
give additional powers to courts to deal in certain cases with usurious loans 
in money or in kind. On the other hand, Sir. I desire to make it quite 
clear to the House and to the Honourable Member that Government do 
realize the immense importance of this question and they do not want it 
to be supposed for a moment that they desire to close the discussion 
aliJoget-her wit,hout any further inquiry. Government are prepared to 

make a fun inquiry into the" working of Act No. X of 1918 
and into the questions raised by the Honourable Member; but instead of 
supporting his Bill, to which they cannot consistently lend support, they 
would prefer on the conclusion of their inquirie!! if the necessity is made 
apparent, to introduce a Bill of their own. I desire, therefore, to assure 
the Honourable Member that Government will cause the fullest inquiry to 
be made into the grievances which he has alleged to exist, and. I trust, Sir, 
that on that assurance the Honourable Member will withdraw this mot.ion 
and leave it to Government to undertake such further steps in the matter 
as may appear necessary and ,advisable on the conclusioi of their inquiry. 

Xr. W. x. Hussanally: Then, why not allow it to be introduced and 
circulate it for eliciting opinion? 
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Khan Sahib llaulvi Abdul Quadir: In view of the assurance given by the 
Honourable Member, I beg to withdraw my motion. 

The motion (for leave to introduce a Bill to amend the Interest Act, 
1839) was, by leave of the Assembly, withdrawn. 

THE GENERAL CLAUSES (AMENDMENT) BILL. 

Lala Girdlla1Ual Agarwala (Agra Division: Non-Muhammadan Rural): 
'Sir, I beg to move for leave to introduce a Bill ~  to amend the 
General Clauses Act, 1897. 

Sir, the present General Clauses Act, which is Act X of 1897, was 
-rassed so many years ago. The earlier Acts were Act I of 1868, and Act 
I of 1887. Act X of 1897 was passed as a. sort of consolidating Act. Now, 
the present Bill deals only with a very small matter, but yet a very 
important matter, namely, the definition of the legal term • sign.' In 
~  gone by when the thumb impression system was unknown to scientists 
,the mere mark of an illiterate person whether made by himself or by 
any other person was considered sufficient. In the present times we have 
got an elaborate system of thumb impressions which can be easily identified, 
-and I know in cases in which I had personally had the honour of appearing, 
£-ven persons ha"le been sentenced to death on the evidence afforded by 
thumb impressions. But we find neither in our Law of Evidence nor in 
the General Clauses Act, thumb impressions find a place. The main object 
(If my introducing this present measure is to give legality to thumb impres-
sions. I have takE'n the opportunity of introducing another matter, namely, 
to safeguard the signatories who are illiterate or half-literate by the affixa-
tion of signature of an attesting witness to any such signature of an illiterate 
·or half-literate rerson, who should certify that he personally knew the 
person was signing and that the person so signing understood the contents 
.of the document which he was signing. Of course I am not wedded to 
the details of the Bill but that is the main idea underlying my Bill. 
With these few words I move the motion which is put in my name. 

JIr. President: The question is that leave be given to introduce a Bill 
iurther to amend the General Clauses Act., 1897. 

The motion was adopted. 
Lala Girdhari1&1 Aganrala: Sir, I introduce the Bill. 
JIr. P. B. Haigh: Do I understand, Sir, that it is too late for lilt! to 

-speak on the subject? 
JIr. President: Yes, I am afraid it is. 

ATTITUDE OF GOVERNMENT RE CERTAIN BILLS INTRO;QUCED 
BY NON-OFFICAL MEMBERS . 

. The Honourable Sir Kalcolm lIaUey (Home Member) : Sir, I hope you 
will allow me to make a short statement, necessitated by the unfortunate 
fact that I was called away from the House on very urgent business and 
was un.able to. ~ present. when certain 01' theRe measures were brought 
before It. As the House knows, Members of Government are at times 
liable to be called away at short notice on work which will not brook delay, 
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• nd they are not, therefore, always able in consequebce to discharge their 
duties in the Legislature. This was a casEl.. in point, and I think it only 
fherefore proper that I should be allowed to enter a caveat on the part 
·of Government in regard to its attitude with regard to certain of these 
measures. I do that in order that it may not be 88Sumed that because we 
made no opposition to some of these measures that we have thereby neces· 
sarily 88sented to them in principle or in detail. If that were 88Sumed, 
it might cause disappointment to their promoters, and it is in fairness to 
them that I am bound to say that if it had not been for the unfortunate 
aocident which called me away, I should have opposed certain of these 
measures. That refers in particular to Lala Girdharilal Agarwala's Bill 
.entered sa No. 12 (a) on the list to amend the Code of Civil Proceaure, 
1908. It refers also in part at all events to No. 16 (b) Mr. Neogy's 
measure regarding the Legal Practitioners Act. It refers also to Lala Girdhari· 
tal Agarwala's Bill, No. 17 (c). It refers to Mr. Seshagiri Ayyar's Bill 
No. 23 (d). Sir, I only wish to state that when these measures come 
forward at a later stage, we may in some cases have to oppose them and 
in other cases to ask for material modifications. 

Kr. T. V. Seshagiri A:IYu: May I say a word, Sir, as regards those 
gentlemen who have introduced Bills including myself? I do not believe 
that the Honourable the Leader of the House intended to say that 
we have hurried these Bills through. It is very unfortunate that friends 
{)n the Government Benches were unable to be present. I myself was 
looking to Mr. Innes being here and to say something against my Bill, and 
when I fbund that nobody spoke against it, I looked about and it was 

• 1laid that the Bill be carried. I think my friends understand that Gov-
ernment is not committed to anything in connection with these Bills and 
when the Bill comes up again before this Assembly, the Government could . 
. explain their position and consider the whole question afresh. We do not 
understand that Government have in any way committed themselves. 

The Honourable Sir J[aJ.colm Hailey: Sir, I am very much obliged to 
Mr. Seshagiri Ayyar for what he has said. Jie understands and appreciates 
the difficulties which sometimes occur in our work. Mr. Innes, of course, 
has partaken on this occasion of the same misfortune as myself. 

The Assembly then adjourned till Eleven of the Cloek on Monday, the 
2nd July, 1923. -

(a) lB. Lola Gif"tihar1lal dgaf"wala to move that the Bill further to amend the 
. Code of Civil Procedure, 1908, be referred to a Select Committee consisting of the 
Honourable the Home Member, Mr. T. V. Seshagiri Ayyar. Bhai Man Singh, Sardar 

·Gajjan Singh, Chaudhri Shahab-ud·Din, Rao Bahadur T. Rangachariar, Mr. B. 
Venkatapatiraju, Maulvi Abu! Kasem, and the Mover. 

(6) 16. Mf". K. O. Neogy to move that the Bill further to amend the Lenl 
Practitioners Act, 1879, be referred to " Select ~  consisting of the Bonourallle 
the Home Member, Rao Bahadur T. ~ l  Mr. ~  V. Seshagiri Ayyar. 
Mr. N. Y. Samarth, Mr. A. B. Lat.the, Sir D. P. Sarvadhlkary, Mr. J. Chaudhuri, 
Mr. K. Ahmed, Mr. J. N. MnkherJe6, Mr. Abu! Kuem, Dr. B. S. Gour, Munshi 
Iswar Saran, Mr. P. P. Ginwala, Chaudhri Shahab-.d-Din, Bhai Man Singh, Raj 
Sahib Lakshmi Narayan Lal,· Rai Bahadur Pandit Jawahar Lal Bhargava, and the 
Mover. 

(c) 17. Lola Gif"dharilal .4.ganoala to move for leave to inm>duce a Bill further to 
.amend t,he Indian Evidence Act, J872. 

(ti) '8. Mr. '1'. V. BuA.agin Ayyar tIl move for leave to ~  a Bill tojrovide 
-for the prevention of deferred rebete& and for the prevention of rate wars an resort 
w retaliatory or diecriminating JIl'acticea in the Coutal traftic of India. 
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RESOLUTIOY rt SUPPLY OF FACILITIES TO ENABLE MEMBERS OF 

LEGISLATURES TO IHSCHARGE THEIR PUBLIC DUTIES. 

lIaulyi Jliyan Asjad':ul-lah • (Bhagalpore Division: Muhammadan) : 
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ENGLISH TR1.NSLATION. 

]( aulvi 1I1:iyan Asjad-ul-lah (Bhaga.lpOl·e Di vision: Muhammadan) : 
Honourable President and Honourable House, I rise to support the Resolution 
moved by my Honourable friend, Rai Bahadur Lachhmi. Prasad Sinha. It 
is a well-known fact that whenever Member3 of the Legislative Assembly 
-require any information, they have to encounter great difficulties in obtaining 
it through looal officers. I think it is the duty of every Member of tbe 
Assemblv to try his level best to remove the ~  that exists' 
htltween the people and Government. But we cannot succeed in achieving this 
noble object unless the l(cal officers render UII every posRible help for the 801u-
iion of tbe difficulties. Whenever an untoward event happens, only tbe 
Government officers are in a position to have the correct· information regard-
inlrit. It is absolutely neceseary tha.t the Members of the AlI8embly, who 
desire to do their duty to Goyernment and the public, should be in full 
possession of all necessary facts, &0 that they may be in a position to meet all 
-possible ~  f.ld ren:ove all mimnderstundings. Moreover, Membetl 
ilhould possess full iuformatioil regarding every matter that is brought up 
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trom time to time before the Atlserubly for discussion and deliberation. When 
any al'sistance is required from Government officers on any matter 'Vhich is 
for the benefit of the poor classes and the cultivators, no satisfactory reply is 
vouchsafed to cur request. This is the plight of the non-official Members. 
In my humble opinion, therefore, whenever any Member requires such as,i8-
tance from any Government.officer, it should be readily given to him. 

Sir, this is thfl reason why the people of India are not as yet fully con-
vinced of the sense of justice of Government. This Resolution does not con-
tain any demand that might prevent its being accepted by the Honourable 
the Home Member. Government should never oppose such Resolutions. As 
official Members geDerally oppose Resolutions of non-official Members, 
the latter feel much hesitation in bringing forward many a useful and 
important proposal before the House. And this attitude of the official 
Members has greatly discouraged the non-official Members-which is not a 
bappy augury either for Government or Cor the public. 

Another point worth considering is that ROme village officers have taken 
to injustice and oppression. It is necessary, therefore, that whene.er non-
official Members come to know of any such illegal act, they should be em-
powered to obtain every information from the officers ~  80 that 
justice may be wpll administered in towns and villages alike. Sometimes we 
hear of woeful tales of oppression and ~  perpetrated on poor 
cultivators. Now, had we been well posted in this matter, we could eMily have 
answered any questions after making full inquiries. Perhaps some gross 
injustice may be averted in this way. Such things create misgivings in the 
public mind, which the Members of the Assembly can easily remove only if 
they be in full possession of facts. 

It is on these considerations ~  I commellll this Resolution to tIle 
Honourable Members of the Houae who, J fully bope, will 8uPFort it in view 
of its usefulness to the public, so that any diffioulty they may meet with in 
properly pesforming their duties may be removed. With these few words I 
support this Resolution. 
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THE MUSSAl.MAN WAKFS REGISTRATION BILL. 

lIIaulvi .iran Asjad-ul-lah • (Bhagalpore Division: Muhammadan): 
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ENGLISB. TRANSLATION. 

Maulvi Miyan Asjad-u!-lah (Bhagalpore Division : ~  
Honourable President and Honourable Members of thlC' House, devoted 
servants of Islam have frequently invited the attention of the Mussalmans of 
India to the mal-administration, mis-use and the wretched. condition of the 
Muslim endowments (aukaf) in India. But unfortunately the Mussalmans 
have always turned a deaf ear to these proposals, and tbe question of the 
reform of Muhamm2.d.an endowments has never been taken up in right earnest. 
No Muslim association or conference has ever attempted the re-organisation of 
the endowments of their province and to ut.ilise t.heir income for really bene-
volent objects. Nor have the trustees cared to spend the large incomes of such 
endowments in strict conformity to the wishes and intention of the piolls donors. 

The Honourable Mover of the Bill has now taken up this noble work in 
hand, for which the thanks of all the MU8salmans of India are due to him. No 
Mussalman can have any objection to the,principles of the Bill. If our endow-
ments be properly managed in accordance with the provisionA of the Bill, the 
pecuniary difficulties that invariably beset all our schemes of ei{ucational and 
aocial reform and progress -will at once disappear, our religious and educational 
objects could be more easily achieved, and our leaders will not be confronted 
with difficulties so often met with in collecting the necessary funds for their 
social and educational schemes. There will then always be an ample fund 
at our disposal for (lur religiouR and cbaribble purposes and the case of "the 
"serving receiving thcir rights" will then come true. 

After these preliminary remarks in support of the Bill, I would like to 
draw the attention of the Honoumble Mover to certain defects m it which have 
raised suspicions in thc minds of the educated Muh&mmadans of India. They 
COt/sider that the poweril proposed to be given to the District OfIioers' under 
section 16 may be harmful to both the Goverpmellt and the Muhammadan 
public. ~ tbe present political situation of the country, I sh&ll 
never advise the Government of India to abandon its time-honoured poUcy 
of non-interference in religious matters. I~  I think that the' 
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presence of the District Officer on the District Committee may be useful in a 
way, the harm caused by his unwelcome presence there in creating baJ 
feeling and mistrust in the minds of the M:ussalmans in general will, in my 
opinion, be so great that 1 woulcl willingly forego even. Some of ~  

lrIuhammadan interests. I am perfectly sure that that portIon of the BIll 
which relates to the official intm·ference can never be appreCiated by the 
Muhammadan!> and will rather afford a strOll!? handle to the opposite party 
t.o stir up further agitation. In my humble opinion, therefore, Govern-
ment should strictly adhere to its old praiseworthy policy of. non-intervention 
in religious affairs. 
If the Provincial Governments or the District Officers would be empowered 

to Ilppoint and dismiss the members of central and local Committees. 
there is 1\ risk of constant friction bfltween the Government and lM Mussal-
mans. The Bill, under these circumstances, instead of proving a boon to the -
public, may be very injurious and trouble-giving to both. The Government 
of Bihar and Orissa and other high officials have realised this danger. 1 trust, 
thereforl', that in view of the strong recommp.ndations of several high officials 
-the Honourable the Home :Member and, especially, the Honourable the Law 
Member will introduce the necessary a'llendments, and will keep in view the 
practical difficulties and troubles with which District Officers and Pro.incial 
Governments will be conf'j)nteli if the Bill was passed into law in its present 
form. 
The formation of Provincial and District Committees should be left 

entirely in the l ~ of the Mussalmans themselves who will have the hest 
opportunity of juJging the merits -anu demerits of those whom they would 
select for trusteeship. The District Officers can seldom have such a ~ 

as truly pious pel'sons never court their interviews. 
There is another point worth considering. Generally Sajjad-a Naskins 

and Mutw:sllis of Waqf propmies have got their own names entered in 
the official records. In Jamabattdis, instead of the name of such and such 
Dan.ul, the name of such and sllch ~ ll  appears as the proprietor.-
This pranticp. slJould be stopped and corl"ect entries made, so that the Jfut-
wallis may ~ he ablQ to sdll or mortgage the Wakf property or any portion 
thereof, as h:la been done in very many esseE'. 
III section 13 (2),' it should be made clear that the sale-proceeds of 

the accounts Shall be deposited in the Wakf fund. The accounts should be 
pnblished in Muhammadan newspapers besides the Governm'?nt official 
, Gaztlttes, which are not l ~  by the people in general, so that a greater 
number of people may hav!' an opportunity of going tht'vugh tham and of 
exprdssing their views in the matter, and may also be ahle to make announce-
ments in the form of notices, etc., about anything big or small for the public good. 
Before t.he Bill is ~  iuto law, we must, however, be very careful in 

making ever.r provision in it to safeguard the honour and exalted position of 
those holy salDts who aTe looked upon, with the greatest reverence, by thousands 
of Ai ullsalmans and »re con.sidered as their holiest spiritual aml religious guides. 
These must not be placed under any control whatsoever of a Committee or 
pistrict·Offiocrs. No Mussalman can ever approve of a measure which would 
place these holy personages nnde'r the tutelage of Muslim or  non-Muslim 
trustees. It can never be a popular mea.sure. There I\ro some Muhammadans 
who have 1\ special regard fol' ~  saints for whom -the v will readily sacrifice 
eyerything, even their l~~  to ~  will surely ~ ri Bill be ,·ery objec-
tIonable, e.!l.,· the Sa})ada NOIl""n and Mutwall. of the holy shrine at 
Ajmere Sharif. 



III' 

THE LEGAL PRACTITIONERS (Ut:ENDHENT) BILL. 

llaulvi Jliyan Asjad-ul-lah * (Bhagalpore Division: Muhammadan) I 
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ENGLISHfRANSLATION. 

Maulvi lIiyan Asjad-ul-lah (Bhagalpore DiY'ision: Muhammadan): 
Honourable President and Honourable House, I l'iae to oppose my Honour-
able friend, Dr.  Gour's Bill which propose:! to confer rigbts on women to appear 
as legal practitioners in the Courts. I regret I have to opp3se this Bill again 
as it involves' some very important principles. I am afraid if women were 
allowed this privilege justice will always be miscarried. 
No Court of Justice, ~  perfect it may be, can deal justly anu im-

partially where women are engaged in pleading cases ~  it. When a case 
will be conducted on one side by a man and on the other side by a woman, 
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the chances are ihat the Jatter will carry the day. The f61l0wing reasons. 
amongst others, may be mentioned that injustice will likely result if women 
be allowed to plead.in Courts. And ~ is mainly these considerations which 
have led the Patna High Court to refuse the special privilege to women. First, 
the Judge himself may very naturally have a leaning towards the sweet words 
of women lawyers. Secondly, witnesses, whep cross-examined hy them, may 
very likely he duped and captivated by their charms and thus may not give 
accurate replies to que!;tions put to them. 'fhit-dIy, the male pleaders of the 
opposite party may very naturally be captivated by the sweet words and 
blandishments of their fair opponents -{women being naturally very attrac-
tive) and thus fail in the performance of their doty to their clients. As 
lawyers generally take their fees beforehand, the result of the case is of little 
concern to them. Moreover the 3dministration of justice will be seriously 
afiected in view of the fact that while a male lawyer can bring home a cer-
tain point to the Court in his client's favour iu several hours, a female lawyer 
will, by her sweet arguments, achieve her object in so many minutes. 

If Dr. Gour holds that in thet;e circnmstances both parties wiII be at liberty 
to engage female lawyers, then the male lawyers' practice will surely suffer. 
Women being of delicate constitution will often be unable to perform their 
professional duties and to appear before the Court much to the detriment of 
their c1ienes interests, as also of the work of the Court, which will have to. be-
occasionally intelTupted merely in deference to the convenience of the fair 
pleaders. 

If a Jodge spoils a case by accepting a bribe, he is generally punished for 
this act. What will be the punishment of those Judp, I ask Dr. Gour, who 
will allow their judgments to be biassed by the charms and blandisbments of 
fair lawyers and to go against the established laws and usages of the country. 

I am afraid that a good dsal of monny wiJl have to be sacrificed at the. 
altar of beauty and fashion as our new l ~ will demand higher fees than 
their male colleagues. And many a young man will go to the length of 
bringing false suits and making .ham defences simply to ing.tiate themselves 
illto the good graces of a pretty Vakil, and, as a consequence, fat fees will flow 
to her. 

Considering all this I am at a Joss to under.tand what particular object 
Dr. Gour had in view in bringing forward this measure before the Assembly. 
I daresay he may have the English practice in bis mind. But the circum-
stances of our country are quite different irom those of England; and what is 
good for them may not be suitable for our country. On these grounds, there-
fore, I oppose the Bill. 



IV 
GENERAL DISCUSSION ON THE BUDGET . 
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ENGLISH TRANSLATION. 

Maulvi ltIiyan Asjad-ul-lah (Bhagalpore Division: Muhammadan): 
lIonoul'ahle President a.nd Honourahle House, the proposal of the Honourable 
Finance Member to impose a duty on salt in order to make up the deficit in 
the Budget appears, at fil':!i sight, to be a very reasona.ble and easy method of 
gaining the object in view, But when we take into consideration the fact 
that the vast. population of this country consumes salt in latge quantitie;:, and 
that in consequence a duty on this article of every-dsy consumption will 
surely affect their purse as well al their health, I confeils, I have no other 
alternative but to ~  the proposed taut ion and to request, with the other 
Honourable Members of the House, the Honourable It"'inance Member to 
withdraw this unfortunate proposal and thereby earn the gratitude of the 
House and of the people in gtlneral. 

It is evident from the Honourable Finance Member's spwch that he 
considers the imposition of such a tax to be absolutely necessary, I ~ to 
point out, however, that he has overlooked an important point in this matter. 
While (;onsidering the comparative consumption of salt by thc people of Cndia 
and of England, he seems to imagine that the conditions of the two countrieil 
are alike, But this is not ~  the case. First, eating salt is much less 
used in England than in India, 8S most English dishes are prepared without 
or with a very little admixture of salt in them; wherea.s it is a sine qua ,,01& 
of almost every Indian dish and, [or the poor, it is an absolute necessity. We 
have a proverb that lime is the rich man's thing and salt that of the poor man. 
This is undoubtedly the case, beca.use poOl' people have to do hard manual 
work and eat coarse food and therefore they require a good. dose of salt to help 
-digeslion, We must have all seen viUag( Ia.bourers, before stuting for 
their day's work, eat their morning meals of rice or bread with a good 
pinch of salt splinkled over it or mixed with a savoury clt_tne!/. And their 
midday mea.ls also consist of nothing' but some vegetable and salt,  Now, 
coneidering the low wages of . these poor people, which seldom exceed three 
or four annas a day, I cannot bear for a moment that their one article of diet 
should be singled out for taxation, as has been proposed. Gentlemen, just 
t.hink fOl' a moment, how very difficult it is dul'ing t1t.ese hard times to have 
two meals on fout' annas a day and these poor creatures have to support 
themaelves alld their families oll-this pittanoe. This is l ~ l  the work of 
Pr:>l'idence beyond Ollr understanding, 



16 

, In proposing a duty on salt the fact that India is mainly aD agricultural 
country and a very large proportion of its population is engaged in l~ 
turaJ pursuits, has been overlooked. Bullocks are the principal means of our 
agricultural operations and for them also salt is very necessary. And it may 
be noted that the quantity used for the food of cattle and horses is much larger 
than that used for human consumption. Therefore a tax on this article ot 
every-day use would mean to deprive the poorer classes and the cattle of their 
very necessaries of life, for owing to heavy duty its consumption will surely ~ 
I'edUCed Il,nd their health will consequently sufIer. I hope, therefore, that m 
view of these important facts Honourllble Members will reject the proposed 
taxation. • 

Another very strange and important point worth considering is that 
although India consumes salt in many mOle ways than England, as in Indi. 
besides human beings it is largely used by animals also, yet its consumption 
here is comparatively !'maller than in Englalld. The reason is not far to seek. 
Poor I11dia Ca)lnot afford to consume sufficiently even thi. one article of 
necessity owing to its present duty. On the ~  hand, there is a much 
greater c-Qnsumpti(ln of it in England, as the labow'ing classes there are pretty 
well-to-dCl, and there clln be no comparison ~  between the poor of 
the two cOllntrie!'. When we see that the present duty is not. free from 
hardship on the poor classe!', as is evident from the small consumption 
cf salt in India, it would be nothing 8holt of ~  should this duty be-
doubled. 

I well remember when King Edward VII became our King-Emperor, the-
Ministers of State very wil'ely abolished the salt-tax and this act of royal 
favour was acclaimed with the greatest joy in every Indian household. 
I am much grieved to see now that our noble advisers of Government considc.r 
such a tax to be an absolute necessity, as if ihis was the only means of filling-
up the empty coffers of tbe State. To inflict further taxes on poor India, 
which is already groaning under a heavy burden would be nothing short of 
gross blunder. I request the Members of the Assembly, and especially the-
Government Members, to levy taxes in such a way that the rich and not the-
poor bear the brunt. 

Gentlemen, just thill:r how shameful it would be to tax those who subsist 
ou rice and salt alone. A Persian couplet is very appropriate here: 

Jouri Hud ra bar garihan azmoyad rozgar-Teglzra d"yam barae-
imtihan har mu zanand. . 

'lime tries experiments of ~  on the weak-the keen edge of 
, the sword is always tested on a hair. 

This salt-tax reminds me of a well-known story about Noushirwan the-
Just, king of Persia, who lived more than HOO years ago, Once when:he was 
out on a bunting expedition meat was being roasted for him. The rest of the-
story may he heard from Sadi himself: 

" SlfaHsc ra harusta dawanitiand to. naTllale arad. lv'oualzirfl1an-i AdilJ 
gult ha lcitlJ,at hi8fIJlt to. rasme na' gardad 1.1'0. dilt ""'arah no. 
shawad. Guft azin qadar cl.·i Molal zayad. Gult hu,nyadi 
zul1li! dar jalui", aweeal a.dale '6urla ast flO. hal' lei amad flara1l-
maeitl Icard". 
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It Some one was sent to a vllla.ge to get some salt. N oushirwan the 

Just said: II Be careful to pay for it lest it be a custom and 
prove the ruin of the village n. It was pointed out to him that 
a little 'salt won't matter much, but N()ushirwan replied I 
"Oppression had a very small beginning, every one who 
came afterwards added to it." 

In those days when there.were no restrictions and duty upon salt the king 
did not like to take even a small quantity of it without paying for it. Now, 
if any more tax was added to the present duty, it will really be a very 
great hardtlhip on the poor. -

The Honourable Mr. Shahalli has proposed a tax on cloth. But this article 
also is of great usefulness to the poor. You may tax the rich man's cloth, but 
save the poor illal!'S cloth from taxation, for it will entail a great hardship-upon 
him. It is my contrmed opinion that the cloth used by poor people should 
not be taxed. Of course we are at pedect liberty to propoSe special taxes for 
the cloth worn by the rich; there wiil b{'tio hardship caused by such a tax. 
But considering the oiroumstances of the poorer olasses I sfrongly l'rotest 
a&aillst the tax on salt as well as on the poor peoples' cloth. 

I remember very well that in the ftrst year of the Council elections in my 
native provinoe of Bihar and Orissa, a certain. person asked me how I would 
ba able to do any good service to the masses wben Governmeut had passed a 
law incrimiQating any person who will prepare salt from the sea-water. I 
fully remember these words now, but as Government, during the last two years, 
had been confronted with speoial difficulties, I had no ~ of moving 
ally Resolution in that respect. I don't know, 1 am sure, what answer I should 
give to that man, if I unfortunately met him again at the next election, when, 
instead of freeing the sea-water for the use of salt, we are placing a heavy tax 
upon salt itself, 

(As already said) salt is used by oattle also in this country. We have to 
provide it for them. Now if we made it so dear by heavy taxation, how 
shall we then provide it for our If dumb driven cattle", and of course this 
sin will be upon o:ur shoulders, for the poor creatures cannot speak out their 
grievances. A poet has truly said: 

1/ Slumiaa. Iti bar mUf'gko moro dadan, 
S"awaa tang f'ozi ze fete badaM." 

" It is said that quadrupeds, birds and even insects Buffer on account of 
the evil actions of IDan/' -

"his is undoubtedly true. I would leave salt and Cloth alone and would 
suggest an import tax on (1) petrol, (2) wines, (3J gold and silver and, (-10) 
precious stones. All these are the rioh man's luxuries and can easily and .. 
safely bear laxation. Nos. 3 and 4 are things of pomp and splendour and 'the 
latter can be used by the Rajas and Nawabs and other rich people only. Any 

_ tax on them will be free from hardship. Leaving all these suitable items and 
taxing tho very necessaries of life will involve a very great hardship on the 
poor. 

I cannot, therefore, agree to any tax on salt and ~ the Honourable 
Membels to pause before accepting the taX, so that Government Members may 
not be misled. With these few words I oppose the proposed tax on salt . .. 
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v 
UNSTARRED QUESTION AND ANSWER.-

244. Lala Girdharilal Agarwala: (a) Is it a fact that motor car 
owners who purchase a car for Rs. 4,000 have to pay taxes on it in the first 
year amounting to Rs. 1,297 and thereafter nearly 10 per cont. of the initial 
cost every year subsequently al printed in the Pio.eer of Allahabad, dated 
8th March, 1923, at page 14 ? 

(6) Are the Government aware that the United Provinces Government 
propoeee to impose a further tax of Rs. 180 yearly on each motor car? 

(c) If the reply be in the affirmative, do the Government propose to do 
anything in the matter? 

The Honourable Sir Basil Blackett: (a) The Government of India 
have seen the correspondence in question'appearing in the Pionee,. of the 8th 
March, 1928, but are not in a. position to endorse the <'&lculations given there. 
in which are based on several hypothetical data. 

(6) Yes. 
(c) No. 

• Vide Legislative AsStlmbly DubateB, Vol. 111, page 3731. 

SGPI17-I-(126&126)-u,·6·2a.-l,600 • 
• 
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Indian Official ~  Bill. Consideration of Select Committee Report. 
2247-48, 2249, 2250-51,  2253-54,  2257-58,  2265-66,  2271-72, 2273, 2274. 

Motion to consider the Code of Criminal Procedure (Amendment) Bill. 1035, 
1047, 1049, 1050. 

Motion to consider the Code of Criminal Procedure (AmeI!.dmCAt) Bill as 
passed by the Council of State. 1309,  1315, 

Motion to postpone the consideration of the Code of CriminILl Procedure 
(Amendment) Bill. 1024. 

Motion to take into c6nsideration the Criminal Law Amendment Bill. 2503-
2505,  2614, 2518-2519, 2521,  2530, 2531, 2542, 2543, 2544-46. 

Motion to circulate the Indian Stamp (Amendment) Bill for opinion. 2831-
2832. 

Question regarding discontent amongst the staff of the Bengal Nagpur Rail-
way workshop. 3234-35. 

Question regarding number of Assistant District Traffic Supcrintendents on 
thc Bengal Nagpur Railway. 3235-36. 
Question re retail price of petrol in Delhi. 2341-2342. 
Question (Supplementary) re advance of passage money. 1606. 
Resolution re &nigration of unskilled labOlll'ers to Manritius. 3157-60. 
Workmen's Compensation Bill. Consideration of amendments made by 
~~~ ~ ~~  ~~ l  - .  - - -



INDEX TO LEOISLATIVEASSEMBLY DEBATES. 

<\.GRA CANTONMENT-
Question re construction of latrines in private houses in --.. '037. 

AGRA FORT-
Question re historical buildings in --. 2221. 

AGRICULTURE-
Budget. Demands for grants. --. 3670. 
Resolution re protection of women wage-earners in --. 1793-1'804. 
Resduti(lr' ~  Workmen's eompel;satlOn in --. 1784-93. 

AHMADPUR-KATWt, R1ILWAY- . 

7 

Question by Mr. N. M. Joshi re the reduction of working expenses of the --. 
1295. 

AHMED, MR. K--
Budget demandE for grants. COlomercia! Intelligence. 3626-27. 
Budget demand; Customs (Pay of establishment). 3247-48. 
Budget. Demands for grants. Delhi. 3654, 3655, 3656. 
Budge!, -1"mand for Department of Etlucatioll and Health. 3530. 
Budgci ~ l lll  for Finance Department (Pay of officers). 3539. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) Bn,L : 
Consideration of-

Clause 19. 1282-83. 
Clause 20. 1372-74, 1377-78. 
Clause 21 as passed by the Conncil of State. 1400-01. 
Clause 54. 1826-27. 
Clause 93. 2036. 
Clause 94. 2036-38. 
Clause 96. 2038-40. 
Clauses'] ~~  :md 127-B. 2089, 2090. 

General ~  on Bud!!'et of 1923-24. FirRt stag-e. 3076-78. 
Indian Official Secrets Hill. Consideration of Select Committee Report. 

2267. 
Motion to consider the Code of Criminal Procedure (Amendment) Bill. 102e, 

1023-1024, 1025. 
Motion to consider the Code of Criminal Procedure (Amendment) Bill 88 

nm-:sed hy the Council of State. 1:107. 1310-11, 1321, 1324-25. 
Motion that the Code of Criminal Procedure (Amendment' Bill as ml!Dded be 

'passed. 2798-2799. 
Motion to refer the Mussalman W>tqfs Registration mn tOi rSeleet' t1dmmittee. 

2306-2310. . 
~ l  WRofs Re!!istrn.tion Bilt-Motion to consider RepOrl 'or Select 
Committee. 3876., 3878, 3880. 

Mot!on to Circnlatethe Indian Stamp (Amendment) Bill for opiniOn. 2836-
2837. 

Postponement of resolution re spparation of' railway from ~  finance. 
2921-2922. 

Question (Supplementary) re a holition of' Divisional COmtniiiSionerships, 
1529. 

Question (Supple,nentAry) r(! :tholition of the 110sts of DivisionalCommis-
~ in ~ ~  3101. ' 

Questi&it re MceBS to the platlormsin the Howrah itaim, 8tId:tmJ. 1'836. 
Question re aecommoclation tor LlIge8rs at HIe LOnddp. Daeb. . }eft, 



8 INDEX TO LEGISLATIVE ASSEMBLY DEBNrEB • 

.A1DIED. MR. K.-contd. 
Question f'e acquisition of land al;i;aehl.'d to Mosques in Raisina. 2745. 
Question f'e the appointment of a Shipping Broker in Bengal Mr. S. K. 

(those. 1349. 
Question (Supplementary) f'e assistance given to Khan Bahadur Habibur 

Rahman for researches in Wireless Telegraphy and Telephony. 
2956-57. 

Question f'e 'Bundraya Wali' Mosque in Pahargunj. 2745. 
Question (Supplementary) f'e Calcutta University and the Schools and 

Colleges in Assam. 3237. 
Question by -- f'e candidature of temporary clerks for Departmental 

Examination. 1107. 
Question f'e compensation and German Reparation A ward to Indian Seamen. 

1353. 
Question f'e complaint against Shipping and Deputy Shipping Master, Cal-

cutta. 1351-52. 
Question f'e contract with the East Il1dian Railway. 1337. 
Question (Supplementary) f'e contraets for refreshment rooms at Railway 

Station. 3234. 
Question by -- re damage by floods in Raj Shahi Division. 1165. 
Question f'e demands of Indian Seamen for clothing, accommodation, etc., when 

visiting foreign ports. 1347. 
Question f'e the difl'erence between Indian and European Seamen in regard 

to wages, allowllnces, etc. 1347. 
Question f'e dismantling ~  Hindu ten' pIes in Raisina. 2787. 
Question (Supplementary) f'e electoral rules. 2413-2414. 
Question f'e employment of Lascars and casualties in the Great War. 1349. 
Question re expenses on Inchcape Committee. 1339-42. 
Supplementary question by -- f'e extension of time for non-official business. 

980. 
Question re floods in North Bengal. 3872. 
Question. re grant of raHway concessions to travellers during public holidays. 

1163. 
Question (Supplementary) re grant of motor haulage and conveyance allowance 

to members of the Indian ~ l  2412. 
Question' by -- re grievances of Telegraph Check Office Stafl'.· 1105. 
Question by -- re grievances of Upper. Division clerks in Telegraph Check 

.' Oftioe. 1106-1108. 
Question re Imperial Wireless. 3865-3870. 
Question by -- re inconveniences to passengers on the Eastern Bengal Rail-

way. 1112. • 
Question re Indian Civil Service and local vernaculars. 2150. 

, Question (Supplementary) f'e Indian Troops in Iraq, Palestine and PersIa. 
3934-3935. 

Question re tbe instructions issued by the Secretary of State re the Inchcape 
Committee. 1344. 

Question (Supplementary) re lapsing of Bills on the dissolution of the Legis-
lature. 3231. 

Question re Licensed Shipping Brokers in the ports of India. 1351. 
Supplementally question re the ~ of the Army in India' from Reve-

Jl,1Ie11 (rem/P'ks by Aga Khtm). 964, 



INDEX TO LEGISLATIVE ASSEMBLY DEBA.TES. 

A.HMED, MR. K.--confa. 
Question (Supplementary) re mission of Mr. Sastri. 2548. 
Question (Supplementary) re Mo'>que"l in New Delhi. 1769-70. 
Question re Mosques in New Delhi. 2743. 
Question (Supplementary) re Mosqnt>;; in vicinity of the Lady Hardinge 

Medical College. 3001-02, 3103. 
Question by -- re new method of recruitment in Telegraph Check Office. 

1107. . 
Question (Supplementary) re number of pilgrims from India who failed to 

return. 3111. 
l~  re the number of Indian Seamen engaged in the Great War. 1352.' 
Question (Supple'nentary.\ re officerFJ in FendatJ"y States, Bihar nd GriMa. 

3973. 
Question by -- re particulars of candidates appearing in Departmental 

Examination. 1107. 
Question (Supplementary) re Passenger Superintendents. 3860-3861. 
Question re the passing of the new Qutab Road through a Muhammadan burial 

ground. 'l:lB7. 
Question re Postal Audit Offices Manual. 1107. 
Question re the p'l'eservation of ruined mosqueEt, monum.mts, tombs, etc., in 

the District of Maldah. 1335. 
Question (Supplementary) re the principle followed in allowing passa£,'e con· 

cessions. . 3678. 
Question re the pUblication of the '1orrespondence on the subject of retI','ncho 

ment. 1344 . 
. Question re purchase of tickets on the Eastern Bengal Railwa,. 1336. 
Question re recommendations of Seamen Recrnitment Committee. 1348. 
Question re recruitment of unpassed candidates to the Upper Division. 1105-

06. 
Question re recruitment of staff on Eastern Bengal Railway. 1338-39. 
Question're reduction of railway and steamer rates. 1337. 
Question (Supplementary) re re-employment of pensioners. 1772-78. 
Question re registration of judgment and decree in· the .. jl8Se of ~ l  

properties in India. 1112. 
Question (Snpplementary) re release of political priaonel'8. 3098. 
Question re repair of Mosques in Raisina. 'l:l44. 
Question (Supplementary) ro report of the deputations to Fiji and BritislJ 

Guiana. 254ft 
Questionr., representation uf India on the League of Nations (absence of 

Muhammadans). 1344-45. 
Question re resignation of Mr. Bhurgri of his membership of the Council <)f 

State. 1346. 
Question (Supplementary) re ruined mosques and graveyards, Delhi. 2960. 
Question re the BOOpe of Incheape Committee's Report. 1343. 
Question re services of Typists in Telegraph Check Office. 1105. 
Question (Snppicmentary) '1'e Secret Service Grant expended by Central 

Bureau of Information. 1771-72. . 
Question re statement in regard to North Bengal floods. 3689. 
Question ,.e travelling restrictioIs on lower claS!i passengers W1 Eastern Benga1 

Raib .. a,.. 1164. 
Question re Upper Division time-scale of pay in Check Office. 1100. 

IA9LD 2 
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AHMED, MR. K.-concld. 
Question (Supplementary) re witnesses examined by the Inchoape CommittM. 

2410-2411. 
Question (Supplementary) re old Mosques in and around Delhi. 3940-3943. 
Resolution re emigration of unskilled lahourers to Ceylon. 2108-2111. 
Resolution re emigration of unskilled labourers to Straits Settlements and 

Malay States. 2144-45. 
Resolution re protection of women wage-earners in agriculture; 1795-1797. 
Resolution 'I'e railway concessions and reductions in fares. 3946-3947, 3948, 

3949, 3950, 3952, 3953. 
AHMED BAKSH, :MR.-

Question re b.')mhing on North-West Frontier. 1769. 
Question re the election to the Council of State for the Sind Muhammadan 

Constituency. 2413-2414. 
Question (Supplementary) re promotions in IndEan Medical Service. 4015. 
Question'l'e th Rl:'port of the Arms Rules Comittee. 2347. 
Question re training of Indians for Commissions in Artillery Engineering, 

Air Force and Royal Marine. 2479. 
Question 'I'e arrest in North-Wt.:st Frontier Province of persons connected with 

CongTess and Khilafat agitation. 2278-2279. 
Question re convict Ghulam Rasul Khan of Safeda. 2279. 
Question re impr:sonment of Abdul Qayum Khan Swathi and Malik Khuda 

Baksh. 2280. 
Question 'I'e Khilafat prisoners in Peshawar jail. 2279. 
Question re Martial Law in Mansehra Tehsil. 2279. 
Question re treating of Congress and Kbilafat agitation prisoners as political 

prisoners. 2280. 
AHSAN KHAN, MR. MOHAMMAD-

Question 1'e number of Memhers of Legislatures and local Couneils who are 
recipients of titles. 3929. 

Am FORCE-
Question re admission to Navv and --. 1012. 
Question re admiseion of Indians into the Royal --. 1097. . 
Question re recnrltment of Indians for Marine and --. 2347. 

AIY AR, MR. A. V. V.-
Budget demand; Customs. (Leave allowance for Bombay). 3262. 
Budget demand for Incom&-tax. (Re-organisation of Department). 321-5-76. 
Budget demand for Income-tax. (Reduction in provision for Bomhay). 

3294. 
Budget demands for grantR. Interest on Deht and Sinking Funds. 3622, 

3623. ~ 

General discussion of the budget for 1923-24. First stage. 3042-3044. 
Indian I ~  Amendment Bill.-Motion to take into consideration. 2860-

2861. . 
Moiion to circulate the Indian Stamp (Amendment) Bill for opinion. 2835. 
Oath of Office. 955, 2341. 2785. 

AIYER, SIR P. ~  SIVASWAMY- .. 
Budget deman'd for Army Department (Standing Army). 3552-53. 
Budget dllma.r.d for general a<lwiJlistration ns a whole. 3531-32. 
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AlYER, SIR P. S. SIVASWAMY-contd. 
Budget .. Demands for Grants. ll ~ (Public Services Commission). 
3633-3634., j 

General discussiol: of the budget for 1923-24. First stage. 3028-31. 
Motion to consider the Finance Bill. 3691-95. 
Motion to adjourn the discussion of the consideration of clause 2 of the Finance 

Bill relating to enhanced salt duty. 3720-2!. 
Point of order raised as to whether annuities for purchase of Railways are 

votable or non-votable under Section ~  of the GovernmCJlt of India Act. 
3342. 

Question re report of N orth-West Frontier Committee. 387!. 
Special Marriage Bill.-Motion to pass. 3923-24. 

AJMER AND MERWARA-
Budget. Demands for Grants. --. 3673 . 

.AKRAM HUSSAIN, PmNcE A. M. M.-
Resolution re p.dequate class and communal representation in services under the 

Government of India. 3203-05 . 
.A.LlGARH MUSLIM UNIVERSITY-

Question re Government control over the £enaros Hindu University and the 
-. '3100. 

ALLEN, MR. B. C.-
Budget demand under sub-head Legisllttive Assembly (conveyance allowance). 

3454. 
Consideration of clause 2 of the Finance Bill. 3747. 
Consideration of clause 33 of the Code of Criminal Procedure (Amendment) 

Bill. 2241. 
Further consideration of Workmen's Compensation Bill. 1945-1946. 
Indian Mines Bill. Consideration of Joint Committee's Report. 1650. 
Motion to consider the Code of Criminal Procedure (Amendment) Bill. 1057. 
Resolution 'o'e despatch from Secretary of State re Indian Autonomy. 2729-

2731. 
ALLOCATlONS-

Question by Mr. K. C. Neogy r6 -- made to different Railways. 1014. 
ALLOWANCES-

Question re marriage -- paid to families of British personnel serving in India. 
2414-2415. 

See "Exchange Compenl:3ation." 
ALLOWANCES, TRAVELLING AND HALTING-

Question re --of members of Indian Legislature. 1090 •. 
AMBALA CANTONilIENT-

Question re disposal of land used by milk sellers in -- to Pandit S. Ramlal. 
962. 

Question re clectric installation at --. 2954. 
Question re tr3nsfcl' of land to Messrs. Somdatt Ranlial. 3122. 

AMBALA CORRUPTION ENQUIRY-
Question re article relating to -- as published in Cantonment Advocate. 

3121. 
Question ~ -. -. ~  

... • 



AMBALA MALPRACTICES-
Question re --. Question of amnesty. 2843-2844. 

AMBULANCE CARS-
Question re the use of military and --on the Great Indian Peninsula 

Railway. 1290. 
AMENDMENT-

Ruling by the President of the Legislative Assembly that a proposed -- is 
()ut of ordcr if it attempts to bring in an Act which is not to be amended 

, by the original Bill under discussion. 2502. 
AMENDMENTS-

See "Bills!' 
AMENDMENTS TO BILLS-

Decision' that --not entered in the Agenda will be taken up and considered 
on their merits. 1179-1181. 

Al1IftIR CHAND, PANDlT-
Question re conviction of -- and Hakim Abdul Jalil, Peshawar. 3931-

3932. 
AllJ AD ALI, KHAN BAHADUR MouLVI-

Consideration of clause 2 of the Finance Bill. 3751-52. 
Mussalman \Yaqf,; Registration Bill.-Motion to consider Report of Select 

Committee. 3878-82, 3887-91, 3!!93. 
AMRITSAR GRIEVANCES-

Questiou re --. 1896. 
ANDAMANS AND NICOBAR ISLANDS-

Budget. Demands for Grants. --. 3673. 
ANGLO-INDIANS-

. Question re number of -- in Government of India Departments. 1108. 
ANNUITIES IN PURCHASE-

Question re --. 1297. 
ANNUITIES IN PURCHASE OF RAILWAYS-

p&int of or-der raised as to whether -- should be treated as vota hIe or non-
votable under Section 67 -A of the Government of India Act. 3340-43. 

APPR.AJ:SERS, ETC.-
Question re promotion of --and examiners of the Karachi Customs 

House. 3117 • 
R H ~ 

Budget. Dem&nds for Grants. --. 3670. 

ARMS ACT-
Question 'e discussion of resolution re exemption of members of Legislatures 

~  3687. 
Question f'e exemption' from --i... 3974. 
Ql1estiOI>. r8 position of retainers of Raja's, ctc., under Indian -. 3851 .. 

3858. 
Statement re report of Comniittee on -- Rules. 2672. 

A.RMS ACT ~I

I ~  publication of Report of the -. 1085. 



ARMS RULES COMMITTEE-
Question r6 submill8ion of report of --. 1176, 
Question r6 recommendations of --. 3930. 

• 

Question r6 the action taken by Government OR tb.e reOOlJlmenliaii_ of the 
~  24,74-76, 

Question re the report of the --. 2347. 
ARMS RULES REVISING COMMITTEE-

Question by Mr. Mohammad Faiyaz Khan re pliblieation of li!Pcil't (If-. 
1017. 

ARMY-
Bee" Western Coinmand." 

ARMY AND .AIR SERVICE-
Question by Mr. B. Venkatapatiraju re appointment of Indians in lUgh --. 

1007. 
AiJ'Y DEPARTHENT-

Budget demand for --. 3542-3562 
ARMY HEADQUARTERS-

Question by Rai Babadur Bakshi Sohan Lal re Sergeants in _. -. 984. 
ARMY IN INDIA-

Statutory authoriLy for maintenance of --. Discussion in Budget debate. 
3542 . 

. ARMY IN INDIA. PURPOSE OF-
Question re --. 964. 

ARMY IN INDIA, AUTHORITY FOR :MAINTENANCE OF-
Question re --. 964. 

ARMY, OFFICERING ~ 

Question re --by Indian officers. 1178. 
ASAD ALI, K. B. MIR-

Question re Muhammadan representation on the proposed Royal CommissioD 
on the Public Services. 3120. 

Question re re-introduction of the issue of Return Tickets on Railways. 
,3120. 

Question "6 1'Ul1I1ing of a thMIlg& 9presB train from Mwas to DeIIii.. 
3120. 

Motion for adjournment to discuss the appoilltment of a Royal Oommission 
oil I ~ Servicea. 15&9. 

ASJ.AbULLAH, MAULVI Mn'AN--'-(the Memb¢ svoke in vernaenlar). 
General discussion of the budget for 1922-23. First stage. (S1leAppendiJ: 

ro Deblites). 
Legal PractitIoner (Amendment) Bill.-Motion to refer to Select Cc:itnmittee. 

25f11. 
Motion to re:l'er the I ~  Waqfs Regilltratioll Bill to Select COIl1l11ittee. 

(SC!e Appendix to Debates.) 
Question re allowanee drawn by the Right Hon'ble Mr. Sastri in COtlDeetioD 

with tours and work on committees. 3680-81. 
Question re attendance at meei{ngs of the Legislature. 1616-07. 
Question r:e double storied quarters in Raisina. 3969. 
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A.yya, MR. T. V. SESHAGmI-cotlfd. 
Budget. Demands for Grants. MiseelllUleoUB (Pllhlic Services Commission). 

3635-3636. 
Budget demand for railways. Motion for reduction. 3102. 
Budget demand f.)r Le.,oialature under General Administration (Hill Journey 

Charges). 3427. 
Code of Criminal Procedure (.Amendmellt) Bill (Ameodment of Sectioa 4) 

-Motion to refer to Select Committee. 2562. 
CODE OF CRIYINAL PROOEDURE (\YE'NDMl':NT) I ~ 

Consideration of-
Clauses 10 and 11. 1115, 1116, 1125, 1126, 1159, 1160, 1184. 
Clause 1J 11.88-1189. 
Clause 11. 1200. 
Clause 15. 1214. 
Clause If. 1223, 1224, 122tt. 
Clause 16. 1241-42. 
Clause 17. 1253. 
Clause 18. 1278. 
Clause 20. 1176. 
Clause 2. 1403-1404. 
Clause 21, as passed by the Council of State. 1394. 
Clause 24. 1476. 
Clause ~  1486-87, 1488-89. 
Clause 26. 1496, 1514-15. 
Clause 27. 1552-1553, 1554-1555. 
~  28. 1562, 1563. 

Clause 29. 1564-1565. 
Clause 33. 1737-38. 

Further consi<1eration 0'.-
Clause 33. 2227, 2231, 2232. 

Consideration of-
Clause 37. 1757-1758. 
Clauses 43 and 47. 1764-1765, ]812. 
New Clause 71-A. 2006. 
Clause 88. 2034. 
Clause 111. 2076. 
Clause 117-A. 2085. 
Clause 129. 2168-69. 
Clause 131. 2171-72, 2173. 

Consideration of the Renort of the .Toint Committee on t.he Indian Cotton 
Cess Bill. 2748-2749,2750, 275],2752. 

Consideration of' Indian Finance Bill. 3981, 3982. 
Consideration of clause 2 of' the Finanee BUt 3158-59. 
Consideration of the Report of' the Select Committee on the Tncfum Oftlcial 

Secrets Bill. 2769-2770. 2782. 
Consideration of Workmen's Compensation Bill. 1858, 1859, 1860. 
Criminal La'v Amennment Bill. (Consideration of' --' ). 2617-182628, 

2644-45. . (> • ' 

Discussion on nominal cuts relating to non-votable expenditure,. «eneral 
questions relating to votable expenqiture.3Y77.' 
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AYYAR, Ma. T. V. SESHAGIRI-contd. 
EXCLUSION OJ' INHEBlTANOE BILL-

Motion to tOnSiller the Report of Select Committee on --. ~  
Motion to circuJate. 4022-23, 4028, 4033, 4034-35, 4036. 
Motion to pass. 4038. 

Further consideration of Workmen's Compensation BilL 1909-1910. 
General discussion of the budget for 1923-24. First stage. 3036-3038. 

HINDU LAw OJ' INREBITANOE (AMENDMENT) BILL-
Motion to !'('nsider Report of Select Committee. 4039. 
Motion to rc-circulate. 4041. 
Motion to consider. 4043. 

• Motion to pass. 4044. 

17 

Indian Cotton Ct'.8S Bill. (Consideration of Report of Joint Committee). 
2652-53, 2054-55. 2662.. 

Indian Mines Bill. Consideration of Joint Committee's Report. 1658. 
Indian Official ~  Bill. Adjournment of debate. 2275. 
Indian Penal Codtl (AmendD+ent) BilL Consideration of --. 3833. 
Messages of congratulation on the birth of H. R. ~  Pripoess Mary's IOD. 

209L 
Motion for adjournment to discuss the appointment of a Royal Commission 

on Indian Services. 1544, 1581-83. 
Motion to adjourn the consideration of clause 2 of the Finance Bill, relating 

to enhanced salt duty. 3721-22. 
Motion to consider the Code of Criminal Procedure (Amendment) Bill 

1036-37. 
Motion to consider the Code of Criminal Procedure (Amendment) Bill 88 

passed by the Cvuncil of State. 1312, 1315-16, 1318, 1321. 
Motion that the Code of Criminal Procedure (Amendment) Bill as amen¥ be 

passed. 2792-2794,2797, aBOl. 
Motion to take into consideration the Criminal Law Amendment BilL 2492.-

93. 
Motion kt consider the Fi.nance Bill. 3702-03. 
Motion to take into consideration the Report of the Select Committee on 

Married Women's Property (Amendment) Bill. 2283-2284. 
Motion for introduction and circulation of Prevention of Deferred Rebat.ell 

BilL 4047. 
Motion to defer the consideration of clause 127 of the Code of Criminal 

Procedure (Amendment) Bill. 2090. 
Motion re Demands for Supplementary grantB. 3109-10. 
Motion that Sir Campbell Rhodes and--Maulvi Abu! Kasem be added 88 

members of the Select Committee on the Exclusion from Inheritance Bill 
and the Hindu Law of Inheritance (Amendment) Bill. 2784. 

Motion that the Malabar (Completion of Trials) Supplementing ~ be taken 
into consideration. 2160-6L 

Motion to p88:3 the Indian PIlDal Code (Amendment) Bilb 81M. 
Motion t<l postpone the consideration of the Code of ~ ~ ~  

1025. 
UVLD 8 
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AYYAR, MB. T. V. SESHAGIRI-canta. 

Motion to refer the Exclusion from IllheriiaDee Bill 10 Select Committee 
Dll. 
Motion to refer, tl\e HiDQIl Law of hlaeritaBee (A.mewhaent} Bill to Select 
Committee. 2303. 
Offea erit:ieism til a ~  after the blldget demand for that depart-
~ lias 1JeIa 88Rfltionei. 3591. 
Point raised as to thE' ~ l  uf items frow votable to non-votable list. 
3483. 
P08tponcment of resolution re separation of railway from general finance. 
2914. 

Presentation uf the Report 
~  Bill. ~  

of the Select Committee on l ~  from .In-

QU68tioIl rtJ allotments for the repair of the Ladf lIardinge Medieal College 
and l~  <3112. 
Question r& aIlnual maintenance grant to the Lady Hardinge Medical 
College. 3114. 
Ques.tion rtJ the authority Wl.der whioh the,.StudiDg Army in the CGlonies 
is Dl ~ 2481, 
Question rtJ the composition of the Shipping Committee. 2153-/)4. 
Question l.Jy --rtJ constitutional reforms in India (R. B. ll~  

Resohition). 1011. . 

Question by --rtJ discussion of the reports of the Committees appointed by 
fu. ~  Assembly. 19-73. 

~  rtJ discussion on Inchcape CetllBtittee's R-eport by the Assembly. 
~ 

Question rtJ exercise of franchise by Indians in Kenya. 1353-55. 
Question l ~  H Gold Standard Reserve. 3938-3940. 
Question re grant by Government to the I,..ady Hardinge Medical College. 
3113. 
Question (Suppk'ilentary) re Indian Troop!> in Iraq, Palestine and Persia. 
3934-3935. 

Qu-*ien H ~  of 8 units of the Indian Army. 3363-3372. 
Question rtJ maintenance of the Science Department of the Lady Hardinge 
:Medical College. 3114. 
~~ l rtJ ~  qi; ~ gQvem.inrt body of the Lady Hard1nge Medical 

ll ~  3l}.2,. 

Qll,eS,tion rtJ placing U)..i.nutes 9£ ~ Centra). Ra.ilway ~  COlUtW on the 
table. 2741. 
Question rtJ ~  in ~  to the Indial!. Finance Bill. 3846-

Question (Supplementary) rtJ Secret SEU'Vice GJlQt ex:p.nded by Central 
Bureau of Information. 1771-72. 

Question rtJ steps for ~  and increase of income of the Lady 
lIarctinge Medical ~  3115-16. 

~  qnestion rtJ the termination of GOntrlloOt wi.tJi the East. Indian 
RaIlway. 1338. 

Qncstior. by --f'e terms of recent appoi;atmeJlt;s to Medical Service in 
India. 1070-71. 

• 
l ~ question by --rtJ thirty new appointments in the Indian 

1IIeiio.l Seme&. 981. 
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AllAR, MR. T. V. SESHAGiiU-concld. 
Question re tombs and mosques in Delhi (article in the "Muslim."). 1956-

1957. 
Resolution r.1 adoption of a policy of protection. 2382-239&, 2898. 
Resolution re emigration of unskilled l ~ to Ceyioo. 1780-8L 
Resolution re King's Commiseiontl for Indians and IndiaDiEatiGD of. Indian 

Regiments. 2418, 2419-2423. 
Resolution re State management of railways in India. 2047, 2286, 2890-

2891. 
f:tatement re attitude of Government towards eertain Bills introdul'ed by 

Non-Official Members.· 4G51. 
Statement of Business. 2147. 
Statement re Re;>ert of C01&m:ittere on .A:rms Act R'tdes. 2672. 

B 

BACTERIOLOGICAL D R ~

Question by Mr. B. Venkatapatiraju re appointment Oif In.wms to --. 
1010. 

BAGDE, MR. K. G.-
Budget demand under s\1li1-bead Ronte Department. 3568-00. 
Budget demand under sub-head ordinary expenses under R1Lilwaytl (-TrsfIc 

Departmen t ) . 3386. 
Consideration of the Report of the Select Committee on the {&cHell Official 

Secrets Bill. ' 2780. 
Question r.e employment of ProfeBIiQr RIshlweok Willi.... 1176. 
Question (Supple.L1entary) re ·missien of Mr. SBBtri. 2548. 
Question re Moral and Material Prog-rees ·Report of India. 177{)-71. 
Question re the Publicity l ~ {If the Government of I~  293i.. 
Question re railway expenditure on educatron. 4008. 
Question re Railway Hill Schools. 4008. 
Question re re-employrnent of pensioners. 1772-73. 
Question re Secret Servi(',e Gr'tnt c'\:}'<mded by Ge.tral Bureau 4l Iall)rma-

tion. 1771-72. 
Question re tours of officers or Centra! Bureau of WQrmatioB. 1171. 
Resolution re emigration of unskilled labourers ~ Ceylon. 2119-2iJ.20. 

BAKSHI SOHAN LAL, RAI BAHADUR-
Question by -- re Staff Selection BOl!rd examinatiQA. 982. 

BALUCHISTAN-
&dget. Demands for Gl'8.flb. --. 3673. 

'BANDARYA WALl' MOSQUE-
Question re -- in Pahargunj. 2745. 

BANIA MURDER CASE-
Question ,.e --. 1846. 

BANNU-
Question re compensation to villagers in ---.'1!. 
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BARlSAL- • 
Question by Mr. K. C. Neogy re withholding of Press Telegrams at TelE'graph 

OfIice. 1080. 
BAROD,AW ALLA, MR. S. K.-

Mussalman Waqf'J Rcgu;tration Bill.-Motion to consider Select Committ3e's 
Report. 3894, 3896. 

BARRISTERS AND V AKIL8-
Question by Mr. K C. Neogy re removal of distinctions between --. 1099. 

BARUA, RAl BARADUR D. C.-
Consideration of clause 17 of the Code of Criminr. Procedure (Amenilment) 

Bill. 1250-1251. 
Consideration of clause 117-A of the Code of Criminal Procedure (Amend-

ment) Bill. 2085-86. 
Consideration of Workmen's Compensation Bill. 1862. 
Question re Extra Assistant CommiS$ioners as Income-tax Officers in Assam. 

2664-2665. 
Resolutions re adequate class lind communal representation In services under 

the Government of India. 3219-20. 
Resolution re King's Commi!!!lions for Tndians and Tndianization of Indian 

Regiments. 244ft 
BASAL STATION-

Question re --, North-Western Railway. 1618. 
BASU; MR. J. N.-

Oath of Omce. 955. 
Question by -- re allllointment of 30 new 1. M. R Offi('e1'A. 1289. 
Question re Cotton Committee, 3936-3937. 
Question re establishment of a Military College' in RUl'IDa. 3171-72. 
Question by -- re pstablisltm('nt of Juvenile Comts. 1295. 
Question re fixing of seale of election expenses. 3171. 
Question re output of eaIt in Rl1l'IDa. 3170-71. 
Question re pay of Accounts Clerks in Bmma. 3972-3973. 
Question re provi!rlon of inter ('hss ('ompartments by BUl'IDa Railwav Company 

in Bumm. 3171. 
Question re Tepeal of hontie1' crossing regulation in Upper BUl'IDa. 3170. 
Special Marr'age Bill.-Motion to circulate fo1' opinion. 3908-09, 3919. 

BED ACCOMMODATION-
Question re -- in lfilitary Hospital!!. 1845. 

BEDI, BABA UJAGAR SINGH-
Consideration of clause 2 of tliE' FinllD('e Bill. 3748-51. 
Question re recommendations of Anrd! Rules Committee. 3930. 
Question re scrntiny of p1'oposal8 for expenditure on the Finance 'Depart-

ment by a Denarlment othp1' than th{o Finance Depa'l'brpnt. 3020.' 
Resolution re wiping out of Provincil\l contributions. 2693-2694. 

BENARES HINDU UNTVERSTTY-
Question re Government eontrol ovc'£, the -- and the Aligarh Muslim 

University. 3100. 
BENARSI DAsa HI<lH SCHOOL-

Question re --, Ambala. 1894. 
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BENGAL-
Floods in North -. 3872. 

BENGAL-NAGPUR RAILWAY-
Question f'e COMbing traffic earning& of the --. 3859. 
Question f'e expenditure on -- sf;ucolr. 4009. 
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Question f'e mileage of --' running through Oriya speaking countries. 3859. 
Question f'e the number of I~  District Traffic Superintendents on the 
-. 3235-36. 

Question f'e number of men in the service of the --. 3860. 
Question f'e reduction of staff of -- at Kharagpur. 1893-
Question f'e reduction of staff of --. 3865. 
See URailway Workshop." 
Question f'e f'aterjng Department. 1609-10. 
See "Railwa.v Workshop." 

BENGAL AND NORTH-WESTERN RAILWAY-
Question f'e lighting on --. 1605. 
Question f'e unsatisfactory working of the --. 3021-22 

BESANT, MRS.-
Question f'e political conference held by -.- and others at Delhi. 3681. 

BHARGAVA, RAI BAHADUR PANmT J. L.-
Consideration of clause 21 of the Code of Criminal Procedure ( Amendment) 

Bill as passed by the Council of Stnte. 1402. 
Consideration of clause 2 of the Finance Bill. 3737. 
General discussion of the budget for ~  First stage. 3003-3005. 
Special Marriage Bill.-Motion to circulate for opinion. 3902-03. 
Question by -- f'e the amount realised on post cards, stamps, etc. 1176 
Question by -- re demolitinl1 of Hindu temples in connection with the new 

Railway Str.tioY' at Delhi. 1175. 
Question hy -- f'p enhancemmt cf free luggage allowance. 1021. 
Question by -- .. e export of wheat from India. 1175. 
Question by -- f'e inter class accommodation on railways. 1175. 
Question by -- f'e suhmission of the report hy the Committee on Arms 

Rules of 1920. 1176. 
BHATKAL RAILWAY-

Question f'e -- extenflion. 3857. 
BHURGRI, THE HON'BLE MR.-

Question f'e resignation of -- of hi!! membership of the Council of State. 
1346. 

BICYCLES AND TRICYCLES-
Question f'e the number and value of motor cars and -- imported. 2416-

2417. 
BIHAR AND ORISSA-

Question by Mr. B. N. Uisra re tI,e formation of the -- Province. 1061. 
Question by Mr. B. N. Misra f'e extension and opening of Railways and Posta 

in --. 1061. 
BIJLIKHAN, SARDAR GULAMmANI-

Question f'e administration of .Aden. 2549. • 
Question f'e Diwan Babadur Vijial'llghava Chariar's work on Empire Exhibi-

tion. 2549. co • 



22 INDEX TO LEGISLATIVE A SSEMBLY DEliA TES. 

BIJLIKHAN, SAcmAR GULAMJILANI-contd 
Question re mission of Mr. Sastri. 2548. 
Question re Princes Protection Bill. 2547. 
QuestIon re publifation of Report of Military Requirements Committee. 2547. 
Question re publication of Report of Racial Distinctions CQmmittee. 2547. 
Question re report of the aeputations tl' Fiji and British Guiana. 2548. 

BILL(S)-
ABOLITION OF TIlANSPORTATION-

Motion to refer to Select Committee. 3830. 
Adopted. 3830. 

CANTONMENTS (HOUSE ACCOMMODATION)-
Presentation of the Report, of the Joint Committee on -- by Mr. E. Burdon 

1021. 
Motion to consider Report of J aiDt Committee. ~  
Adopted. 169L 
Consideratiol'. 1691-1700. 
Motion to oass. 1706. 
Adopted. 1707. 
-- as passed by Legislative Assembly and amended by the Council of State 

laid on talJle. 2280. 
Motloo. for oousideration of amendments by Couaeil of State. 2649. 
Adopted. 2650. 
Motion to pass. 2600. 

CnrTONll'ENTS-
Motion for leltVe to ifltroduCle. 4002. 
Adopted. 4003. 
Introdueed. 4003. 
Motion for circulation. 4003. 
Adopted. 4003. 

CASTE DISABILITIES RiEMOVAL (AMENDMFNT)-
Motion for leave to introduce. 2583. 
Adopted. 2586. 
Introduced. 2581). 

CHARITABLE AND RELIGIOUS TRUSTS (AMENDMENTS)-
Motion to teke into cOli!!ideration. 4044. 
Adopted. 4045. 
Motion to pass. 41')45. 
Adopted. 4045. 

CODE OF CIVIL PROCEDURE (AMENDMENT) (DR. GOUR) : 
Presentation of the Report of Select Committee on the -_. 2549. 

CODE OF CIVIL PROCEDURE (AMENDMENT) (MUNSR! IIIRWAR SAlUN) : 
Statement by Mr. President that the Standing Order do not provide for the 

moving of the Bill by anyone but its introducE'r. 2198. 
CODE OF CIVIL PROf.EDuRE (AHENDllENT) (LALA GIRDRARYLAL AGARWALA) 

Motion to ref1!r to Select CoUlJllittee. 2044. 
Adopted. 4044. 

CODE OF CRIMINAL PROCEDURE (AMENDlO:N:r) ! 
Motion to postpone the consideration of --. 1022-1034. 
Negatived. HM;. 
V(ltion to consider. Adopted. 1084 . • 



BILL(S )-contd. 
CODE OF CRlMU'AL PROCEDURE (AllENDlOlNT) : 

Consideration of we --. 1035-1059, 1119-1162, 1182-1232, 1239-128b, 1300-
1330, 1372-1412, 1472-1524, 1545-1581, 1722-1751, 1752-1767, 1804-1840, 
1991-2010, 2011-2043, 2051-2090, 2162-2219, 2223-2244. 

Motion to pass the --. 2788-2802. 
Adopted. 2802. 
Consideration of --. (Further amendments by Council of State). 381.5-29. 

CoDE OF CRIMINAL PROCEDURE (AMENDlfENT) (AMENDMENT OF SECTION 4): 
Motion to refer to Select Com.mittee. Adopte:i. 2550-2563. 
Motion to consider Report of Select Committee. 4038. 
Motion to pass. 4038. 
Adopted. 4038. 

COTTON TRANSPORT-. 
Presentation of the Heport of the Joint Committee on the -- by th(' Hon'ble 

Mr. C. A. Innef 1021. 
Motion to cor.sider Report of Joint Committee. 1707. 
Motion to re-eommit to Joint Committee. 1707. 
Motion to re-eommit to Select Coml1littee. 1710. 
Neg·lltived. 1713. 
COllSider!l.tion. 1714-1720. 
Motion to pass, as amended. 17'Jit. 
Auopted. ~  

CRIMINAL LAW (AMENDMENT) (RACIAL lliSTlNCTIONS IN TRIALS) : 
IntIoduction. 1897-1899. 
Motion to take into consideration. 2486-2502. 
Adopted 2502. 
Consideration of --. 2609-:l-642. 
Motion to pass. 2642. 
Adopted. 2649. 
lIotion to consider the -- as passed by Legislative Assembly and al!leDded 

by Council of State. 3131. 
Adopted. 313-1. 
Consideration. 3132-33. 

EXCLUSION FROM INHERITANCE-' 
Motion to refer to Select Committee. 2291-2303. 
Adopted. 2303. 
Motion that Sir Campbell Rhodes and Maulvi Abul Kasem be added as 

members of the Select Committee on the --. 2784. 
Adopted. 2784. 
Presentation of the Report of the Select Committee on the -. 3372. 
Motion to ~  Report of Seleet Committee. 4018. 
Motion for re-circulation. 4019. 
Motion to pass. 4038. 
Adopted. 4038. 

GENERAL CLAUSES (AMENDMENT)-
Motion for leave to introduce. 4050. 
Adopted. 4050. 
Introduced. 4050.. • 
Message from the Council of State 1'e --. 2881. 

(1) GOVERNMENT PAPE.8 CmumNCY-' 
(2) REPEALING AND AlmTDm!J-

• 

• 
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BILL(S )-contd. 
GoVERNMENT SAVINGI' BANKS D ~ 

Motion for leave to introduce. 2485. 
Adopted. 2485. 
Introduced. 2485. 
Motion to take into consideration ilie --. 2838-2842. 
Adopted. 2838. 
Consideration. 2838-2842. 
Motion to pass the --". 2842. 
Adopted. 2842. 

HINDU COPARCENERS LuBu..rTY-

Motion to ~  to Select Committee. Negatived. 2563-78. 
liINDU LAw OJ' lNliEIUTANOJil (AlIlENDMENT)-

Motion to refer to Select Committee. 2303. 
Adopted. 2303. 
Motion that Sir Campbell Rhodes and Maulvi AIJul Kaaem" be added as 

members of the Sel,,'Ct Committee on the --. 2784. 
Adopted. 2784. 
Presentation cf tha Report of the Select Committee on the --. 3436 
Motion to collsidt:l: Report of Select Committee. 403!:. 
Motion for re-circulation. 4041. 
Motion to take into consideratlon. 4042. 
Adopted. 4042. 
Motion to pass. 4044. 
Adopted. 4044. 

ILLEGITIllATE SON'S RIGHTS-

Motion to refer to Select COlJllUittee. 4045. 
Adopted. 4045. 

INDIAN BOILEBB-

Presentation of the Report of the Joint Committee on the --. 1022, 
"Motion to take Report of Joint Committee into consideration. 1628. 
Adopted. 1629. 
"Consideration. 1629-35. 
Motion that the Bill, as amended, be ~  1635. 
Adopted. 1636. 

INDIAN COTTON CESS-

)lotion for leave to introduce the -. -. 1369-72. 
Adopted. 1372. 
Introduced. 1372. 
Motion to refer to Joint CoIlililittee of both Houses. 1621-28. 
Adopted. 1628. 
Presentation of R~  .of Joint Committee. 2222. 
&lotion to cor.sidt:l' Report of Joint Committee. 2650. 
Adopted. 2653. 
ConsideratLn of the Report of the J )int Committee on the -" -. 2748-

2754. 
Motion that the --, as amended, be passed. 2754. 
Adopted. 2764. 



BlLL (S ) -conta. 
INDIAN EVIDENCE (A.M.ENDMENT)-

Motion for leave LO introduce. 4046. 
Adopted. 4046. 
Introduced. 4046. 

INDIAN FACTORIES (AMENDMENT)-

Motion for leave to introduce. 1774-75. 
Adopted. 1775. 
Introduced. 1775. 
Motion to take into consideration -"-. :.lO!H. 
Adopted. 2094. 
Consideration. 2094-2103. 
Motion to pass the --. 2103. 
Passed. 2103. 

INDIAN FINANGFr-

Motion for leave to introduce the -', 2945. 
Adopteq. 2945. 
Introduced. 2945. 
Motion to take into consideration the --. 3691-3716. 
Adopted. 37J.6. 
Consideration of the --. 3717-3725, 3733-3813. 
Bill passed. 3812-13. 

, 
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Procedure re the --after it has been laid in the Council of State as a 
fecommended Bill. 3846. 
Message from His Excellency the Governor General recommending to the 
Legislative Assembly to pass the - in the form in which it was passed 
by the Council of State. 3945-3946. 
Consideratiol.l (if the --as passed by the Council of State. 3974--1002. 

INDIAN INCOME-TAo,\: (AME.."WMENT)-

Motion for leave to introduce. ~  

Adopted. 2747. 
Introduced. 2747. 
Motion to take into.-eonsideration. 2859. 
Adopted. 2859. 
Consideration. 2859-61. 
Motion to pass. 2861. 
Adopted. 2861. 

INDIAN LIMITATION (A.M.ENDMENT)-

Motion for leave to introduce. 4046. 
Adopted. 4846. 
Introduced. 4046, 

INDIAN :M:ERCllANT SHIPPING-
.Consideration of -. 3830-32. 
Motion to pass. 8833. 
Adopted. 3833. 

INDIAN MINES-

Motion to present the Report of the Joint Committee on the --. 1113. 
Mohon to take Report of Joint ~  into consideration. 1635. 
Adopted. 1637. 
Consideration. 1687-67. 
Further ~ D 9£ --.--. ~  

L49LD 

• 

" 
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BlLL(S)-contd. 
INDIAN MlNEs=-Contli. 
Motion to pass. 1690. 
Adopted. 1690. 

INDIAN NAVAL ARMAMENT-

Motion to take into ~ 1722. 
Adopted. 1722. 
Consideration. 1722. 
Motion to pass. 1722. 
Adopted. 1722. 

INDIAN OFFICIAL SECRETS-

Presentation of Report of Select <.,ommittee. 1752. 
Motion to take Report of Select Committee into ~  2244. 
Adopted. 2253. 
Consideration of the Report of the Select Committee. 2754-2784. 
Motion that the --as amended be passed. 2784. 
Adopted. 2784. 
Consideration of --. (Amendmcnb! by Council of State). 3829. 

INDIAN PAPER CURP.F.NCY-

Motion for leave to introduce the --. 2103-2104. 
Adopted. 2104. 
Introduced. 2104. 
Motion to take into consideration. 2485. 
Adopted. 2485. 
Motion to pass the --. 2485. 
Adopted. 2425. 

hcm.AN PENAL' CODE (AMENDMENT)--
Motion to nominate Rao Bahadur '1'. Rangachariar as memQer of the Select 
Comtnittee on the --. 1113-14. 

AdoptASd. 1114. 
Motion io present the Report of the Select Committee on the --. 2051. 
Motion that the Report of the Select Committee be taken into consideJ;Ation. 
2802. 
Adopted. 2803. 
Consideration. ~  

Consideration of --. 2833-·15. 
Motion to pass. 3133. 
Passed. 3138. 

INDIAN STAMP (AMENDMENT)-

Motion for leave to introduce. 209". 
Adopted. 2094. 
Introduced. 2094. 
Motion to take into consideration. 2829. 
Motion to circulate the --for orlnion. .2829-2838. 
Adopted. 2838: 

INTER-CASTE HINDU MARRIAGE--

Motion for leave to introduce. 2598-2600. 
NegatiVed. 2600. 

INTEREST Ac-t' (AMENDl{ENT ) - Q 

Mo!ion for lea\'e to introduce (withdrawn). 40474050 • . 

\. 



BJI,L(S)-contd. 
LAND ACQUISITION (AMENDMF..NT)-

Motion to refer to Seleet Committee. 2329-:.!339. 
Negatived. 2339. 

LEGAL R I I ~R  (WOMEN)-
Motion for leave to introduce. 3852. 
Adopted. 3853. 
Introduced. 3853. 
Motion to pass. 3853. 
Adopted. 3854. 

LEGAL PRACTITIONERS (AMENDMENT) DR~ GOUR)-
Motion to refer to Select Committee. ~ 2579-83. 

LEGAL PRACTITIONERS (AMENDMENT) (MR. NEOGY)-
Motion to refer to Select Committee. 4046. 

, Adopted. 4046. 
MAHENDRA PARTABSIYGH (EST.lTE)-

Laid on the table. 4017. 
MALABAR (COMPLE'l'lON OF TRIALS) SUPPLEMENTING-

Motion for leave to introduce. 2092. 
Adopted. 2093. 
Introduced. 2093. 
Motion that -- be taken into co.nsidcration. 2158-62. 
Motion that -- be passed. 2162. 
Adopted. 2162. 

MALKHARODA AND GAONTIA VII.LAGER LAw8-
Motion to take into consideration. 3846-52'. 
Adopted. 3852. 
Motion to pass. 31352. 
Adopted. 3852. 

MARRIED WOMEN'S PROPERTY D ~ 
Nomination of Mr. Rangaehariar on Seleet Committee. 16Z0. 
Presentation of the Report of the Select Committee on the --. 2046. 
Motion to tak'J the RE'port of the Select Committee into 1l0nsmeration. ~  

2290. 
Adopted. 2200. 
Consideration. 2290. 
Motion to pass. 2291. 
Adopted. 2291. 
Message fron: Council, of State re Cantonmen;:3 (Rouee ACtlommodatiGn) --

and Cotton Transport --. 2247. 
Message from Council of State re Indian Factories (Amendment) -- and 

Workmen's Compensation --. 2700-2'701. 
Mess.ige from Council of State re the Indian Finance -- as passed 'by tBem. 

with amendments. 3945. 
Message from .Conncil of State re Indian Cotton Cess --. 1751-52. 
Message from Council of State re Naval Armaments --. 2609. 

MONEY LENDERS-
Motion for leave to introducp. 2586-93. 
Negatived. 2593. 

·MuSSALYAN W AQFS R I ~ I  • 
~  tQ refer to l ~ (JoJ1UI1ittee. ~  
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BILL ( S )-confd. 
Adopted. 2325. 
Addition of names to Select Committee. 2903. 
Presentation of the Report of the Select Committee on --. 35] 7. 

MUBSAI.1IAN W ~  REGISTRATION-
Motion to consider report of Sc1eet Committee. 3873. 
Adopted 3880. 
Motion to pass. 3898. 
Adopted. 389S. 

PREVENTION OF DEFF.RRED REBATF.S-
Motion for leave to introduce. 4047. 
Adopted. 4047. • 
Introduced. 4047. 
Motion for eirculation. 4047. 
Adopted. 4047. 

·PRISONERS' (AMENDMENT)-
Laid on the table. 2905. 
Motion to consider --. 310fl, 
'Adopted. 310S. 
Motion to paSs --. 310S. 
Considered. 3108. 
Passed. 3108. 
Question re Cattle Improvement --'. 3027. 

- Question re discussion on non-official Resolutions and --. 36S!). 
Questioo re Dr. Gour's Civil l[arriag'c --. 1368. 
Question by Mr. K. C. Neogy re -- relating to employment of firearms fo 

dispersing assemblieS. 107 9. 
Question re l ~ of official and non-official -- on the disgolution of the 

Legislature. 3230. 
Question re Princ<'!l Protection --. 2547. 
Remarks by President of the J ,eg)RlntiVt' Assembly as to desirability of giving 

as long notice as possible of: amendments to --. 1860. 
REPEALING AND AMF.NDING-:-

Motion for leave to introduce. 2222. 
Adopted. 2222. 
Introduced. 2222. 
Motion to take into consideration. 2·1E-3. 
Adopted. 2483. 
Motion to pass. 2484. 
Adopted. 2484. 
Ruling by PresiiJent that the Legislative Assembly is competent to restore 

clauses of - - excised by Joint Committee. 1859. 
SPECIAL MARRIAGE-

Presentation or thE Report of the Select Committee on the--. 3436. 
Moti(m to ta1:e- into consideration the Report of the Select Committee on th" 
-. 389S. 

Motion to re-circulate for opinion. 3902 . 
. Motion to pass. 3919. 

Adopted. 3927. 
Statement re,' attitude of Government to"-ards certain -,.- introl1uced 1)1 

~ l l l ~l  ~~ ~ l  
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BILL ( S )-concld. 
WORKMEN'S BREACH OF CONTRACT R~ I 

Motioli for leave to introduce. 25U4· 98. 
Negatived. 2598. 

WORKMEN'S COMPENSATlOU-

Presentation of Report of JoilJt Committee. 1415. 
Motion to take the Report of J'oint Committee into coni>ideration. 1850. 
Motion adopted. 1860. 
Further consideration of --. 1899-1954. 
Further consideration of --. 1957-1987. 

Motion to pass. 1987. 
Bill passed as amended. 19m. 
--as passed by Legislative Assembly and amended by CounCIl of State 
laid on ta!:;:!!. 2747_ 
Consideration of amendment:; made by Council of 8tnte. 2853-2859. 

BIRKMYRE BROTHERS-
Question re goods supplied to Government by --. 3679-80. 

BIRKMYRE'S CONTRACT-
Question by Mr. Manmohan4as Ramji re commission allowed -on purchases 
under --. 1094. 

nLACKETT, HON'BLE SrnBASIL-
Budget demand; Customs. (Reduction bJ 4 lakhs) .. 3269. 
Budget demand for Department of l~  and Health. 3529-30. 
Budget demand for Finance DepariIu2nt. (Pay of officers). 3539. 
Budget demand for General Admil1islJ'lItion. 3569-70. 
Budget. Demand8 for Grants. Civil Works. 3658-3659. 
Budget demand for Iu('ome-tux. (Rf'organisation of Department). 3286-87. 
Budget demand; Inceme-tax (Reo:'ganisation of Department). 3274-75. 
Budget. Demands for Gran!'l. Interest on Debt and Sinking Funds. 3619, 
3620,3621. 
Budget demand under sub-head Legislative Bodies. 3468. 
Budget demand for opium. 3417. 
Budget. Demands for ~  Miscellaneous. 3627. 
Budget. Demands for Grants. Miscellaneous. (Miscellaneous and unfore-
seen chE.rgcs). 3627-3628. 
Budget demand for Railways. (Motion for lump reduction). 3403. 

~  demaI'd f07 Railways.-Motion for reduction. 3400-01. 
Consideration of clausf.-2 of the Finnnce Bill. 3736. 
Consideration of Indinn Finan('!' Bill. 3974-3975, 3981. 
ConsideratioJ! of ~ l  III of the Finance Bill. 3S03-04. 
Discussion on nominal cuts relating-to non-votable ex!)enditure, genel'31 ques-
tionS relating to votnhle expenditure. 3376-3377. 

Extension of time for discussion OT! demands for grants. 3596-97. 
General discussion on Budg'et of lf123· N. 3085-93. 
Indian IncoWe-tax Amendment Bill.-Motion to take into consideration. 
2859. 

Motion to pass. 2861. 
Modification of Procedure in regard to discussion on List of Demanil8, 3239-
40. 
Motion 10 I'ireulllte the Indian §tllmp (Amendment) Bill ~ opinion. 283a. 
~  for l!lav<I to iutroduce the Illdian Finance Bill. 29.45, 



INDEX TO LEGISLATIVE AS8ElIBLY DEDA'l'JIIB. 

BLACKETT, HON'BLF Sy:: BASIL-coli/d. 
Motion to consider the Finance Bill. 3691, 3708-3716. 
Motion to pass the Finance Bill. 3811-13. 

~ Motion for the election of Members of the Public Accounts Committee. 3109. 
Motion for leave to introduce the. Indian Income-Tax (Amendment) Bill 

2747. 
Motion for leave to introduce tile Indian Paper Currency Bill. 2103-2104. 
MoticD to t'lke intn consideration tl1C' Indian Paper Currency Bill. 2485. 
Motion for the trc.Jl ~  of the f:ltving under certain items of expenditure 

to meet the excess expenditur() on othCl head!>. 3109-10. 
Oath ~  Office. 955. 
Point of order as to whether IllllluitiE's for purchase of Railways are votable 

under Section 67-A of the (ffivernment of India Act. 3340, 3343. 
Point of order whdher Railway Sinking Fund can be discussed during Budget 

demands. 3344. 
Presentation of the Budget for N22-:.>3 by the --, Finance Member. 2926-

45. 
Remarks on position created by I.cgi"lative Assembly under the item " General 

Administration." 3569. 
Resolution re adoption of a policy of protection. 2386-2389. 
Resolution re wi})ing out of Provnicial Contribution for six years. 2697-

2698. 
Question 1'e procedure in regard to the further progress of the Indian Finanee 

Bill. 3846. 
Statement of demands refuSE'-l by t1.e Legislative Assembly and restored- by 

the Governor General. in CounlliL 3845. 
Statement of the lump retrencbment figures under items of the Budget. 

3130. 
- S!lmmary of cuts in demands. 3674-75. 

BOn.ERS BILL I~ DI

Presentation of thE' Report of the Joint Committee on the --. 1022. 
Motion -to take Ueport of Joint Committee into consideration. 1628. 
Adopted. 1629 
ConsideratIon. 1629-35. 
Motion that the Bill, as amen<1e<i, be passed. 1635. 
Adopted. 1636. 

BmmAY AND KARACm-
Question 1'e -- Broad Gauge Railway. 2962. 

BOMBAY, BAR(·DA AND CENTRAL INDIA RAILWAY"';'" 
Question re inter l ~ compnrtmctJt ell --. 3727. 

BOMBAY POUT ESTABLISHMEN'l'-
Question by Mr. ManmoMnc.lls R:llJlji rc European Doorkeeper ID -. 1077. 

BOOKING OFFICE-
Question r-e inconvenitmce at 3nl clnFs -- at Gbaziabad. 1617. 

BOTANICAL SURVEY- " 
Budget. Demands for Grant!!. --. 3669. 

BOUNTI'ES-
Question re grant of -'- to In<1ian National Sbipping firms. 1890. a ~ 

BRAY, MR. DENYS-
l3udget. Demands for Grants. Ec1ueation. (Chiefs' Colleges). 36i6-36i1. 
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DRAY, MR. DE1'YS-C'ontd. 
Budget demand under sub-head Forei/:,'11 and Political Department. 347()"'72, 

34HIi-81, 64D3. 
General discussion of the budget for 1922-23. First stage. ~  
Report of North-West Frontier Committee. 3871. 

BRA YNE, MB. A. F. L.-
Budget demand; Customs. (Reduction by 4lakhs). 3268-69. 
Budget demand for General Adlirinistration. 3565. 
Oath of Office. 3111. 

BRIDGE, MR. G.-
Consideration of Schedule I of the l~  Bill 3792-93. 

lmIDGES-
Question re watehmen on --. 1618. 

BRITISH GUIANA-
Question re report of the deputation h:; Fiji and --. 2548. 

BRITISH GUIANA DEPUTATION-
Question by Mr. Jammulas Dwarkadas re Mr. Keating's minute of dissent to 

report of the --. 1076. 
BRITISH INDIA STEAM NAVIGA'l.'lON COMPANY-

Question by Mr. Jamnadas Dwarkada8 re tQe limited respon&ibility assumed 
towards ~  by --. 977. 

Question re contract with -- for carriage of conI from Calcutta to Rangoon. 
, 2737-2739. 
~  re trade of --. lS90-!)1. 

BRITISH TROOPS-
Statement relating to the reduttioll of .-- in India. • 3732-33. 

BUDGET-
General disel!Blrion of the -- for 1923-24. 3028-3093. 

·Message from Governor General rc period appointed for discussion of --. 
1721. 

Message from the Governor C1enerlll re discussion of the --. 1670. 
Modification of Procedure in regald to discussion of List of Demands. 3239. 
Presentation of the -- for 1923-24 by the Hon'hle Sir Basil Blackett, 

Finance Member. 2926-45. • 
Question re period allowed for diseus&ion of -'--. 1529-30. 
For discussion on different demands for grants see under detailed heads. 

BUDGET DEBATE-
Discussion on ques$ion of debating mall demands after larger demand (on 

same subject) haa been mov\;d and voted on. ~  

BtTDGET GRANTS-
Question ',e curtailments in -- and Government expenditure. 1848. 

BVDGET (VOTABLE AND NON-VOTABLE ITElfS)-
Powers on -- of the Indian Legislature. 3372-80. 

BUILDINGS, ANCIENT- • • 
Question ,e expenditure on the upkeep of the ~ of ~ at Delhi. ~ 99.· ..._. -
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llUNGALOWS (DELHI)-
Question 'I'e lease of -- in Civil Lines, Delhi. 2668. 

BURDON, MR. E.-
Cantonments Bill. Introduction of --. 4002-4003. 
Budget demand for Department of Education and Health (Medical). 3537-

38. 
Cantonments (House ~  Bill. Consideration of --. 1691, 

1692,1693,1694,1697-98,1699,1701-1702,1703-1704, 1705,1706, 2649. 
General discussion of the budget for 1923-24. First stage. 3065·3068. 
Indian Naval Armament Bill. 1722. 
Presentation by --of the Report of the Joint Committee on Cantonments 

(House Accommodation) Bill. IOn. 
Resolution 'I'e King's ~  for Indians and Indianization of Indian 

Regiments. 2447-2448, 2457, 245e, 2463-2464. 
Statement of committ('e meetings held between 7th October 1922 and 6th 

January 1923 laid on the taLle. 3G90. 
Statement 'I'e India's contribution to the Great War. 3870. 
Statement relating to the reduction of British troops in India. 3732-33. 

BUR.EAU OF I I~ I

Budget demand ~  sub-head Home Department (--). 3512-13. 
BURMA-

See "Frontier Crossing Regulation." 
BURMA MEAT TR.ADE-

Que:3tion 'I'e stoppage of the --. :1026. 
BURMA PETROL- , 

Question 'I'e the quantity of -- hnported into India. 2342. 
l\URMA RAILW AYS-

Question 'I'e provision of inter class compartments by -- Company. 3171. 
BUSINESS-

See "Statement of --." 
~ I  (GOVERNMENT)-;-

Statement of --. 1471-22, 1620-21, 1669, 2381-2352, 2672, 2699-2700, 
3855. 

BUSINESS OF ASSEMBLY-
Question by Mr. W. M. Hussanally rc arrangements for non-official ~  979. 

CABLE, MR. W. H. L.-
Oath of Office. 955. 

OALCUTTA PORT-

a 

Question 'I'e ~ l  of the -- for Hedjl£ Pilgritns. 2960, 3024. 
CALCUTTA PORT l'RUBT-

Question re the amendment of the constitution of the -. -, ~  
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CALCUTTA UNIVERSITY CORPS-

Question regarding aeroplanes in possession of --. 3238. 

CANDIDATES-
Statement (laid on the table) of passed and unpassed· .. _- of the Staff Selec-

tion Board. 2905-2913. 
CANTONMENTS-

Question re the leEse of the extended portion of a house in --. 2788 . .-. 
CANTONMENTS (HOUSE ACCOMMODATION) BILL-

Presentation of Report of the Joint Committee on --by Mr. E. Burdon. 
]021. 

Motion to consider Report of ,Joint Committee. 169J. 
Adopted. 1691. 
Consideration. 1692-1706. 
Motion to pass. 1706. 
Adopted. 1707. 
Messag'es £rop. ~ l of State re --and C:>tton Transport Bill. 2247. 
-- as passed by Legislative Assembly and amet!,ded by ~ l of State laid 

on fable. 2280. 
Motion for consideration of amendments by Council of State. 2650. 
Adopted. 2650. 
Motion 10 pass. 2650. 

CANTONMENTS BILL-
Motion for leave to introduce. 4002. 
Adopted. 4003. 
Introduced. 4003. 
Motion for circulation. 4003. 
Adopted. 4003. 

CANTONMENT ADMINISTRATION-
Question f"e civic --. 1895. 

CANTONMENT ADVOCATE-
Questilon re letter in -- re official autocracy. 2845-2846. 

CANTONMENT COMMITTEE (S)-
Question f"e non-officials on --. 1895-96. 
Question re refusal of Ambala -- to permit construction of upper storeYs. 

1894. 
Question re representation of owners on --. 1847. 

CANTONMENT COMMITTEE, NEEMUCH-
Question f"e Lalla GuIzari Lall of --. 1896. 

CANTONMENT HOSPITALS-
Question re fee for professional services in --. 2155. 

CANTONMENT MAGISTRATE, AMBALA-
Question re treatment by -- of a Pleader. 1533, 2669. 

CANTONMENT SUBORDINATES, AMBALA-
Question re allegations of corruption against --. 1533-34. 

RDI ~ , 
Question f"e allegations of corruption against --Ambala. 2669-2670. 
~ G 
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CAPITAL COST OF RAILWAYS-
Question by Mr. Joshi re interest on unproductive. 1292. 

" CAPITAL EXPENDlTURE-
Question re -- on Railways. 1168. 
See "Railways." 

CAPITAL GRANT-
Question by Mr. N. M Joshi re -- spent in Eng-land. 1291. 
Question by Mr. B. ~  re amount of--paid to War OftieR for 

SQldiers 8eIlt to India. 1011. 

CARRIAGES (RAILWAYS)-
Question re overcrowding in· third class --. 4013. 

CASTE DISABILITIES REMOVAL (AMENDMENT) BILL-
Motion for leave to introduce. 2583. 
Adopted. 2586. 
Introduced. 2586. 

CATERING ARRANGEMENTS-
Question re -- of Westt'11l HOf'tel. Raisins. 1534-42. 

CATERING DEPARTMENT-
Question re --on Railways. 1609-10. 
Question re --- In th(' EmIt Indian Railwny aud Enste1'll n!'n!!'fll Rnilw:".v. 

2155-5ti. 
CATERING AND ADVERTISING DEPARTMENTS. BENGAL-NAGPUR 

RAILWAY-
Discussion relating to - --. 3390. 

CATTLE--
Question re legi<;lstion for protection and impro\'ement of -- in India. 3027. 
Question re protection of --. 1773-74. 
Question re slaughter of --". 3027. 

CATTLE DETERIORATION-
Question. -rt! -- and Gove1'llment action. 1614-16. 

CATTLE IMPROVEMENT BILIr-
Question re Mr. Agarwala's ~  1773. 
Question re--. 3027. 

CATTLE WEALTH-
Question re protection of --- of India. 3027. 

CEMETERY (MURLTM)-
Question re -- in New Delhi. 31M. 

CENSUS-
BUdget. Demands for Grants. 3671 

CENTRAL BUREA U OF INFORMATION-
Question ~  Service Grant ~  by --. 1771-72. 
Question re tours of officers ot --, 177l, ., 
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CENTRAL lNDIA-

B!1dget. Demands for (franta. --. 3673. 

C.I!:NTRAL RAILWAY ADVISORY COUNCIL-
("I,uestion ,.e the recommendation of the -- on tho future DlIU18gement of 

Stat.e-<.wn,:d Railways. 2741-2742. 
CENTRAL ::;TOHES DEP ARTMENT-

("I,ueation Ie the purchase of stores . through the--. 2785-2787: 

~
Resolution rc emitlration of unskilled labourers to -- _.. ] 775-83, 2104-2143. 
:iee •• Emigration.'-

'CHAHAH. BUNJ ' MOSQU.I!:--
("I,ueation re --. 2745-2740. 

(;HAKRATA-
Questi.on ,.e rents and cost of labour in --. 184'1. 

CHA-KRATA CA...'iTONMENT COMMI'l"I'l.iE-
Question re --. 1841. 

CHARITABLE RELIGIOU::; TRU::;T::; ~ D l  BILL-
Motion to coDBider. 4044 
Adopted. 4045. 
Motion to pass. 4045. 
Adopted. 4045. 

CHARITABLE EXPENDITURE-
See" Cnpples." 

CHARTERED ACCOUNTANTS-
Question by Mr. Venkatapatiraju,.e Institutes of -- -in India. 1014. 

CHATTFhJEE, HON'£LE Ma. A. C.-
-Budget. Demands for Grants. Delhi. 3649, 3653, 3656. 
Budget. DeIIllluds for Grants. Education. 3646-3648. 
Budgr,t demand fOl' Department of Education t-nd Health. 3524-25) 35211. 
Budget demand for Department of Education and Health (Medical). 3537. 
Budget demand for Railways (workiDg expenses). 331'1-13. 
Budget demand for salt. 3414. 
[;onsideration of clause 33 of the Code of Criminal Procedure (Amendment) 

Bill. 2242-43. 
CoDBideration of Workmen's Compensation Bill. 1864-1865, 1871, 1873, 1874, 

1886. 
Indian Mines Bill. CoDBideration of Joint Committee's Report. 1650, 1665-

66. 
1<'urther coDBideration of Indian Mines Bill. 1682-83. 
The Indian Factories (Amendment) Bill under consideration. 2102-2103. 
Indian Official Secrets Bill. ConsWeration of Select Committec Report. 2272-

2274. 
Resolution re adoption of a policy of protection. 2400. .... 
Resolution ,.e protection of women wage-earners in agriculture. 1800-02. 
Resolution ,.e scholarships to Indians for research work. 144649. 
Workmen's DreaclI of Conhact -a.epealing Bill.-Motion for'leave to intro-

duee. 2696-98. 



CHAUDHURI, MR. J.-
Budget demand for Department of Education and Health. 382&-29. 
Budget demand for expenditure of Railway Board under Hailways. 3395. 
Cantonments (House Accommodation) Bill. 1706. 
Code of .Criruinal Procedure (Amendment) Hill. (Amendment of Section 4). 

Motion to refer to Select Committee. 2562-63. 
GODE OF CJillUNAL PROCEDURE (.AlolENDllENT) BILL: 

Consideration of-
Clause 1]. 1153, 1156, 1184, 1285. 
Clause 15. 1214. 
Clause 16. 122L 
Clause 17. 1263-64, 1272. 
Clause 26. 1501. 
Clause 33. 2241-2242. 
Clause 99. 2059. 

Consideration of the Repert of the Swect Committee on the IBdian 0fIcial 
Secrets Bill 2763. 

Consideration of Workmen's Compensation Bill. 1859, 1861-1802, 1867. 
Crimjnal Law Amendment Bill. Consideration of --. 2631, 2637-2638. 
Furthe£ consideration of Workmen's Compensation Bill. 1980. 
Discussion on nominal cuts relating to non-votable expenditUl 1', general ques-

tions relating to votable expenditure. 3378, 3379. 
General discill'sioll of the budget for 1923-24. }'irst stage. 0005-390S. 
Indian Factories (Amendment) Bill under consideration. :noo. 
Indian Mines Bill. Consideration of Joint Committee's Report;,; 1642, 1651. 
India'l Official bcercts Bill. Consideration of Select COUlmittee Report 

2?....51-2252. 
Indian Penal Code (Amennment) Bill. Consideration of --. 3840. 
Motion to comider the Code of Crhninal Procedure (Amendment) Bill as 

passed. by th( Council of State. 1310. 
Motion to tak:) into consideration tbe Criminal Law Amendment Bill. 2&42. 
Motion that tilt' Malabar (Completion of Trials) Supplementing Bill be taken 

into f-onsidel"!ltion. 2158-2160, 2162. 
Motion to takt- into consideration the Report of the Seleet Committee Oft the 

Married Wume;'l's Property (Amendment) Bill. 2284. . 
Motion to postpone the consideration of the Code of Criminal Proeeiure 

(Amendment) Bill. 1024, 1027, 1033. 
Motion to refer the exclusion from Inheritanee Biij to Select Committee. 

2297-2298. 
Motion to re-circulate the Exclusion from Inheritance Bill. 4038. 
Motion t-' refer the Mnssalman W ~ Hegistration Bill to Select Committee. 

2313-:<317. 
Motion that the Report of the Select Committee on the Indian Penal Code 

(.Amendment) :ml be taken into consideration. 2814-2815, 2822. 
Point of order rai5ed whether votable ·items may be transferred to llv:.:.-votable. 

3482-3485, 3487. 
• QU(;stion (Supplementary) TC attendance at meetings of. LegWature. 

1606-1607. 
Qucstion by"-- ,.e ~  caused by ftoods in Bengal. 1284. 

Question by - re bridgu over pilpasbar River, Bengal. 1235. 
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CHAUDHURI, MR. J.-contd. 

~ I  ,Supplementary} regarding DevolMion rules I'fIIatiag to GMeuUa 
University. 3237. 

Question by --re expenditure on N.-W. }4'. Expeditions, 1920-1922. 1237. 

Question by· --re 1100d water channels on Sara-Sirajgmap Beijway. 
1234. 

Que!hon ~  re Hindu temples at Brindabarl. ud ~ 
~  

QU(,'StiOll by --"e India's war dues. 1237. 

Queeti6B by --re lD8uftieieney of aecolDllJ8lli.tion of Imperial Libn.ty, 
Calcutta, and its transfer to Government of BengaL los:l. 

QuestIon (Supplementary) re lighting 'In the Bengal and ~

way. 1605. _ 

Question by --re operations on North-West Frontier and personnel off'oreea 
employed. ~  

Supplementary question by --re railway concessi0b8. 1164. 
Question re report on Railway embankments and 600ds ill BeupI. l2I;i. 
Question by --re l~  Couneil Bills. 1236. 
Qut'Stion by --re 30 special appointments recently made to the I. M. S •• _ 
<iuring the war. 1235. 

Question by .-re waterways and embankments on Sara-SiraJpDge Rail-
way. 1235. " '. 

Remarks OJ: '.Iuestion re position of Members of the Incti:aa ~ ia 
the Warnmt of Prece.ienee. 2951. 

Statement re Repat af Committee on ArmR· Act Rules. ~~  

CHECK OFFICE-

Question by Mr. K. Ahmed rc Ullper Divi!:;ion time-t;eale of payin-. 
1106. 

CHIEF'S COLLEGES-

Hudg(,t. Demands for Grants. 3Mb. 

CHIEF INSPECTOR OF ML'lES-
Question r.Reporiof --. 1966. 

HI ~

• 

""\lution rto --. in railway workshops .lWd the ~  of lndiaaa. lAiil3. 

CHINA MURDER CASE-

Question re --. 1846. 

CHIT A880CIATIONS-

Question rc tl.e modification of the Indian Companies Act to suit the consti-
tution of --and Nidhis. 2475. 

QU{,StiOll re withdrawals from and loans on share C8uital to Nidhis and _. 
2475. 

CHUMMERIE8-

Question fe occupation of baehl'lors --at Raisina "'y Indians. ~  
CHUMMERIES AT RAISlNA- , 

QUtlStioo by Rai ~  Lachmi Praud SiDha r. -. 1109. 



CINCHONA BAR1\.-
QualtiOB by Mr . .M. K. Reddi Garu r6 stooks aud prices of -- IYld "Ilinine. 

1068. 

CINCHONA BARK AND QUININE-
Question by .M. K. Reddi Garu rc purchase of --. 1066.-

CITY CIVIL QOURT-
Question by .Mr. K. C. Neogy re establishment of ~ -- in Calcutta.. 1099. 

f'H'lL D ~
Question b) Mr. B. Venkatapatir:1.hl fe reduction in -- IYld Military expen-

diture. 100c. 

CIVIL LINES, DELHI-
Question re lClll!e of Bungalows in --. 2668. 

CIVIL MARRIAGE BILL-
Question ,.e Dr. Gour'li --. 1003. 
Que.;!ion by Lala Girdhari Lal Agarwala re :1 representation from the Parse(. 

Central Association agaim>& --. 1004. 
CIVIL )tARRIAGE BILL \DR, GOI'R'S)-

See "BilL" 
CIVIL SERVICE--

Question re p;)wer of the Legisla.tive Assembly to reduce the pay of officers 
of the -- or the Army. ~  

CIVIL VETERINARY SERVICE8-
Budget. Demands for Grants --. 3671. 

CIVIL WORKS-
ll ~  Demands for Granb, - -. ~  

CLARKE, .MB. GEORGE SAMPSON-
Oath of Office. 2467. ~ 

CLERGY-
~D  re expenditure on -- IlLd religious buildings. 2345. 

CLERKS' QUAIHEJ."8-
Question re provision of doors '\nd windows in the Indian -- at Raisina. 

3170. 

CLERKS, UPPEli. DIVISION- . 
Question by Mr. K. Ahmed re grievallccH of -- in Telegraph Check Office. 

1106-1108. 
CLOW, MR. A. G.-

Consideration of Workmen's Compensation Bill. 1884-1885. 
Further consideration of Workmen's Compensation Bill. 1916-1917, 1939, 

1949, 1950-1951, 1978-1979, 1981-1982. 
Oath of OIBeE.. 1841. 

COACHING STOtK-
Question r6 electrification of -- of Assam Bengal Railway. 4009. 
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COAL-
Question re auetion sale of wagons of unclaimed --. 2953. 
Question re C(.'1lsumption of Indian -- (In railwe.ys. 1019. 
Question re iliiIerenl',e in rates for carriage of -- on Home and Foreign 

Railways. j 169. 
Question re dIfferential rates for carriage of --. 1020. 
Question re prices of -- on different railways. 1295. 
Ques1 it'n re the rates charged for the carriage of --. 1296-97. 
Question re rates i'or carriage of Railway --. 2964-65. _ 
Question re sale of unclaimed -- by auction at Kalyan. 1290. 

COAL CONTRACT'-
QUel!tion re -- for carriag-e of coal from Cahutta to Rangoon. 2737-39-

C(lAL MINE ACCIDENTS--
Questions re --. 1608. 

COAL HATES-
Question regarding reduction of -- on Railways. 3232. 

COBRA ANTIVENINE-' 
Qupst;or. hy Rai Dahadllr G. C. ~ re manufaclure and wider distribution 

of -. 1094. 
CODE OF CIVIL PROCEDURE (AJ.fENDMENT) BILL (DR. GOUR)-

Presentation of Report of Select Committee. 2549. 
CODE OF CIV1L PROCEDURE (AMENDMENT) BILL (MUNSHr ISWAR 

RARAN)-
Statement by Mr. President that the Standing Onler 110 not provide for tbe 

moying- of a Bill by anyone but its introducer. 2698. 
CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (MR. AGARWALAJ-

Motion to refer to Select Committee. 4044. 
Adopted. 4044. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL-
Motion to postpone ll ~ l ~ of --. Negatived. 1022-1034. 
Motion to conside:. 1034. 
Motion adopted. 1034. 
Consideration of ,.laoses 1-10 of the --. 1034-1059. 
Motion 10 consider clause 10 of the --. 1114-1118. 
Motion to COIl sider clause 11 of the --. 1119-1162. 
Consideration of clauses I-H\ of the --. 1034-1059. 
Consideration of elauses 16 (1)-19. 1239-1286. 
Consideration of dauses 19-20 (3). 1300-1330 
Consideration 01' clauses '20 (3J-23 (3). 1372-1412. 
Consideration of clauses 23 (3)-26 (iv). 1472-1524. 
Consideration of .. Iauses 27 (1) -33 (1). 1545-158L 
Consideration of clauseR 33 (1)-46. 1722-1751,1752-1767. 
COy'!sideration of clauses 47-61. 1804-1840. 
Consideration of clauses 62-76 (1). 1991-2010. 
Consideration of clauses 77-99: 2011-2043 
Consideration of clauses 99-127. 2051-2090.' 
COlUilderation of clauses 99-127-A.-159. 2162-2219. 
Reconsideration of efauses 1111 33, 162. 222:1-2244. • 
Renumberine of clauses in l ~  ord,,!. Title D~ ~ l  ~  g2.44, . 



CODE OF fRIMINAL PROCEDURE (AMENDMENT) BILL-contd. 
Motion -that -- as passed Oy the Council of State and amended by the 

~l  Assembly be passed. 2788-2802. 
jooaideration vf -- (Further amendments by Council of State). 3815-3829. 

CODE OF CRIMINAL PROCEDT)RE (AMENDMENT) BILL (AMENDMENT 
OF SECTION 4)-

Motion k refer to Select Committee. Adopted 2550-2563. 
Motion to eOMider Report of Select Committee. 4038. 
Motion to pass. 4038. 
Adopted. ~  

COILEOE AND SCHOOLS-
Question re number of -- at Delhi and grants made. 3099. 

COlDfANDER-I!>:-CflIEF. RIf:: EXCELLENCY THE-
CriJninal Law Amendment Bill. (Consideration of --). 2638-39. 
General discussion of the budget fOI 1923-24. First stage. ::1031-34. 
Motion to consider the Finanl'.e Bill. 3698-99. 
Resolution re King's Commissions for Indians. 1460-65. 
Resolution r-J King's Commissions for Indialls nnd Indianization of Indian 

Rego.ments. 2417-18. 

COMMERCIAL INTELLIGENCE-
Budget Demands for C!"1Ints --. 3623-27. 

COlO£I«SARIA T DEPARTMEN'l'-
Qm·stion re ~  in --. 1359. 

COIOlISSION- -
Question re the constitution and funrtions of the Pnblic Services --. 2158. 

COMMISSIONS· fMILITARY)-
Question rc training of Indians for -- in Artillery, Engineering, Air Fone 

andRayal 3larine. 2479. 
COMMISSIONERS-

Question re l l ~ of two -- in one Division in ASIj,IUIl. 1092. 
Qilestion re -- of Feudatory States, Orissa. 3937. 

COMMISSIONERSHIPS DIVISIONAL; 'CENTRAL PROVINCES-
Question by Rai Bahadur G. C. nag, re abolition of --. 1102. 

COMMISSIONED OFFICERS IN THE ARMY IN INDIA-
Question by Mr. B. Venkatapatiraju re --. ·1011. 

COMMITTEE-
Announcement re personnel of Public Accounts --. 3873. 
Aunouncement by the President of the election of members for the Public 

Aecounts -. 3854. 
Election of memhers for the Public Accounts --. 3845-54. 
See "Fuhlie Accounts." 
Statement laiil on the table ·re -- sittings and costa thereon. 3690. 
Statement re -report of -- on Anns Act Rules. '2672. 
Questitm ~ Cotton -, 39;J6-S93'7. 



COMMITTEEB--
Queation re Govemment - and their ftndings. 994-
Question re the report of the Arms Rules -. 2347. 
Question re nport of Military Requirements --. 2547. 
Question re report of North-West Frontier --. 2672. 
Question re report of Racial Distinctions--. 2547. 
Question re work and eost of -. 1295. 

COMMITTEES OF LEGISLATIVE ABSEMBLY-
Question re discU88ion of the report of the --. 1073. 

COMMUNAL A}o.1J) CLASS REPRESENT A'rION-
Resolution re -- in services under the ~  of India. 3192-3227. 

COlOlUNICA TION-

41 

Question by Mr. N. M. Joshi re means of -- between paseengers on Raihraya 
1:!97. 

COMMUNITIES, REPRESENTATION OF-
Question by M. K. Redell GaIU re adequate -- in Publie 8enices, Madru. 

1069. 
COMPANIES (RAILWAY)-

Question re rule of - Working State Railways. 2149. 
COMPANIES (INDIAN)-

Question re IIC.'paration of the Indian Department from the Provincial Registra-
tio'l Departroe' t in Madrf!s. 3129. 

I ~
Question rl! grant of - to villagers in Bannu. 972 
Question re T-'ayrnent of -- to Rohilkhund and Kumaon Railway in oonneetion 

with w:>od fuel. 1167. 
C'ONCESSIONS-

Resolution re railway - and reductions in fares. 3946-53. • 
Question re - to tea garden coolies by A.asam Bengal Railway. 1888. 

CONCESSION TICKETS-
Question re issae of first and !MmOIld cIus --on Railways. 3823. 

R ~ IR
Question by Dr. H. S. Gour re --. 1089. 
Q..-tion by Mr ~ Ayyar rc Indian' representative OIl --. lW • 

. CONFISCATION A' PROPERTY-
QuMtion bJltlr. AgarwaJa re - maer Regulation m of ISI8. 3172. 

CONGRES£-
Question re arresis in North-West Frontier Province of persoDs eonneeted 

with -- and Khilafat agitation. 2278-79 
CONORESS AND KHILAF AT-

Question re treatin/p: of - agitation prisoners as poJitie&l pnsonel'8. 2280. 
CONSTITUTTONAI. REFORMS IN INntA-

Question by Mr. T. V.' Seahagiri Ayyar re (R. B. Mu!!oomdar's Rt'Soltttion). 
1071. 

CONTINOENCIES-. " 
Question re I!xpeadftttrt. on the . hflillts of "Sopply and I ~  aM ____ . 

2952. 
IA9LD 

• 



CONTINGENT ~I R
Question re -- on the Oovernment of India Departments. 8105-06. 

CONTRACT-
See" East Indian Railway." 1387-88. 

CONVEY.ANCE ALLOW.ANCE-
Budget demand for -- of members of the Council of State. 3466-68. 
Question re grant of Motor Haulage and -- to members of the Indian Legia-

Inture ill Delhi. 2411-12. I 
Bee" Legislative Assembly." 

CONVICT SETTLEMENTS-
Budget. Demands for Grants. J ails and --. 3669. 
I ~ 

Question re concessions to tea garden -- by Assam Bengal Railway. 
1888. 

COORG-
~  Demands for Grants --. 3673. 

~~  re memorial for the amalgamation of -- with Madras. 3126. 

COPARCENER-
Hindu - Liability Bill. 
![otion to refer to Select Committee. Negatined. 2563-78. 

CORRUPTION ON RAILWAYS-:-
Discussion relating to --. 3383-88. 

CORRUPTION IN GOVERNMENT DEPARTMENTS-
Question re --. 1359. 

COTELINGAM, MR. J P-
l~l  (it'llland under Department of Education and Health. 3525-27. 

Budget demand under sub-head ordinary expense!' under R'lilways (Traffic 
Department). . 3386. 

Cantonments (Honse Al'l'ommodation) Bill. 1699-1700, 170 
Motion to adjourn tht' eomdderation of clause 2 of the Finance Bill re enhaneed 

6alt duty. 8723. 
Motion to take into consideration the Government Savings Barik"e (Amend-

ment) Bill. 2839-40. 
Motion that t.he Report of the Select Committee on the Indian Penal Code 

(Amendment) Bill be taken into consideration. 2807. 
Question re _. - the purchase of Btores through the Central StoreR Depart.-

ment. 2785-87. 
Resolutions re adequate class and communal representation in services under 

the Government.of India. 3225. 
Resolution re adoption of a poliey of protection. 2363. 
Resolution re emigration of uDskillt'.d labourers to Ceylon. 2110, 2111, 

2138. 
COTTON-

Question ~ lD  -- Committee. 3936-37. 
Me8lI8ge8 from Council of State re Cantonm8J}ts (llonae Accommodatioll) 

lJill an<l - Transport :l3iII. 2247. 



~ CESf:i lllLL (lNDlAN)-
Se. "lDdian--." 
Motion to ooDDide.l Report of Joint Committee. 2650. 
Adopted, 2663-

COTTON TRANSPORT BILL-
l'l'eeentation cf tlw .H.eport of the Joint Cowwittee o.;;J. the -- by ~ Hon'ule 

Mr. 0. .A.. lJmes. 1021. 
Motion to oonaide.r Report of Joint Committee. 1707. 
Motion to re-commit to Joint Committee. 1707. 
Motion to re-eommit to Select COUlDuttee. 1710. 
Negatived. 1713 
Consideration. 1714-1720. 
Motion to pat'B. 1720. 
Adopted. 1720. 

COUNCILS-
c.!uestion re Local Advisory -- 011 Uailways. 4014 

COUNCIL BI.LLb-
I..!ut'stion 1'6 --. 2610-71. 

COUNCIL CH.A.MBER, LUCKNOW-
Question by L9.la Girdharilal Agarwala 1'e --. 1077. 

COUNCIL OF INDlA.-
~ I  by Mr. K. C. Noogy ana }lr. Seshagiri Ayyar re appointments to 
-. 1287. 

COUNCIL OF STAlE-
Budget uemaud for conveyance allowallce of members of the --. 3466-68. 
lludget aemand for travelling allowance of memiJers of the --. 3465-66 . 

~  from the -- re the Criminal Tribes Act, 1911. 1653. 
Message from - 1'e Indian Cotton<.:ess Bill. 17f>1-52. 
Message from the -- Indian Mines, Indian Boilers and Malabar Comple-

tion of Trials Billa passed by tl1at Chamber. 2348. 
Message from -- 1'6 Nav&! Armamenta Bill. 2609 • 
.Messages from -- re l.kdian .1<'uctoritll) (Amendment) Bill and' Workmen's 

Compensation Bill. 2700-2701. 
~ l H  from -_- 1'e Cantonments (House Accommodation) Bill and Cotton 

Transport Bill. 2247. 
Message from -- 1'6 Paper Currency and Repealing and Amending Bills. 

288L 
Message from the -- re Code of Criminal Procedure (Amendment) Bill. 

2965. 
Message from the -- re the:Married Women's Property Act. 3028. 
Messages froJIl the -- 1'6 passing of certain Bills by it.. 3130. 
Message from ~ -- "e further 8lJ1endmenllS to the Code of Cl'inlinal Pro-

cedure ~  Bill as amended hy the Legislative Assembly. 3439. 
"Me!;8age from the -- 1'1;) the bill for the suppressiou of traffic in women and 

children. ~  

Message from -- ra the Indian Finance Bill as passed by them with amend-
ments. 8945. 

Messages from -- re Legal ~  (Women) Bill and \t:crchant Ship-
ping Bill. 4017. 



COUN(;lL 01<' STATE-contd. 
Question f"e Ule election of Mr. A. B. ¥uhammad Hussain to,fIbe .-- mr the 

Sind Muhammadan ~  241J-14. 
Statement (lald on the'table) f"e amounts drawn by Members of-the -- and 

Legislative Assembly on account of travelling azul· haUiDgallow.aRce. 
1602-04. 

COUPE COMPOSITES-
Question f"e expenditure on --. 4008-09. 

CRIllINAL LAW AMENDMENT ACT-
, Question f"e withdrawal of -- during the Royal visit. 998. 

CRnlINAL LAW AMENDMENT BILL (RACIAL DISTINCTIONS IN 
TRlALS)-

Introduction. 1897-99. 
Motion to take into consideration. 2486-2502. 
Adopted. 2502. 
Consideration. 2502-2545. 
Further consideration of -_. 2609-42 
Motion to ~  2642. 
Adopted. 264U. 
Motion for consideration of --. (Amendments by Council of State). 31S1 
Aaopted. 3l3L 
Consideration, 3132-33. 
Motion for agreement. 3133. 
Passed. 3133. 
As.."t'nt of the Governor General to --. 3815. 

CRIMINAL PROCEDURE CODE-
Question by Mr. Girdharilal Agarwala f"e ~  of -- exteuding the 

powers of High Court. 1085. 
See" Code of Criminal Procedure ~  Bill." 

CRIMINAL TRlliES ACT-
Message from Council of State f"e --, 1911. 1653. 

CRIlUNAL TRIBES (AMENDMENT) ACT, 1923-
Aasent to the - by the Governor General. 2011. 

QlUPFLES,.,-
Question f"e expenditure on persons unable to earn their . l ~l  

284a-44. 
CROOKSHANK, COLONEL SIR SYDNEY-

Budget ~ for ~  Civil Works. 3657. 
Budget demand for Indian Postal and Telegraph Department. 3573-74. 
Budget demand for IndQ-European Telegraph Department. 3593-94. 
J3udget demand for Legislature under General Admini!!tration (Hill Journe, 

Charges). 0431. 
Explanation given by -- of the present position of the Imperial Wirelea. _ 

3865-67. 
Motion ~  leave to introduce the Government SavIngs Banks (Amendment) 

Bill. 2485, 
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CROOKSHANK, COLONEL SIR D ~  
Government Suvings Banks (Amendment) Bill. 2838-39, 284142. 
RllSolution re King's Commissions for Indians and IndianiMtion of Indian 

RegimentA:!. 2444045. 
CURRENCY-

Budget demands for gra.nts. --. 3672. 

CURRENCY NOTES-
Question re ll~  on -,- of the value of Rs. 100 and.less changing 

hl\.Wla. 3112. 
CUSTOMS-

Budget demand -. 3240-74. 
Question re inC'.re&B8 in the prices of foodstuKs and increase in the pay of 

customs eStablishment at Karaebi. 311'i. 
CUSTOMS (KARACHI)-

Question re appointment to post of Assistant Collector of --. 3438. 
Question re increase of assessment work of parcelS ~  from England. 

311B. 
CUSTOMS ASSIRTANT COLLECTOR, KARACHI--

Question by Mr. S. C. Shahani re the appointment of a third --. 1019. 
CUTS IN DEMANDS-

Statement of --. 3674. 

CUTTACK-TALClIER LINE-
Question re COlIlpletion of --. 3859. 

D 
DACCA-

Question re head Post Offil!es in --. ~  

D I I ~ 

8" "RaisiDa QU'lrters --." 
DAIRY FARMS-

Ql¥wtion by Mr. B. N. 1diara rs appointment of Indian Supervisor of 
Military-. 967. 

DAKRA:- , 
Question re incluaio. of ~ ~  ~ ....,......' in D.a D~ ~  

ment. 2845. 
Question re income of nullah near ~ and --. 2846. 

DALAL, S.ARDAR B. A.-
Budget demand under sub-head ordinary ~ under Railway (TraIBe! 

Department supply of wagons). .5385. 
B\\llget Demands for Grants. Stamps. 3618. 
QueHtioll regarding contract for Refreshment Rooms at Railway Stations. 

3234. 

DAS, BAlm BRAJA SUNDAR--
Budget demand; Customiil (Reduction by 11 lakhs)., 3263-65. 
Budget rlema.ud for salt. 3416-17. 
~  DemlUlda for Grants. Commercial Intelligence. 3626. 



DAS, BABU BRAJA SUNDAHr-contd. 
Budget. Demands for Grants. Delhi. 3653-3654. 
Jrfalkhsroda and Gaontia Villages Laws .Hill. Consideration of --. 3847 -48. 
Question "e coaching traffic earnings of the .Hengal-Nagpul' H.ailway. 3859. 

Question "e !,:,ommissioners of Feudatory States, Orissa. 3937. 
Question "6 completion of Cuttack-Talcher line. 3859. 
~  re Government consultation on changes in law alIecting the Hindu 

Society. 3864. 
Question zegarding lac-researcll ~ 3232-33. 
Question r6 mileage of Bengal-Nagpur Railway running t\Jruugh Ooriy& 

speaking countries. 3859. 
Question re number of men in the service of the .Bengal-Nagpur Railway. 

3860. -
Question re Political Agent of Feudatory States, Orissa. 3937. 
Question re Passenger Superintendents on Bengal-Nagpur Railway. 3860-

3861. 
Question re Rajkumar Colleget; for aristocrats. 3864-3865. 
Question re reductions in staff of Bengal-Nagpur Railway. 3865. 
Question re l'oouction under head Opium (Hemarks hy Hetrenrhnwut COIll-

mittee) . 3872. 
Supplementary question by --,.e Mr. Arkwright's rcpurt 011 the buitabilily 

of a port on Orissa coast. 1062. 
R~l  re adequate class and cOllllliunal rcpl'l'l;Cntation in scrvices under 

the Goyernment of India. 32li-19. 
DEATHS--

Question re -- in Delhi due to commisi-;ion o[ an offence. 2221 
DEBATES :IN LEGISLATIVE ABSEMBLY-

Remarks by P. L. A. on Parliamentary courtesy in --. 3717. 
DEBT-

S" " Siuking Funds." 
DEBT AND TAXATION-

Question by Mr. B. VcukatapatiIc.jll ,.e -- and upenditure on productive 
pt11'pOl!es. 1009. 

DECK PASSENGER COMMITTEE-
Question re the action taken on the recommeloc)ation.s of the --. 2478-

DEFENCE OF INDIA- , 
Question by Mr. B. Venkatapatiraju re expenditure on --. 

DEFERRED REBAT:tS-PREVENTION OF - BILIr-
. Motion for leave to introduce. 4047. 

Adopted. 4047. 
Introdueed. 4047. 
Motion for circulation. 4047. 
Adopted. 4047. 

DEFERRED REBATE SYSTEM-
Question re --. 1889. 

DEHRA DUN AND PUSA INSTITUTES-

1008. 

QuestioDl by Mr. B. Venkatapatiraju re res('U/'l"h at --. 1009. 
DEHRA DUN CANJ.'ONl£ENT-
.' Question re inclusion of villages of Garhi and Dakra in -. 2844-2845. 



• 
INDBX TO LlllGISLATIVE ASSDmLY DDA'1'I& 

DE LA RUE STAMP PRINTERS-
Question ,.8 continuance of contract. 2151. 

DELEGA'fION-
Question re Indian -- from Kcnya to London Conference. 3870-3871. 

DELHI-
Budget. Demands for Grants. --. 3649-3657. 
Budget. Demands for Grants. Nev.' Capital at --. 3674-
Question re romparuon of electricity rates at --. 2667. 
Question ,.c condition of Mosques in --. 2347. 
Question ,.e death; in -- due to commission of an o1fence. 2221. 
QUE'Stion re electricity charges in --. 3683. 

., 

Question ,.e expenditure on the upkeep of the ancient buildings of interest 
at-. 3098-99. 

Question re o}(' Mosques in and around --. 3940-3943. 
Question ,.e number of Art Colleges and Schools at -- and granta made 

3099. 
Question re reeovery of ~ of quarteTs in --. 3682. 
Qut'stion fC rent of BungaloW!! supplit'd to omrers in --. 3683-84-
See also tI ~  

DELHI FORT-
Question re demoliten of historical buildilfgs in --. 2221. 

DELm l\fURDER CASES-
Qut'!rtie>ns by Mr. Agarwala re --. 1846. 

DELHI, NEW-
Question re income and expenditure on --. 3682. 
Question re income of -- ~ l  3684. 

nELRI, POLICE SERGEANTS-
~  ~  reeruitment and pay of --. 3233. 

DELHI, POLICE SUB-INSPEC'10R-
Question regarding pay of --. 3233-34. 

DELill, PROVINCIAL GRANT-' 
Qu€dion by Dr. H. S. Gour as to effect of Al!IleJIlbly's retrenebment in --. 

1.099. 
DEI.m, RAILWAY STATION-

Question re removal of 1st and 2nd e1898 waiting rooms at - to upper 
storey. 2150-51. 

QUllstion regarding rulll .relating to is..me of Railway Reeeipfa at --. 323l. 
l)nf'<:tion re stoppage of tong-as outsid£' --. 3969-3970. 

DEI,HT UNlVERSTTY-
Question rp mnintenane£' grant for the -- and affiliated l ~  flte. 

n09!}. 
DELHI PWIVERRTTY GRANT-

Qut'stion hy :p,fr. l ~ Dwarkada!'l re reduction in--. 1102. 
DELHI WORKR, IMPERTAL-

Qn£'!.tion f'" l ~ for --, 2742-2743 . • 
DEMANDR (LIST OF)-

Modifiqltiop of Procedllre ip rt'.gard to discussion of --. 3239. 



INDBX TO LEGISLATIVE ASSEMBLY DEBATES. 

DEMANDS-
Statement of - refused by the Legislative Assembly and restored by the 

Governor Ger.eral in Coancil. 3845. 
DEMANDS FOR GRANTS-

Discussion on question of debating small demands after larger demadd (_ 
same subject) has been moved and voted on. ·3382-83. 

Extension of time for diseUSBion --, 3596. 
SummP.ry of cuts in --. 3674-75. 

DEMANDS }'OR SUPPLEMENTARY GRANTS-
Motion re --. 3109-10. 

D ~I

Quecmon re extension of the --, 2958. 
DEPARTMENTAL EXPENDITURE-

Question re -- during the last fortnight of March. 2953. 
DEPARTnNTS (GOVERNMENT OF INDIA)-

See "Contingent. Expenditure." 
DRPRRCIA'iION FUND-

Question by Mr. N. M. Joshi re utilisation of--Qn tlJe Great Indian 
Peninsula Railway. 1292. 

DEPUTATION-
Question rl' report of -- to Fiji and British Gmana. 2548. 

DEPUTY RHIPPTNG MASTER AND SHIPPING MASTER. CALCUTT A'--
Question re eomplaint against --, 1351-52. 

DEWAR, MR.-
Question re office order by --, A. G., PunjAb, re ~  from oftlee 

1528-29. 
DILP ASHAR RIVER BRIDGE-

Question re --, Rengal. 123.,. 
DIRECTOR GENERAL, INDIAN MEDICAL SERVICE-

Question re functions of --, 4014. 
DIRECTOR ~ R  roM 'OPFICES---

Qut'Stion re Assistant to --. 3929-3990. 
UISSOLUTION OF LEGISLATURE-

QaeAtionregami11lr l ~ of Bill!! on ~  mo. 
~  COlmTSSIONERSHIP(S)-

OUE'lrtion re aholit;nn (>1' the noptq nf' -- in' Rihar and urissa. 3100-01. 
Onf'tltit)n re abolition of --. 1529. 

nOOR-KF.EPER. ~

QlleRtion hy Mr. lfanmohannafl Ramji re -- in Romhny Port RRfnhlishment. 
1077. 

DRAFTSMEN (EUROPEAN)-
Question by Mr. ManmohAndas Ramji re maintenance of six -- in Simla 

Survey Drawing Office. 1077. 
DWARKADAS, MR.I.·JAMNADAS-

AdjouTllment of resolution re ncgpatch from Secretary of State re Indiu 
Autonomy. 2735. 



PWARgAIlAti, M& ~~ 

~lI l  of a .ttoya.l ColI1Il1i&;ion Oll lnililw. l:iervictlil. 14i10. 

~ ~ l  4W"Mion ~ the -for ~  }'il'8t &tap. 304Y..wb2. 
.lSUaget demand; Customs (.Pas 01 estab.lliihment). ~  

Hurtgct tiemand; Customs (H.eductlOll by 4 lakhs). ~  

Hud&et demawl fQr Railwap .(M.iscellaneous expenditure). 3aM-OO. 
HUGgeL. .1)iscussioll on nomina! CUt.l:i re!atwg w non-votable expenditure, 
gellenu qUestiODII, relating to voLUUJC C.li.!'Cllll1LIUC. ~  

Hudget demaad for RiWways. Motiull 101' reductioll. ~  

Budget demand for Legislature Wlder Uener&! Adminisk&tion (Hill Journey 
Chargee). 34&-33.' 
Budget. lJemand for the Offioo of Lue 1). ti. V. ~  
Hudget uWWld for Industries Department. 354l. 
Budget. Demands for Urants. Interest Ull Debt andf:iinking Funda. 3620. 
Budget. Demands fCYr GpntB. Miseeil811eoUS(Public Services C0mmis-
sion) . 3681-3632,3640, 3641. 
Considerution of clause 2 of the Finance Hill. 3755-56. 

Ccmaideraticm of ~ 11 and 16 of the Code of Criminal Procedure (Amend-
ment) Bill. 1167,  1245. 
COnblo.Cl'Iltioll 01 clause ~ of the Code of Cl'iruinal l)rocedure (Amendment) 
Dill ,4> passed by the Council of t:>tatc. 1407. 
Consideration of Indian Finanee Bill. 3975-3977, 31178, 4000. 
L'IllSid"l8tion of Workmen's Compt'l1:5atioll Bill. 1863-1864,  1877-1878. 
l'onsidt'ration of the Report of the ::ielcct Committee on the Indian OBieial 
Secrets Bill. 2782, 2783. , 

Criminal Law A Dlendment Bill. (Consideration of --) • 2628-29, 2645. 
~  consideration of Workmen's Compensation Bill. 19ti2-19(j3, 1964, 
198!:J..1990. 
Motion for adjournment to discuss the Ilpl'ointment of a Royal Commission 
on lnuian Services. 1596, 159i, ~  

Motion that the Indian Factories (Amendment) Bill be taken into eonsider-
ation. 2095.' 
Motion that the Report of the Select Committee, on . the Indian Penal, Code 
(Amendment) Bill be taken into consideration. 2811, 2817, 2818. 

Motion to circulate the Indian Stamp (Amendment) Bill for opinion. ,2836. 
Motion to  consider the Code of Criminal Procedure (Amendment) Bill. 
1058-59. 

Motion to pass the Finance Bill. 3809-11. 

Motion to ~  the 'consideratiGn olthe Code of' Criminal P.t'OtI8Ilue 
(AmendJbnt) Bill. 1024,  1026, 1027. 

Motion to refer Indian :Cothm Cess Bill to Joint Committee. 162.1.. 

Motion to refer the Exclusion from Inberitanee Bill to Belect Committee. 
2296.2297, 2298,  2299. 

Motioll to refer the Land Acquisitiull (Al11eudl11ellt) Bill to Select Committee. 
2332, ::334-2335. 

Motion to take into eON;ideration the Criminal Law Amendment Bill. 2510-
·11, 2516. 

Motion to take into consideration the Report of the Select Committee on tlle 
Married Women's PropertyrAul(,lldmcnt) Bill. 2288. ,. 

~ 7 
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INDEX To LEGISLATIVJ!l ASSEMBLY DEBATES. 

DWARKADAS, MR. JAMNADA8-cotteld. 
Point of order whether sinking fund can be discussed during budget dem&llda. 
3.346. 
Postponement of resolution re separation of railway from general fulaDee. 
2919. 
Question t'e Council Bills. 2670-2671. 
Question by --re development of Forest College at Debra Dun into a 
Research Institute. 1085 . 

.Question re elections to the Legislative Council in Kenya. 981. 
Question re Imperial. Wireless. 3865-3870. 
Question re limited respOllSibility assumed by the British India Steam 
Navigation Company towards passengers. 977. 
Question re Mr. Keating's minute of dissent to report of the British Guiana 
Deputation. 1076. 
Question re uOD-appoir,tment of a Shipping Committee, 1075-76. 
Question re opinions of the Local Governments on the O'Donnell Circular. 
1075. 
QUeI:'tion re procedure in regard to further progress of the Indian l"inancc 
Bill. 3846. 

Question re reduction in Dt'liJi University /,.'1.·unt. llO:!. 
Question f'6 sale of Council Bills. 2278. 
Question ,.e stntement of New India on the Resolution rc lllllian Autonomy. 
2409. 

Question (Supplementary) re importation of sleepers. 3128. 
Question (Supplt'mentary) rC/,."8.}'ding railway sleepers. 3236. 
Report of North-West Frontier Committee. 3871. 
Resolutions re abolition of reserved compartments on Railways for particular 
communities. 3187-89. 

Resolution re adeption of a policy of protection. 2348,  2356, 2363, ~  

2401-2405. 
Resolution re change of method of examination for the Indian Civil Sen-icc. 
1425·27. 
Resolution re emigration of unskilled labourers to straits Settlements and 
Malay States. 2144-
Resolution re King's Commissions for Indians and Indianization of the Army. 
2429. 

Resolution re status of Indian settlers in ~ I  2710-2711. 
Resolution re wiping out of Provincial contrihution. 2673, 2691-2693. 

Resolution re Workmen's compensation in agriculture. 1792. 
Special Marriage Bill.-Motion to circulate for opinion. 3906-08. 

~ of business by the Hon'blc Sir Malcolm Hailey. 2050 • 

• 
~  INDIAN RAILWAY-

Question re admiseion to Engineerinl-': Hervice, --. 4011-12. 
Question ~ Catering Departments in the --and Eastel'Dl Bengal Railway. 
2lD5-56. 

Question re eIa\ms made for goods lost agBinst --. 2739. 



EAST T:t-.TDIAN RAI1,W A Y -contd. 
Question re difficulties in getting reserved 8C('ommodation on -. 3690. 
Question re 6.'tpenditure on -- and <heat Indian Peninsula Railway. 1170. 
Question re expen,nture on -- stock. 4011. 
Question re management of -- and Great Inttian Peninsula Railway. 1356-

56. 
Question re ~  of compensation for income-tax to deferred annuitants 

on --. 1298. 
Question re preferential employment of Anglo-Indians on --. 964. 
Question re reduction of rates and fares on --. 1295. 
Question re reserving of 1st and 2nd class compartments on --. 3023-24 • 

. Question re termination of -- contract with the --. 1337-38. 
EASTERN BENGAL RAILWAY-

Question re Catering D ~  in the East Indian Railway and --. 
2155-56. 

Question by Mr. K. Ahmed re inconvE'niences to p888eDgers on the --. 1112. 
QUHltion re insufficient time allowed for purchase of tickets on the . 

1336. -
QU£'8tion re recruitment of staff on --. 1338-39. 
Question rf' travE'IIing rE'Strictions on Inter nnd 3rd class ~  on --. 

1164. 
EDUCATION-

BudgE't. Demands for Grants. 3646-48. 
Bndvet Demand for Grants. Chiefs' Colleg-es. 3646. 
Question re railway expenditure on --. 4008. 

EDUCATION AND HEALTH DEPARTMENT-
Budget demand for --. 3523-38 

EIGHT ANNA PIECES--
Question re nickel -- and four anna pieces. 1613-14. 

EIGHT I ~  NICKEL PIECES-
Question re non-acceptance of nif'kel four arma and -- in Delhi. 1415. 

ELECTION(B)-
Announcement re postponement of General -- in Kenya. 1695. 
Announcement by the President of the -- of MemberB of the PobUe 

Accounts Committee. S854. 
Question ,.e the --of offteials to tlie Indian Legislature. 2152. 
Question regarding dates of -- to central 1000Rl legislatures. 3231. 

ELECTION EXPENSES-
Question re fixing of scale of --. 3171. 

ELECTORAL RULES-
Statement re conference to consider ~l  under the --. 2923. 

ELECTRIC INBTALLATION-
Question ,.e -- at Ambala Cantonment. 2954. 

ELE:cTRICITY RATES-
Question re oomparison of -- at Delhi. 2667. 

ELLAHA 'Y A, SHEDMAN- • , 
Question re withholding ot gratuity due tQ -' North-:Western Raihray. 

2786. 



II 
EMBANKMENT-S.. It Irrigation." 
EMIGRANTS FOR FIJI-

Question by Mr. B. Venkatapatiraju ,.e --. 1007. 
EMIGRATION-

Notification laid on the table re -- of unskilled labour to the Strads BettIe-
menta, the Federated Malay States. 1332-33. 

Notification laid on the table ,.e -- of unskilled labourers to CeyloD. 
~ ~ I 

R~ l  ,.e -- of unskilled labourers to Ceylon. 2104-2143. 
Resolution ,.e -- of unskilled labourerR to Straits SettlflDlents and )Jalay 

States. 2143-46. 
Resolution ,.e -- of ll~ labourers to Mauritius. 3138-68. 
See " Labo1ll'8rB." 

EMIGRATION (EXTERNAL)-
Budget. Demands for Grants. 

r-::M1GRATION (INTERNAL)-
Budget. Demands for Grants. 

EMPIRE EXHIBITION-
--. 

3671. 

3671. 

Question ,.e Dewan Bahadur Vijinraghavachariar's work on --. 2549. 
EMPLOYEES-

Question re dismissal of railway -- and saTing eftected. 4006. 
Question ,.e extensions of services after 55 years of age of -- of North-

Western Railway. 2671. 
EMPI_OYERS IN THE GOVERNMENT OF INDIA SECRETARIAT-

Statement re -- laid on the table. 956. 
ENGINEERING SERVICES-

Question re admission to -- East looian Railway. 4011-12. 
EUROPEAN COMPARTMENTS-

Question r( Indians in F.nrore!ln ('O!Imm(> l ll ~ on Railwnys. 227ft 
BDROPEAN COMPART'\fF.N'I'S ON RAII,WAYS-

Que!rtion ,.c TndilUls trav(>11ing in --. 2045. 
EVIDENCE (AMENDlIENT) BILL, INDIAN-

Motion for leave to introduce. 4046. 
Adopted. 4846. 
Introdulo.ec1. 404ft 

EX ~I  A nON, Dm' ARTMENTATr-
Question ,.e candidature of teml'lol'lIrv e1erk",·fol' --. ·1:107. 
Question ,.e partil'ular'l of I'aniliilatp!; nTmearin!!' in --.' Jl(l7. 

~  re rassin!!' of -- by 0!'lN'1'!l in Politi('a] De]lllrtment. 974. 
EXmIAN(}E COMPENSATION-

Question re payment of -- allowRnl'fll'l to OO'l'8rnmPTlt emp]oyef'R ,.31.24. 
'EXCISE--

~  DmIlands for Grants. --. 3619. 
~  R ~  IN'HF.RT'T'ANCR BlUr-< 

Motion to refer toSeleM: Committee. 2291-2803. 
Ac1opted. 2303. 



EXCLUBION FROM INHERITANCE BILL-eonld . 
. Motion that Sir CampbeU-'Rhodes:audMaulvi AbulKasem ,beUUd AI 
memberR of the l ~  Committee (lTi --. 2VB4. 

Adopted. 2784. ,I 

PlwMmtation of the Report of the Select Committee onille -. 887a 
Motion to consider Report of Select Committee. 4018. 
-tVotion for re-cireulation. 4019. 
Motion to pass. 4038. 
: Adop1ed. ~  

EXECUTIVE C(lUNCIL-
Budget demand for --(tour expenses) .. 8446-3448. 

EXECUTIVE COUNCIL MEMBERS-
Question re' cost of carriages built for --. . 3728. 

EXODUS TO SIMLA-
Question by Yr. n. Venkatapatiraju re --. 1005. 

EXPENDITURE-
Question re --on 'families of soldiers killed during the war. 2345. 
Question re Railway Revenue --. 2278. 

EXPENDITURE IN ENGLAND-
Budget. Demands for Grants. --under the control of the Secretary of 

State. 3662. 
R ~  Demands for Grant!;. --under the control (\f the High CGmmis-
!lionel'. 3663. 

~ DI R  ON INDIA OJ<'FICE=-
~ 

QueHtioll re allocation of --betw£'t'n India anll ~  Treasury. 1078. 

EXPENDI'rtTRE, REDUCTION OF-
Aue!ition rf' --- l ~  and total Tmpt"rinl rel·enne. 1008. 

'EXTRA ~ ~  NT (,OMMTSSTONERR-
Quf'lltion re --I~ Inaian Tax ~I I in A!lSRm. 2664-2665 . 

., 
FACTORIF.B-
-8u" Indian --(Amendment) Btn." 

FATYAZ KHAN. lb. MOHAMMAD-
Question .., additional Distriet ~ l l  Delhi. 989. 
Questi;on. re .appointment of "Whips" by Government. 3688. 

Quelltion rll east of bombing on the frontier. 3687. 

QUe!ltion re ('ost of I'nrrisl!'l's built for ~ l  of F.xeeutive C.ouJlt1il. . .3'Z28. 
QUe!ltion re demolition of, IIierorieal wildinj.!S in Delhi Fort. 2221. 
Q1JMtion ,p dis('ul!8ion of resolution re Arms Act exemption of members. --3687. 

Queslion ,.e elig-ibility of political pTisoners to Elerve in LegislatuTes. -'1001. 
Question ,.e historil.'al bnildin/?8 in Agra Fort. 2221. 
Quemon re imports of motor ears and motor ~  2222. 

~  re _instructions fo: ~ ~ to ~ l ~ ~ members. '·3886. 
QuestIon re IiII'ne of fTt'e raIlway passes to soldIers gomg on leave. 3687 . 

. ~  re Olj6ration of the Foreilnl ~  1870 in British"IDIlla. 
1000. ' 
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FAIYAZ KHAN, 'Mr.. 'MOHA'M'MAD-r.onta. 
Question 'f'e payIDent of remuneration to Mr. Rustomji for his l ~ in 

America on India. 1004. 
Question 'f'e political prison81'S in Delhi Jail. 1001. 
Question re power of free voting of the nominated non-official m-m:nbera. 

3686-87. 
Question 'f'e power of the Legislative Assembly t{) reduce the pay of offieers 

of the Civil Semee or tlieA:rmy. 3857. 
Question re publication of the Report of Arms Rules Revising Committee. 

1017. -
Qllestion 'f'e "pecial train .for Prince of Wales. 3728. 
Question re tenders for Imperial Delhi Works. 2742-2743. 
Question re treatment in Jaij of 'Maolana Qutbuddin, Editor of the II Congress." 

1001. 
FARES-

Resolution 'f'e railway concessions and reductions in --. 3946-3953. 
FARIDOONJI, 'MR. RUSTOMJT-

Consideration of dause 17 of the Code of Criminal ProcedurE' (Amendment) 
Bill. 1273. 

Oath of Office. 955. 

FEE-
Question 'f'e -- for profesRional services in Cantonment General Hospitals 

2155. 
FEMALE TICKET COLLECTORS--

Question 'f'e -- on railways. 1358-59. 
FEUDATORY ~ 

Question 'f'e Commissioners of -- Orissa. 3937. 
Question 'f'e officers in --, Bihar imd Orissa. 3973. 
Question i"C Political Agent of -- Orissa. 3937. 

FIJI- . - '" 
Question re emigrants for --. 1007. 
Question re report of deputations to -- and B.itish Guiana. 2548. 

FINANCE-
Postponement of resolution re separation of railway from general --. 2914-

2923. 
FINANCE BILL-

Bee "Indian --." 
Question 'f'e nrocedure in regard to rnrthp,r prOgTflSS of the Indian --. 

3846. 
FINANCE DEPARTMENT-

Budget demand for--. (Pay of officers). 3538-39. 
1uestion re 81n"tltiny of the proposals for expenditure on th!' -- by II. Depart-

ment other ihan the Finance Department. 3020. 
FINANCE MEMBER-

Presentation of the Budgoet for 1922-23 hy the Hon'hle Sir Basil Blackett. 
2926-45. 

(1 

FIRE ARMR-
Question re Bill relating to employment of -- for dispersing I11181Dblies. 

1079. 



FIRE ARMS-contd. 
Question re Bill and rules for use of -- for dispersing an aseembly. 1176. 
Question re wlJarillge charge on --. 1066. 

FIROZESHAHI MOSQUES, DELHI-
Question re -- and other mosques on Qutab Road at Dellu. 3103. 

FISH CURING INDUSTRY-
Question re expel1diture on salt in connection with --. 1069. 

FLOODS-
-- in North Bengal. 3872 
Question ~ -- in Raj Shahi Division. 1165. 

FLOODS IN BENGAL--
Question ,e breachE'S caused by -- and eoet of diversions. 1234. 
Question ,e report on R ~l  embankments and --. 1233. 

FLOODS, NOli TH BhNG.A.L-
QuNtion ,e statement promised by Goverlllllent iu connection with the --. 

3689. 
FLOOD WATbR CHANNELS-

Questio& rc -- on Sara-Sirajgunge Railway. 1:234. 
}'LOUR MILLS-
• Question ,.e ~  of --. 4010. 

Question 1'e percentage of depreciation on II ----- [or purposcs uf income-tax 
collection. ~  . 

FOREIGN Ali.': l'CLJ TICAL DEI' ARTMENT-
Budget delt..:md i .,r --. 3469-98. 

}'OREIGN ENLIi::lTMENT ACT, 1870-
Question ,e the operation of -- in British India. 1000. 

FORES'f-
Budget Demands. --. 2nd stage. 3605-1J. 

FOREST COLLEGE, DEHRA DUN-
Question t'6 development of -- into a Research Institute. 1085. 

FOREST RESEARCH INSTITUTE, DEHRA lJUN-
Question '6 --. 1009. 
Question '6 employment of Indians in the-.-1177. 

FOBES TRY SCHOLARSHIPS-
Question ,.6 the grant of - by the India Office. 1009. 

FOUR ~  PIECE.8-
Question re llon-acceptunce of nickel -- allli cig-ht IInna piece; in Delhi. 

1415. 
FRASER, SIR GORDON- .... I 

General disc1l&llion of the budget for 1923-24. First stage. 3052-3055. 
Oath of Office. 2601. 
R ~  1'e wiping out of Provincia.l contribution. 2677-2679. 

}'RONTIER CHIMES REGllLATION-
Question re convictions under --. 3931. 

FRONTIER CROSSING REGULATION-
Question ,.e repeal of -- in Upper Burma. 3170. 

, 



FURLOUGH AND LEAVE REGULATIONS-
QUest.iOD re the -differenees in -- between the European and Indian -Ohn 

on Railways. 1293. 
FUR.NITURE-

Question re supply of GOvernment--. 2668. 
FURNITURE DEPARTMENT-

Question re tra.nsft'r of the-- to a private agency. ;;1683., 

G 

GAJJA.N SINGH, SAIIlIAR BARADUR-
Indian Cotton Cess Bill. Consideration of Report af ~  - ~ ~  
Resolution re adt>quate class and communal representation in serviees iulder 

the Government of India. 3198-3200. 
Resolution re adcptioll of a potie)" of protection. 2379-2381'. 

GARDENS-
Question re maintenance of -- at Haisina. :!66(j. 

GARHI-
Question re incitlslOn of ll ~  of -- alJd Dakra in Dehra Dun Cantonment. 

2844-2845. 
Question f'e income of llullah lJcar ~ and Dukra. ~~  

GARRISON IN lNDlA AlID H D H H~ CUMMA1'lD-

~
 f'e r.;ductlOlJ in --. 965. 

G Y, SIR WILLIAM-
Gift of books by -- to Leg-islaturc. II:!!. 

r-GF;j,ERAL ADMINH:lTRATION-
V.Budget demand ullder--. 3417-35. 

Budget--List of Demands for ~  34;;19-3517. 
Budget demand for the office of the P. S. V. 3439-3444. 
Budget demand for Staff and Household of the Governor Generu!. 3444-" 

3446. 
Budget demand for Executive Council -- (tour. expenses). ;;44fj-34481 . 
Budget demand for l ~  Assembly -- (daily allowance of non-official 

members). 3448-51. 
Budget !lemand for Legislative Assembly (motor haulage I of members). 344l¥/. 

60. ' 
Budget demand fOT Council of State (travelling allowance). ~ 
Budget demand for conveyance allowance of members of the Council of State. 

3466-68. -, 
Budget demand for Foreign and Political Department. 3469·98. 
Budget demand fur Home Department. 3498-3517. 
Budget ileJnaD4 ~  3523-3573. 
Budget disouaaion. 3663. 

GENERAL CLAUSES (AMENDME:N'f) BILL-
Motion for leave to introduce. 4050. 
Adopted. 4000. 
Introduced. 4050 

Gl!lOLOGICAL SOOVEY-
. -. ~  Demands for Grants. 3600. 
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lJ.ERMAN EAST AFRICA-
Question re dlaths of British and Indian :soldiers in --_. 2345-2346. 

QHA.ZIABAD-
Question re ineom:enience at 3rd class hooking office at --. 1617. 

GHOSE, S. K.-
Quer>tion re the appointment of Mr. -- a:; <l. Shipping Broker in Bengal 

134!l. 

H ~ I I BIJLI KHAN, SARDAI:-
Resolution re Klng's Commissions for Indians and Indianization of Indian 

Regiments. ~  

GHULAM RASUL ~ OF SAFEDA-
Question re --. 2279. 

GIDNEY, LnmTE.NANT-COLONEL H. A. J.-
Budget demand; Customs (Pay of l ~  3246-47. 
Budget demand for Income-tax (Re-organisation of Department}. 3291. 
Budg'et demA!1d f')r Railways (Miscellaneous expenditure joint Councils and 

Boards). :.1349-50. 
Budget demand ~  sub-head l ~  and Political Department. 3492-93. 
Budget demRnd for Department of Education and Health (Medical). 
- 3533-37. 
Budget (:emand for General Administration. 3563-67. 
Budget demand for Indian Postal and Telegraph Department. 3584-85. 
Budget. Demands for Grants. Miscellaneous (Puhlie Services Commission). 

3632-33. 
~  consideration of Workmen's Compensation Bill. 1909-29, 1968, 1972, 
1974. 

Motion for adjournment to discuss the appointment of a Royal COnuniasiOD 
on Indian Services. 1590-91. 

Motion to take into consideration the Criminal Law Amendment Bill. 
2500-01. 

Question re condition of permanent quarters at Raisina. 3861-62. 
Question re differentiation in grant of interest-frce advances for passages to 

Europe. 1887-&8. 
Question re (:xtensions of services after 55 years of age of Clllployees oJ; 

North-WeslRrn Railway. 2671. 
Question re grant of marriage allowance to Indian Medical Department. 

1019. 
Question re marriage allowance granted to Royal Army Medical Corps refUsed 

to 1. M. D. 4016-17. 
Question re l'whationary period for the Senior Branch of the Women's M!ldi. 

cal Service. 2483. 
Question It registration of nU'rSes trained in India. ::!481-82. 
Question re retirements on Great Indian Peninsula Railway. 3971. 
Questi«m re rcversioni to duty of men serving eol'-India during the war. 

2483. 
Question (S'lpplementary) f'e Eiher Committee's·recommen6t.tions relating 

to 1. M. S. 4016. 
Question (Supplementary) re functions of Director Gcneral, Indian Medical 

ServIce. 4J14. 
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-
GIDNEY, LIEUTENaNT-COLONEL H. A. J.-contd. 
Question (SupplellJentary) re transportation ~  on Great Indian Penin-
sula Railwa). ;1970. 
Resolution re abolition of reserved compartments on Railways for particular 

lll ~  il183-86. _ 
Resolution re adequate class :lllU communal representation in sen'ices under 
Government of India. 3220-2l. 
Resolution re change of method of examinatiun for the Indian Civil Service. 
1416-18, 1439-42. 
RESOlution re King's Commission for Indians and Indianization of Indian 
Regiments. ~  -2431 

OINW ALA, MR. P. P.-
Budget. General, discussion of -for 1923-24. First stag'e. 2980-84. 
Budget demand for Railways (working expenses). 3299-3304. 
Bud:,!;et demand for Railways (motion for reduction by 1 crore and ]4 lakhs). 
3397-98. 
Budg'et demand ::'or the staff and household of the Governor General. 3445. 
Budget ,demaLd under sub-head Executive Council. 3447 -48. 
Budg'et demand under sub-head Legislative Assembly. 3460-6l. 
Budget demand under sub-head Foreigll and Political Department. 3488-89. 
Budget demand for Army Department (Standing Army). 3542-45. 
Budget demand for General Administration. 3563,3571-73. 
Budget. DisCllSSlOn on the question raised whether a member will be in 
on!er to ~  a department after the budget for that department -has 
been sancti'me(l· 3592. ~ 
Cons:deration of <'lause 33 of the Code of Criminal Procedure (Amendment) 
Bill. 1730, 1731,  1732, 1733. 

Consideration of Criminal Law Amendment Bill. 2647-49. 
l\{otk,n to I'onsider the Code of Criminal Procedure (Amendment) Dill. 1039. 
Motion to consider the Finance Bill. 3699. 
Moti',11 to take into consideration the Report of the Select Committee ou the 
Married Women's Property (Amendment) Bill. 2'287-2288. 
Question .,.e authority for maintenance of Standing Army in India. 964. 
Question re the authority under which the Standing Army in India is main-
tained. 2480-8l. 
Question j'e the purpose of Standing Army in India. 964. 
Question (Supplementary) re alleged resignation of Secretary of State on 
passin:;-of the motion for adjournment regarding Public Services Commission. 
3230. 

Resolution re ado!ltion of a policy of protection. 2398-2401. 
Resolution re King's Commissions for Indians and Indianizatioll of Indian 
Regiments. 2440-2442. 

Resolution re wiping out of Provincial contributions. 2688, 2689-2691. 
GffiDHARDAS, MR. NARAYANDA8-

Question re agreement relating to Thirumalvasal Port. 3128. 
Question re separation of the Indian Companies Department from the Pro-
vincial Registration Department in Madras. 3128-29. 

Question re addition to list of Income Tax Auditors. 2475. 
Queshon re committcc for selection of Income Tax Auditors. 2475-76. 
Question rel-lJ:ncome l'ai ~  and l'Llcomc Tax Au<li!tors. 2476. 
Question re modification of the Indian Companies Act to suit the consti-

~  9£ ~ ~ ~  and. Nidhis in Maw·as. 2475. 



INDEX TO LEGIsLATIVE ASSEMBLY nEBATES. 59 

GIRDHA RDAS, MR. ~ R  YANDAS-contd. 
Question re nnrnht:r of Income Tax Assessees in the Madras Presideney. 

247h. 
Question re number of Income Tax Auditors in the Madras Presidency. 2475. 
Queshon re roles for the enlistment of Income Tax Auditors. 2476. 
Question re withdrawals from and loans on share capital to the Nidhis and 

Chit Association. 2475. 
GOLD STANDARD RESERVE-

QIl('stion re --. 3938-3940. 
GOODS JUTES-

Question re prcrerential-- granted by ra;Iways to Foreign Shipping 
Companies. 1891. 

GOUR, DR. H. S.-
Appointment of a Royal CommISsion on Indian Services. 14bb-90. 
Budget. General discussion of - for 1923-24. First stage. 3038-3042. 
Budget demand f')r Railways (surplus profits). 3S38-39.-
Budget demand; Customs (Pay of establishment). 3246. 
Budget demand for Income-tax R ~  of Depal·tment). 3278-79. 
Budget demand under Salt. 3413. 
Budr,et demand f()1' Legislature under General Administration (Hill Journey 

Chllrges). 3434-35. 
Budget demand u 'lder sub-head l~  Assembly (conveya',:ce allowance). 

3454-56. 
Budget demand under sub-head Home Department. 3506-07 . 

. Budget demand for Edu(>!),hm and Health Department. 3524. 
BUu5et demand for Army Department (Standing Army). 3545-46. 
Budget demar.d for Indian Postal an<i Telegraph Departn·;:o.1t. 3579-82. 
Budget demands for grants. Forest (Allowances and Honoraria). 3606. 
Budget. Den;ands for grants. Stamps. 3616-17, 3618, 3619. 
Hudget. D ~ for grants. Delhi. 3654. 
Budget. Discussion on nominal cuts relating to non-votable expenditure, 

general questiolls relating to votable expenditure. 3376_ 
CODE OF CIVlLl'ROC";;DURE (AMENDMENT) BILL-

Presentation of tilll Report of the Selec·t. Committee. 2549. 
CODE OF CRIMINAL PROCEDURE (Al(ENDMENT) BILL (AMENDMENT OF SECTION 

4)-
Motion to refer to Select Committee. 2552-5. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL : 
Consideration of--

Clause 2'l 1175-76. 
Clause 26, 1517: 1518-20. 
Clause 27. 1556-1557, 1561. 
Clause 33 1576-1577, 1581, 2225, 2226, 2231, 2234-36, 2237. 
Clal'$e 34. 3816-17, 
l ~  37. 1760-1761. 
l ~  47. 1806-1808, 1809, 1810, 1813-1814, 1815. 

Clausl' 54. 1825, 1826, 1831, 1832, 1833. 
Clause 5fl. 1838-40. 
Clau,e 63. 1991, 1992. 
Clause 66. 1993. • 
Cla.use 67. 1993, 1998! 1999, :WOO, ;loot. 

, 
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GOUR, DR. H. S.-ctilltd. 
: .CODE OF CRIMINAL PROCEDURE (AMENDMENT) BII.L : 

Consideration of-
New Clause 71-A. 2006. 
ClauR(' 73. 2007-2008. 
Clause 74. 2009. 
Clause 86-A. 2013. 
Clause 87. 2014. 
Clause 88. 2019-20. 
Clause 99. 2041-43. 
Clau_e 106. 2063-64. 
Clause 107. 2072. 
Clam;e 109. :Further r.mendments hy CO;1l1cil or State). 3817-19, 3820, 

3824. 
Clause 114. 2076-2077, 
Clause 116. 2079, 2080. 
Clause 117-A. 2083-84. 
Clausei-) ~  and 127-B. 208f!, 2090 .• 
Clause 129. 2163-2166. 
Clause 132. 2177-79, 2183, 2194, 2195, 2196, 2203-04. 

Cons;deratloJ1 of ~  2 of the Indian Finance Bill. 3734, 3735. 
Consideration of 5ub-clause (2) of clause 2 of the Finance Bill. 3777. 
Consideration of Criminal Law (Amendment) Bill (Raeial distinctions in 

trials). 3133. 
Consideration of Criminal Law Amendment Bill. 2612-13, 2617, 2618, 2621-

22, 2629, 2fi'39, 2642. 
Consideration of the Report of Select Committee on the Indian Official 

Secrets Bill. 2762, 2763-2765, 2767, 2769, 2770, 2776, 2778, 2783-2784. 
Consideration of the Report of the Joint Committee on the Indian Cotton Cess 

Bill. 2749. 
Conslderatioll of Workmen's Compensation Bill. 1862, 1878, 1880-1881, 1884. 
Motion to refer Hi,)du Coparcener's Liability Bill to Select Committee. 2563-

64, ~  ~  ~  2575, 2576-78. 
I ~  Official Secrets Bill. Consideration of Select Committee's Report. 

2245-47, 22(:0:6l, 2262, 2269-70, 2274. . 
Consideration of j,eport of Select Committee on Indian Penal Code (AmefJ.d-

ment) Bill. 3835, 3836-38, 3842. 
Information f'e m"etings of the Legislative Assembly. 2923. 
Motion to refer Legal Practitioners (Amendment) Bill to Select Committee. 

2579, 2581. 
I.egal PnlCtitioners (Women) Bill. 3853. 
Consideration of Malkharoda and Gaontia Villages Laws Bill. 3849-50. 
Motion ~  a,:ijonrnment to discuss the appointment of a Royal CommIssion 

on Indian Services. 1543, 1544, 1587, 1588, 1589. 
Motion that tIle Report of the Select Committee on the Indian Penal Code 

(Amendment) ~ ll be taken into consideration. 2818-2821, 2826. 
Motion 10 adjourn the consideration of clause 2 of the Finance Bill, relatinl" 

to enhanced sal;; duty .. 3723. 
·lJ.Jtion to circulate the -Indian Stamp (Amendment) Bill for opinion. 2832-

~  
Motion to ~  the Finance Bill. 3g96-98: 
M.otion to pass the Indian Penal Code (Amendment) Bill. 3135, 
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GOUR, DR. H. S.-cJntd. 
Motion torder the Exclusion from Inheritance Bill to Select Committee. 

2300-2302. 
Motion to refer tile Land Acquisition (Amendm'ent) Bill to Select Committee. 

23lt6, 2337. 
Motion to refer the Mussalman Waqfs Registration Bill to Select Committee. 

2313. 
Motion to ~  into consideration the Criminal Law Amendment Bill. 2533-35, 

2536, 2540, 2541. 
- MotiLn to take into consideration the Criminal Law Amendment Bill. 2496-99, 

2506-08, 25:::2-24, 2528-29. 
Motion to take bto consideration the Report of the Select Committee on 

the Married WOP.Jen·s Property' (Amendment) Bill. 2288-2290. 
Nomination of members for the Select Committee on Dr. Gour's Code 0f 

Civil Procedure (Amendment) Bill. 2046. 
Point of order whether sinkil'lg' fund can be jiscussed during budget demands. 

3345-6. 
I ~  of resolution re separation of railway from general finance. 

2915. 
PresentatiOl' pf tl:e Report of the Select Committee on Special Marriage Bill. 

3436. -
Question re r;-tion taken by Government on various recommendatioJls of the 

Legislath'c Assembly. 1072. 
Question re amounts drawn by members of the Council of State on account 

of resened compartments. 1090. 
Question I" 'lttitude of Whitehall towards 1'easonable demands of the 

~ l l  1073. 
Question rt authority under which the Standing Army in' India i:." maintained. 

2480-81. 
uestion i r ~  for discussing non-official Resolutions and Bills. 3G8!). 
Ilestion I ( delay in publication of Index of Debates. 1088. 

Question ,.,. cIfed of Assembly's retrenchmt!ut ill Delhi Provinci:1.1 Grant. 
10:",. 

Question fl' Empire Conference. 1089. 
Question r(' ey.per.ditme in Engl8.nd on development of Railways. 1089. 
Question ", 1 mpe!-ial Wireless. 3865-3870. 
Question ." O'DcmeC circular. 1289. 
Question T,' ~ of' a Faculty of Music III connection with the Delhi 

Universit). 10e8. 
QUc<>tion .-e pUblication of Report of the Arms Act Committee. 1085. 
Question re purclwF'e of locomotives for Indian Railways. 1289. 
Ques.ion t·, : .. ilway ~l  3943-3944. 
Question :,e lee1'U tment of 30 arlditional I. M. S. Officers 011 special terms. 

11il/. 
Question re a resohHion by the National Liberal Federation fig-ainst the appoint-

ment of II Royal Commission on Public Services. 1288. 
Questiolli·t: Icsoil1Lion passed by the National Liberal l"ederation rf'lating to 

grant of' ('o.npiC'w scif-Govemment. 1288. 
Question re retail price of petrol in India. 2341-2342. 
Question re Supreme Court in India. 1074. 
Question re demand of the National Liberal ~  for Indinuisatiol} 

of the Arm? ~  
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GOUR, DR. H. S.-cOfleld. 
Question re the re30mmendation of the Central Railway Advisory Couneil on 

the futu'.·c manngement of Staie-owned Railways. 2742. 
Question re transfer of Imperial Library from Calcutta to Delhi. 1086. 
Quesijon 1"(' travelling and halting allowances of the members of Indian 

Legislatiire. 1090. 
Question 1B 'Vhitehall's refusal of recommendations on Resolutions passed 

by the Legislative Assembly. 1073. 
Question re withholding of gratuity due to Ellahaya, Shedman, North-

W 3stern Railwav. 2785. 
Question l ~  re cost of Military Serviees. 3863. 
Question (Supplementary) re Gold Standard Reserve. 3938-3940. 
Question (Supple:nentary) re Indian Troops in Iraq, Palestine and Persia. 

3934-3935. 
Question l ~  re incidence of cost per student of the Lady 

Hardinge lvIedipal College. 3113. 
Question (Suppler,lentary) re lapsing of Bills on the dissolution of a Legisla-

ture. 3230. 
Question (Supplementary) re price of imported Jarah sleepers by the Great 

Inihan Peninsula Railway. 3128. 
Question (Su(>plementary) re retail sale of postage stamps. 3f135-3936. 
Resolution re adolction of a policy of protection. 2374. 
Resolution 1'·: challge of method of examination for the Indian Civil Service. 

1419-20. 
Resolution re concessions and reductions in fares. 3949-3950, 3952. 
Resolution re despatch from Secretary of State re Indian Autonomy. 2731-

273i:i. 
Resol..ltion re emigration of unskilled labourers to Mauritius. 3165-66. 
nesolution reKing's Commissions for Indians and Indianization of Indian 

Re{,iments. 2445-2447. 
Resolution re State management of Railways in India. 2048, 2866-2869, 2R81-

2882. -
Heso;ution re status of Indian settlers in Kenya. 2708-2710, 2713, 2715. 
Resolution re stoppage of recruitment for services outside Inilla. 3965, 3966, 

3967. 
Re,;olution re wiping out of Provincial contributions. 2674, 2686-2688. 

SPECIAL MAliRIAGE BIU.---

Motion to consider. 3898-9902. 
M0tion to eircuhtte for opinion. 3917-18. 
Motion to l·ass. 3919. 

Statement re outstanding resolutions of the Assembly. 3870. 
Statement re )leport of Committee on Arms Ad Rules. 2672. 

GOVERNMENT --
Statement re attitude of -- towards eertain Bills introdueed by non-official 

:Members. 4050-4051. 
GOVEnNMENT OF lNDIA--

Question re apu,ointment of officers from ~  provinces in the superior 
posts under tne --. 998. 

Que:1tion re ~ l  of -. - in railway matters. U69, 
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GOVERNMENT OF INDIA ACT-
Despatch (laid on the table) 1'e the policy of His Majesty's Government with 

reference to the --. 1413-14. 
Question 1'e rules under --. 1773. 

GOVER.N""MENT OF INDIA DEPARTMENTS-
Question "e appointment of Indians as Secretaries and Deputy Secl'etaries in 
-. 1111. 

Question 1'e number of Anglo-Indians in --. 1108. 
GOVERNMENT 'W lKDIA SECRETARIATS-

Question 1'e the Clerical Establishment in the --. 971. 
Question 1'e number of Hindus and Muhammadans .in the --Departments. 

3097. 
GOVERNMEN'r P APER-

Question 1'e rehabilitation of --. 3519-20. 
GOVER-NMENT SAVINGS BANKS (AM.ENDMENT) BILL-

Motion for leave to introduce. 2485. 
Adopted. 24S5. 
Introdueed. 2485. 
Motion to tal:e into consideration. 2838. 
Adopted. 2&38. 
Consideration. 2838-2842. 
Motion to pabS. 2842. 
Adopted. 2842. 

GOVEUNOH GENEHAL-
Budget for Htaff and household of -- . (Tour expeniScs.) 344'1-3.446. 
For Assent of -- to Bills see head" Assent." 
lIIessflge from -- recommending the Indian Finance Bill as passed by the 

ll~ l of State. 3945-3946. 
Message from -- 1'e discussion of the Budget. 1670. 
Messag'e from -- 1'e period appointed for discussion of Budget. 1721. 

GOVli:RNOR GENER.-\L IN COUNCIL-
Statement of demands refused by the Legislative AsscllIbly und restored by 

the _.-. 3845. 
GOVERNORS, CHIEF JUSTICES, ETC.-

Qaestion 1'e Indians and non-Indians as --. 995. 
GRA HAM, MR. r..-

Consideration of the Report of Select COUlmittee on the Indian Official 
Secrets Bill 2755-2756, 2761-2780, 2784. 

Consideration of Select Committee's Report (In India!! Official Secrets Bill. 
2244-45, ~  2254, 2256-57, 2258-59, 2262-63, 2266-61, 2273-14, 

~ -
Oath of Office. 2221, 2737. 

GRANTS-
Question re restoration of -- rejected by local Legislative Councils. 1079.' 
Question rc restoration of --. 4005. 

GRATUITIES-- • • Question re -- Oil Hnihray,. l(jU. 
~l  the grant of -'-- to meWUel'l:i of the Iudian Medical .l:lel·vicc, ;UJ62. 



~ ., 
64 INDEX TO ~ I l I  .... SSEMI3LY DEBATES. 

,GREAT INDIAN PENINSULA RAILWAY-
Question re the purchase of -- by the State. 1299. 
Question re claims made for goods lost against --. 2739. 
Question re deficit on --. 3970. 
Question r6 expenditure on -- and East Indian Railway. 1170. 
Question re ~~  of East Indian Railway and --. 1355-513. 
Question re retirements on --.' 3971. 
Question re tendeJ"!'dor J arah sleepers by the --. 3127-28. 
Question re tran3Fortation scheme on --. 3970. 
Question re utilisl'.tion of depreciation fund of the -- on its purchase by 

G()vernment. ] 292. 
GREAT INDI.AN PENINSULA RAILWAY WEEKLY NOTES-

Question re paper called --. 1613. 

GULAB SINGH, DARD.\lt-
Budget d(ilmand under sub-head Foreign and Political Department. 3493-94. 
Quest.ion re number of non-official resolutions admitted, ~  and PCt;t· 

poned. 3105. 
Resolution re scholarships to Indians for research work. 1449. 
Resolution re statab of Indian settlers in Kenya. 2710. 

GULZARBAGH STATlON-
Question re inconveniences caused by low platform at --. 101)7-98. 

GULZARI LAL, LALA-
Question re alJUse of -- by Colonel Crofton, President, Neemuch ~  

·Committee. 962. . 
Question re -- uf Cantonn::ellt Committee, Neemuch. 1896. 
Quef:>tion re term of appointment of --. 3121. 

H 
HABlBUR RAHMAN KHAN, KHAN BAHADUR-

Question re researches in Wireless Telegraphy and Telephony. 2956. 
HAIGH, l\fn. 1'. B.-

Budget demand for Income-tax (Re-organization of Department). 32Si-86. 
CODE OF CIUMUi..IL f'nocEDuRE (AMENDMENT) BILL: 

ConsideratIon of-· . 
Clause 1:":. 1189-90. 
Clause 16. 1244. 
Clause 22. 1406-07. 
Uause 3;. 1740-42, 2233-34. 
Clause 106. :!064. 
Clause 1u9. ~  

Clause 132. 2182-83. 
1!otion for leave to introduce the Inferest Act (Amendment) Bill. 4049. 
Motion for leave to introduce the Money Lenders Bill. 2589-93. 
Oath of Office. 1955. 
Resolution re wiping out of Provincial conkihution for liix years. ~  

2695, 2697. ' 
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HAILEY, HON'BLE SIR MALCOLM-
Abolition of Transportation Bill. 3830. 
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Adjournment of resolution ,.e despatch from Secretary of State ,.e IJ(dian 
Autonomy. 2736. 

Amendment of Standing Orders. 3854. 
Appointment of' a Royal Commission on Indian. ~~  148g 
Appointment of Select Committee for amendment of Standing ~~~  8873. 
Budgt't (iemand for Army Department (General Admkistration). 3.1)60-61. 

~  demand for Department. of Education and Health. 3531 
fiung-et 11emand for General Administration. 3572-73. 
Bunget. D ~ for Grants. Delhi. 3649. 
Bunget. Demands for Grants. Miscellaneous (Public Services Commission). 

3629-3631, 3643. •. 
Budget demand for legislature under General Administration (Hill Journey 

Charges). 3427-30, 3435. 
Budget demand for Railways (motion for lump reduction). 3405-7. 
Budget {lemand under General Administration. 3417. 
Budget demand under sub-head Executivc Council. 3448. 
Budget demand IDlder sub-head Foreign and Political D ~  3475-76. 
B11dget dem.wd under sub-head Hill Journey Allowances under General 

Administration. 3422-23. 
Budget demand under sub-head Home Department. 3503-3505. 
Budget demand under sub-head Home Department. 3507-08. 
Bunget demand under sub-head Home Department (Bureau of Information). 

35Hi-17. 
Budget demand under suh-head Home Department (Inspeetor of Offiee 

~  3499-3500. 
Budget demand under sub-head Home Deparhnent (Rtaff l~  Board). 

3.1512. 
Consideration of clause 2 of the Finance Bill. 3770-75. 

CODE OF CRIMIN.U, PnOC'EmmE (A1o£ENJ)}CEN'l') BIu, : 
Consinpl'af.ion (,f-

Clause 10. 1116, 1117, 1118. 
Clause 11. 1n9, ·1121, 1139, 1140, 1144-47, 1150, 1159, 1162, 1184. 
n:mse 1·1. 1'-96, 1198, 1201. 
Clause 15. 1210, 1211, 1212. 
('lause 111. 1:218, 1223, 1224-25, 1228, 1229, 1230-31 1232, 1239, 1241-44. 
Clause 17. 1254, 1264-65, 1266, 1272-1273. 
Clause 18. ] 278, 1279, 1280. 
~l  111 1234. 
Clause 21. 1387-89. 
Clause 22. 1405. 
Clause 2il. 14]1. 
Clause 26. 1496-97, 1500, 1505; 1513-14. 
Clause 27. 154!). 
Clause 28. 1562. 
ClauSfl 31. 1568. 

• 

Clause 33. 1733, l734-36, 174,*, 
lAgLD 
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HAllJEY, HON'BLE Sm MALCOL..W-contd. 
CoDE OF CRIMINAL PROCEDURE (AMENDMENT) B1LlJ: 

Consideration of-
Clause 34. 1745-1746,1147-48. 
Clause 35. 1754,1755,1756. 
Clause 37. 1759. 
Clause 47. 1805-1806, 1818. 
Clause 49. 1823. 
Clause 54. 1828, 1830-31. 
Clanse 67. 1997, 2001. ! 
Clause 87. 2014-15. 
Clause 94. 2038. 
Clause 99. 2062. 
Clause 104. 2063. 
Clause 109. (Further amendments by Council of' State). 3819, 3820-23, 

3826. 
Clause 116. 2079, 2080. 
Clauses 127-A and 127-B. (Deferred). 2089-2090. 
Clause 132. 2199-2202, 2203, 2205, 
Clause 144. 2218. 
Clause 158. 2219. 

\ 

Consideration of Indian Finance Bill. ~  3992-3995, 4000. 
Consideration of Indian Official Secrets Rill (Amendments by Couneil of 

State). 3829. 
Consideration of the Report of the Select Committee on the Indian Official 

Secrets Bill. 2761, 2765, 2767, 2769, 2775, 2776, 2777, 2778-2779, 2781. 
Criminal Law Amendment Bill. (Consideration of--). 2609-10, 2611·12, 

2614,2618, 261!J-24, 2630-37, 2639, 2641, 2642-44. 
Date of the Simla ses!!ion of thE Lefrislative Assembly. 3299. 
Demand for the Office of the Private Secretary to H. E. the Viceroy. 3441-42, 
. 3443-44. 

Demand for the staff and household of the Governor General. 3446. 
DeRpatch (laid on the table) f'e the policy of HiR Majesty's (]{)vernment with 

refcl't'nce to the Government of India Act. 1413. 
Election of MemherR to Puhlicity Advisory Committee. 4018. 
Tndian 'Pen?! ('ode (Amendment) Bill. Consideration 01'--. 3833-34, 

3840-41; 3842, 3843. . 
Information f'e meeting-s of the Legislative AS!lemh!v. 2923. 
Insertion of new clause 71-A of the Code of Criminal ProcedurE' (Amendment) 

Bill. 2005. 
Introduction of Criminal Law Amendment Bill. 1897-1899. 
Legal Practitioners (Women) Bill. 3852, 3853. 
MalkJiaroda and Hllontia Villages Laws Bill. Consideration of --. :-t846-47, 

3850-52. . , . -, ~ '--, 
Motion for adjournment to disl\uss the appointment of a Royal Commission 

on -Tnoian Rernces. 1544, 1588, 1591-96. 
Motion for le"ve to introduce the Malabar (Completion of Trials) Supple-

~ Bill. 2092. 
Motion tf" adjourn the consideration of' clause 2 of the Finanl'e Bill re ~ 

~ duty. 3724. ' , 
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RAILEY, llcN'nu; I')IH MALCOL:\I-coni·d. 
Motion to consider the Code of Criminal Procedure (Amendment) :Qill. 

10:15-36, 1037, 1048, 1049, 1053, 1056. 
Motion to consider the Code of Criminal Procedure (Amendment) Bill 88 

passed by the Council of State. 1300,1303-4, 1306-7, 1312, 1316-19, 1322-23, 
1325, 1328. 

Motion to consider the Criminal Law (Amendment) Bill (Racial ~D  
in Trials). 3131, 3133. 

Motion to consider the Prisonell; (Amendment) Bill. 31OB. 
Motion to pass the PrisonerS (Amendment) Bill. 3108. 
Motion to nomiliate Rao Bahadur T. Rangachariar as member of the Select 

Committee on Indian Penal Code (Amendment) Bill. 1113-14. 
Motion tel pass the Code of Criminal ProceduJ (Amendment) Bill. 2788-

27S9, 2794, 2799-2802. 
Motion to pass the Indian Penal Code (Amendment) Bill. 3133, 3137-38. 
Motion to present the Report of tlw Select Cflmmittee on the Indian Penal 

Code (Amendment) Bill. 2051. 
Motion to postpone the cOIl::iideration of the Code of Criminal Procedure 

,(.Amendment) Bill. 1023, 1024, 1026, 1028, 1030. 
Motion to take into consideration the Crim.in.al Law } mendment Bill. 2486-

2489, 2503, 2511-14, 2518, 2519-20, 2524, 2528, 2529, 2532, 2535-38. 
Motion tblit the Malabar (Completion of Trials) Supplementing Bill be taken 

into consideration. 2158, 2161-62. 
Motion that the Report of the Select Committee on the Indian Penal Code 

(Amendment) Bill be taken into consideration. 2802-2803, 2803-2804, 2805, 
2811-2813,2814, 2817, 2818, 2827,2828. 

Motion to ~  Report of Select Committee on Mussalman Waqfs Registra.-
tion Bill. 3877, 3881-82, 3885, 3886, 3896. 

Motion to pll3S tht Mussalman Waqfs Registration Bill. 3898. 
Nominal cuts relating to discussion on non-votable expenditure and general 

question relating to votable expenditure. 3373, 3377-78. 
Point of order re motion affecting acts nOt mentioned in the Finance Bill 

Rre in order. 3718. 
Point of order re motion for increase of taxation by non-officials. 3717,3718. 
Postponement of resolution rc se'paration of railway from general fina.npe. 

2914. 
Presentation of Report of Select Committee on the Indian Official Secrets nm. 

1752. 
Question re pI ooe :lure in regard to the further progress of the Indian Finance 

Bill. 3846. 
Replies to criticism of a department after the budget demand for that depart-

ment has been sanctioned. 3592. 
Reply to point raised as to the transference of votable items to the non-

votable side. 3482, 3483, 3484, 3485, 3486, 3487. 
Report of North-West Frontier Committet'o 3871. 
Resolution f'C adequate class and communal representation in services under' 

the Government of India. 3205-12. 
Resolution rc ebange of method of examination for the Indian Civil Service. 

1435-39. • • 
Resolution fe State management of Railways in I ~ 2049, 2900-2901, 2902. 
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HAlLEY, HON'd!.E 8m MALCbLM-coflcld. 
~ ~ ll re stoppa&"El of rooruitmllD.t for servi·.IeS outoido Indin. 3955, 3956, 

3961, 3962-3964, 3965, 3966. 
~~lll ~ re s\l-pp1y of ~ ~ l ~~ to Menli>ers of Legislatures to II ~  

their Pl1blic duties. 14:55-5.7. .. 
Sta:t;;nient ';.'6 aftlil;de of GOvernment towards certnin Hills introduced by non-

official Members. 4050-4051. . 
~ ~  lreReport of "Co'niinittee on Arms Act Rules. 2672. 

Statement of Business. 2049-2050, 2146, 3363, 3813. 
Statement of Gov('mment BusUiess.i471-1472, 1'620-1621, 166fJ, 2672, 2699· 

2700 3855. " '. 
Stateilieni' re conference to consider regulations under the Eleetoral Rules. 

2923 .. 
Staterrientre discussion of the Inchcape Committee's Report. 3363. 
Statement of order in the discussion of demands. 3295-96. 
Stafement re outstanding l'esolutionsof the Assembly. 3870. 

H ~ 
Quest;ion re number of Indian pilgrilll!> trllYellitlg (htriIlg 111:;t -- sCllttulll5. 

1096. 
RAJ COllM,ITTEEH-· 

Question re District--. 2961. 
RAJ I RI ~ 

Question re --. 2346. 
H~ I RI

""Question're fund for --. 1096. 
HAJ.EEHHOY, MR. MAHOMED-

~  ·;'e delay in ]iublication of Official 1teporfs. 1.!l55-1.956. 
Question re lutrof.nction of tariff valuations Il1t<l Imp6rt Tariff S('hedule 2. 

1956. 
~  re R cport of Chief Inspector of Mines. 1956. 
~ ll  "e transfer of Aden. 1956. . 

HAULAGE CHARGE-
Question re incre8se in the --of postal vans. 1298. 

HEADQUARTERS COMMAND- ~ 

l ~  re reductions in --. 966. 
HEDJAZ-

See "Pilgl'ims." 
HEDJAZ PILGRIMS-

~~  're-' -'. 2958-59. 
~  re opening of the Calcutta Port for the --. 3024. 

Question re opening of the Port of Calcutta for the --. 2960. 
Question re sufferings of the --. 3019-20. 

mpg I I ~R
:Budget. Demands for Grants. Expenditure in England under the control 

of the -. 3663. 
~  ~ cap ~  tenders in rlSpcct of ~  for India accepted by the 

-, 2467·73. 
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HIGH COMMISSIONER FOR INDlA-
Question re employees in the office of the --. !J71:l. 
Question re --. 994. 

HIGH ANn TRADE COMMISSIONERS }<'OR INDIA-
Question re --. 1007. 

HIGH COURT-

69 

• 
Question re amendment of Code of Criminal Procedure extending the powers of 
--. 1085. 

Question re Judg..,s in Patna --. 3972. 
HIGH COUHT JUDGES- . 

Question "e number of -- in India and Burma. 3020. 
li.lGHCOUHT, PA'fNA-

Question re appointment of Muhammadan Judges to --. 3020-21. 
HIGH COURT Sl'AFF-

Question re P,OY, etc., of -- United Provinces. U9H, 1000. 
HILL JOURNEY ALLOWANCE-

Budget demand under sub-head - under General AdminiJ>tratwn. 3417-3435. 
HILL JOCRNEY CHARGES-

Diseussion on -- ineuITed hy Lt'gi:;lnturl.'. 3427. 
HINDLEY, MR. C. D. l:l.-: 

Budget. Demands for Grants. Expenditure, charged to Capital i!o respect 
of Railways. 3666-67. 

Budget demand fOl' miscellancous Railway expenditure under Railwa.YB. 
~  . . 

Budget dl'mand for Railways (miseellaneous expenditure joint Councils and 
Boards) . 3358-59. 

Budget Ilemand for Railways (surplus profits). 3334-35, 3337-38. 
Budget demands for Railways (working expenses). 3327-31. 
Budget' olemaud uader sub-head Catering and Advertising Department of the 

Bengal-Nagpur Railway under Railways. 3391-92. 
Budget dl'mand under sub-head Programme Revenue expenditure Assa:m 

Bengal Railway. 3389-90. 
Budget dl'mand for general Buperintl'ndence uudl'r Railways. 3394. 
Budgl't demand UlI,der sub-head working expenses under Railways (Traffic 

Department). 3386-3388.-
Discussion on railway corruption and pilferage of fruita, ete. 3386-88. 
Oath of Office. 955. 
Resolution re abolition of reserved compartments on Railways for particular 

communities. 3186-87. 
Resolution re railway concessions and reductions in ~  3950-3952. 
Rtatemcnt laid on the table r8 --. Railway Capital EXNlDditure. 1841. 

HJ1i"PV COP ,ARCENER'S LIABILITY BILL-
.. 1tfotion to refer to Select Committee. Nl'gatived. 2563-78. 

HINDU INHERITANCE BILLS-
question f'C Hindu opinion on Dr. Gour's MamBFe BPI and Mr. SeshlJiri 

~ --. 3172. . 
HINDU LAW OF INHERITANCE (AMENDMENT) BILL-

:Motion to Tl'fl'T to Select Commitltee. 2303: • 
Adopted. 2303. 
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ffiNDU LAW OF I ~I RI  (AMENDMENT) BILL-cu1Itd. 
Motioni that ~  Campbell Rhodes and Maulvi Abul Kasem be added as 

membl'rs of the Seled Corumitt{'c OIl the --. 2784. ' 
Adopteg. 2784. 
Pres(:Iltation ('1 til:} Report of tlte ~  Committee on the --. 3436. 
}lotion to eOll"ider Report of l~l COlllmittee. 403!.i 
Motion for re-ciI"eulation. 4041, 
Motion to take into cOllsidcratiou. 4042. 
Adopted. 4042. 
Motion to pass. 4044. 
Adopted. 4044. 

HINDU MARRL\GE BILL (I};TERCASTE)-
See" Intercaste Hindu Marriage Bill." 

HINDU ~ I

Question r6 Gonirnment colllmlt<ltion on change:; in Law alIl'Cting --. 3864-
HISTORICAL BUILDINGS-

Question re demolition of -- in Delhi Fort. 2221. 
Question ,.e -- in. Agra. Fort. 22'2l. 

HOLME, MR. H. E.-
Consideration of elll use 21 of th(' Code of Criminal Pl'ocedme (Aml'ndmellt) 

Bill. 1396. 
Consideration of dause 9'J of the Code of Criminal Procedure (Amendment) 

Bill. 2056. 
Consideration of clause 132 of the Code of Criminal Proced111'C (Amendment) 

Bill. 2190-91. 
Oath of Office. 955. 

HmIE CHARGES-
Set. "H('mittances to England." 

HOBPITAL(S)-
Qu('stion I'e bed lIecorumodation in Military --. 1845. 
&e " Lady Hardinge Medical College." 

HOSPITAL, I ~ I  DISEASES-
Question rc transformation of mosque into -- at Delhi. 3025. 

ilOSTELS-
Question rc rents of -- in Raisina .. 1531-32. 
Question r6 occupation of rooms in --. 1532-33. 

HOSTELS (EASTERN AND WESTERN)-
Question rc transfer of -- to the Postal aQd Telegraph Department.. 

2415-2416. 
ROWRAR RAILWAY STATION-

Question re aceess to the platforms of the --. 1336. 
H{;LLAR, Mn. J.-

AnnoUDcemelf!; re postponement of Genew Election in ltenya. 1696. 
Budget. Demllllds f01" G1'Ilnts. Forest. 3605, 3607. 
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HOLLAH, MR . • T.-cnntd. 

Budget. Demanda for Grants. Forest (Allowances and Honoraria). 3605-06. 
Consideration of the Report of the Joint Committee on the Indian Cotton Cess 

Bill. 2650-52,2653, 2654, 2749-2751, 2753, 2753-2754. 
Presentation of Report of Joint Committee on Indian Cotton Cess Bill. 2222. 
Motion to introduce the Indian Cotton Cess Bill. 1369-72. 
Motion to refer Indian Cotton Cess Bill to Joint Committee. 1621, 1627-

1628. 
Resolution re emigration of unskilled labourers to Ceylon. 1775-79, 1780, 2104. 
Resolution re emigration of unskilltl(l labourers to Mauritius. :l138-42. 
Resolution re emigration of unskilled labouI"{'rs to Straits &>ttlementil fm.} 

Malay States. 2143. 
H ~  MR. W. M.-

Budget demand; Customs (Leave allowance in Bombay). 3262. 
Budget demand ; Customs (Pay of establishment). 3245-46. 
Budget demand; Customs (Reduction by' 4 lakhs). 3'269-70. 
Budget demand under sub-head Legislative Assembly (eonve;\'8IIee allowalll'e). 

3456-58. 
Budget demand under sub-head ordinary expen"f'S under Railways (Traffic 

DepArtment). 3384-85. 
Cantonments ,(House Accommodation) Rill. 1696-1697, 1699, 1700, 1702-

1703, 1706. 
CODE OF CnunNAL PROCEDURE (AMENDMENT) BILL: 

Consideration of-
Clause 11. 1140, 1141, 1149. 
Clause 12. 1189. 
Clause 14. 1206. 
Clause 15. 1211. 1212, 1214-15. 
Clause 16. 1244. 
l;lause 21. 1395-96. 
Clause 22. 1406. 
Clause 25-A. 1484, 1485. 
Clause ~  1736-1737, 2229-30. 
Clause 35. 1756. 
Clause 47. 1809. 
Clause 54. 1834. 

Consideration of clause 2 of the Finance Bill. 3748. 
Criminal Law Antlndment Bill. (Consideration of--). 2614-15, 2617. 
Further consideration of Workmell.'s Compen!'!8tion Bill. 1964-1965. 
Indian MinCll Bill. Consideration of Joint COlUmittee's Report. HiM-52, 

1666 
Inquiry f'C business of Assembly. 3363. 
Motion to com,ider the insertion of new I l ~ 9 in Code of CI'imwul Proce-

dure (Amendment) Bill. l04.Q. 
Motion to postpone the comndel'otioll of the Code of ('l'imino1 Pl'o"edul'e 

(Amendment) Rill. 1029. • • 
Motion to refer the I ~ l Aequis,ition (Amendment) Bill to Select. COIll-

wittee. 23jJ7t . 



JJUSSANALLY, MR. W. l\I.-cotlfd. 
Motion to refer the Mussalman Waqfs Registration Bill to Select Committee. 

2907, 2308, 2309, 2310-2313._ 
Motion to cOilsidcl' Report of Select Cotiunittee on Mussalman Waqfs Regia-

tration Bill. 3876, 3879, 3886, 3895. 
Question (Supplel';entary) re aftiliation of the Lady Hardinge Medical College 

to jhe Delhi Ur.iYersity. 3113. 
Question re aequl£itiol! of land attached to Mosques in Raisina. 2744-2745. 
<,!uestion re aids to Indian National Shipping firms. 1890. 
Question re allegations of eOlTuption ~  Cantonment Subordinat4!S, 

Ambala. ~  2669-2670. 
~  re lI110tment of quarters to ~ l l  of Legislature. 1532. 

Question re 8l'Pwl'riation of a part of a Mosque near Kothi No. 27. 2746. 
Question re area of land attached to Mosques in Raisina. 2745. 
Question (SuJlplewentary) re all al'tiele published in " Cantonment Advocate." 

31::9. 
Qu('stion re British India Steam NHigation' Company's trade. 1890-9L 
Question te 'Bundarya Wali' :Mosque in Paharganj. 2745. 
Question re 'Chahar Bunj' Mosque. 2745-2746. 
Question n- closing of Lan!OdowM R l ~  Bridge to traffic after 6 P.M. 2962. 
Il~  re comparison of electricity rates at Delhi. 2667. 

Qllesti<>n re comparison of rents at Raisina, Simla and Civil Lines. 2667. 
Question re contract of refreshment rooms on North-Western Railway. 2963· 

C4. . ' 
Question rl3 Deferred Rt>bntes System. 1889. 
Question (Supplementary) re demolition of old Mosque in. and around Delhi. 

3940-3943. 
Que .. tioll rt dismantling of Hindu Temples ill Raisina. 2787. 
Question re el'f'ecb en traffic of the system of pooling of wagons. 2957. 
QIl('Stion re electricity charges in Delhi. 3683. 
Que-;hon re enhancement of rents of Hostels in Raisina. 1531-32. 
Question re extension of the Deolali Cantonment. 2958. 
Question re gardens at Raisina. 2666. 
Question re guard over Lansdowne Bridge at Bukkur. 2961. 
Question re housing of Members· at Metealfe House and Windsor Place. 

2669. 
Question re inrome of Delhi Municipality. 2668. 
Question re income of New Delhi Municipality. 3684. 
Question re income and expenditure on New Delhi.- 3682. 
Question re income from increased postul rates and eOlllledl'd expelHlitu1'f'. 

1891. 
QUeEltion re Indian Coastal Trade. 1889. 
Question re Indian Shipping Companies. 1889. 
Question re Indian Troops in Iraq, Palestine and Persia. 3934-3935. 
Question rp, 11'1I"'e of hungalows in Civil I,ines, Delhi. 266ft 
Question re .Jea\'! I-,'Tanted to Mr .• T. K. N. Kahraji, an official under the 

Bombay Government. 3730. • 
Question re linking of Botnbar and ~  by Bropcl Glluge Railwa,. 

2962. 



DlDU TO Ll!XUBLATlVE ASSEllBLY DEBATES. 

HUSSANALLY, MR. W. M.-contd. 
Question te method of fixing rents in ltaisina. 1530-31. 
Question re Mosques in Delhi. 3684-85. 
Question re M08qUH' within the Imperial Railway.Area. 2746. 
Question re Mosques in New Delhi. 2743. 
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Quest.ion re Mosques in Raisina repaired by Government. 2746. 
9uestion re Mosqu\lI in Railway Area in New Delhi. 3685. 
Question (Supplementary) re Mosques in vicinity of the Lady Hardinge Medi-

cal Cullege. 3102-03. 
Question re Municipal Committee in HaisinJl. 1531. 
Question (!:iupplementary) re the number of troops at Karachi and Sind. 3438. 
4,!UCStiOIl ,-e occupation of rooms in Hostel:;. 1532-33. 
Question re passing of ilie new Qutab Iwad through a Muhammadan ~ 

grountl. 2787. • 
Quetltion re percentage of rent payable by officen;. 3681. 
Question re pooled rents at Raisina. 2666. 
Question re prefert'ntial goods rates granted by railways to ~  ShippiBg 

Companies 1891. 
Question re profit or loss un rents at Raisina. :'>660. 
Question re railway connection (broad gauge) between Karaehi and Delhi. 

2902-G3. 
Question (Sul'pler,1cntary) regarding Railway sleepers. 3236. 
Question re rute war among }<'oreign Shipping Companies as against IndiaD. 

Companies. 1890. 
Quc;ltioll ff recovery of rent of quarters ill Delhi. 3682. 
Question re refreshment rooms on North-Western Railway. 2963. 
~ll  re rent of Bungalows supplied to officers at Delhi. 3683. 

Question re I-Cllts of Government· officials. 2665-2666. 
Question re repair of Mosques in Raisina. 2744. 
Question rc researches in Wireless Telegraphy and Telephony. 2956. 
Question re letail "8le ooLpostage stamps. 3935-3936. 
Question rc roD, lighting, drainage, etc., in Raisina. 1531. • 
Question l~  re Secret Service Grant expended by Central 

Bureau of Information,. 1771-72. 
Question re special trains for English mails. 2152. 
Question re stringency in the money market. 2277-2278. 
Question re supply of Government furniture. 2668. 
Question re treatr.)ent by Cantonment Magistrate, Ambala, of a Pleader. 

2669. • 
Question re tonnage of merchant marine. 1888-89. 
QU(,RtioD re total cost for pooling of wagons. 2958. 
Question re transfer of the furniture department to a private ageney. 3683. 
Question I'e transformation of Mosque into Infectious Disea..-.es Hospitnl at 

Delhi. 3025. 
Que!ltion re treatment by Cantonment Magistrate, Ambala, of a Pleader. 

1533. 
Qu('stion re vendors on the ~  Railway. 3519. -' 
Report of North-West Frontier Committee. 3871. • 
Resolution r8 abolition of ~  compartments on Railways for particular 

communities. 3173-79, 3191 • 
... , ... . . 1!l 



HUSSANALLY, MR. W. M.-concld. 
Resolution re King's Commissions for Indians and Indianization of Indian 

Regiments. 2428, 2445. 
Supplementary Q11estion by -- re extension ol time for non-official business. 

979. 
HYDERABAD-

Budget. Demands for Grants. 3673. 

I 
IBRAHIM ALI KHAN, LIEUTENANT NAWAB MOHAMMAD-

Question re position of retainers of Mo.harajas, etc., under Indian Arms Act. 
3857-3858. 

ILLEGITIMATE SO.N'S' RIGHTS BILL-
Motion to refer to Select Committee. 4045. 
Adopted. 4045. 

IMAM ALI, MUNsHI-
Question 1'e dismissal of -- of Chittagong Post Office. 1018. ' 

L"\lMOV ABLE PROPERTIES-
Question re registration of judgment and decree in the case of -- in India. 

1112. 
IMPERIAL I I ~ 

Question re grant to the --. 1842-43. 
Question re -- occupation for Indian purposes. 3861. 

IMPERIAL SECRETARIAT-
See "Secretariat:' 
Question re tenure appointments of some officers in the --. 1368. 

IMPERIAL SECRETARIAT STAFF-
Question re cost in granting P. T. O.'s to the --. 3678-79. 
Question re inability of the -- to visit their Homes. 3678. 
Queslion re travelling concessions to the --. 3678. 

IMPERIAL SERVICES-
Question re British element in --. 1848. 

IMPERIAL WIRELESS-
Explanation given by Colonel Sir Sydney Crookshank of the present position 

of the --. 3865-67. 
INCH CAPE ~~

Inquiry re date of discussion of --. 3363. 
Question re expenses on --. 1339-42. 
Question re instructions issued by the Secretary of State re --. 13t4. 
Question re the Report of the --. 2409-2410. 
Question re staff Jf --. 2411. 
Question re witnesses examined by --. 2410-2411. 

~ H  COMMITTEE'S REPORT--
Question re discussions of --. 1007. 
Question re ~  of the -- by the Assembly. 2965. 
Question re expenditure incurred on ---. 3601-04. 
QUCI!tion !!1. ~  scope of,...-",.,.. 1343. 
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lNCOME-TAX-

Budget demand. 3274-95. 
Question re Firms of Accountants for preparation of the profit and loss state-
ment on --collection. 2953. 
Question re number of --Assessees m the Madras Presidency. 2475. 
Question 1'e payment of compensation for --to deferred annuitants on 
East Indian Railway. 1298. 
Question re separate establishment for collection of --. 2947-50. 
See" Indian --Amendment Bill." 

INCOME·TAX ACCOUNTS-

Question 1'e firms of Accountants for --. 4010-11. 

INCOME-TAX ACT-
Question re exemption under --of Mutual Benefit Societies. 3729.' 
Question re interpretation of "Principal place of business" used in -. 
1091. 
Question re rules under the --relating to Mutual Benefit Societies. 2l.56. 

~  ASSES SEES-

Question 1'e --and Income-Tax Auditors. 2476. 

INCOME-TAX AUDITORS-

Question re Coinmittee for selection of the --. 2475-76. 
Question 1'e enrolment of --. 2475. 
Question re Income-Tax Assessees anol --. 2476. 

~ re thc number of --in Madras Presidency. 2475. 
Qilestion re rules for the enrolment of --. 2476. 

~  COMMISSIONERS-

Question re duties of --. 2?:l7. 

INCOME·TAX COMMISSIONER, (.ASSISTANT)-
Question re appointment of --Meerut. 1066. 
Question re --appointed to the United Provinces. 1062. 

INCOME-TAX DEPARTMENT-
Question "e grsnt of house rent allowance to the men of the --at Karachi. 
3119-20. . 
Question re pay of --officers at Bombay. 3118-19. 
Question 1'e pay of --officers of Bombay before the reorganisation of thU 
pay. 3118. 
Question re working of --. 3932. 

INCOME-TAX OFFICERS--
Question re Extra ABBistant Commissioners 8S --in.Assam.. 2664-2665. 
Question re inspection of Account Boob by ;he --. 3522-23. 

JNCOME·TAX OFFICERS, (AsSISTANT)-
Question re. --appointed to the United Provinces during 1921-22. 
Question 1'( examination of --United Provinces. 1063-65. 

L'iDEX OF DEBATES-
Question re delay in publication of--. 1088. 

INDIA OFFICF..-

QUf!8tion rc allocation of eKpenruque on --betweer1 India andpritisla 
'freasurr. 1078. 



INDIANS-
Questioll 1'e appointment of -- as Secretaries and Deputy Secretaries ill 

·GoverlllllP..nt of India Departments. 1111. 
Question 1'6 recruitment of -- for Marine and Air Forces. 2347. 
Question 1'6 _.- as Secretaries, Deputy Secretaries, etc. 3973-3974-

INDIANS IN KENYA-
Question re the legal rights of --. 2346. 

INDIANS ON INDIAN CIVIL SERVICE CADRE-
Question 1'e appointment of -- as Secretary to Department of Revenue and 

Agricuiture and Industries Department. 1111 
DIDIAN ARMY-

Question re cost of British and Indian elements in --. 1844. 
Question re -- expenditure on Btores. 1843.' 
Question 1'e Indianisation of the --. 1847. 
Question 1'e bdianisation of 8 units of tile --. 3363-3372. 
Question re sick bed accommodation for --. 1845. 

INDIAN ARMY OFFICERS-
Question 1'e settlement of -- in Victoria. 1000. 

INDIAN BOILERS BILL-
See "Boilers Bill." 

INDIAN CIVIL SERVANTS--
Question 1'e -- passing local vernaculars. 2150. 

I DI ~ CIVIL SERVICE-
Questio.il re memorials from members of the --. 981. 
Question 1'e Royal Commission on the --. 1955. 
Question re substitution of 'Urdu' for 'Hindustani in -- examination 

syllabus.' 1095. 
Resolution 1'e change of method of el.llmination for the --. 1416-1442. 

INDIAN COMPAKIES' ACT-
Question 1'e the modification of the -- t{) suit the constitution of Chit AI!IIIO-

ciation and Nidhis. 2475. 
INDIAN COTTON CESS BILL-

Motion to introduce. 1369-72. 
Adopted.. 1372. 
Introduced. 1372. 
:Motion to refer to Joint Committee. 1621-28. 
Adopted. 1628. 
Presentation of Report of Joint Committee. :!222. 
Motion to l~  Report of Joint Committee. 2650. 
Consideration of the Report of the Joint Committee on the . '-. 2i48-275t. 
Motion that the -- os amended lIe passed. 2754. 
Adopted. 2754. 
Assent of the Governor General to the --. 3815. 

ISDIAN ENGINEERS ON RAILWAYS-
QuesEon re --. 1366 . 

. INDIAN ID~  (AMENDMENT) BI1 ... L-
Nee II Evideno::e (Amendment) Bill." 



nmB TO LBGIBLATlVB ASSEMBLY I>J:DATBfI. 

INDIAN FACTORIES (AMENDMENT) BILIr-
Motion for IC'lve to introduce. 1774-75. 
Adopted. 1775. 
IntrodurHl. 1775. 
Motion to take into consideI!ltion tne --. 2094. 
Adopted. ~  
Consideration. 2094-2103. 
Motion that the -- be passed. 2103. 
Adopted. 2103. 

INDIAN FINANCE BILJ.c-o-
Motion for leg,ve to introduce the --. 2945. 
Adopted. 21H5. 
Introduced. 2945. 
Motion to tnke into consideration the --. 3691-3716. 
Adopted. 3716. 
Considcl'IItion of the --. 3717-3725, 3733-3813. 
~  ~  
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Procedure re 'he -- after it has been laid in the Council of State as a l'CeOm-
mended Bill. 3Ma. 

llessage from His Excellency the Governor General recommending that the 
--, as passed by the Council of State, be passed. 3945-3946. 

Considerntion of the -- as passed by the Council of State. 3974-4002. 
INDIAN INCOME-TAX (AMENDMEN'r) BILL-

.Assent of the Governor General to --. 3815. 
'Motion for leave to introduce. '!:747. 
_'dopted. 2747. 
IntrodUced. 2747. 
Motion to tuke into consideration. 2859. 
Adopted. 2859. 
Motion to pass. 2861. 
Adopted. 2861. 
Assellt of the Gov.,rnor General to --. 3815. 

INmAN LEGISLATURES-
.' Question re position of Members of the -- in the Warrsnt vi Precedence. 

2961. 

INDIAN LIMI'l'ATION (AMENDMENT) BILL-
See" Limitation (Amendment) Bill." 

INDIAN MEDICAL DEPARTMENT-
Question re the grant of marriage allowance to --. 10111. 

INDIAN MEDICAL OFFICERS-
Question re strength of -'- in regiDients. IIH5. 

INDIAN MEDICAL SERVICE-
Question re appointment of 30 Europeans to -- on !lp('('ial terms. 1082-83. 
Question re appointment of Indians to the --. 980. 
Question ,.e fippointment of 30 new -- offirerR. 128fl. 
l ~  re failures in -- through leBgtbened stay in Chil employ. 40] 6. 

QuestIon re the number of - oftI.eers in llilitary emfllor ill the Nor1JA-
West Frontier Province. Z140. ' . 



INDEX TO LEGISLA TIVl!l ASSEMBLY DEBATES. 

INDIAN MEDICAL SERVICE-contd. 
Question re promotions in --. 4015. 
Question re ~  of posts in --, 4016. ~ 
Question re special recruitment for --. 1005. 
Question re special appointments to -- and during the war. 1235. 
Question re transfers from Military to Civil ill --. 40¥>. 
Supplementary question re recruitment to --. 1083. 

INDIAN MEDICAL SERVICE OFFICERS-
Question re duties of --. 1845. 
Question re -- numbers in Major-General and Colonel grade. 4041-10. 
Question re recruitment of 30 additional -- on special terms. 1170. 
Question re retired --,re-employed. 1846. 

INDIAN MERCHANT SHIPPING BILL-
See" Merchar.t Slripping Bill." 

naHAN MINES BILJ:r-,... 
See" Mines Bill." 

INDIAN NAVAL ARMAMENT BILL-
See" Naval Armament Bill." 

INDIAN OFFICERS-
Question re training of --. 1847-48. 

INDIAN OFFICIAL SECRETS BILL-
See " Official Secrets Bill." 

INDIAN PAPER CURRENCY BILL--
llotion for leave to introduce. 2103-:d104. 
Adopted. 2104. 
Introduced. 2104. 
Motion to take into consideration. 24115. 
Adopted. 2485. 
Motion to pass the --. 2485. 
Adopted. 2485. 

INDIAN PENAL CODE (AMENDMENT) BILL-
Motion to nominate Rao Bahadm T. Rangachariar as member of the Select 

Committee in the --, 
Adopted. 1113-11. 
Motion to present the Report of the Select Committee. 2051. 
Motion that the Report of the Select Committee be taken into consideration. 
2802.-

Adopted. 2803. 
Consideration. 2803-2828. 
l{otion to pass the -- (as amended). 3133. 
Passed. 3138. 

INDIAN STAMP (AMENDMENT) BILL-
:M:otion for leave to introduce. -2093. 
Adopted. 2094. 
fntroJuced. 2094.' 
Motion that the -- be taken into consideration. 2821). 
Motion that t!e -- be circulated for opiJflon. 2829-2836. 
AdopWd. 283$, . 

I'i 



iNDIAN TROOPS-
. Question re -- in 'Iraq, Palestine and Persia. 3934-3935. 

~Dl  NISATION-
Bee" Indian .A:rwy." 

INDIANISATION (ARMY)-
(,':1estion re -- of 8 infantry units. 3130. • 

INDIANISATION OF THE ARMY-
Question re National I4beral Federation Demand for --. 1288. 

INDlANISATION OF INDIAN REGIMENTS-
ReEolution re King's Commissions for Indians and --. 2417-2465. 

INDO-EUROPEAN TELEGHAPH DEPJ\HTMENT-
Blldgct demand for --. 3593-96. 

lNDVSTRIES-
Budget. Demands for grants. --. 3671. 

INDUSTRIES DEPARTMENT-
Budget demand for --. ~  

INHERITANCE BILLS-
See "Exclusion from Inheritance Bill." 
See" Hindu Law of Inheritance (Amendment) Bill.'" 

INNES, HON'fiLE MR. C. A.-
Budget. Demands for grants. Commercial Intelligence. 3623, 3627. 
Budget demands for grants. Commercial Intelligence (B\U'I'..au). 3625-26. 
Budget demand (Customs). 3240. 
Budget demand (Customs) Bombay. 3260. 
Hudget delllaoo (Customs) (Leave allowance in Bombay). 3261-62. 
Budget demand (Customs) (Pay of etrtablishment). 3243-44, 3249-50. 
Budget demand (Customs) (Heduction by 11 lakhs). 3265. 
Budget demand (Customs) (Reduction by 4 lakhs). 3267-68. 
Budget demand (Customs) (Reduction by 4 lakhs). 3270-7.:!. 
Budget demand (Cust()ms) (Travelling allowance in Madra;;). 3252. 
Budget demand for Engineer-in-Chief, Yizagapatam Harbour, under sub-head 

Bengal Nagpur Railway. 3393. 
Budget demands for grants. Excise. 3619. 
Budget. Demands for grants. Expenditure charged to ~ in respect of 

Railways. 3663-64. 
Budget demand for Industries Department. 3542. 
Budget demand for Railways (surplus profits). 3339-40. 
Budget demand for Railways. 3299. .-
Budget demand for Railways (working expenses). 3313-19. 
Budget demand for Railways (miscellaneous expenditure). 3355-58. 
Budget demand for Salt. 3410. 
Budget demands for grants. Stamps. 3613, 3614-15, 3618. 
Consideration of clause 2 of the ~  Bill. 3740-45. 
Consideration of sub-clause (20) of clause 3 of the Finance'BilI. 3782. 
Consideration of §ch!)dule 1: of the Finance :sill! ;J791, 3794, 3795, 3791, 

1.7j8. 



Th"NES, Hoy'BLE MR. C. A.-cun/d. 
Consideration of Indian Boilers Bill. 1629, 1630, 1631, 1632-33, 1634, 1635. 
Cotton Transport Bill. 1707, 1713, 1715-16, 1717-18, 1719, 1720. 
Further consideration of Indian Mines Bill. 1675-77, 1684-85, 1687, 1689, 

1690. 
Further consideration of Workmen's Compensation Bill. 1902-1904, 1916-

1917, 1923-1924, 1928-14>29, 1931. 1937-1938, ~  1943, 1944, 1947, 
1[150, 1952, 1954, 1960-1961, 1966, 1969-1970, 1971-1972, 1973, 1975, 1978, 
1983, 1984-1985, 1986, 1987. . 

General discilssion of the hudget for 1923-24. First stage. 3058-3061. 
bmlAY BOILERS BILL-

M_otion to consider Report of Joint Committee. 1628-29. 
Motion to pass. 1634. 

Indian Merchant Shipping Bill. Consideration of --. 3830, 3831· 32, 3833. 
Consideration of Joint Committee's Report on Indian Mines Bill. 1638, 1639, 

16U, 1642, 1643, 1644-46, 1647-48, 1649, 1653-54, 1655, ~~  1G58, 1659, 
1662-63, 1667. 

Motion to consider Report of Joint Committee on Indian Mines Bill. 1635-
36. 

Introduction of Indian }'actories (Amendment) Bill. 1774-75. 
Motion for adjournment to discuss the appointment of a Royal C(llIImission 

on Indian ServiCes. 1599-1600. 
Motion for leave 00 introduce the Indian Stamp (Amendment) Bill. 2093-

2094. 
Motion for leave to present the Report of the Joint Committee' on the Indian 

Mines Bill. 1113. ' 
Motion that clause 3 stand part of the Finance Bill. 3785-88. 
Motion that the Indian Factories (Amendment) Bill be taken into consider-

ation. 2094, 2097-99, 2103. 
Motion to take into consideration the Indian Stamp (J\.mendment) Bill. 

2829. 
Motion to ~l  the Indian Stamp (Amendment) Bill for opinion. 2830. 
Prcsentntjc.n by -- of the Report of the Joint Committee on the Cotton 

Tran5!)ort Bill. ] 021. 
l'l'esentation of the report by -- of the Report of the Joint Committee on 

Indian Boilers Bill. 1022. 
Resolution re abolition of reserved compartmentll on Railways for particular 

cOIDIn'lDities. 3HI2-83. 
Resolution re adoption of a policy of protection. 2356-2363, 2385, 2397-

2398, 2399, 2405, 2406, 2407. 
Resolution re King's Commmissions for Indians and Indianization of Indian 

Regiments. 2423-2424. 
Resolution re railway concessions and reductions in fares. 3952. 
Resolution re State management of Railways in India. 2046-47, 2873-2881. i 

W o!"kmen's Cl)mplmsation Bill. Consideration of --. 1850-1851 1859 1861 
1863, 1865, 1866, 1871, 1876, 1882-1884. . " . , 

W orkmen's ~  Bill. Consider:tion of amendment. made by 
- Council of State. 2853, 2855-2856; 2859. 
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INNES, HON'BLE MH. C. A.-concld. . 
Workmen's Compensation Bill. Presentation of Report. of Joint CommIttee. 

1415. 
INSPECTOR OF OFFICE PROCEDURE-· 

Budget demand uuder sub-head Home Department {--}. 3498. 
INTER CLASS-

Questioll re want of -- accommodation on Madras railways. 3730-81. 
INTER ~  ACCmU!ODATION IN MAIL TRAINS-

Question f"e --. 985. 
INTERCASTE HINDU MARRIAGE BILL-

Motion for lellVc to inh·ofhH'c. 2598-2600. 
Negatived. 2600. 

INTEREST ACT ~ D  BILL'-
'Motion for leave to introduce (witbdrawn). 4047-4050. 
Question f"e charging of -- against telegraph revenue for capital eIpenlli· 

ture. 3106-07. 
Question re -- on unproductive capital cost of Railways. 1292. 

lNTF..REST ON DEBT AND SINKING FUNDS-
Bndl("et. Demands for grants. --. 3619-23. 

INTEREST ON MISCELLANEOUS OBLIGATIONS-
Budget. Demands for grants. --. 3668. 

INTERMEDIATE CLASS ACCOMMODATION-
Question f"e -- on railways. 1363. 

INTERMEDIATE CLASS ~ D I  ON RAILWAYS-
. Que.'1tion f"t --. ]] 75. 

IRRIGATION-
Budget demand for Public Works Department (Inspector General of __ ). 

3562. " , 
IRRIGATION CHARGED TO CAPITAL-

Budget. Demands for grants. --. 3674. 
IRRIGATION, NAVIGATION, EMBANKMENT AND DRAINAGE 

WORKS-
Budget. Demands for grants. --. 3668. 

ISMAIL ·KHAN, KHAN BAHADUR SAIYID MUHAMMAD-
Abolition of Transportation Bill. 3830. 
Motion to re-circulate the Exclusion from Inheritance Bill. 4037. 
Motion to consider Report of, Select Committee OD the Mm;salman Waqf's 

Registration Bill. 3885-86. . 
Question f"e abolition of the Divisional Commissionerships in Bihar and 

Orissa. 3100-01. 
Question ,.e Art Colleges and Schools nt Delhi and grants made. 3099. 
Question f"e compulsory purchase at Bombay of r",hlrn tickets by pilgrims to 

Jedda. 3025. 
Question ,.e establishment of n Rates Tribunal in accordance with the recom-

mendations of the committee. 302-l. • 
Question ,.e expenditure of' <1overnrnrnf in thf' np-keep of ancient Historical 

Buildings at Delhi. 3098-99.· 

TAOLD n 
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ISMAIL KHAN, KILl1' BAHADVr: SAIYID MUHAMMAD-con I,d. 
Question re functions of Sanitary Commissioner with the Government of 

India. 3100. 
Question re Government of India's control over the Aligarh Muslim and the 
Benares Hindu Universities. 3100. 
Question re High Court Judges ill Ino-.ia and Burma. 3020. 

Question re ~  of first and second class concession tickets on Railways. 
3023. 
Question re inaintenance grant for Delhi University and affiliated Collegetf, 
ete. 3100. 
Qnestion re management and working of the Tirhoot State Railway. 3022. 
Question re Muhammadan Judges of the Patna High Court. 3020. 
Question re number of Muhammadans nnd Hindns in the Government of Indie 
Secretariat Departments. 3097., 

Question re numher of l l ~ to Hedja7. and numhel' ~  3111. 
Quetftion re ~ of the Port of Calcutta for embarkation of the Hedjaz 
Pilgrims. 3024. 
Question re release of politieal prif;oners in the United Pro\;nees. 3097· 
3098. 
QUf'Stion re reserving of ~  lind sl'eond elllss eompartml'nts on En;;t Indian 
Railway. 3023-24. 

Ouestion re rollin,:, RtoeK of the Tirhoot Rtatl' RllilwlIY. 3022·23. 
Questiou re transformation of Mosquf'S into Infectious D ~I R  Hospital nt 
Delhi. 3025. 

Question re the unRatisfaetory ~ of the l ~ l and North,Wl'stem 
Railway. 3021·22. 
Resolution re railway coneessionR !lnd rOOm·tions in farf'S. 3f149. 

ISW AR SARAN, MrNf;HI-

Budget demand for ~  Departmeut (Genera] administl'ation). 355G.!i7. 
Budget, demand under ~ l  ExecutiYe Coull(,il. 344G. 

Budgd dl'll1!lnd under ~  Forl·ig-n alHI l'olitit·:1l Ill'parhlll'llt. 3472-75. 
Budget demand und!']' suh·hend Hill .10urney Ulltlt' I' , O!'IJel"al Alhuillistrntion. 

~  

BU9,get demand unaer Bub-bead Home Department (r m,pector of Om!!e Pro. 
cedure) . 3498. 

Budget oeruard for Indo.European Telegraph Department. 3595. 
Budget demand for Public Works Department (Inspector Genera] of Irri-
gation) . 3562. 

Budget. Demands for grants. Miscellaneous (PubliC' ~  Commission). 
3628-3629, 3637. 

B-ildget demand for Railway (miseellnneous expenditure). 3350-53. 
Consideration of elause 18 of thl' Co(le of Criminal Procedllr!' (Amendm'ent) 
Bill. 1280. 

Consideration of clanse HI of the Code of Criminal Pl'Of'pdllrl' (Ampndment) 
Bill. 1285-1286. 

Comrideration of clause 21 of the Code of ~ l Proel'duTe (Amendment) 
Bill as ~  by the CO"!lncil of State. 13m .. 

~ l  of claui'!e 88 of the Code of Criminal Proceilnre (Amendment) 
Rill. 202:1-U. c . • 

Consideration of clause 109 of the Coil., of Criminal Proeedllrf' (Amp-ndment) 
Bm. 3826-27.' 



II:lWAlt I:lARAN, Ml'Nt;lll-cuntd. 
Con!li.dcration of Criminal Law AllicuUmtmt Hill. :Wa:J-34 . 

. pllICutitiion on <lUel:ltlOll of del.Jatmg' l:iIllal1 dCllIlW<b; after iargel' demand (on 
t!IWlll subject) jw; been moved and voted on. ~  

}<'urUJcr cou!li.deration of ludtau Millet; bill. 1081-82. 
Legal PractitlOneni (Women) .Bill. al:l51!. 
Motion that the 1{.eport of the :Select Committee on the Indian Penal Code 

(Amclldmllnt) llil1 be taken into c.·nsideration. 2808, 28la-ZM14. 
Motion to postpone dIll considemtion of the Code of Criminal Procedure 

l Amlludment) Hill. 10,,:.:l, 1033. 
Questiou rc ut-d BCCOn1lll0uat.on in Military Hospitals. l1H5. 
I.luel:ltiou rc conuemncd Military Stores. 1844. 
I,lUCS(lOll (:::lul'piclllClltar,)') rc cuut!'aciti for refreshment rooms at Railway 

I:ltatiou. ~  

I,luestion re cost of lll'itilih and Iudian elemeuts in Indian Army. l844 
I,luestiou re dubes uf Indian Medlcal f'ervicc Officers. 1845. 
I,luestion re Indian Anny E.xpend;ture on !:;torC8. 1843. 
I,luestion re Indian Army Stores Mllllufacturing Depots. 1843-44. 

l ~ ll re In(er class compartmCllts on Bombay, Baroda anu CClltrw India 
Railway. 37'%1. "-

Question re method of conc!lcting University Elections. 1471. 
I,luestion rc potato traffic ... tom .I"arrukhabad .. 37'%1. 
I,luestion re rents in Delhi and Simla. lt70-14il. 
Question rc retired Indian Medical Servit!e Officers re-employed. 1846. 
Question re sick bed accommodation for Indian Anny. 1845. 
Question rc strength of Indian Medical Officers in regiments. 184 
Resolution rc change of method of examination for the Indian Civil Service. 

1422-24. 
Resolution rc ((JlllJ:lUnal r(;prcsentalion :11 'scrvil'es Ullder Goverument of India. 

3212-13. 
Resolution rc desJ>atclt from ~  of State re Indian Autonomy. 2721-

2723. 
Resolution re protection of WOlUell wage-earners in agriculture. 180a 
Motion to circulate Special )fnrriage Bill for opinion. 3903-05. 

I 
JAILS-

Budget. Demands fill' Grant.;. -.- - <llld Convict Settlements. 3669. 
JALIL, lliKIM ABDUL-

Question re conviction of l ~ AmiI' Chand and --, Peshawar. 3931-
3932. 

JAMALL, MR. A. 0.-
Budget. General discussion of the - for 1923-24.' First stage. 3061. 
Budget. Demands for Grants. Civi! 'Works. 3658. 
Consideration of Indinn Financ-e Bill 3986. 
Oath of Of!!ce. 2737. 

JATKAR, MR. B. H.-
Budget demand for Foreign -and Political Department. :1495, 3498. 
Consiaeration of Indian Boilers Bill. 1629. 
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.IATKAIt, MR. B. H,--cotltd. 
Cotton Transport Bill. 1710-1111. 
Motion to refer Indian Cotion Cess Bill to Joint Committee. 16:!4-1625. , 

JEDDA-
See "Pilgt1ms." 

JEDDAH AND Y.A1tIDOO-
Question ,.e Steamer Service between --. 10HS. 

JEJEEBHOY, SIR JAMSETJEE-
Question ,.e Imperial Wireless. 3865-70. 

JIW AN LAL, DR., Oh' BUSHIRE-
Question ,.e imprisonment of - -. 1361. 

JOINT STOCK COMP.AXIES--
Budget. Demand'! for Grant.:. -- -. 3671. 
Question ,.e the quali!1eations of R~  of --. 2157-58. 

JOSHI, MR. N. M.-
Budget. General discussion on - of 1923-24. First stage. 3078-3080. 
Budget demand for Railways (working expenses). 33'l3-25. 
Budget demand; Customs. (Travelling allowance in Madras). 3251. 
Budget demand for Railways ('llis-,ellaneous expenditure, joint CounciL; and 

Boards). 3344, 3347-49. 
'Budget demar.d under sub-head Caterinf! and Advertising Department of the 

~ l l  Rail" ~ un,kr H l ~  3391. 
Bud.,<ret demand for the Offiee of tLt< 1'. S. V. 3443. 
Budgct demand undf').' sub-hea.l R( mc Department. 3011. 
Budget demand for Industries Department. 3540-41. 
Consideration of W Olkme-n's COlllp('nsativI] Bill. 1853-1854, 1859, 1862, 1865, 

i876-18/i. 
I<'nrther consideration of Workmen's CompeIlsation Bill. 1906-1907, 1!J17-1920, 

1925, 1930, 1939, 1941, 1944, 1946, 1951, 1953-1954, 1958-1969, 1!J70, 1913, 
1974, 1976-1977, 1979, 1980, 1990. . 

Further considerfl.thl1 of Indlan ~  Bill. 1670, 1671-75, 1684. 
Motion to consider Report of Joint Committee on the Indian Mines Bill. 

1636,1637,1638, 1643, 1644, 1648, 1649, 1651, 1656, 1657, 1663, 1664. 
Consideration of Indian Penal Code (Amendment) Bill. 3838-39. 
Motion thut the Ir.diltll Fadorics (Amendment) Bill be taken into considera-

tion. 2094-97, 2100-2102. 
Motior.. tilat the Report of the ~ l  Committee on the Indian Penal Code 

(Amendment) Bill be ta1.\'11 into ('onsideration. 2805-2807, 2808, 2809, 
2812 

Point of order ~  sinking fund (,all be discussed during Budget demands. 
3344. 

Postpollement . of l'csolution 1'C sepm'ation of rail way from general finance. 
2919. 

Motion to paf.s th}, Special Murriage Bill. 392i .. 
yv ormen's Compensation Bill. ConsIderation of ~ ll  made by ~ ~ 

of fltat,e, ~~  



• 

J08Hl, MH. N. M.-con'd. 
~ l I l II T( Alllluiticb ill I' urchalOC. 1:::\)7. 
~ ~  JJl rc appointJu(:Lt of l'un;Indiulis to tiul'crior VOtitt; on Railways. 1298. 
Quet;tiul; rc auction ",dc of II ab'I'ns of ULclaimed coal. 2953. 
Question re book emiUed "Indian R&ilwayti" by Rai Bahib C. P. Tiwary 

(cst'\bliblunent rvlls and working estimates). 1605. 
Question re capital grant tipcllt in England. 1291. 
Question rc Catering Department, Bengal-Nagpur Railway. 1609-10. 
~  re Chinamen in railway workshops and the e».clusion of Indians. 

1613. • 
Question re coal ~ accideTlt at l'm·beli. 1608-09. 
Question re rates for the carriage of coal. 1296-97. 
~  re departures of railway rates and fares from public tari1fs. l296. 

Question rc distribution of puillicl"tiona of Publicity Bureau. 1610-11. 
Question re final :;:eport of the Staff Selection Board Committee on work and 

cost of Committees. 1295. 
~ ll re gratuities on railways. 1612. 

Question rc Imperial Wireless. 3865-3870. 
Question re increase in tbc haulage charge of postal vans. 1298. 
Question re Indian Engineers on Rnilways. 1366. 
Qucstion I'e interest on unpruuucti"e capital cost of l ~ 1292. 
<,luestion re llInnagl,mcnt of East Indian and Great Indian Peninswa Railways. 

1355-56. 
Question re means of commuuication between passengers 011 railways. l297. 
Qu:!stion re number of four-wheeler coaches not used daily. 1355. 
I,!uestiun rc Oudh and Rohilkiland Railway Discount Sinking Fund. 1367. 

(lut.'Stion re pllper called Great Indian Peninsula Weekly Notes. 1613. 
Question rc payment of cou'pensation for mcome-tax to deferred annuitants 

un Ea..,t Indian Railway. 1!:!!l8. 
Question re prices of coal on different railways. 1295. 
Question rc printing presses un Railv:ays. 1292. 
Question re proportion of the <tack of 1st and 2nd class carriage:> to that of 

3rd class carriages. 1291. 
Question re purclllise of Great Indian Peninsula Railway by the State. l.299. 
Question re q'larters built for officers on East Indian and Great Indian ~  

Railways. 136; . 
Question "e rates for carriage of railway coal. 2964-65. 
Quesl ion re reduction of fares and rates on East Indian Railway. 1296. 
Question re reduction of working expenses in the Ahmadpur-Katwa mulway. 

1295. 
Questionre reduction of 51.;11 oi Bengal-Nagpul' Railway at Kharagpur. 

1893. 
Question re reductions on Railways and in Postal Department. 1612-13-
,Question re responsibilities and obligations of Railway Compae'es (Mack 

v!" Madrus and Southern Mahrattll Railway Company). 129::1. 
Question re retiremcnt of superior Railway Officers before 31st Deeember 

1923. 1296. 
Question re sale of .ullclaimed l'oal by auction at Kaly&ll.. 1290. 
Question re surplus profits on Roilways. 1299. • 
Question re traveU1...., f'lcilities for 3rri class puaeugers. 1608. 



JOSHI, MR. N. M.-coltcld. 
Question re u"e of military and ambulance cars on the. Great lwliatl Peninsula 
Railway. 1290. 
Question ro utili.wttion of depreciation i'ulld Ull the Great lilwau Peninsula 
Railway. 1292. 
Question re X'mas concessions on return ticket!;. 1610. 
Question re wagon servilJe on railwaYF. 1366. 
Question (Supplementary) ro discontent among-st the I:ila1I of the l ~ l

Nagpur Railway workshop. 3235. 
Question (Supplementary) re grant of motor haulage and cunveyance allow-
ance to members of the Indian lNgislature. 241:!. 
Question (Supplcwentary) re office order by Mr. Dewar, A. G., Punjab, re 
absences from office. 1528-2P. 

Question (Supplc;Jlentltry) TO periou for discu:o;;;ion uf liudg'et. ~  
Question (Supplementary) Tt release of political prisollcl'S in t llited ProvIDccs. 
3098. 

Question (Supplementary) TO Secret Service Grant ~ I l  hy Central 
Bureau of Inform:-.tion. 1"71-72 
Resolution TO adoption of a puJ:ry of l'lUteetion. !23ti!J':!374. 
Resolution TO change of metllUu of t:xamination fer the Illliian Civil l::ienice. 
142.1-22. 
Resolution Te emigratIon of unskillEu iabourers to Ceylon. ~ l  

Resolution ro emigration of unskillet.l labourers t{J Straits Set.tiements and 
Malay States. 2145,  2146. • 

Resolution ro protection of women wage-earners in agriculture. 1797-li99, 
1800. 1801. 
Resolution Te Workmen's compensation ill agriculture. J.786-li87, 1788, 1789 .. 

JUDGES-
Question Te --in Pat:.:a High Court 3972. 

JUDGES, HIGH COURT--· 
• Question ro number of - -ill India. and Burma. 30'.!O. 

JUDGES OF HIGH COURTS-
Question re Indians and non-Indians as ~ and Governors. 995. 

JUVENILE COURTS-
Question f'e the establishment of --. 1295. 

It 

KABRAJI, MR. J. K. N.-
QuesCion Te grant of IE'Rve to --, I'n official under the Bumbay Government. 
3730. . 

KAMAT, MR. B. S.-
Budget demand fo!' ~  (Heorganisation of Department). 3288-89. 
Budget demand for Railway!; (working expenses). 3309-11. 
Budget demand under 'Sub-head Home Department. (Bureau of Information). 
3513-14. 

Budget. Demandf? for ~  Stamps. 3613-14. 
Budget. Demands for Grants. Expenditure charged to capital in respect 
of Railways. 3664-65. 
Cotton TrllIlTort Bill. 1711-1713. .  , 
Consideration of ,·lauSt: ] 7 of tOe Coile of Criminal Procedure (Amendment) 
Bill. 1269-1271. 
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KAMAT, MR. B. B.-cL·ned. 
Consideration of (·Iause 132 of the Code of Criminal Procedure (Amendment) 
Bill. 2176-2177. 

Consideration of Workmen's Compensation Bill. 1851-1853. 
Further consideration of Indian 1tEllCf: Bill. ~  

Further consideration uf "'"r!;mell's Compensation Bill. 1959-1960, 1979-
1980. . ,,:. ,I 
Further consideration of W orkmell'« Ccmpensation Bill. 1902, 1904-1906, 
1924-1925. 
Married Women's Property (Amendment) Bill. Nomination of Mr. Ranga-
chariar on Sele!'t CoreDlittee. 1620. 
Motion to present the report of the S(·lec! Committee on his Married Women's 
Property (Amendmer,t) Bill. 204G. 
Motion to take into I'onsiderntion the' Report of the Select Committee on the 
Married Women's Property (A llI(,IICtment) Bill. 2280-2281. 
Motion to pass. '2291. 
Motion to refer Indian Cotton Cess Bill to Joint Committee. 1626-1627. 
Point of order re discu'lSion within n year of resolutions raising the s&e 
question. 2673. 
Postponement of resolution re ser-;:l';::tion of railway from general finance. 
2919. 
Question re abolition of the third (·In'lS booking office at Rholapur. 3687-

-~  . 
Question re action taken on the recommendations of the Deck Passenger Com-
mittee. 2478. ' 

Question re establishment of T_ocal Railway Advisorv Councils. 2476-77. 
Question re expenditure on ~  ca!ml1lties' in Wazirlstan operations. 1364. 
Question rIJ military schools for ~ of Indian of!;cers and soldiers. 2747. 
Question re offiee of the Military Ae,'ounts Department, Poona. 3858-3859. 
Question rl' ~ of Indian Army with Indian officers. 1178. 
Question re printing of ~ in India. 2151-52. 
QUe!ltionre ~ of Indians for Commissions in Artillery Engineering, Air 
FOT('e and Royal Mflrine 247!l. 
Qupst.ion re transf('l' of Imperial LibJ'flry from Calentta to Delhi. 1088. 
Ouestion R l l ~ll  re Gold -Standard ::-!aserve. 3938-3940. 
Resolution re adoption of a policy of protection. 2375-2379, 2380. 
Resolution re pmigration of ~ ll l labourers to Mauritius. 3153-57. 
Resolution re King's CommiSt;hlllS for IndiAns and Indianization of Indian 
Re,nments. 2424-2427. 
Resolution re St:de R~ l  of :railways in India. 2871. 2897-2900. 
Resolution re wining out. of I'J()villt'ial rontributions. 2683-2685. 
RP!lolutiOil re Workmen's Mmpensation in agriculture. 1789-1790. 
W orkm(>n's ~  Bill. ~ l  of ftwt'ndmfllts made bv Conn('il 
of Rtatl'. 2854-2851.). . 

KEA."INGR, MR., MTNUTE OF DTRRENT-
Qu(>stion 1'1' -.-to rt>port thC' British f111illna Deputation. 1076. 

KENYA-
Announrement re postponement of GE'neral l~  in --.• .1695. 
Olleation re elootions to the T.,pgi;laHve Council in --. 987. 

~  rr ('xel'dse of franehiS(' by Tndians in --. 1353-55. • 

Question re lndian <lelegation from --. to T..ondon ~  3870-S8'7l. 



88 D~ TO LEGISLATIVE ASSElUlLY DEBATES. 

KENY A·-contd. 
Question re legal rights of Indians in --. 2;w6. 
Resolution re status of Indian settlers in --. 2701-2715. 

KHARAGPUR-
Question re reduction of staff of Beugai-Nagpur Railway at --. 1893. 

1OIILAFAT-
Question re a!TeSis in North-West Frontier Province of persons connected with 

Congress al1d -- agitation. 2278-227.9. 
Question re .-- prisoners in Peshawar jail. 2279. 

KHUDA BAKSn, MALIK-
, Question re imprisonment of Aboul Qayum Khan Swathi and - -. 2280. 

~  COMMISSIONS-
. Resolution re --For Indians and Indianization of Indian Regifnents. liS7· 

1468, 2417-246:). 
KIRP A RAM, PANDIT-

Question re eonviction 0':: -- ,!!antll,lay. 3096-97. 
~  ALIDAD KHAN-

Question re grallt of GO\'t.'l"l1lnent rifles to villagers of --, North-West 
Frontier. 973. 

L 
LABOURETIS-

Raiolution re emigraticn of unskilled -- to Ceylbn. 1775-83. 
LABOUR RUREAU-

Question by Mr. Manmohandas R8lllji re duties of adviser to --. 1074. 
LABOUR INQUIRY COMMITTEE-

See "Assam." 
LAC-RESEARCH-

Question regarding --work 3232-33. 
LADY HAHDINGE MEDICAl COLLEGE 

Question ,.e annual mainteru-.nce grant to the --. 3114-15. 
Question rc cost of mainteD&nce of the Science Department of tile --. 

3114 
Question n1 grant by Government to the --. 3113. 
Queslion ,.e wemi:ll.rS of the govl'rning hody ;)f the --. 3112. 
Question re mosques in vicinity of ~ --. lU01-02. 
Question ,.e retrenchment in the --. 3115-16. 

LADY HARDINGE :MEDICAL COLLEGE AND HOSPITAL-
Question re sum allotted for the repairs of the -- buildings. 3112. 

L.\KSHMI NARAYAN LAL;RAI SAHIlJ-
Budg-et. Delilands for Grants. Forest. 3607 .. 

CODE OF CUHUNAL PROCEDURE (A'MF.NDllEN'l') Bn.!. : 
Consideration of-

ClauiC 17. 1259-60. 
Clauae 19. 1281. 
l ~  99. 2060. 

Clanse 114. 2076 
Rpecial Marna(re Bill.-Motion to cireuhlee for opinion, 390Ii-OG. 
Exclusion from I. t.eritRueR BiII.-)lotion to rc-circ1l1ate the --. 4027 . • 
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LAKSHMI H ~ LAL, R.u SAlIIB-COrala. 
Question regarding article in "Tribune" headed II Non-co-operatiDn by Govern-

ment Rnd Company Railways." 3239. 
Question re British element in Imperial Services. 1848. 
Question re curtailments in Budget Grants and Government expenditure. 1848. 
Question re demolition of temples at Pahargunj, Delhi. 1356-57. 
Questioll re future of temples and Dharmsalas at Pahargunj, Delhi. 1361. 
QUEStion re inconveniences at Raisina owing to want of schools and recreation 

grounds. 1611. 
Question re Indianisation of the Indian Army. 1847. 
Question re Indianisation of 8 infantry units. 3130. 
Question re medical research by Central Research Institute, Delhi 1004. 
Question re protectipn of cattle. 1773-74. 
Question re training of Indian Oftlcers. 1847-48. 
Resolution re stoppage of recruitment for services outside India. 3959-3960. 

J UKAKA, MR.-
See "Customs, Karachi." 

~D
Question're sale of -- in Ambala to Pandit S. Ramlal. 962. 

LAND ACQUISITION (AMENDMENT) BILL-
Motion to refer to Select Committee. 2325-2339. 
Neg:ltived. 2339. 

LAND .!CClUI&..":TION-
Question re -- for the Vizagapatam Harbour Scheme. 2955-56. • 

LAND REVENUE-
Question re payment of -- by railways. 1167. 

LANDHOLDERS' CONSTITUENCIES-
Question re voting at --. 2742. 
Question re voting in -- (Babu Ujagar Singh Bedi's Resolution). 2788. 

LANSDOW'I"E RAILWAY BRIDGE-
Question re guard over --at Sukkur. 2961. 
Question re clOBing of -- to traftlc after 6 P.ll. 29tr. 

LASCARS-
Letter from the Commei-ce Department to Mr. K. Ahmed re -- in the Great 

War. 1415-16. 
Question re accommodation for -- at the London Docks. 1346. 
Question re employment of -- and easualties in the Great War. 1349. 

LATRINES IN CANTONMENTS-
., Question re erection of --. 2845. 

LATTHE, MR. A. B.-
Intercaste Hiudu Marriage Bill.-Motion for leave to introduce. .di98-99. 
Question remail contracts given to Mes81'S. Sultan (,hhroy, Poona. 2152-

53. 
LAW-

QUe.'Itwn re changes in -- affecting the Hindu Society. 3864. 
LEAGUE OF N ATIONS-

Question re representation of India on the League of Nations. 1344-45. 
LEAVE- • 

Question re grant of leave to- higher grade oftlcers to suit their own COD-
venience and noc that ot the State. 1093. 

L49LD '" . 
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LEA VK AND ALLOW ANCES-
Question re expenditure under the head --. 2952-53. 

LEAVE RULES-
Question by Rhl Bahadur G. C. Nag re regulation of--with a view to .... 
State interests being securred. 1093. 

I,EGAL PRACTITIONERS ~ D ~  BILL (DR. GOUR'S) 

Motion to refer to Select Committee. 2579. 
Adopted. 2583. 

LEGAL PRACTITIONERS (AMENDMENT) BILL (MR. ~ 

Motion to refer to Select Committee. 4046. 
Adopted. 4046 

LEGAL PRAC'l'ITIONERS (WOllEN) BILIr-

Motion for leave to introduoe.3852. 
Adopted. 3853. 
Introduced. 3853. 
\ Motion to pass. 3853. 
Adopted. 3854. 

~ I I  ASSEMBLY-
Adjournmmt of --. 11(;2, ~  ]286, 1412, 1468,  1524, 1600, 1667, 1720, 
1767, 1840, 1885, 1954, 2010, 2043, 2090,  2147,  2219, 2275,  2339,  2407, 2465, 
254.'5, 2600, 2-662, 2736, 27M, 2842,  2903, 2923, 3018,  3093,  3110, 3168, 3227, 
3297, 3361, 3436,  3518, 3597,  3675,  3725,  3813, 3855, ~  3967, 4003. 
Adjournment of the --to 2nd July 1923. 4051. 
Bunget uemand for daily allowance of members of the --. 3448-51. 
Bl'dget demand ~ motor haulage and conveyance allowance of members of -
the --. 3451-60. 
Budget demf'nd for --. 3460-65. 
Budget demand fo, separate establishment for --. 3461-64. 
Daft> of the Simla session of the --. 3299. 
Information f'e meetings of the --. 2923. 
Question f'e Drtion taken by Government on various ~  of 
the --. ~  
Question re designation of --as "Lower House." 3937,3938. 
Questwn re power of the --. to reduce the pay of oftieef8 of the CiyU t\8l'Vice 
or the Army. 3857. 
Question re Whitehall's refusal of recommendations on resolutions ~ 
hy the -. 1073. 
Remarks by (-be Hon'ble the President on the question of a separate ~

ment for the --. 3464 .. 

Remarks by P. L. A. on Parliamentary Courtesy in --debates. 3717. 

Statement (laio 011 the table) f'e action taken by Government on certain resolu-, 
tion of the --. 2601-08. 

Statement (lttid on the table) f'6 amounts drawn by Members of the Council of 
State nnd --on account of travelling allowances. 1602-04. 

Statement of B'.:siness. 1471-1472, 2049. 

Statement f'i out;tanding rc.'\Olutionf! of .,the --. 3870. 

Statement of der.lands refused Lv the --and restored by the Govel'Qor 
General in Coul'cil. 3845. • 
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LEGISLATIVE COUNCILS (LOCAL)-
Question '6 restoration of grants rejected bS --. 1079. 

LEGISLATUR.E(S)-
Diseusaioo on (move to the Hills) of --. 3427. 
Gift of books to -- by Sir William Geary. 1721. 
Question '6 Iillotment of quarters to Members of --. 1532. 
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Question '6 attitude of Whitehall towards reasonable demands of.. the -. 
1073. 

Question re attendance at meetings of --. 1606-07. 
Question re antumn session of the --. 1616. 
Question '6 the eleetion of officials to the --. 2l52. 
",uestion '6 grant of motor haulage and convey8.nce allowance to members of 

the --. 2411-24. 
Question '6.Dumber of Members of -- in receipt of Titles. 3929. 
~  '6 trayelling and halting' allowances 'of members of --. 1090. 

LEY, MR. A. H.-
Budr.et demand for Salt. 3409, 3411-13. 
Budget. Demands for Grants. Stationery and Printing. 3623. 
Oath of Office. 955. 
Resolution '6 Workmen's compensation in Ilg'l'il'uiture. 1784-86. 
Resolution "6 protection of women wage-earners iD agriculture. 1793-95. 

LiBRARY, IMPERIAL--
Question re trawer of -- from Calcutta to Delhi. 1086. 
Queation "6 insuflieiency of acconllpodation of -- and r6 its transfer to 

Government of Bengal. 1987. 
LICENSES--

Question "6 -- for vendors on railways. 1893. 
LIMITATION (AMENDMENT) BILL (INDIAN)-

Motion for leave to introduce. 4046. 
Adopted. 4046. 
Introduced. 4046. 

LINDSAY, MR. DAB·CY-
Budget demand; Customs. (Overtime and holiday allowances). 3257-58. 
Budget demand under sub-head Home Department (Bureau of Infonnil.tiDu). 

3516. 
Budget. Demancis for Grants. Stamps. 3li17-1S. 
Consideration of Workmen's Compensation Bill. 1874-1875. 
Further eoneit1eration of Workmen's Compensation BilL 1911-1912. 
Workmen's Compensation Bill. Consideration of amendments ~ b, 

Council of State. 2853-2854, 2856. . 
ConaideJ:atioD of Indian Finance Bill. 39gS-a999. 
Motion to con!lider clause 11 of the Criminal l ~ Code (Amendment) 

Bill. 1161. 
Motion to cixculate the Indian Stamp (Amendment) Bill for opinion. 2834-

2835. 
Question t'e the number and value of mowr cars, bicycles and tricycles import-

ed. 2416-2417. 
Question (Supplementary) t'e 'PUUli!'Rtiol1 of the report of inquiry into the 

system of 8.('.('.QU!lts of the Government of India. 343i-



LIS1'ED POSTS--
Question by KhaI' banadur Sarfaraz Husain Khan 1'e --. 1097. 

LOANS-
Budget. Demands for Grants. --and ~  bearing interest. 3674. 

LOCAL GOVEUNMENTS-
Question rc method of obtaining views of --on matters of public importance 
1469. 

LOCAL, GOVERNMENTS-
Question re Indian Civil Servants paSsing --. 2150. 

~ 

LOCOMOTIVES-
Question by Dr. H. S. Gour 1'e purchase of --for Indian Railways. 1289. 

LONGWOOD HOT.EL-
Question re accommodation in --Simla. 2416 . ... 

LUGGAGE ALLOW ANCE- • 
Question h.v Rai Bahadur Pandit J. L. Bhargava 1'e increase of free --. 1021 

LUMDING-
Question re electdication at --A:;sam Bengal Railway. 4009. 

LYTTON Cl MMITTEE-· 
Question re the recommendations of the --about Indian studento in 
England 2156. 

II 

llADRAS-
Question re separation of Indian Companies Department from the Provincial 
Registration Department in Madras. 3128-3129. . 

MADRAS AND SOUTHERN MAHRATTA RAILWAY-
Question by hai Bahadur Lachmi Prasad Sinha re iighting of Railway StatiOD!! 
OD-. D08. 

llADRAS WES'I COAST mSTRICTS-
See " Railway Connection." 

ll I R ~ 

.Queefion re Cantonment --as Sub-Divisional--. 5944. 
QuestioD 1'e duties and functions of Cantonment --. 3945. 

llAGISTRATE, ADDITIONAL DISTRICT-
Question by Mr. Mohammad Faiyaz Khan re --Dean. 989. 

)URADEO PRASAD, MUNSRI-
Motion to circulate the Indian Stamp (Amendment) Bill for opinion. 

~  . 
Consideration of dause 47 of the Code of Criminal Procedure (Amendment) 
Bill. 1808. 
Question by --re postage income for 1921-1922. 1103. 

MAHENDRA PARTAB SINGH (ESTATE) BILL-
Lain on the table 4017. 

MAIL R ~ , ... 
Question re --.given to Messrs. Sultan Chivoy, Poona. 2152-2153. 



MAILS, I~H
Quetltion re special trains for --. 2162. 

MA,JOR AND MINOR WORKS-
Classification of -- on Railways. 1167. 

MALABAR (COMPLETION O}' TRIAL::;) SUPPLEMENTING BlLIr-
Motion for leave to introduce. ,2092. 
Adopted. , 20l?3. 
Introduced. Z093. 
Motion that the -- be taken into consideration. ~  

Consideration. 2162. 
Motion that the Bill be pased. 216:!. 
Adopted. 216l:!. 

MALAY STATES-

03 

Resolution re emigration of unskilled labourers to Straits Settlementa and 
-. 2143-2146. 

~ H l D  AND GAONTIA VILLAGES LAWSlHLL-
Motion to take into consideration. 3846-385:!. 
Adopted. af,.j2. • 
Motion to pMS. 3862. 
Adopted. ~  

IlAN SINGH, BHAI-
Budget dernand ullder l:iub-ilead Legislative A:;sernuly (I:Om-cyance allowanct'). 

3458-3459. 
ClDE OF CWMINAL PROCEDURE (AlfENDllENT) BILL : 

Consideration of-
Clause 10. 1117. 
Cia usc 11. 1150, 1151, 1152, 1]53, 1154 allu 1159. 
Claul.le 15. 1210-1211, 1212. 
Clause 16. 1222, 1224, 1228, 1229, 123U, 1231. 
Clanl.le 17. 1256, 1256, 1257-1258. 
Clause 19. 1284. 
Clause 22. 1404-1405. 
Clause 23. 1473. 
Clanse 25-A. 1490-92. 
Clau€'(! 26. 1492-1494, 1496, 1502-1503, 1504, 1505-1507. 
C]IIU!!e 84. 3816. 
Clau8e 87. 2013. 
Clnuse 99. 2062. 

RUse 104. 2063. 
Crim!nal Law Amfndment Bill. (Consideration of--). ,2622-23, 2632. 
Motion to ~  the Code of Criminal Procedure (Amendment) BilL 1037, 

1042, 1043-44, 1054. 
Motion to ('ol1sider the Code of Criminal Proredure (Amendment) Bill as 

pllSl3ed by the Council of State. 1312, 1314. 
Motion to postpone the consideration of the Code of Criminal Procedure Bill. 

1026, 1027, 1028. 
_Motion to take into oonsidefation the Criminal Law.Am':dment Bill. ~  

2517, 2538-40. 
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MAN SINGH, BllAI-t:ontd. 
Question re appointment of tinlll:i of Accountant:; for Income-tax aceounts, etc., 

in the Punjab. 4010-11. 
Question re dcpreelation of flour III ills. 4010. 
Question re inspe;.-iion of Account Books by the Income-tax Officers. 3522-23. 
Question re personnel snd ~ of the Northern India Salt Department. 

3520-22. 
Question re Sikh holidays. 4010. 
Resolution r:! change of method of examination for the Indian Civil Service. 

1431-34. 
Special Marriage Bill.-Motion to circulate for·opiniGn. 3910-11. 
Motion to paFfo. 3921. 

lUNGALORE MAIlr-
Question re cancellation of -- by the South Indian Railway. 2412-13. 

KANSHERA TEHSIL--
Question re Mllrtial Law in --. 2279. 

MANUAL- . 
Question by Mr. K. Ahmed re Postal Audit Officers. 1107. 

MARINE-
Question re r .. eruitment of Indians for --and Air Forces. 2347. 

IURINE ENGINEERING-
Question by Mr. B. Venkatpatiraju re facilities for training in -- ship· 

building and ael'Qllautics. 1013. 
MARINE FORCES-

Question re Indian --. 2549. 
JURRIAGE ALLOW ANCF,-

Question re grant of -- to Indian l\Iedical Department. 101D. 
Question re -- paid to families of British personnel serving in India. 

2414-15. 
Question rc -- paid to Royal Army ~ l Corps. 4016-17. 

MARRIAGE BILL, SPECIAL--
Question re Dr. Gour's --. 2965. 
Question re Hindu opinion on Dr. {}Qur's -- and Mr. Seshagiri Ayyar's 

Hindu Inheritance Bills. 3172. 
Bee "Special Marriage Bill." 

IURRIED WOMEN'S PROPERTY (AMENDMENT) BILL (MR. KAMAT'S)-
Nomination of R. B. Rangaehari to the Select Committee on the --. 162. 
Presentation of the Report of the Select Committee on --. 2046. 
Moticn to take the Report of the Select Committee into consideration. 2280-90. 
Adopted. 2290. 
Cotisideration. 2290. 

··Motion to pass. 2291. 
Adopted. 22!l1. 

MAR·TIAL-LA W-
Question re -- in Manshera Tehsil. 2279. 

llAURITIU8-
Draft notifteatiOll. re emigration to - laii o.n tlia table. 3095-96. 
Pet "Emigration." 



INDEX TO LEGISLATIVE ASSEKB.m DEBATES. 

)(EAT TRADE- • 
See 14 Burma Meat Trade." 

lIEDICAL RESE.ARCH-
Question re -- by the Delhi Research Institute. 1004. 
Question ,.e -- by Indians. 2846-47. 

MEDICAL SERVICE(S)-
Budget dem8Jlds for grants. --. 3670. 
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Question re probationary period for the Senior ~  of the Women'. ~ 
2483. 

Question re - - on railway!!. 4012. 
MEDICAL SERVICE IN INDIA-

Question re tClnlS of recent appointments to --. 1070-71. 
MEERUT-

Question "e Military Accounts Department examination for reemitment of 
clerks for the office of the Controller of Accounts at -. 3026. 

MEERUT CAN1'\)NMENT-
. ~  re sepaIation of the Suddar Bazar from the -- and introduction 

of l~  system. 2959. 
MEERUT, POPGLATION OF-

Question by Haji Wajihuddin re --. 1066. 
MEMBER, LEGISLATIVE ASSEMBLY-

Question re n'lsauIt on a -- at CampbeUpur. 1612. 
MEMBERS OF LEGISLATURES-

Question re allotment of quarters to -_. 1532. 
Resolution rt- supply of facilities to -- to discharge their public duti .. 

1453-57. 
MERCHANT MARINE-

Question re tonnage of --. 1888-89. 
MERCHANT SHIPPING BILL (INDIAN)-

See "Indian Merl'hnnt Shipping" Bill." 
MESSAGE-

--from Council of State re Bill for the suppression of traffic in women snd 
children. 3556. 

-- from Council of State re Bills passed by that Chamber.' 2MB. 
-- from Council of State re Cantonments (House Aeeommoclation) Bill and 

Cotton Transport Bill.' 2247. 
-- from C"unci! of State re Code of Criminal Procedure (A!b.endment) 

Bill. 2965. 
-- from Council of State re Criminal Tribes Act, 1911. 1653. 
-- from Council of State re further amendments to the Code of Criminal 

Procedure (Amendment) Bill as amended by the Legislative Assembly. 
3439 . 

., - from Council of State re Indian Cotton Cess Bill. 1751-52. 
- from C:mncil of State re Indian Factories (Amendment) Bill and Wo.rk· 

.aen's Comrensation Bill. 2700-01. 
-- from Council of State re Imlian-FHlance Bill as passed by_ them with 

nmendmen/t,. 3945. • • 
-- from Council of State re Legal Practitioners (Women) Bill 8Qd Merehaut 

ShiJ,lping- DiU. 4017. 
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MESSAOE-eofltd. '"', 
-- from Council of State reMarried Women's Pro,perty Art. 3028. 
-- from Council 'bf State re Naval Armaments Bill. 2609. 
-- from Council of State re Paper Currency and Repealing and Amending 

Bills. 28tH, 
-- from Council of State re passing of certain Bills by it. 3131. 
-- from Govt'rnor General re discul!Sion of the Budget. 1670. 
-- from Governor General recommending the Indian Finlance Bill 88 passed 

by the Council of State. 8945-46. 
-- from G1:J"ernor General re period appointed for discussion 'of Budget. 

1721. , 
-- of congratulation On the birth of H. R. H. Princess Mary's 8011. 

2091. 
MESTON COMMITTEE'S REPORT-

Question ,e --.' 1543. 
METCALFE HOUSE-

Question re housing of Members at -- and Windsor Place. 2669. 
METEOROLOGICAL SERVICF..-

Question re conferment of a lie,,"Tee on Mr. S. N. Sen of the --. 2664. 
Question f'e c::nalifications for Indian --. 2663. 
Question re norganisation of Indian --. 2663. 

METEOROLOGICAL STAFF-
Question re names and qualifications of --. 2664. 

METEOROLOGICAL SUBJECTS-
Question re f·eit'ntific papers on --. 2663. 

METEOROLOGY -
Budget demands for grants --. 3669. 

MEYER, SIR WJT.-LIAM:-
Statement rr.udt' by Mr. Innes re the salary and pension of --. 2348. 

MHOW GRIEV ANCES-
Question re --. 2154-55. 

MIDDAY GUN-
Question re firing of -- in Cantonments. 2959. 

MILITARY ACCOUNTS DEPARTlffiNT-
Question re examination for reemitment of clerks for t.he office of tile Control-

ler of Accounts at Meerut. 3026. ~ 
Question re losses incU1'1'eCi by officers of the -- on retirement. 1526. 
Question re office of the --Poona, 38118-59. 
Question re pay and pension of retired officers in --. 1527-28. 
Question re retirement of Ministerial Officers in --. 1525-26. 

MILITARY AND AMBULANCE CARS-
Question by Mr. N. M. Joshi re the use of -' on the Great Indian PeninBUla 

Railway. 1290. 
MILITARY COLLEGE(S)-

Question re f'&tablishment of a --. 3171-72. 
Question re -'- in India. 2347 . • MILITAHY COLT. .. EGES, COST OF-
Question re 7-' - and capitation grant for soldiers sent to India. lOll. 
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MILITARY COLI.lEGE FOR INDIANS-· 
Question re --. 1011. 

MILITARY MEDICAL SERVICE-
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Question r8 ~ number of Staff appointments in the - &DIf DUIIlber held 
by Indians. 2741. 

MILITARY R ~ IR
Question ~ H~ l  of ~ ~  2M7. 

MILITARY l ~ 

Qut'stion "e --- fH sons of Indian ot1ieers and Soldiers. 2741. 
){U.I'J'ARY SERVICES-

Question "e ('ost af --. 3863. 
MINES-

Budget demands for grants --. 3670. 
MINES BILL (INDIAN)-

Presentation of the Report of the .Joint Committee on--. 1113. 
Motion t& take Report of Joint Committee inio ooDBi4teration. 1616. 
AdopW. EiS •. 
Consideratinu. 1637-67. 
Further considuation of --. 1670-90. 
Motion to pl'.SS. 1690. 
Adoptt'd. 1690. 

MINISTERIAL OFFICERS-
Question tP retention of -- after ~ age of 55. 1525. 
Question ,.e )('(;rt'mt'nt of -- in Military Accounts Department. 1525-26. 

MINT-
Budget demands for grants --. 3672. 

MISCELLANEOVEL-
Budget de1J:.mdR for grants --. 3627.46. 

I ~  DEP ARTMENT8-
Rudgei l l l~ for grants --. ~ 

MISCELLANEO:; S OBLIGATION8-
Budget derrulnds for grants. Interest on -. 3668. 

MISRA, MR. B. N.-
Budget. Gem·ral .liscussion of the - for 1923.24. First stace. ~  
Budget Dl lI ~~ for grants. Civil Works. 3661-62. 
Budget deDuaJ:1 for Indian Poatal and Telegraph Dllpartmept. 3574-75. 
Budget (1emalld for the staff and household of the Governor General. 3444-45, 

CODE 0)1' CIIT¥lNAL PRlX'lIDVnJl! lI ~Dl ll  Ba.t. : 
Considelation of -

~l lll  11. 1128, 1199. 
f:}ans(' 14 1 2f1? 
Claullt' 15. 1209-10. 
('lanse 16 as pas.'!ed by the Council of State. 
Clonl'l!' 2] ~ passed by the Conneil of State. 
('lanse 24. 1418. 
ClauRt> 27. 1545-41, W3a. 
ClaMP 28. 1561--62. 
t."1!utSt! 461829-18231 

IMLD 

~  
lSi}. 

• 
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MISRA, MH. B. N.-cofltd. 
CoDE OF CRlllINAL PROCEDURE (AlIENDMENT) I~  : 

Consideration. 00:-
Clause 67. 1996-97. 
Clause 99. 2059, 2062-
Clause 141. 2212-16. 

Consideration of the RepoJl't of the Joint Committee on the Indian Code 
Cess Bill. 2753. 

ConsideratioD of Workmen's Compensation Bill. 1863, 1866-67. 
Further oonrideration of Workmen's Compensation Bill. 1941, 1942, 1943, 

1948,1982. 
Indian Mines Bill. Consideration of Joint Committee's Report. 1637-38, 

1639-40, 1660-61, 1666-67, 1685-86. 
Malkharoda and Gaontia Villages Laws Bill. Consideration of --. 3848-49, 

3850,3852. 
Motion that the Report of the Select Committee on the Indian Penal Code 

(Amendment) Bill he taken into I'onsideration. 2803, 2804, 2824-26, 
2826-27, 2S2R 

Question by -- re appointment of Indian Rnpervisors of Military Dairy 
Farms. i'tl7. 

Question by -- re appointment of Staff Selection Board candidates. 
967. 

Question by -- re provision of raised platforms waiting rooms on Railways. 
1104. 

Question re double journeys by Registrars and Cashiers of the Deparimente 
of the Government of India to Delhi and Simla and v:Ce 'Versa. 969. 

Question by -- re extension of the scope of St!lff Selection Board. 969. 
Question by -- re formation of the Bihar and Orissa Province. 1061. 
Question re J ndian Civil Servants passing local vernaculars. 2150. 
Question re ~  in Patna High Court 3972. 
Question by -- re method of marking by the Staff Selection Board. 970. 
Question regarding number of Oriyas in Government Service. 3232. 
Question by -- re Railways and Posts in Biliar and Orissa. 1061. 
Question by -- re railways with wire fencing. 1105. 
Question by -- re replacement of unpal'lsed men by passed (,Andidates of 

the Staff Selection 13oard. 971. 
Question by -- re Resolution admitted but not disenssed in the Assembly. 

979. 
Question bv -- re Resolutions in the Assembly. 978. 
Question re Royal Commission on tbe Indian Civil Service. 1955. 
Question by -- re stations with raised platforms and waiting rooms. 1104. 
QUt'stion by l__ re statistics of examination by the Staff Selection' Board. 

969. 
Question ~ -- re statistics of R l ~ employees. 1103. 
Question by -- re suitability of a port on OriSH8 ooast. 1061-62. 
Question by -- t'e union of Ooriya-spee.king tracts. 1281.88: 
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MISRA, MR. 1'. L.-
Question re abolition of Divisional ~ l  1.629. 
Question by -- r6 adjusLment of rates on Railway traffic in relatioD to profit 

and loss. 1168. 
Question by -- r6 arrears of renewals on railways. 1168. 
Question by -- re 8SIIeSSlIlent of remunerative railway projects. 1169. 
Question by -- re conditions of service of probationery elerlm in dle Gov-

ermntlnt of India Secretariat. 971. 
Question by -- re Central Provinces Productive Railway&. 1169. 
Question by - -f'6 classification of Minor and Major Worb em Rail ... ,.. 

1167. 
Qut'1!tion by - - re Clerical Eatabliabment in the GoV8l'DlD8Ut of lDdi& s.. 

retarillt.. 971. 
Question re eomplmsation to Rohilkhund and Kumaon Bailway in connection 

with wood fuel. 1167. 
Question by --- re compensation to villagers in Bannu. 972. 
QuestIon by -- re construction of Taleher Railway by BeDgal-Nagpur Rail-

way. 976. 
Question by -- re decrease in passenger earnings owing to ineraaaed railway 

rates. 1166. 
Question by -- re difference in rates for carriage of coal on Home and 

Foreign P..w.lways. 1169. 
Question by -- re employment of officers of Indian Audit Department 

under the Central Government. 1166. 
Question re expenditure on and loss of life in Waziristan operations. 1628. 
Question by -- re grant of Government rifles to villagers of Kot-Walidad 

Khan, North-Weot Frontier. 973. 
Question uy -- ,e land supplied free to Assam Bengal Railway. 1168. 
Question re office order by Mr. Dewar, A. G., Punjab, re absences from office. 

1528-29. ' 
Question by -- re passing of departmental examination by officers in Political 

Departmmt. 974. 
Question by -- ~ payment of land revenue by railway&. 1167. 
Question re period for diseussion of Budget. 1529-30. 
Question by -- re powers of Government of India and of the Railway Depari. 

ment in ~ l  matters. 1169" 
Question by -- re probationary 8ervice in Secretariat. 971. 

\ Question by -- re raids in North-West Frontier Prm;nce. 972. 
Question by -- re raids in the North-West Frontier P!'OVinee (Article in 

II Tribune "). 973. 
Question by - -- rc Railway capital expenditure. 1168. 
Question by ,- re Railway quarters. ~  

Question by -- r" Railway saloon carriages. 975. 
Question by -- re ransomil paid in North-West1l'rontier ProviD_ 973. 
Question by -- re rules applicable to Compauy-worbd State Baihra,.. 

1167. 
Question re swimming bath in Ajmer. 976. 

lrlITTRA, MR. KHAKENDRA NA'l'H-
Question ,.e nrln-acceptance sf nickIe four anna and -.rht anna piedei ill 

Delhi. 1416. t' ," 
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MITTRA. MB. KHAKENDRA NATH-contd. 
Resolution r. abolition of reserved compartments on RailwaYi for PN1ioular 

oommupj;.it.'S. 3179-80. 
MOHAMMAD F.AIYAZ KHAN, MR.-

Questicn by -- r. alleged eooJlerment of the title of 'BaroMt' OIl Sir 
llontagu W ('bb. 10M. 

-Question by ~ r. demolition of Hindu Temples in Delhi for railway pur-
poses. 101 •. 

Question h¥ ---,., duty OIl petrol and motor apirits. 1002 . 
. Qu.on ~ -- ." "service" postage stamps for Legislatures. 1016. 

MOlR, MR. T, E.-
Budget llD~ ; Customs (Reduction by 4 lakhs). 3272. 
Considerat!l';) of clause 2 of the Finance Bill. 3765-69. 
lIetien to ~ the Finance Bill. 3703-06. 
Motion to refer the Land Acquisition (Amendment) Bill h) 8eloot Com-

mittee. 2:;29, 2336, 2337, 2338. 
Resolution 1(' dfspatch from Secretary of State re Indian Autonomy. 2725-27. 
Resolution rt King's Commissions for Indians and luuianization of Indian 

Regiments. 2438-40. 
}{QNEY ~D R  ~ 

MotiOn for ~  to introduce. 2586-93. 
Negatived. 2593. 
~  MARKET-
Question re iotringenCY in --. 2277-78. 

XOlUL AND M.ATERIAL PROGRESS 01<' INDlA-
Question re distribution of --. 1610-11. 

lIoIOrlAL AND ~l I  PROGRESS REPORT-
-Question re _ .. - of India. 1770-71. 

M,OSQUE(B)-

i . 

Question re acquisition of land attached to -- in Raisina. 2744-45. 
Question re alleged demolition of -- at Delhi. 3103-04. 
Question re appropriation of a part of a -- for Kothi No. 27. 2i46. 
Question re ImiMing of a --ncar the Hostels at Raisina for the usc ot 

members. 3688-89. 
• Question re ecnditiOD of --' in· Delhi 234i. 

QU4ISti!Jn re C1&eroachment on -- by Bungalows at Dclhi. 31 U3. 
~  re -- in Delhi. 3684-85. 

Question re - - in New Delhi. 1769-70. 
Question re -- in Railway Area in New Delhi. 3685. 
Question "e -- in Ra.isina repaired by Government. 2746. 
QBesticIIl re - - in vieinity of the Lady Hardinge Medical College. 310}-02. 
~ 1M c.1d - in and aroun« Delhi. 3940-3948. 
Question re stoppage of repairs of certain--in New Delhi. 3104. 
Questwn "e tombs aJlI(l -- in Dl'l1ri. (Article in the "MnsHm H). 11\56-

1957 . 
. Qaestion r4 tnmrformatioJ:l. of-- into MUult[ipal Iufcctions Diseases HO'lflillll 

at Delhi. 3025. 
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MOSQUE (S)-con'd. 
Queetion,.e - - within the Imperial Railway Area. ~  
Bee " Shriues." 

.MOSQUES AND GRAVEYARDS-
,Question "6 area of ruined -- Delhi. 2960. 

MOSQUES, FEROZESHAHI AND OTllliR-
Questions by ff aji Wajihuddin re --. 3103. 

MOSQUES, MONUMENTS, TOMB!), ETC.-
~  ,.e the preservation of -- in the district of Maldah. l335 . 

.MOSQUE ON QUTAB ROAD-
Question ,.e use of -- as a dispenll&ry. 3103. 

MOTION FOR ADJOURNMENT-

un 

QnE'lltion regarding the effect of passing &be in eonneetion with the 
appointment of a Public Servioe Commission iD, India. 3229-30. 

MOTOR CARS--
Question ,.. iJr.ports of -- and motor eycles. 2222. 
Question "e number and valne of -- bicycles and tricycles imported. 24l.6-

·24l.7. 
Qu.estion re }nlrchase of -- by Slough Syndirate from Iraq surplus. 2670. 
Question ,.e ~  on --. 3731 . 

. MOTOR CYCLES-
Que:stion re lIDports of motor CII;" ;lIld --. 2222. 

\IOTOR HAULAGE-
QUf'8tion re grant of -- and eonvcyan(·c allowance to members of the Legis-

lature --. 2411-12. 
MUDALIAR, MR. SAMBANDA.M-

~  demand for Indo-European Telegraph Department. 3595-96. 
Budget dcmand UDder Bub-head Home Department (Staff Selection Board). 

3512. 
Budl!"6t. General Jiscussion of the - for 1923-24. First stage. 29'14-77. 
Question re rVllcU!!SionB on first and second class. return tickets. 3730. 
Question regarding dates of elections to Central and local Legislatures. 323L 
Question re Indians in gazetted appointments in the Ordnance Department. 

3520. 
Questioo regarding lapsing of non-ofticial Bills after the dissolution of thP 

Legislature. 3230. 
Question re lIilitRry ['4('hool" for sons of Indian officers and soldiers. ~  
Quest-ion re W/lnt of intermediate class accommodation on Madras railways. 

3730-31. 
MUHAMMAD HOSSAIN. MR. A. B.-

Questioll ,.. the eleotion of ._- to the Council of State for the Sind Muham-
madan Constituency. 24].3..2614-

XUXIIlmJEE, M&.J. N.-
BUdgt't .Ianand UDder sub-head Home Department. 3GGI-IO. 

CODE OF C'RIKIN AL PBoCEDt!RII: (A m:NDDN'l') BILL: 
ConlideratioD. 01-

Clause 14. 1206. 
Clause 17. 1271-72. 
Clause 26. 1616, 1617. 

• • 



MUKHERJEE, MR. J. N.-conLd. • 

... 

CoDI: OF ~  PROC&DURE tAYENDllENT) BILL : 
CODSideration of--

Clause 27. 1559-1560. 
Clause 43. 1765. 
ClclUlie 47. 1810, 1811. 
Clause 88. 2031-32. 
Claw;e 99. 205(j-57, 2063. 
Clause 120 88 amended. 2791·2792. 
Clause 132. 2191-93. 

Consideration of Workmen's Compensation Bill. 1867-1868, 1869. 
Exclusion from Inheritance Bill.-Motion to re-circulate the --. 4020-2l. 

4022, 4029, 4030-32. 
Further consioeration of Werkmen's Compensation Bill. l ~  
Hindu Coparcener's Liability Bill.-Motion to refer to Select ~  

2566-70. 
Hindu Law of Inheritance (Amendment) Bill.-Motion to coDaider Report of 

Select Committee. 4039-41. 
Indian Mines Bill. Consideration of Joint Committee'., Report. 1664. 
Motion that the Report of the Select Committee on the J ndian Penal Code 

(Amendment) Bill be taken into consideration. 2804. 
Motion to consider the Code of Criminal ProCtldul'e (Ameudment) Bill. 

1053. 
Motion to pass the llldian Penal Code (Amendment) Bill. 3136-37. 
Motion to refer the Land Acquisition (Amendment) Bill to Select Committee. 

2335-2336. 
Motion to take into consideration the Report ot the Select Committee on the 

Married Women's Property (Amendment) Bill. 2281-2283,2289. 
Postponement of resolution ,.e separation of railway from general finance. 

2919-2921. 
Que;;tion te contingent expenditure on the Government of India Dep'lrtments. 

3105-06. 
Question ,.e hindu opiniop. on Dr. Gour's Marriage Bill and Mr. Seshagiri 

Ayyar's Hindu Inheritance Bills. 3172-'73. 
Question ,.e Waterways on Bengal Railways. 989. 
Resolution ,.e emigTation of unskilled l l~ to Ceylon. 2123-26. 
Resolution ,.e Workmen's (lomperu;ation in agriculture. 1790-1791. 
Special Marriage Rill.-Motion to circulate for opinion. 3911-15. 

MUKllliRJEE, HAl BAliAnUR T. P.-
Budget. General discuaaioll of the - for 1923-24. First stage. l1l6-18. 
Question ,.e amount of receipts from Railway vendors. 3731-32. 
Question ,.e alIlount of sale proceeds from Post Cards. 0051. 
Question f'e eApenditure incurred on Inchcape Committee. S/iOl-04. 
Question ,.e feod sold by licensed station vendors. 3864. 
Question ,.e position of Members of the Indian Legialatures in the Warrant of 
l ~ 295L 

Question re Post Office at Narayangunj. 3601. 
Question ,.e selection grade Post Offices in Bengal and Assam Circle. 3600-

01. 
Question ,.e seIfarate establishment for collettion of income-tax. 2947.50. 
Question ,.e sweetmeat stalls at Railway stationa. .. 3181 .. -



INDEX TO JJEGTSLATlVE AS8EJ.IBLY DDA'I'IIB • 

MUNICIPAL COMMITTEE-
Question re -- in Raisina. 1531. 

MUNICIPALITY (DELHI)-
Question "e income of Delhi --. 2668 • 

.MUNICIPALITY -
See .( Delhi." 

. lOS 

MUSIC, F ACUL'JY OF-
Question by DJ. H. S. Gour re opening of a -- in connection with the Delb: 

University. J088. • 
MUSSALMAN Vi AQFS REGISTRATION BILL-

Motion to refer to Seloot Committee. Adopted. 2303-2325, 232.'5. 
Addition of names to Seloot Committee. 2903. 
~  of the Report of the Seloot Committee on --. 3517 
Moti<Jn to cOllBidel Report of Select Committee. 3873. 
Adopted. a880. 
Motion to PM&. 3898. 
Adopted. 3898. 

MUTTRA HAILWAY BRIDGE-
Question "e to:ls on -'-. 998. 

MUTUAL BENEFIT SOCIETIES-
Question re ~  liabilities of - in Madras. 3728. 
QuestioJ4 "e in .. owe-tax on profits of --. 2156. 

NABl HADI, SYlCD-
Question re waiting rooms for females at Santhal Hatum Serai Railway 

Station 011 Oudh and Rohilkhand Railway. 3866. 
NAG, RAI BAHADUR G. a.-

Budget demand uuder sub-head Home Department (Bureau of Information). 
3512-13. .. 

ConRideration of clause 15 of the Code of Criminal Procedure (Amendment) 
Bill. 1212. 

Consideration of the Report of the Select Committee on the ~  Official 
Secrets Bill. 2779.. . 

Question -- as to filling of Engineering administration posts in Railway 
Board.9S8. . 

Question· re abolition of Divisional Commissionarsfiipa, Central Provinces. 
1102. 

Question re accommodatiori in I..ongwood Hotel, Simla. 2416. 
Question "e acquisition of land for tlle Vizagapatam Harbour Seheme. 2955-

56. 
Question "e admission to Engineering Service, East Indian Railway. 4011-12. 
Question re advantages secured to the A8S8m Bengal Railway by the develop-

ment of Assam. 1171. 
Question re ama11!'8mation of Assam with ~l  1102-03. 
Question re amalg'IUDation of I'ertain ~  ofRl'M at CRlfutta. 9107. 
Question re amalga.matiotf Of Post IUld TelegNph Dt\'partmpntsimd former 

lIurplu!Ii in Postal Department. 1294. . 
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NAG, R.u BAHADUR G. C.-cotttd. 
Question re appointment of Stenographers on Great Indian Peainlula 

RailwliY. 1174. 
Question re appointment of two Commissioners in one D ~ in AsIam. 

1092. 
Question re appointment of Wagon Inspecton;. 1174. 
Question re a,sgalllt of coolie at Moghal Serai. 1171. 
Question "6 Audit Officers in Railway Secretariat. 1534. 
Question n eatering arrangements of Western Hostel, Raisina. l.534-42. 
Question reo charges for Goyernment supervision, audit and control on 

non-Budget Bombay Railways. 1020. 
Question re charging of annuity payment to capital of railways. 1173. 
Question re concessions on Assam Bengal Railway. 1171. 
Question re concessions to tea garden ooolies hy Assam Bengal Railway. 

1888. 
Question re consumption of Indian coal on railways, ete. 1019. 
Question 're costs and returns of railways. 1021. 
Question re cost of granting Privilege Ticket Orders ~ the Staff of the 

Imperial Secretariat. 3678-79. 
Questien re differential rates for earriage of coal. 1020. 
Question re difficulties in getting reserved accommodation on East Indian 

Railway. 3690. . 
Question re earnings of 3rit class as eompared with higher classes. 1172. 
Question re electrifieation at Lumding, Assam Bengal Railway. 4009. 
Question re electrifieation of eoaebing stot>k of Assam Bengal Railway. 

4009. -... 
Question re En/rlneering qualifieations of officers of the Railway Board. 

21.49-21.50. 
Question re BllroT!f'.-8n offieers in En/rlneerinp: Department of Assam Ben!!'nl 

Railway. 98. 
Question re expenditure on ~ l  Railway stook. 4009. 
Question re expenditure on Coupe Composites. 4008-4009. 
Question re expenditure on East Indian and Great Indian Peninsula Railway!!. 

1170. . " 
Question re expenditure on East Indian Railway stook. 4011. 
Question rf expenditure on Royal ~ on Puhlie Serviees in 188ft-7 

and 1916. 1892. 
Qnestion re expenditu!6 on South Indian Railway stock. 401,. 
Question re flUin.,!: of vaeancies on AAllSm R ~ l Railway. 987. 

_Question re fl1ling of vacancies on Railways by Probationers. 988. 
Question re lV'ant of leave to higJ'er ~lI  offlfers to ~ll  theil' own I'on-

venil"Jl(,(' Ilnd not that of the State. ,100!!!. 
Question re ~  of motor haulage and' conveyance allowanefl to RMnlJt.J'!I 

of the Legislature. 2411-2412. .. 
Question re improvements to stook on AflRam 'Bengal Railway. 4017. 
QUestiOD re .QJ.ahility of the Imperial Secretariat Stat! to viAit their homes. 

3678. 
Qllestion re inausiem in Railway ~ ll  ~  of ell'pllI'uJiture on 

rolling stocks. 1178: 



HAG, RAI BAllADi.B G. C.-cofield. 
Questiou l:::lupplemeutilry) regarding inclusion in the Calcutta UDiveraity of 

tile :-idlUOlii aud Colleges in Assam. 3237. 
Question regarding inclusion of Surma Valley Districts of Assam in Bengal. 

3237. 
Questionre increase of pay of Postal Department owing to economic distre& 

1294. 
Question r6 Indian probatione1'1!l on .Assam Bengal Railway. 988. 
Question re losses on Assam Beng& Railway. 24l6. 
I.lue:stil.n re manufacture and wider distrihution of Cobra Anti-Venum. 1094. 
Question re marriage allowances paid to families of British personnel &erVing 

in Jndia. 2414-2415. 
Question re medical services on railways. 4012. 
~  re Yeston Committee's Report. 1543. 

Question re passage concessions to officen goiRg to Europe. 3677-78. 
t,./up.stion re probationary service of Railway Traffic Officers. 1021. 
Question re Railway Board men eligible for free Railway Passes and Privilege 

Tillket Orders. 3678. 
Que:don re HailwllY revenue expenditure and renewals. 2278. 
Question re recommendation' <Yf Assam Labour Inquiry Committee ~ 

the repeal of Act XIII of 1859. 2153. 
Question re regule.tion of Leave Rules with a view to State interests being 

secured. 1093. 
Question re re-organization of Railway Department. 2278. 
Question re Rules of Companies Working State Railways. 2149. 
Question re Strategic Railways. 1172. 
Question re tenure appointments of officers in the Imperial Secretariat. 136ft 
Qp.estion re tenure appointments of superior officers of the Secretariat. Ion. 
Qu('stil)n re time allotted for dirlCus;.ion of Railway Budget. 1171. 
Qut'8tion rtl transfer of Raisina Hostels to the Postal and Telegraph Depart-

ment>!. 2415-2416. 
I~  ion re travelling eonl'essions to Sta.fr of the Imperial Semetariat. 3678. 
Qut'Rtion re ~  of Productive Debt on Railways. 1171. 
Question re vacancies during probationary period on Railways. 2149. 
Question rc v8Ceine for bovine tUbeJ't"tII08is. 1891-92. 
Question r6 wOt'king of Railways with regard to fura'Deial. reauIbr. n13. 
Resolution r/1 statnsof Indian settlers in Kenya. 27m.-2'lUfr, 2715: 

NAND LAT", De.-
Budget demand; Customs (Overtime and holiday allt'W8nces). 3256-57. 
Budget oemand for...fl.rmy Department (General Administration). 3558. 
Ruaget demand for Department of Edueation and Health. 3527-28. 
Budllet demand fOl Finanl'e Department (Pay of officers). 3538-39. 
Budget demand for general superintendence under RaiIwavs. 3393-94. 
Budget demands for Grants. Commercial Intefiigenee ~  36"...5. 
Budget demands for Grants. Delhi. 3652. 
Budget demand!:! for Grant!'!. Eduestion (Chiefs' Colleges). 3648. 
Rud!r .. t ll l~ fol' Ornnts. 1Ifis(·pllmlf·on",. (Pllh1i1' R l ~ Commissiou). 
3640-3641.. • 

Budget demands for Grants. Forest. 3612. 3613. 
Budget demands for Grants. Stampfl. 3615. 
Budget demand for Income-tax (te<11.lction in pay of Sta«). S292-0R. 

L49L]) 
• '1", 
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NAND LAL, DB.-cOfttd. 
Budget dema:;ld for Income-tax (Re-organization of Department). 3277-7It 
Budget demand for Indian Postal Wld Telegraph Department. 3575-76. 
Budget demand for Legislature ullll{,l' (leneral Administration (Hill Journey 

Charges) . 3430. 
Budget d!'.mand for Public W OeiS Departmen.t. 3562-63. 
Budget demand for Railways R ~l  expenditure). 3353-54. 
Budget clPmand for Salt. 3410. 
Budget demand under sub-head Home Department. 3499, 3506. 
Ruilget ~  under sub-head l"oreign and Political Department 3469-70. 
Budget demand under sub-head ot ordinary expenses under R'.I jJ wAYS. 3383-

84. 
CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILl, : 

Consideration of-
Clause 10. 1053. 
Clanse 11. 1132, 1133, 1134, 1156, 1157. 
Clanse 14. 1193, 1194. 
Clause 15. 1214. 
ClauF:e 16. 1243. 
Clause 17. 1266-68, l269. 
Clause 24. 1479. 
Clause 25. 1481. 
Clause 2:1-A. 1485. 
Clause 26. 1508-10. 
Clause 33. 1738-40. 
Clause 47. 1815-1816 
Clause 55. 1836.-
Clause 67. 1999. 
CJan!!/l 73. 2008-2009. 
fuuse 88. 2021-2023, 2032-33. 
Clause 106. 2064-66 
Clanse 117-A. 2082-83. 
Clause 132. 2197-99. 

~  of Report of the ReJect Committee on the Tndian OftlciaJ Rpcrets 
Rm. 27'15-2778. \ 

Consideration of Schedule II of the Finance Bill. 3799-3800. 
Consic1eration of Schedule m of the Finance Bill. 3804-06. 

~  of Workmen's Compl'nsation Bill. 1857-1858, ]864, 18M-186fi, 
]875-]878. 

Further consideration of Workmen'R Comnensation Bill. 1907, 1913-1914, 
1934, 1939-1940, 1948, 1983-1984, 1990-1991. 

General diecuEsion of the budget for 1923-24. First Rtae'e. 2977-80. 
~ of ('ongratulation on thl' hirth of Her ROYAl Hig-hnf'Rs thl' Prin!'1'Il>' 

Mary's Ron. 2001. 
'Motion to eirc\itate the Tndian Rtflmn (Amf.ndml'nt) Rill for opinion. 2833. 
Motion to pOEtpone the eonsfderation of the Code of crlminQ.I Procedure 

(Amendment) Bill. 1026. 



iNDEX TO Lf:QlsLA'l'lVE ASSEltlBLY DEBA_ 

NA};1J LA)" Va.-contd. 
Motion to refer the Exclusion from Inheritauce Bill to Select Committee. 
2302-2303. \ 

~l  to'take into consideratitln the Criminal Law Amendment Bill. 2502, 
~ ~  

I.luestion re conviction of Pandit Amir Chand and Hakim Abdul JaW, Pesha-
war. 3931-3932. 
Question r6 conviction of Pandit Kirpa Ram, Mandalay. 3096-3097. 
Cluestion re convicti.ons under Frontier Crimes Regulations. 3931. 
Quution f'e corruption in the Railway and Commissariat Departments. 1359. 
Question ,e crew system of checking tickets. 1359. 
Question re differential treatment accorded to retiring officers. 1526-27. 
Question ,e female ticket collectors on railways. ~  
Question re grant of gratuities to members of the Indian Medical Services. 
1362. 
Question 'e-ill-treatment of certain residents of Dera Ismail Khan convicted 
uncier the Frontier Crimes Regulations. 1361-62. 

~  re imprisonment of Dr. Jiwan La! of Bushire. 1361. 
Question ,.e increase in railway revenue owing to increase in the railway 
farlll>. 1358. 
QUCIltion ,.e increase in revenue owing to discontinuance of railway return 
tickets. 1358. 
Question (Supplementary) ,.e .iudges in Patna High Court. 3972. 
I~  re judiciary of North-West Frontier Province. 3932. 
~ll ~ l  re losses incurred by officers of the Military Accounts Department on 
reI irement. 1526 . 

. Question ,.r pay and Pension of retired officers in Military Accounts Depart-
mell\. 1527-28. 

Qll,'S; ion ,.e pensions calculated on increase due to dearnes8 of living. 1521. 
Qu('Siion ,.e pilfering and overcrowding OIll the North-Western Railway. 1357. 
Question ,.e presents taken by Traffic Inspectors on the N orth-W estern Rail-
way. 1358. 

Question ,e purchase of sleepers by North-Western Railway. 966. 
Question ,.e recruitment of Telegraph Signallers. 3933-3934. 

Question ,e Report. of N orth-W est Frontier Committee. 1892, 2672. 
Question ,.e retention of Ministarial officers after the age of 55. 1525. 

(Ju'.'stiOll ,.e retirement of Ministerial officers in Military Accounts Department. 
1525-26. 

Question ,c revenue following increased. postal rates. 1360. 

Question ,e short supply of wagon to traders and merchants. 1359. 
QuCB1.ion '6 transfer of a case from North-West Frontier Province CouI't. 
31m. 

Question '6 trial of Babu Wisakha Ram, Registration Clerk, Multan. 3930-
8931. 

QuestiOI'. "e watering staff on North-Western Railway. 1360. 
Question. fOe wodring of Income-tax Department. 3932. 

ReRolution fOe 'adequate l~  and communal representation in services under 
~ ~~~~ of ~  ~  



loS . 
NAND L.AL, D&.--concld. 

J{eiQ!UtlOll re delipateh from Secretary of :::itate re Indian Av.toBomy. 1727-
2728. , ~ 

Ht'solution re emigration of unskilled labourers to Ceylon.. :a16-18, 2126, 
!!l31, 2136. 

j{ •.• :,;vlution re scholarships to Indians for research work. 1451-.,2. 
hCl>olution ,-e State management of Railways in India. 204:9. 
Resolution re statu.'! of ID.dian settlers in Kenya. 27ll-2712. 
Resolution re stoppage of recruitment for services outside India. 3966..atJ61. 
Het;Olution re wiping out provineial contributions. 2686-2686 • 

. Special Marringe Bill.-Motion to pasB. 3919-21. . 
W orl..men's Compeosatlon Bill. Consideration of ~  made by Ceuncil 

of State. 2868. 
NARAYANGUNJ-

QUl'.stioll re Post Office at -- beiug raised to Head Post Oftice. ~  
Question re 2nd Head Post Office at --. 3601. 

NARAYANGUNJ SUB-OFFICE-
QUt!s: iOll re conversion of -- into a Head Office. 2849-2850. 

~ ~ ~  LIBERAL FEDERATION-
Question Te the demand of the -- for Indianisation 6t the Army. 1288. 

~  Te the resolution passed by the -- against the appointment of • 
Roynl Commission on Public Sen-ices. 1288. 

Question re resolution passed by the -- relating to the grant of Local 
Self-Govel'I''inent. 1288. 

NAVAL ARMAMENT BILL (INDIAN)-
Motion to take into consideration. 1722. 
Adopted. 1722. 
Consi(;eTBtion. 1722. 
:Motion to pass. 1722. 
Adopted. 1722. 
Messa",o-e from Council of S.ac.e re --. 2609. 

NAVAL SCHOOLS- • 
Question re non-admission of Indians to -- in England. 1010. 

NAVY AND Am FORCE-
Question re atl1lli:Won to --. 1012. 

NAYAR, MR. K. M.-
Budget demand for Railways (Miscellaneous expenditure joint CounGils and 

Boards) . 3350. 
Caste Disabilities'Removal (Amendment) Bill.-Motion to introdUce. 2583-

'86. 
General discu<;:.ion of the budget for 1923-24. ~  !;tage. 3002-3003. 
Motion thai the Report of the Select Committee on Ihe Illdian Penal Coda 

(Amendment) Bill be taken into consideration. :2823. 
Question "e cancellation of MangaloreMail uy the South Indian Railwa.y. 

2412-2413. . 
ltesolution "e a.&quate clllBB and communal representation. 'in Scrvlees under 

the Governtnent of India. 3192-93, 3226. 



.NAlAH, MH. h.. M.-cuntd. 
J(tlSOIUtJOll re uespatcb lrow l::iecret.aJ'Y of t;t.ate re llldilUl AuwllOJIlY. 2728. 
ltesol\1tIon re Kmg IS CQmmission.; 101' l.ndliwlS Ilnd ..wdlai:uzatuw. of lBdlau 

fulglJJlal.tll. ~  

ResolutIOIl re wipwg out. of provwcial contributioati. ~  

;,tAJU 1, .",11. b... L;.-

bUIlI:I"l uemH.lld lor Indian .t'o::;tal alld Tc1egniph iJepartllJtlnt. ~  

~ l  demlUld 101' hauwllYs ~ l l  prOllLS). ;);).)0-,)/. 

1,U<1gct nemand under suo-nea4l ~ Ol"tllgll aud .1'ollUcaJ lJepartweHt. 34tlO. 
buaget demar14 unuer sub-head Programme !tevenue expendltllJ'e AMam 

liengal Railway. 3389. 
COlWoeratloll 01 the lteport of tho Select Committee on the Indian Official 

oecrets Bill. 2756, 2'i'IS, 2779-27S0. 
Consideration of Bchedule II of the Jl'inance Bill. 3800-01. 
Consideration of Workmen's Compensation Bill. 1881-1882. 
}'urther Consideration of Workmen's Compensation Bill. lS99-1901, 1002. 
Indian Official Secrets Bill. Consideration of Select Committee Report.. 

~  ~  2263-64, 2267. 
Legal Practitlonel's (Amendment) Bill.-Motion tu refer to Belect. Committee. 

4046. 
Question re abolition of Head Post Offices and difficulty of adequate supply 

of CtLlili. 2850. 
Question re abolitioll of plurality of Head I";lit Offices. 2&.l9.· 
I.,IUCl;tiOll re allocations made to different rail" .. ys. 1014. 
l.,Iuestion re allocation of expenditure 011 ludia Office bet.ween lAdia and 

British Treasury. 1078. 
I.luestion re amendment of the constitution of the Caleutta Porl Trust and 

Indian representation. 2411. 
Question re appointments to Council of India. 1287. 
Question r6 Assistants to Director Gt!neral, Post Offices. 3929-3930. 
,Question re Bill relating to employment of firearms for dispersing Auemblies. 

1079. 
Queatiea f'e ch&rgiug of iatercst agaiDst Wegraph revenue for capital ex-

penditure. 3106. 
Q,uestiOD I'll coDferlDent of a degree by the London University on Mr. S, N. 

Sen of the Meteorelogieal Service. 2664. 
QoestiOlll re contract for the supply of Railway ::;loopers over the North-

WeaterD Railway. 3236. 
Question rll control over capital expenditure on railways. 4005-4008. 
i;.-.estion fOr. conwrsion of NarayUlgWlj sub-cUliee Urtoa H4I8d <>aloe. a849-

2i5O. 
Question ,e deficit on Great Indian Peninsula Railway. 3970. 
Q ... ion re cti8!Dissal of railwa)' employees and sa"fing eifeoted. 4006. 
Question ~ establishment of R. City Court in CalCUttli. 1099. 
Qttl'stioll I'e extension of ser\·icc of Regiftr:u', Hcw·nue Rnd Agri('u!ture D ~ 

trlf'llt. 1618-19. 
Question. rr failures in Indian Medieal Serviec through lengthened stay in 

civil employ. 4016. • 
Question re fUlllCtions of Direl!tor General, Indi811 MedieaIServiee, ~  
Question ''I grant for railway quarters. 4006. 



NEOGY, 1d& K. C.-cotthi. 
QuestiOL'. re Head Post OfulAA> in lJltcl!a. ~ lI  

\!uestion re importatioo ufRailwRY sleepers. 3l27. 
tllle:stion re Indian Medical Service Officers (numbers ill Major-General ant! 
Colooel grade). 4014-15. 

~  re IndiaQs not appointed Buptu'intendents ill Revenue II.l1d Agriculture 
.:Jeparlment. 1619-20. 
Question re Indian States tProtet.,tion agl\inst Disaffection) Act (request for 
correspondence). 977. 
Questicm re inquiry into account system by Price Waterhouse and Company. 
3437. 

Qu(.'SliOll re inspection of Po",t OWce£. 2850. 
Question rc issue of railway l'asscs. 4007. 
Question re names and quali!i.cations of Meteorological Staff. ~  

Question re newspapers subscribed for by different departments of Government. 
2741. 
Question re number of Indian Medical Service officers in .Military employ in 
North-West Frontier Province. 2740. 
Question re number of staff appointments in the Military Medical Service. 
::!741. 
Question re outsiders appointIJd in Revenue and Agriculture Department. 
lli20. 
Question re pooling of wagons. 2947. 
Question re postal expenditure. 2847-2848. 
~  re Post Office at N arayangunj being raised to status of Head Post 
Office. 2850-2851. 

Question re hess Law Repeal and Amendment Act (reference to Secretary 
of State). 977. 
Question re programme of construction of quarters for postal Aaff. :n07. 
QUf.·stion 'Ii promotions ill Indian Medical Service. 4015. 
QUI.';;tion (Supplement.nry) rr proportion of Indians to Europeans app6inted 
to the Indian Medical Service. 1084. 
Question re publication of Report of Press Act Committee. 976. 
Question re qQalifications for Indian Meteorological Service. 2663. 
Question re Railway sleepers available in India. 3lZ7. 
Question re recommendations of the Central Railway Advisory Council on the 
future management of State-owned Railways. 2741-2742. 
Question re reduction in the number of postal. deliveries and staff. 3106. 
Question (Supplementary) re reduction of garrison in India and Headquarters 
Commmd. 966. 
Question re registered articles dealt with by the Post Offices in India. 3106. 
Question re Registrar, Revenue and Agriculture Department, appointed as 
Assistant Secretary. 1619. 

Question re remo"nl m distinctions ~  Barristers and VAkils. 1099. 
Question re ~ ~  of Indian Meteorological Sel'vil'e. 2663. 
QUl'Stion re Report of the I ~  Committee. 2409-2410. 

Question re restoration of grants. 4005. 

Question re rest.oration of grants rejected hy local Legislative COMeila. 

1079. •  • • 
QUe!ltion re retirements on Great ~  Peninsula Railway. 3971. 
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NEOGY, MR. K. C.-r.rncld. 
Qllestion re revenue and expenditure of Telegraph Department. 2847. 
Que!!tion ,'e rules under Governm!.'nt of J ndin Act. 1773. 

Question ,'e !lelection of po!.ts in Indian Medical Service. 4016. 
Question re scientific papers on Meteorological f!Ubjects. 2663. 
Question re staff of Inchcape Committee. 2411. 

111 

Question re supply of statistics relating to Telegraph Department. 2847. 
Question re telegraphists and postal clerks. 2848. 
Question re tenders for J arah sleepers by the Great Indian Peninsula Railway. 
3127-28. 

Questioll re transfers from Milital'Y to Civil in Indian Medical Service. 4015. 
Question re transfer of Postal  Superintendents. 3944. 
Qneption re transportation scheme on Grt'at Ini/iRn Peninsula Raihvay. 3970. 
Question re value of teleg-rams issued. 2841. 
Question re withholding of Press Telegrams at Barisal Telegraph Office. 1080. 
Question (Supplen1entary) re witnesses examined hy the Inchcape Committee 
2410-2411. 

R ~ l  re RtRte R ~  of rllilwll:VS in India. 2861-2866, 2872. 
Workmen's Breach of ('ontl'lI!'t Repealing' Hill.-Motion for leave to intro-
duee. 2594-96. 2598. 

l\TEW INDIA-
Question re statement of --on Resolution re Indian Autonomy. 2409. 

NRWSPAPERS-
~  re --!'llhscrihed for hy different ~ of Government. 2741. 

l\"EW DRLHT-
QueRtion re Mosques in --. 2743. 

NTDTI1R- , 
Question re modifillation of the lndian Companies Act to suit the C'onstitution 
of the Chit Associations lind --. 2415. 
Question re withdrllwalR from lind lORn!' 011 ~  r.apitsls to --and Chit 

~  2415. 

NON-CO-OPERATION ~ I 

Question re --. 1238. 

NON-INDIANS-

• Question re appointm«mt of' --to RIlperior ~ on Railways. 1298. 
NON-OFFICIAL BILLS-
Statement re attitude of Government towards certain --. 4050-4051 

'!\ON-OFFIGJAL MEMBERS-
Question f'e power of free voting of --. 3686-87. 

NORTHERN INDIA SALT DEPAR1'MF.NT-

S(',; II SRIt Department." 

NORTH-WEST FRONTIER-

Question re operations on --and pel'sonnf'l of' f'ort'('s pmployed. 1238 
Budget demands for Grants. --. 3672. 

Question re bomhing on -..... 1769. 

Question f'6 !leport of --Committee. 2672. 
Report cf --Committee. . 3871 . 

• 

• 
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NORTH.WEST FRONTIER CO'MMITTEE-

Question f'e Report of --. 1892. 
NORTH·WEST FRONTIER EXPEDITIONS-

Question f'e expenditure on --. 1237. 
NORTH·WEST FRONTIER PROVINCE-

Question re arrests in -- of persons conneeted with CODgrelll! and Khilafat 
agitation. 2278-2279. 

Q\1esfion re judiciary of --. 3932. 
Question re numbpr of Indian Medical Service offil'ers in Military employ iT. 
-- and Razmak field force. 2740. 

Question f'e raids in --. ~  
Question re raids in -- (Article in "Tribune"'). 978. 
Question f'e ransoms paid in --. 973. 
Question f'e transfer of " elise from the -- conrt. 3971. 

NORTH-'WESTERN RAILWAY-
Question re BMal ~  --. H118. 
Onl'<;tion f'e claims made for ~  lost against --. 2739. 
QueStion re I'ontract of refreshment rooms on --. 2963-114. 
Question re crew system of checking tiekets on the --. ] 359. 
Qul'Stion f'e extensions of sernl'l's after 55 years- of age of empl.ry'ees of --. 

2671. 
Question f'e Tlilferin'.!: and overerowding on --. 1357. 
Question f'e ~  of sleepers for --. 966 
Question f'f' refresnment room on --. 29ft!'. 
Question rt vendors on the --. 3519. 

I 
~  f'e watering staft' on '-. 1360. 
8ee "Railway Sleepers." -
8ee "Traffic Tnspectors." • 

NOTIFICATION (l.AID ON THE TABLE)-
Emigration of unskilled labour to the Straits Settlement, the FMeftlted Malay 

States and tbe Unfederated Malay States. 1332-33. 
Emigrat!on of unskilled labourers to Ceylon. 1333-1334. 
Emigration to 'M'anritiull. 3095-96. 

NULLAH-
Question re income of·-- nl'a1' Garb; and Daba. 2846. 

NURSES-
Question f'e registration of -- trained in India. 2481-82 

o. 
OA TH OF OFFICE-

Achariyar, R,i Rahadur P. T. Rrinivasa. 2947. 
Aiyar, Mr. A. V. V. 955, 2341, 2785. 
Basu, Mr .. T. N. 955. 
BIllCkett, The Hop'ble Sir '8!l1l1 Phi&t. 956. 
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OATH OF OFFICE-cunld. 
Cabell, Mr. W. H. L. 955. 
Clark, Mr. George Sampson. 2467. 
Clow, Mr. Andrew Gourlay. 1841. 
Faridoonji Rustomji, Mr. 955. 
]<'raser, Sir Gordon. 2601. 
Graham, Mr. Lancelot. 2221, 2737. 
Halgh, Mr. P. B. 955. 
Hindley, Mr. C. D. M. 955. 
Holme, Mr. H. E. 955. 
Jamal, MI'. Ashrufl' Osman. 2737. 
Ley, Mr. A. H. 955. 
Saros, Mr. H A., C.LE. 2277. 
Sassoon, Captain Ellice Victor. 1602. 
Smith, Sir Henry MOllcrieff. 955, 3677. 
Stanyon, C;olonel Sir Henry J. L. 955. 
TonkinsoJl, 1\11'. H. 955. 
Townsend, Mr. Crewe Hamilton. 1769. 
Willson, Mr. W. s..1. !15fi. 

O'DONNELL CIRCULAR-
Question re --. 1289. 
Question ,.e opiniolls of the Local Governments .on the --. 1075. 

OF'li'ICERS-
Question r6 power 0; ~ he Legislative Assembly to reduce the pay of -- of 

the Civil Service or the Army. 3857. 
OFFICERS 'l'RAINING CORPS-

QnestlOllre non-admission of I ~ to -- and naval schools in England. 
1010. -

OFFICIALS-
Question ,.e rent paid by Government --. 2665-2666. 

OFFICIAL REPORTS-
Question ,.e delay ill publication of --. 1955-1956. 

OF}'ICIAL SECRETS BILL-
Presentation of Report of Select Committee. 1752. 
Motion to ta;'e Report of Select Committee into consideration. 2244. 
Adopted. 2253. 
Con&ideration of the Report of the Select Committee. 2754-2784. 
Motion that -- tl'J ~  be passed. 2784. 
Adopted. 2784. 
Message from the Council of State r6 the -- with amendments proposed by, 

them. 3131. . 
Considnation of amendments ~  CC'uncil of State. 3829. 

OIL COMPANIES-
Question re high rates for petrol charged by the --. 2341. 

OPIUM-
Budget demand for --. 3417. 
Question r6 reduction under head -- (Remarks by Retrenchment Committee). 

3872. 
OPIUM CHARGES-

Question re --. 1071. 
WLD 

• • 
• 
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ORDNANCE DEP ARl'MENl'-
Question 1'e Indians in gazetted appointments in ---. 3520 

ORISSA COAST-
Questions 1'e suitability of a port on Orissa coast. 1062. 

ORIYAS-
~ 1'e -- in Government Service. 3232. 

ORIYA COUNTRY-
Question 1'e lI l ~ l of Bellg-al-Nug-pur Rllilway running through --. 3850. 

RI ~  TRACTS-
Question 1'e union of --. 1287 -81:i. 

OUDH AND ROHILKHAND RAILWAY-
Question 1'e second guard on --. 1618. 
Question 1'e waitinb rooms for females at Santhal Hatum Serai Railway 

Station --. 3865. 
OUDH AND ROHILKHAND RAILWAY, DISCOUNT SINKING FUND-

Question 1'e --. 1367. 

P 
PAPER-

Question 1'e import duty on --. 2474. 

PAPER CURRENCY BILL--
See 'i Indian Paper CUlTellcy Bill." 
Message from the Council of l:itute 'I'e --. ~R  

PAPER SUPPLYING FU:MS--
Question 1'e employml'nt of IlHiialls ill --. 1177. 

PARCELS-
i{u " Customs!' 

PARLIAMENTARY R ~l

Remarks hy P. 1;,. A. on -- in l~  ARfoleJnbly. 3717. 

PASSAGES-
Question 1'e interest-free advances fur -- to Europe. 1887-88. 

PASSAGE CONCESSIONS-
Question 1'8 -- to Omet't'8 going to Europe. 3677 ~  

PASSAGE MONEY-
Question 1'e dilvanpe of -- not !?ranted to Provincial Civil Ser\'irc. 1606. 

PASSENGERS-
Question 1'8 inconvt'niences of third ('lass --. 4.012-13. 
Question 1'e intermediate and third (·Iass -- travelling by mail trains. 1617. 

PASSENGER EARNINGS-
Question' 1'8 ~  in -- owing to increased railway rates. 1166. 

PASSENGER SUPERINTENDENT-
Quation 1'8 -- on Bengal-Nagpur Railway. 3860-3861. 

PASSENGERS, t.RD CLASS-
Question 1'8 comforts of --. 1000. 
question 1'e travelling fecilities for --. 1608. 
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PASSES-
Question re issue of railway '--. 4007 
Question re whethn grant of -- is considered in fixing salary. 3600. 

PASSPORTS-
Question re the refusal of -- to American visitors to Itidia (Mesan. Skinner 

Rnd Bose). 1017. . 
PATNA HIGH COL'RT-

Question re appointmt:llt of Muhammadan judges to --. 3020-21. 
PAY-

Question re increase in public funoK fOJ" -- and pensions of services. 1608. 
~ll  foe probationRI'.y, minimum --- of a Lower Division Clerk in Govern-

ment of India Secretariat. 1091. 
Question re -- and pension (If retired officers in Military Accounts Depart-

ment. 1527-28. 
Question re -- of ~  Clerks in Burma. 3972-3973. 
Question re power of the I.eghllatiye Assembly to reduce the -- of ofticen 

of the Civil Service or the .\rmy. 3857. 
PIECE-WORKERS-

Question re payment IIf -- in l'rt'se:eEi. 1769. 
PILFERAGE OF FRCITS, ETC.-

Discussion relating to '-. 3383-88. 
PILGRIMS-

Question re compulsory purchase lit Rombay of return tickets by intending 
-- to Jedda. 3025. 

Question re number of -- to Hedjuz and number stranded. 3111. 
PENAL CI.)nF. (AMENDMENT) BILL-

See h Indian Penal Code (Amendment) Bill." 
PENSIONS-

Budget. Demands for GranL.,. ~  allowances and 3672. 
Question re increase in public funds for pay IIfld -- of services. 1608. 
Question re pay and -- of retiTl,a omeera in Military Accounts Department. 

1527-28. 
Question re -- calculated on increllse due to dearness of living. 1527. 

PENSIONERS-
QUelition re re-employment of --. 1772-73. 

PERBELI-
Question re coal mine accident at --. 1608-09. 

PERCIVAL, MR. P. E.-
Budget. General discussion of the - for 1923-24. First stage. 2984-87. 
Criminal La" An'<:ndment Bill. (Consideration of--L 2612, 2619. 

CODE OFCRIlUN AL PROCEDURE (AMENDMENT) BILL : 
Consideration of-

ClauSE' 11. 1125. 
Clause 12. 1188-1180. 
Clause 17. 1268-69. 
Clll11Be 21. 1396. 
Clause 26. ]515-16. 
Clause 33. 222t1. ' ... 

'\ 

• 
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PERCIVAL, MR. r. E.-colltd. 
CODE OF CRIMINAL PnOCEDl'RE (AMENDMENT) BILL: 

Consideration of-
Cl:n:!ioc 47. 1817. 
Clause 88. 2034-2035. 
Clause 106. 2069-70. 
l ~  109. 3827-28. 
CIII.use 126. 2089. 

Motion to consider the Code of Criminal Procedure (Amendment) Bill. 1042, 

1052. -
Motion to take into consideration th Criminal Law Amendment Bill. 2525. 
M()tion to re·l'lTCulate the Exclusion from Inheritance Bill. 4037. 

PESHAWAR JAIL-
Question re :Khilaf at prisoners in --. 2279. 

PETROL--
Question re Hurm,' --imported into India. 2342. 
Question rc duty 011 --and ullltor &pirits. 1002. 

• Que;;tion rc exemption from duty (.r ---exported. 1018. 
Questionrc high (.il:ll'gb 011 ---. 2341. 
Question re high charges for ---~  thl' Oil CO'lll'anies in Burma. 2341. 
Question r,: import of --=-£rllm lll ~ other than Hunua. 2342. 

Question r<J import and expor. of"'---. 1016. 
Question re purd-ase of ---~  (;"vonment Departments. 2954-55. 

Question re retail pril'C of - ---in 1 ndi 11 and BurlDli. 2341-2342. 
Question re War Tax 011 ---.• 2:i42,,:.?343. 

PLATFORMS-
Question re sl::tiol!' with raised _.-and waiting' ~l  1104. 

PLEADER-

Question re trEatlllent hy Cantonment Mag-istratt', AllIbala, of a --. 1533, 
2669. 

POINT OF ORDER-
Discussion on question of debating-small demands after larger demand (on 
same subject) has b('en moyed 11110 \o1t:d 011. 3382. 
Request by President of the Legislatiye Assembly that maximum notice 
possible may be given him of ---. 1860. . 
--re discussion within a year of resolutio1lS raising the same qulllltion. 
2673. 

POLICE-
Budget. Demands fOJ,' Grants. _. -. 3669. 

POLICE ASSOCIATION, BRITISH INlJIA--
Questieu re non-recognition of --. 1015. 

POLICE FORCE-
Question re duties of --at Delhi OJ' Simla in ('onnection '\\-;tb the Indian 
Legislatures. 3019. 

POLICE PATROL-/ 
Question re arrangemen1f! of --in RlIisina quarters. 3170 

POLICE SERG"fANTR-- c 

See" Delhi rc>licc Sergeants." 
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• POLICE SUB-INSPECTORS--

See II Delhi Sub-Inspector." 
POLICE SUPERINTENDENT-

Question re -- OJI foreign ~  Contribution towards pension. 1601-
08. 

POLITICAL AGENT-
Question re -- of ~  Statt'S, Orissa. 3937. 

PODITICAL CONFEIlENCE-
'Question re -- l!eld by Mrs. llesant cnd others at Delhi. 3681. 

POLITICAL DEP ARl'MENT-
Question re the passing of departmental examination by oflicera in -. 

974. 
POLITICAL RI ~R  -

Question re amnesty to --. 101',. 
Question re I l ~  of -- for ~  .in Legislatures. 1001. 
Question re --. 998. 
Question rt -- in Delhi .Jail. 1001. 
Question re releaSE' of --- in the l'nited Provinces. 3097-98. 
Question re treating of Con:,rress aud Khilafat agitation prisoners as --. 

2280. 
POOLING OF W AGONS-

Question r1 all article ill the Easter" ~ l headed --. 2947. 
QU6!ltion re C'08t of the --. 2951). 
Question re eife<>t!'o on traffic of the system l ~  2057. 

POHT-
Question re agre6l.:ant shout the TI,il'uma)vaSllI --. 3128. 
Question re suitability of a -- on Orissa coast. 1061-62. 
See" Calcutllt Port." 

PORTS AND PILOTAGE-
Budget. 'Demands for ~  3669. 

POST CARDS-
Question re 8IJU)UJlt of sale pr()('eeds f.rom the sale of --. 296L 

POST CARDS, STAl\IPS, ETC.- • 
Question re the amount realistld on -- -. 1176. 

POST OFFICE(S)-
Question re abolition of plurality 1)£ bead --. 2849. 
Question re aboliti.)n of head --. 2850. 
Question re amalgamation of certain -- at Calcutta. 3107. 
Question re head -- in Dacca. 284S-2849. 
Question re inspertion of --. 2850. 
Question re -- at Narayangunj being raised to Head --. 2850-2851. 
Question re 2nd h(,nd -- at Narayaugunj. 3601. 
Question re selection grade _. - in Bengal and ASIWD Cirele. 36O().01. 

POST OFFICE SAVINGS BANKS DEPOSITS-
Question re protection of -- fronl attachmellt for judgment debts. 1015. 

POSTAGE INCOME-· • • • 
Question re -- fur 1920-21 and 1921-22. 1103. 
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• 
POSTAL AND TELEGRAPH DEI' AHTMENT-

Budget demand for Indian ~ 3b73-92. 
Question re amalgamation of -- lind former surplus in Postal Department. 

1294. 
Question re transfer of the Eastern ~  Western Hostels to the --. 24l.5-

2416. 

POSTAL AND TELEGRAPH ACCOUNTS DEPARTMENT-
Question re number of MuhammadltIlS on the S. A. Service of the --. 

2959-60. 
POSTAL AUDIT OFFICES-

Question 1"e -- Manual. 1107. 

POSTAL CLERKS-
Question re telegraphist& and --. 2&J8. 

POSTAL DELIVERU;S-
Question re reduclion in the number of _. - and staff. 3106. 

POSTAL DEP ARTMEN'l'-
Question re increase of pay of _. owing to economic distress. 1294. 
Question re reductions on raih'.":IYs lIud in --. 1612-13. 
Question re registered, unre6isteretl and in5ured artides and Illoney orders 

dealt with by the ---. 31\16. 
POSTAL DEPARTMENT, MADRA8-- ,. 

Question re details of appointments In 9!)5. 
POSTAL EXPENDITURE-

Question re --. 284'j -2848. 

POSTAL RATES-
Question re income from increased ,,-- and connected expenditure. 1891. 
Question re revenue ll ~ inCre:lHCd --. 1360. 

POSTAL STAFF-
Question ,-e programme of COIlstrudion of quarters for the --. 3107. 
Question ,-e reduction in --. 3106. 

POSTAL SUPERINTENDENTS-
Queltion re duties, mode of recruitment and scales of pay of -. -. 1091-92. 
Queltion re transfer of --. 3944. 

POSTAL VANS-
Question re ~  in the haulage charge of --. 1298. 

POTATO TRAFFIC-
Question re -- from Farrukhabad. 3727. 

PRESIDENT, RON'BLE MR.-
Discussion on Dominal cuts relating to non-votable expenditure of general ques-

tions relating to ,·otr.ble ex!>enditnre. 3375. 
Discussion on question of debating small demands after larger demand (on 

same subJett) hur, been voted on. 3382-83. 
Remarks by -- re separate e3tBbIishment for Legislature. 3464. 
RemarkS by -- on courtesy of debate. 3717. 
Remarks by --Ilthat certain amendments ill' Code of Criminal Procedure 

(Amendment) Bill are outside the scope of the Bill. 2075. 
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PRESIDENT, HON'BLE MR.-Cot,I,]. 
Remarks by --' as to advislAbility of giving as long notice as possible of 

amendments to Bills. 1860. 
Remark::; by -- as to economy in supplying replies to qiiestions on certain 

occasions direct to questioncl'. 1773. 
Remarks on interruptions. ~  

, Remarks on the question raised for u £eparate establishment for the Legislative 
Assembly. 3464. 

Request that maxi!llum notice possiblE: may be given him of points of orders • 
. 1860. 
Ruling in regard to scope of the Finance Bill. 3718-19. 
Ruling re comment on the conduct either of the Crown or of the Governor 

General in his actions apart from the Government of which he is the head. 
4001-4002. 

lliuling that a Bill cannot be moved by anybody excepting its introducers. 
2598. 

Ruling that Legislative ASRem',ly ~ (·ompetent to restore clauses of a Bill 
excised by Joint Committee. 1851.1. 

Ruling tllllt lIlot·jon to inC'reasl' tax by lion-official members is out of order. 
3719: 

Ruling that a member cannot ~  a department after the budget demand 
has been sanctioned hy the Legislitture. 3591. 

Ruling that a proposed amendment is out of order if it attempt.'! to briDg 
in an Act which is not to he amended by the original Bill nnder. discus-
sion. 2502 . 

. Ruling that a rev.'ew of speeches mndl' 011 a motion whil'h the Housc rejected 
is not in order. 348fJ. -

PRESSES-
Question re payment of pierc-workf'l's ill --. 1i69. 

PRESR ACT COMMITTEE, REPORT 0J0'-
Que;;tion re publi('ation of ~  9iG. 

PRESS FINE FUND--
Question re --. 1606 

PRESS LAW REPEAL AND AMENDMENT ACT-
Question re -- (reference to Secretary of State). 977. 

PRESS TELEGRAMS-
Question re withholding of -- at Barisal Telegraph Office. lOBO. 

PRESSES ON RAILWAYS-
QueStion re -. -. 1292. 

PREVENTION OF DEFERRED REBATES BILL-
See D ~  ReoateR (Prevention) Bill." 

PRlOO, WATERHOURE & CO.-
• 

Cost of inquiry into Government of India system of accounts a.y -. 3437. 
PRINCE OF WALES--

Question re special train for --. 3728. 
. . 

PRINCESS MARY. H. R. H.- • 
Messages of congrntulationlf on the birth of --'s BOD. 2091 • 

• 
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PRINCES PROTECTION I ~ 

Question re --. 2547. 

PRINTING-
Budget. Der.:;ands for Grants. StatIOnery ond --. 3623. 

PRINTING AND STATIONERY-
QUl'8tioll re economies in --. 1074. 

PRISONERS' (AMENDMENT) BILL--
Laid on the table. 2905. 
Motion to consider the --. ;n08. 
Adopted. 3108. 
Motion to pass the --. 3108. 
Passed. 3108. 
Assent of the Governor General to --. 3815 

PRIVATE SECRETARY'S OFl'ICF.-
~  for --. 3439-3444. 

PRIVILEGE TICKET ORDERS·-
Question re issue of frff l ~  pn;,srs :md --to staff of the Railway Ronrd. 
2951-52. 

See " R l ~  Board." 

PROBATIONARY CLERKS-
Question re conditions of seryiee of --. 971. 

PROBATIONAR i SERVICE-
Question of --in the Government of India Se!'rptarint. !lil. 

PROFIT AND LOSS STATEMENT-
Question re Firms of Accountants for preparation of t.he --on income-tax 
collection. 2953. 

PROTECTION OF INDIAN INDUSTRIES--
Resolution relating to --. 2348-2407. 

PROVINCIAL CONTRIBlJTIO:!\S-
Resolution re wiping out of --. 2673-2699. 

PROVINCIAL' GOVERNMENTS-
Budget. Demands for Grants. Adjustments with --. 3672. 

PUBLIC ACCOUNTS COMMITTEE-

Announeement by thi! President of the election of Members of the --. 
ii854. 

Announcement re Pel'llOnnel of --. 3873. 

Election of Members for the --. 3845, 3854. 

Motion by the Finan!'e Member to ('led Membel'!l of the --. 3109. 

PUBLIC DU'17E8-

Resolution re supply of faeilities to Members of' Le.goislatures to disc1targe 
their --. 1453-1457. 

PUBLIC HEALTH-

Budget. Demands for Grants. 3670. 

PUBLIC SERVICES;;- .. 
Question r.e expenditure on Royal 
1892. .  • 

Commissions on --in 1886-7 and 1916, 
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PUBLIC SERVICE COM1vIISSION-
See" Motion for Adjournment." 

~  re ('onsiitution and fllnctions of the --. 2158. 

PUBLIC 'WORKS u£P ARTMENT-
Budget demand for --. 3562-63. 
Question ,.e proportion of Indians and Europeans recruited to --1013. 

PUBLICITY ADVISCP.Y I ~ 

Election of Membe!'.; tf' --. ~  

PUBLICITY BUREAU-
~  re ~ l  of puhliC'ations of--. :1.610-1611. 
Question re --uf the (Jovenllllf'nt of. Irdia. 2H25. 

PUSA AGHLULTl:HAL HESEAUCH INSTITUTE-
Question re activities of --. 1003. 
Question ,.e annu!ll report of the --'-. 1364 
Question ,.e --. 10013 i 

PUSA INSTITUTE(S)-· I 
Statement ,.e --laid on the table. 1331-1332. 

I~ re researtb at Dehra Dun lmc1 --. :ft)09 

PYARI LAL, MR.-
Budget demand for Salt. 3415. 
CantonlIwnts (House AC'('ommodation) Bill. 1691-1692, 1694, 1698,  1699, 
1701, 1703, 1704-1705, 1706. 

CODE m' CUlMINM, l'RO('lWTiUE (A1IF.NDYENT) BILL: 

Consideration of-
Clause 11. 1142. 
Clause 24. 1479. 
Clause 33. 1729-30. 
Clause 88. 2030. 
Clause 99. 2057-58. 
Clause 107. 2073. 
ClauSt' 109. 3825-26. 

Consideration,of the Report of th(' Select Committee on the Indian 'Oftleial 
Secrets Bill. 2756-57. 
Further r.onl'ideration ··f Workmen's Compensation Bill. 1974. 
Hindu t:opa:-cenH's Liability BilI.-Motion to refer to Select Committee. 
2570. 

Indian Penai Codp. (Amendment) Hill. Consideration of --. 3843. 
Motion to take into oonllideration the Criminal Law Amendment Bill. 2501-
2502. 
Motion that the Report of tI,e Select Committee on the Indian Penal Code 
(Amendment) Rill be takf,:J1 into ronsideration. (2816-2817. 

Motion to adjourn the ~ l  of clause 2 of the Finance Bill ,.e elJ-
hanr,ed salt l ~  372g ~  

Special Marrill!!e Bill.-Motion t{) circulate for opinion. 3916. 
Question ,.e alleged abuse of Lain Gulzari Lall by Colonel Crofton, President, 
Neemuch Cantonment lll ~  062. 
Question ,.e Ambala Corruption Il1qiliry. 2843. • 
Question ,.e Ambala Malpraf'tires QuestiOI' of Amnesty. 2843:2844. 
Question ,.e ~  gnevanC't's. 189Ci 

J,A9LP 16 
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PY ARI LAL, MR.-Contd. 
QueStion f'e an art.ide 011 corl'Uptivll ill Cant()llUlent Advocate. 3'121. 
Question f'e civic Cantonment Administrat.ion. 1895. 
Question ,.e constl'l1etion of upper ~  in Benarsi Dass High School, Amhala. 

1894. 
Question ,.e oon.'ltl1wti,lll of la tl'illb il' private houses in Agra Cantonment. 

2737. 
Question f'e disposal of ian,l llscll by milk sellers in Ambala Cantonment to 

Pandit S.,. RamIaH. ;)62. 
Question f'e eleetril' installation at Amhala Cantonment. 2954. 
Question ,.e fee for professional service!; in Cantonment. (fflneral Hospit.als. 

2155. 
Question f'e FinDs of Accountants for preparation of profits and loss on 

ineome-tax t'olledion. 2953. 
Question ,e inclll,.;j"11 of l ~~  of Oarhi and Dnkrn in Dehra Dun Canton-

ment. Question of I'omppm:ation. 2844-2845. 
Question rc, income or Nulhlh n:'nl' CaJ'hi anel Dakra. 2846. 
Ques+;or. f'e LaHa Glll?ari Lull of Cantonment Committee, N:>emuch. 18!l6. 
QuesCon re lea!'es in Car.tollT"(,),l,;;. ~  

Question re lette! in ('antullll1!'ul . Advocate about offi('ial auto(,Mlcy. 28411-
46. 

Question f'e Mhow grievances. 2154- [.5. 
Question f'e l~ on Cantonment Committees. 1895-96. 
Question f'6 percentage of depreciation on a flour mill for purposes of ineome-

tax. 2953. 
Question f'e period of appointme!lt of Gulzari LaB, 3121. 
Question f'6 refusal by Ambala Cantonment Committee to entertain applica-

tions for constrnction of upper stcoreys. 1894. 
Question f'6 tranRfer of I.and to ){essl's. Somdatt RamlaH, Ambala. 3122. 

Q 

QUARTERS--,-
Question f'e allotment of -- to Members of Legislature. 1532. 
Question ,.6 double storied -- in Raisina. 3969: 
Question f'e grant for railway --. 4006. 
Question f'e -- for officerf; on East Indian and Great Indian Peninsula Rail-

ways. 1367. 
Qbestion f'6 -- at Windsor Place, Raisina. 2478. 

QUARTERS, AT DELHI-
Question f'e increase of rent fpl' --. n09. 

QUARTERS AT RAISINA-
Question f'6 condition of permanent --. . Leakages and electric fittinga. 

3g61-3862. 
QUARTERS,GOVERNMENT-

Question re percentage of Indians anel Anglo-Indian!! provided with 
1109. 

QUARTERfl, RAILWAY-
Question f'e --. 975. 



... 

QAZI SIRA.JUDDlN AHMEn.:- • 
Bee" Ambala Corruption Enquiry.' 

QUESTION AND ANSWER-
Discussion re answer to a question being :supplied direct to Hon'hle Members 

instead of being answered in the l ~  Assembly. 1350-135L 
QUININE AND CINCHONA-

Question re reserve stocks of --. 1069. 
QUININE AND CINCHONA BARK-

Question re purchase of --. 1066. 
Question re quantity of -- purchased eacm year and the present stock. 1061. 
Question re stocks and prices of --. 1068. 

QUTAB ROAD--
Question re the passing of the new -- through a Muhammadan burial 

ground. Zl87. 
" QUTBUDDIN, MOULANA-

Question re treatment of -- in Jail at Delhi. 1001. 

RACIAL DISTINCl'IONS-
Question re publication of Report of -- Committee. 2547. 

RAIDS-
Que!;tion re -- in North-West Frontier Province. 972. 

RAILWAY(S)-
- Budget demand for --. 2nd stage. 3299-3360. 

Budget demaud for --. 3380-3409. 
Budget. Demands for Grants. Expenditure charged to_Capital in respect of 
-. 3663-68. 

Question re l ~  made to different --. 1014. 
Question "6 alteratior: of date of discussion of the resolution re management 

of -. 2154. -
Question "e appomtment of Indians in superior -- posts. 1012 and 1014. 

ueetion re appointment of non-Indians to superior posts on --. 1298. 
Question re arrears of renewals on ---. 1168. 
Question re Bbatkal -- extension. 3857. 
Question re charges for Government supervision, audit and control on the 

non-Budget lines of -- in Bombay. 1020. 
Question "e charging of annuity payments to capital of --. 1173. 
Question re classification of Minor and Major Works on --. 1167. 
Quesbon re cl)uching traffic earnings of the Bengal-Nagpur --. 3859. 
Question "e completion of Cuttack-l'alcher line. 3859. 
Question re ~  of providing raised platforws' and waitillg rooms on 
-. 1104. 

Que:ltioll "6 cQntrol over capital expenditure on --. 4005-4006. 
Question re dclicit on Great Indian Peninsula --. 3970. 
Question "e diE-missal of -- ewployees and saving effected. 4006. 
Question re extensions of service nfter 55 years' of age of employees of 

North Western -. 2671. 
Question fe filling of vacancies.on -- by Probationers. 9iS. 
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RAILWAY (S)-contd 

QUf'stion re grant for -- quarters. 4006. . 
Question re Indian-; in European costume in European compartments on --. 

2278. 
Question re interest on unproductive capital rost of --. 1292. 
Question re inconvenience in connection with issue of -- ticketB. 4012. 
Question re insufficiency of seating accommodation on --. 4013. 
Question re issue of -- passes. 4007. 
Question re maintenance of a register showing claims made agairust..-- for 

losses of goods. 2739. . 
Questiou re medical senriees on --. 4012. 
Question re Mosques Within the Imperial -- area. 2746. 
Question re numb!'r of men in the services of the Bengal-Nag·pur --. 3860. 
Question re payment of Land Revenue by --. 1167. 
Question re preferential goods rates granted by -- to Foreign Shipping 

Companies. 1891. 
Question re -- Hill Schools. 4008. 
Question re -- Technical Schools. 4013-14. 
Question re recommendations of the Central Railway Advisory COUllcm on the 

future management of State-owned --. 2741-2742. 
Question re reductions on -- and in Postal Department. 1tH2-13. 
Question re rt:ductwn of staff of Bengal-Nagpur --. 3865. 
Question re retirements on Great Indian Peninsula --. 3971. 
Question re rules applicable to Company-worked State --. 1167. 
Question re ~  -- worked by companies. 999. 
Question re transportation scheme on Great Indian Peninsula. --. 3970. 
Question re treatment of Productive Debt on --. 1171. 
Question re vacancies during probationary period on --. 2149. 
Question re.votable items in -- Budget. 4007. 
Question re working of -- with regard to financial results. 1113. 
Question re W Ilterways Oll Bengal --. 989. 
Question re ~  rooms for females at Santhal Hatum Serlli Railway 

Station on Oudh and Rohilkhand --. 3865. 
PostPonement of resolution re separation of -. - from general finance. 2914-

2923. . 
Resolution re -- coneessions and reductions in ~  3946-3953. 
Resolution re l'eserved compartmentB on -- for particular communities. 

3173-91. 
Resolution re State management of -- in India. 2046-2049, 2861-2881, 

2881-2903. 
See" Bengal and North Western Raillway." 
See "Burma Railways." 
See" Concession ~  
See" East Indian Railway." 

RAILWAY ADVISORY COUNCILS-
Question re the establishment of Local --. 2476-77. 

ltAILWAY APPOINTMENTS-
Question re classifieation of Anglo-Iudians and Europeans as Indians for 

purposes of ~  1111. • 
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RAILWAYS AND POSTS-
Question 1'( -- in Bihar an,d Orissa. 1061. 

RAILW AY BOARD-
Questi'On re appointment of Indians to ~  posts in --. 2149.00. 
Question re Engineering l ~ of officers of the --. ~  
Question re expenditure of Headquarters Establishment of --. ~  
Question re filling of Engineering administration posts in --. _: 
Question re is.'me of free railway passes and privilege ticket orders' to 

stall of the --. ~  3125-26. 
RAILWAY (BROAD GUAGE)-

Question re -- ~  Karachi and Delhi. 2962-63. 
RAILWAY' BUDGET-, 

Question re time allotted for diHCussion of --. 1171. 
RAILWAY CAPITAL EXPENDITURE-

Question re --. 1168. 
Statement laid on the table re --. 1841. 

RAILWA¥ CARRIAGES-· 
Question re the proportion of the stock of ht and 2nd class -- to that 

of 31'd class. 1291. 
ltAILW A Y CLAIMS-

Question re settlement of --. 274" 
ltAILWAY COMMISSION-

Question re expenditure of --. 2851-2852. 
ltAILWAY COMPANIES, RESPONSrnll..ITIES OF- . ' 

Question ,-e -- Mack t'S. Madras and Southern Mahratta Railway Company. 
1293. . 

RAILWAY COMIJARTMENTS-
Question re Indians in European dress traveliillg in reserved for 

Eflropenns. 1111 .. ~ 
RAILWAY COMPARTMENTS RESERVED FOn ElJROPEANS-

Question re Indians travelling in --. 2045. 
RAILWAY CONCESSIONS-

Question re grant of -- to travellers duri.ng public hOlickyB. 1i63. 
RAILWAY I ~

Question ,-e - - of the West Coast Districts in Madras. 3677. 
RAll..WAYS, COSTS AND RETURNS OF-

Question ,-e --. 1021. 
RAll..WAY DEPARTMEN'l'-

~  ,-e corruption in --. 1359. 
Question ,-e power of --. 1169. 
Question ,-e re-organisation of --. 2278. 

RAILWAY ~

~  "e statistics of --. 1103. 

RAILWAY EXPENDITURE-
Question '-8 -- in l ~ 2157. 

~  r6 -- on Education. 4008. 
• 
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RAILWAY FARES-
Question re increase in railway revenue owing to increase in --. 1358. 

RAILWAYS IN INDIA-
Question re expenditure in Englanu on develoPlllent of --. 10H9. 

RAILWAYS, NORTHERN INDIAN-
Question re employment of larger proportion of lndisw; 011 --. 1090. 

RAILWAYS (PRODUCTIVE)-
Question re Central Provinces --. 1169. 

RAILWAY PASSES-
Question re issue of -- an.l privilege ticket orden; to the staff of the 

Railway Board. 2951-52. 
Question re issue of free -- to soldiers going 011 leave. 3687. 
Question re men of the Railway Board eligible for the' free --. 3678. 
Bee "Railway Board!' 

RAILWAY PROJECTS-
Question re method of assessing l'emunerative 1169. 

RAILWAY RATES-
Question re reduction of -- for coal traffic. 3232. 
Question re adjustment of -- in relation to profit and 10&. 1168. 

RAILWAY RATES AND FARES-
: Question re departures of -- from public tariffs. 1296. 

RAILWAY RECEIPTS-
Question re issue of -- at Delhi Station. 3231. 

RAILWAY REVENUE EXPENDITURE-
Question re -- and of renewals. 2278. 

RAILWAY RISK NOTES-
Quest.ion re :Mr. Justice Stuart's remarks relating to --. 1082. 

RAILWAY SECRETARIAT-
Question re Audit O/?cers in --. 1534. 

RAILWAY SERVICES-
Question re recruitment of Indians to higher --. 1013-1014. 
Question re --. 3599-3600. 

RAILWAY SLEEPERS-
Question re contract for the supply of -- over the- North-Westero Railway. 

3236. 
RAILWAY STA.FF-

Question of Government interference in question of --. 1174. 
RAILWAY STATIONS-

Question re contracts for refreshment rooms at --. 3234. 
Question re opening of sweetmeat stalls at --. _ 3731. 

RAILWAY STORES-
Question re obtaining of -- in India; 2157. 

RAILWAY TRAFFIC OFFICERS--
Question re probationary service of --. 1021. 

RAILWAY WORKSHOPS-
Question re Chiwt.nen in -- and the exclusion of Indians. 1613. 
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RAIL WAY WORKSHOPB-cottfd. 
QueHtioD re discontent amongst the staff of the Bengal-Nagpur --'. 3234-

35. 
RAILWA Y WORKSHOPS AND TECHNICAL SCHOOLS-

Question re -- on railways. 1363. 
RAILWAY .AND STEAMER RATES-

Question re reduction of --. 1337. 
RAISINA-

QuestIon re aequi!'lition of land attached to Mosque!'! in --. 2744-2745. 
Question re condition of pcnnanent. quartE'rfI at --. ~ and eleetrie 

l ~  3861-3862. 
~  re dismantling of Hindu templf!s in --". 2787. 

Ouf'stion rPo douhle ~  quarle1"8 in --. 3969. 
QUf!Stion re inconvl'niencE's at -- owing to want. of !lCbools and :reereatiOD 

ground 1611. 
Question re maintenan('.E:' of g"ardens at --. 2666. 
Question re method of fixing rents -in --. 1530-31. 
Question re Mosques in -- repaired by Government. 2746. 
Question re Municipal Committee in --. 1531. 
QUe!'!tion re o('cul'ation of bachelors chummeries at -- by Indians. 2045. 
Question re "pooled" rents at --. 2666. 
Question re profit or loss on rents at --. 2666. 
Question re rents of Hostels in --. 1531-32. 
Question re"repair of Mosques in --. 2744. 
Question re roads. lil!;hting, drB.inage, etc., in --. 1531. 
See" Police Pan ... l." 

R AlBINA QITARTERS-
Question re protection against daroities m --. 3169-70. 

RAIRINA, WERTERN HOSTEL--
Question re catering arrangeml'nt..q of --. 1534-42. 

RA .. 'AN BAKSH SHAH. MmnmUlr SAY.ID-

QUl'fltion re condition of Mosques in Delhi. 2347. 
Question re deaths of British and 'Indian soldier.; in Gennan EaBt Africa. 

2345-2346. 
Question re expenditure on clergy and on religious buildings of all religions. 

2345. 
Question re expenditure on families of soldiers killed during the war. 2345. 
Question re expenditure on penlOns unable t.o earn their livelihood. 2343-

2344. 
Question re Raj pilgrimage. 2346. 
Question re Indian Marine Forces. 2549. 
Question re lePll rights of Indians in Kenya. 2346. 
Question re Military Colleges in India. 2347. 
Question re recrnitment of Indians for Marine and Air Forees. 2347. 
Question re - salll.l'ies paid .to the staffs of the Indian !iailways. 2343. 

RAJKUMAR COLLEGE-
Question f't -- for aristoerats. 3864-3865 . 

• .. 



128 lNDEX"TO LEGISLATIVE ASl'IEMBLY DEBATES 

RAJPUT'ANA-
Budget. Demands for Grants. -.-. 3673. 

RALA RAM-
Question re i'eport by -- on railway embankments and floods in Bengal. 

1233. 
RAMAYYA PANTULU, MR. J.-

Budget. Demands for Grants. Forest. 3611-12. 
Budget demand for Income-tax (Re-organisation of Department). 3Z76-77. 
Budget demand for lncome-tax. 3294-95 . 
.Motion to consider the Code of Criminal Procedure (Amendment) Bill. 

1041-42, 1044, 1045-47 . 
. M;otion to col,sider clause 10 of the Criminal Procedure Code (Amendment) 
. . Bill. 1115-1116. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL: 
~  of-

Clause 11. 1]26, 1156. 
Clause 14. 12116. 1296. 
Clause 16. 1:!22. 
Clause 19. 1281-8"2 . 
. Clause 21. 1403·]404. 
Clause 25A. 1481·83. 
Clause 27. 1548, 1549, ]560. 
Clause 33. 1568-151}9, 157(\. 
Clause 37. 1759. 
Clause 55. 1837. • 
Clause 57. 1838. 
Clause 67. 1994-1995. 
Clause 68. 2002. 
Clause 87. 2016. 
Clause 88. 2Q25-2ri. 
Clause 93. 2035. 
Clause 126. 2087. 
Clause 136. 2209. 
Clause 137. 2210. 
Clause 139. 2210-11. 
Clause 141. 2215-17. 

Motion that the Code of Criminal Procedure (Amendment) Bill as amended 
be passed. 2797-2798. 

}lotion to refer the Land Acquisition (Amendment) Bill to Select Committee. 
2325-2331, 2338-2339. 

Reeolution re adequate class IIml {-<)mmunal repreRentation in services under 
'Government of India. 3193-96, 3227. 

RAMJI, MR. MANMOHANDAS-
Budget demand; Customs. (Overtime and holiday allowances). 3255. 
Budget demand ; Customs. (Retluction by 4 lakhs). 3266-67. 
Budget. Demands for Grants. MiscellaneouR. (Public Services Commis-

sion) . 3642-3643. 
COnsideration of BUb-clause (2) of clause 2 of the Finance BiII. 3778-79. 
Consideration "f Indian Factories (Amendment) Bill. 2099-2100. 
General discussion of the budgf't for 1P23-24. First stage. ~  
Motion to circulate the Indian Stamp (Aroepdment) Bill for 0Vinion. 2834. 



lUlIJI, Ma. MANMOHANDAS-contd . 
. Question re charges incurred on European Vagrants. 1103. 

Question re commission allowed on purchase under MEtlSrs. Birkmyre'. ~D  
1094. 

Question re duties of ~  to Labour Bureau. 1074. 
Question re duties of Assistant Secretaries and Registrars. 1074. 
Question re economies in Stationery and Printing. 1074. 
Question re employees In the OOicc of the High Commissioner for India. 978. 
Questipn re European Doorkeeper in Bombay Port Establishment. 1077. 
~ l re expenditure on 8alt for Jii!h curing industry. 1069. 
Question re goods supplied to Government by Bir.kmyre Brothers. 3679-80. 
Question re Government Stores imported from England. 1081. 
Question re ~ ll l  of six European Draftsmen in Simla Survey :QrawiDg 

Office. 1077. . 
Question re method of obtaining views of Local Governments on ~  of 

public importance. 1469. 
Question re Mr. Justice Stuart's remarks relating to Railway risk notes. 1082. 
Question re opium charges. 1071. 
Resolution re State management of railways in India. 2894-2895. 
Special Marri;>..ge Bill.-Motion to circulate for opinion. 3909-10. 

RANGACHARIAR, RAo BAHADUR T.- v 

Announcement of the appointment of a Royal Commission on Indian Services. 
1439. . 

Extension of time for discussion of demands for grants. 3[j96. 
Motion re ~  for Supplementary grants. 3109-10. 
Budget demand for Army Department (Standing Army). 3553-55. 
Budget demand; Custom (Pay of establishment). 3241-43. 
Budget demand; Customs (Overtime and holiday allowances). 3252-54. 
Budget demand under sub-head COllnc] of State (Travelling allowanec). 

3465. 
Budget demand under sub-head Foreign and Potitical Department. M7S-

80. 
Budget demand for General Administration under sub-head Hill Journey 

allowance. 3423-3425. -
Budget demand for Indian Postal and TelegraJlh DepartnJ.ent _ (Wirelera 

Branch). 3578, 3585-3587. 
Budget demand lor Industries Department. 3542. 
Budget demllnd under sub-head Home Department I ~  of Ot1lcJ 

Procedure). 3499. 
Budget demand under sl:b-head Home Department. 3500.3503, 3511. 
Budget demand .under sub-head ;Uome :Qepartment (Bureau of Informa-

tion). 3514-3516.! 
Budget demand under sub-head Legislative ~  (daily aI)owance). 

3448-3449. 
Demand for the office of the Privafe Secretary to BisExcellency the Viceroy. 

3439-3441. . . 
Budget demand for Railways (working expenses). 3319-3321. 
Budget demand for Railways under sub-head Cate.ring and Advertwng De-

partment of the Bengal-Nagpur Railway. 3392. 
Budget demand under ~Il  (motion ~  bv 1 Ql\)re lind 14 

lakhs). 3397. • , 
IA9LD 
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RANGACHARlAR, RAo BAlUDUR T.-wotlta. 
Discussion on nominal cuts relating to non-votable expenditure, general 
questions relating to votable expenditure. 3378-74. 
General discussion of the budget for 1923-24. First stage. 2994-2999. 

Motion that the Code of Criminal Procedure (Amendment) Bill 8S amended 
be passed. 2801. 

Motion to consider the Code of Criminal Procedure (Amendment) Bill as 
passed by the Council of State. 1303-5, 1307, 1321. 
Motion to postpone the consideration of the Code of Criminal Proceduru 
(Amendment) BilL 1023, 1024-1029. 

Motion to consider the Code of ~ l Procedure (Amendment) Bill. 
1035-1043. 
Motion to consider clause 10 of the Criminal Procedure Code (Amend-
ment) Bill. 1117. 

Motion to co,'sider clause 11 of the Criminal Procedure Code (Amendment) 
Bill. 1121, 1146,  1149,  1153,  1155,  1158,  1162. 

CODE OF CRIlIINAL PROCEDURE (AMENDMENT) BILL : 

Consideration of-
Clause 11. 1185-1186. 
Clause 12. 1188, 1189, 1286-1287. 
Clause 14. 1198-1199, 12"0, 1:!(.l, 1207-1208. 
Clause 15. 1213. 
Clause 16. 1215 ~  1221), 1221,  1225,  1226, 1229. 
Clause 16. 1240-1241. 
Clause 17. 1247-1249,1254, 1258-1259, 1260-1263;1265, 1266, 1271, ~  
1275, 1276-1277. 
Clause 18. 1279-1280. 
Clause 20. 1380-1381. 
Clause 21. ~  

Clause 23. 1407, 1409-1410,1411, 1472-1473. 
Clause 24. 1475. 
Clause 25. 1479-1-180. 
Clause 26. 1497-1500, I 510-1512, 1517. 
Clause 33. 1726-1727, 1728, 2230-2231. 
Clause 34. 1748-1749. 
Clause 35. 1752, 1753, 1754, 1755/  1756. 
Clause 36. 1757. 
Clause 37. 1759-171J0. 
Clause 40. 1763-17M. 
Clause 44.' 1766. 
Clause 47. Vll2-1813, 1818, 1819, 1820-1821, 1822. 
Clause 54. 1833-34. 
Clause 67. 1997-1998. 
Clause 73. 2007-2008. 
Clause 85. 2013. 
Clause 87. 2015-16. 
Clause 88. 2024, 2028-2030. 

~ ClaUBe 99. 2054-55. 
Clause 10(·. 2067-68. 
Clause 107. 2071. 
Cllluse 117 A. 2081. 

• 
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RANGACHARIAR, RAO BAlUDUB 1'.-contd. 

CODE OF VRllilNAL PRocEDURE (AMENDMENT) BILL, : 
VOllsicieration of-

Clause 126. !!087. 
Clause 129. 2168. 
Ciaulle 131. 2173-'''4. 
Clause 132. 2176, 2180, 2185, 21S8, 2203, 2205-2206, 2208, 

COllsideration of claUBe 2 of the Finance Bill. 3735-40. 
Consideration of Indian Finance Bill. 4001-4002. 

131 

COllsideration of sub-ciatEe (2) of clause 3 of the Finance Bill. 3184-85. 
Consideration of ~ motion that clause 3 stand part of the Finance Bill. 

3784. 
Consideration of Schedule I of the Finance Bill. 3793. 
Consideration of sub-clause (2) of clause 3 of t.he Finance Bill. 3780-82. 
Motion to ~  the Select Committee Report on Exclusivn from Inheritance 

Bill. 4019.-Motion to re-circulate. 4027-28. 
Consideration of Indian Penal Code (Amendment) Bill. 3834, 3835. 
Consideration of the RepOlt of the Select Committee on the Indian Official 

f.:ecrets Bill. 2757-275!l, 2770-2772, 2781-2782. 
('(I{ie 01' Cnn::nal Procedure (AlUendment) Bia (Amellument of Section 4).-

Motion to refer to Sele<,t CommiUee. 2557-58, 
lIIotion to ('onsider the Finance Bill. 3706-08, 
Motion that t.he Report of the Seleet Committee on the Indian Penal Code 

(Amendment) Bill be t.aken into cOIl;Bideration. 2807-2808, 2809, 2815. 
Motion to refer the Exclusion from Inheritance Bill to Select Committee. 

2'291-2296. 
Criminal Law Amendment Rill. (Consideration of --). 2611, 2621, 2624-

27, 263!1, 2640-H, 2646-47. 
Motion t.o take into ~  the Criminal Law Amendment Bill. ~ 

2506, 2520-2521, 2524-2525, 2545. 
Hindu Coparcener's Liability Bill.-Motion to l'efer to Select Committee. 

2572-75. 
Indian Mines Bill. Consideration of Joint Committee's Report. 1649-50. 
Indian Official Secrets Bill. Consideratron of Select Committee Report. 

2259, 2267-69. . 
Information re meetings of the Legislative Assembly. 2923. 
Postponement of resolution ,.e separation of railway from rneral finance. 

2916-2917. 
Special Marriage Bill.-Motion to pass. 3921-2'2. 
Workmen's Compensation Bill. Consideration of amendment made by Council 

of State. 2855. 
Further consideration of Workmen's Compensation Bill. 1921, 1922, 1923, 

1931-1932, 1936-1937, 1952, 1966-1967, 1969, 1973-1974, 1988-1989. 
Consideration of Workmen's Compensation Bill. 1869-1870, 1872-1873. 
Modification p£ Procedure in regard to discussion on List of Demands. 3239. 
Motion to refer Indian Cotton Cess Bill to Jomt Committee. 1621-1624, 

1626. 
Point of order whether annuities for purehase of Railways are votable or 

non-votable under Section 67-A of the Government of India Act. 3342-43. 
Question re Bill and rules fOl'-the use of l ~ for ~ an assembl,. 

lJ.16, . 



RANGACHARIAR, RAo BAHADUR T.-concld. 
Question re building of qul!ol"ters at Raisina. 2479. 
QuestiO'n re contract for carriage of coal from Calcutta to Rangoon. 2731-

2739. 
Question re discussion by the Legislative Assembly of reeommenda:ti.)JIs of' the 

Retrenchment Committee. 1365. 
Question re employment of Indians ill the ~  Research Institute. 1177. 
Question re employment of Illdians in Paper Supply Firms. 1177. 
Question re Imperial Wireless. 3865-3870. 
Report of North-West Frontier Committee. 3871. . ., 
question ( Supplementary) ,.e expenditure on Hindu sacred l ~ 3940-

3943. 
Question (Supplementary) ,.e (1Qld Standard Reserve. 3938-3941). 
Question (Supplementary) ,.e ~ to Lady Harding Medical College. 3112. 
QueStion (Supplementary) ,.e Railway sleepers. 3236. 
~ l  question. Consultation of President in arranging for non-

. , 
official business. 980. 

Supplementary que;;;tion ,.e principle of non-interference by Secretary of 
State 011 questions agreed upon by the Legislature and the Goyrrnment of 
India. 1073. 

Resolution re adoption of a policy of protection. 2354. 
R~ l  re change of method of examination for the Indian Civil Service. 

1430-31. 
Resolution re despatch from Secretary of State ,.e Indian Autonomy. 2715-

2721, 2735-2736. 
~l  re emigration of unskilled labourers to Ceylon. 2105, 2112-16, 

2132, 2137, 2138. 
Resolutipn re emigration of unskilled labourers to Strsits Settlements and 

'Malay States. .2144. 
Resolution re emigration of unskilled labourers to Ceylon ; proposes adjourn-

ment. 1779. 
Resolution ,.e emigration of unSkilled labourers to Mauritius. 3142-47. 
Resolution ,.e King's Commissions for Indians and Indianization of Indian 

Reg1.tnents. 2432-2434. -
Resolution re protection of women wage-earners in agriculture. 1802-1804. 
Resolution re workmen's compensatiou in agriculture. 1791-1792. 

RA'NSOMS- " 
Question ,.e -- paid in North-West Frontier Province. 973. 

RATF;B AND FARES-
Question re the reduction of -- on }<}ast Indian Ra.iIwIIY. 1295. 

RATES' POR COAL-
Question f'e -- for ltailWIl.Y use. 2964-65. 

RATES, ttAILWAY AND STEAMER-
Question re reduction of --. 1337. 

nATES. TRIBUN.\.L---

...:: ',. 

Question ,.e establi.htneut of the -- in accordllnce with the reeommendationa 
of the Ackworth Committee. 3024. 

BEBATE SYSTEti-
~ "Deferred Rebate System." 



RECRUITMENT-
Question "e new metlton of - -- ill Telegraph Cheek Office. 1l07. 

RBDDl OAHU, M. K.-
Illegitimate !:ions' Uight8 Bill.-Motion to refer to Select Vommittee. ~  
Question "e adequate l'epresentation of communities in public servioeis, JIladraa. 

1069. 
Question "e details of appointments, c;reedi!,..sectt;, ete., in the postal eirelEe ia 

Madras. 995. 
Question "e pl.a.cing of votable items i,n railway Budget· before the 8tandiatr 

Finance COillmittee. 4007. 
Question "e price of quinine. 1068. 
Question "e purchase of quinine and cinchona bark. 1066. 
QueStion "e railway service. 3599-3600. 
Question "e reserve stocks of qui»ine and cinchona. 1069. 
Questi,on "e stocks of quinine and cinchona bark held and prices thereof. 1067. 
Question "e whether grant of passes is considered in fixmg salary. 3600. 
Resolution "e wiping out of Provincial contribution. 2674'-2677. 

REDUCTIONS OF STAFJt'-
Queston (Supplementary) re Sccret Service Grant expended by ~ 

Bureau of Information. 1711-72. 
See "Bengal Nagpur Railway." 

REJt'RESHMENT R ~
Qucstion re -- un North-'" estern Railway_ 2963. . 
Question "e contract of -- on North-Western Ra.ijway. ~ ~ 
Question "e contract for -- at Railway ~  3234_ 

REFUNDS-
Budget. Demands for Grants. _--. 3672. 

REGISTRARS-
Question "e duties of -- in Government of India Secretariat. 1074. 
Question re qualifications of -- of J oint Stock Companies. 2157 -DB. 

REGISTRARS AND CASHIERS-
Question re double journeys by -- of Departments of the Government of 

India to Delhi and Simla and vice versa. 969. 
REGISTRAR, REVENUE AND AGRICULTURE DEP ARTMENT-

Question "e erlension of service of --. 1618-19. 
Question "e -- appointed as ~  Secret.ary, 161lJ. 

REGULATION-
Question re con&cation of property Utlder III of 1818. 3172. 
See "Frontier Crossing." 

ltEGULATION (ESTATES)-
Question "e estates held under -- 3 of 1818. Eiitates. 8ee" Regulation;" 

REGULA TIONS-
StRh'lIJ(!nt r6 II ~I l ll~  to ('ollsidel' -- undel' the Electoral Rules. 2923. 

ltELIGlOUS BUILDINGS--
Question re expenditure on -- and clergy. 2345. • . ' 

kEMITTANCES TO ENGLAND-
Question. re -- iii home charges. 3123. 
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REMUNERATIVE RAILWAY PROJECTS-;-

Question re method of assessment, --. ~  

RENEWALS-
Question re arrears of -- on Railways. 1168. 
Question f"6 railway --. 2278. 

RENTS-
Question re -- in Delhi and Simill. 1470-1471. 
Question re enhancement of -- of Hostels in Raisina. 1531-32. 
Question re method of fixing -- in Raisina. 1530-31. 
Question re -- and cost of III hour in Chakrata. 1847. 
Question re -- paid by Government officials. 2665-2666. 
Question re comparison of -' - 11t Raisinll, Simla and Civil Lines. 2667. 
Question re percentage of -- payable hy officers. 3681. 
Question re "pooled" -- at Rll ll~ 2666. 
Question re profit or loSs on -- of Raisina. 2666. 

RENTS OF QUARTERS-
See "Delhi" 

RENT Olt' BUNGALo\VS-
See "Delhi" 

RENTS IN DELHI-
Question re increaae of --. ll09. 

RE-ORGANISATION-
Question re -- of Railway Department. 2278. 

REPEALING AND AMENDING BILL-
M.otion for leave to introduce. 2'222: 
Adopted. 2222. 
Motioll io Lake illt) Il~ ll  2,183. 
Adopted. 2483. 
Consideration. 2484. 
Motion to pass. 2484. 
Adopted. 2484. 
Message from the Council of State re --. 2881. 
See "Bill."· 

RETIRING OFFICERS-
Question re differential treatment accorded to --. 1526-27. 

RESEARCH-
QuestiOn re -- at Debra Dun and PMa Institutes. 1009. 

RESEARCH INSTITUTE-
Question re development of Fore"t College at Dehra Dun into a -. 1085. 

RESERVED COMP ARTMENT8-
Question re amount drawn by members of the Council of State on aecount of 
--. 1090. 

Resolution re -- on Railways for particular communities. 3173-91. 
RESOLUTIONS-

Inquiry re dates 'Of discussion for ~  --. 3363. 
Point of order re discussion within a year of - raising the same queBtiQD. 
~ ~ 
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RESOLUTIONS-contd. 
Postponement of -- re separation of railway from general finance. 2914-

2923. 
-Question re number of non-official -- adnJitted, discU588d and postponed. 

3105. 
Question re action taken on Babu U jagar Singh Bedi's -- re-votiJIg in 

Landholders' Constituencies. 2788. 
Question re -- in the Assembly. 978. 
Question re -- admitted but not discu!l8ed in Assembly. 979. 
Question re -- passed hy Legislatures and action "taken by Government. 

990. 
Question 1"e the -- of the N aHonal Liberal Federation 1"e the grant of 

complete local self-Government. 1288. 
-- re adequate representation of all classes and communities in services under 

the Government of India. 3192-3227. 
-- re adoption of a policy of l~  ~  

-- re change of method of examination for the Indian Civil Service. 1416-
1442. 

-- re despatch from Secretary of State 1"e Indian Autonomy. 2715-2736-
.-- 1"e emigration of unskilled lahonrers to Ceylon. 1775-83. 
Discussion adjourned. 1783. . 
-- 1"e emigration of unskilled lahourers to Mauritius. 3138-68. 
-- re emigration of unskilled laboUTern to Ceylon. 2104-2143. 
----re emigration of unskilled lahoureTs to Rtraits Settlements and Malay 

Rtates. 2143-2146. 
-- 1"e King's Commissions for Indians. 1457-1468. 
-- rf' King's Commissions for Indianti r.nd Indianization of Indian Regi-

ment>'!. 2417-2465. 
-- re protection of women wage-eamers in agrik'ulture. Rt'<'ommendation 

that legislation he not introdul't'd at present. 1793-1804. 
-- re railwll.\' concessions Ilnd rMuetion in fares. 3946-3953. 
-- 1"e )·eSE'rvt'cl eompa"hneIlUl 011 Railways for particular eommunities. 

3173-9] 
-- rl' scholaTships to Indians for Re;;earch Work. 1443-53: 
-"- re setting apart of revenues by Central Governmeni with a view to 

exemption of Provincial contributions for six years. 2673-2699. 
-- re State' management of Railways in India. 2046-2049. 
Discussion adjourned. 2049. 
-- 1"e State management of railways in India. 2861-2881, 2881-2903. 
-- re status of Indian settlers in Kenya. 2701-2715. 
-- re stoppage of recruitment for ~  outside India. 3953-3967. 
-- re supply of facilities to Memhers of the LegisI!\tures to disebarge their 

public duties. 1453-57. 
-- re workmen's compensation in agriculture. 1784-]793. 
Statement (laid on the table) re action taken by Government on certain --

of the LegislatiJve Assembly. 2601-08. 
Statement ~ outstanding -- of the Assembly. 3870. 

RRROLUTIONS, NON-OFFICIAlr-
Question 1"e date for diseusaing -- and Bills. 3689.· 

RETAINERS OF INDIAN RAJA'S, ETC.-
question re position of -- under Indian Arms .Act. "3857-3868. 
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RETIREMENT-
Question ,.e -- of superior Oflt.lers hefore 31st Deeember 1023. 12PF. 

RETRENCHMENT COMMIT'l'EE-
Question ,e the pUblication of the correspondence on the subject of the -. -. 

1544. 
Question ,.e diseussion by the Legislative Assembly of the recommendnti( nil of 

the -. 1365. 
RETRENCH¥ENT ~R

~  ,e -- Rnd Relrenclmlent Con'mittee. 994. 
RETURN TICKETS-

Question ,.e increase in railway revenue o",-ing to discontinuance of railway 
-. 1358. 

Question ,.e issue of first and second class -- at concession rates. 3730. 
Question ,.e re-introduction of the system of the issue of --, 3120. 

REVENUE AND AGRICULTURE DEPARTMENT-
Question ,e outsiders appointed in --. 1620. 
Question re Indians not appointed as Superintendents in 1619-20. 

REVENUE AND EXPENDITURF.--
Question re -- (rerlurt.ion in Ciyj] DEpartment ana l lI ~  f>xppnditul'e). 

1008. 
REVERSE COUNCIL BILLS--

Question ,.e --. 1236. 
RHODES, Rm CAMPBELL-

Adjournment of resolution t'P despatch from Seeretary of State ,.e Indian 
Autonomy. 2735. 

Bude-et demand under sub-head Legislative Assemhly (conypyanee aUowanee). 
3458. 

·Budget demand; Customs. (Overtime and holiday allowanres.) 3255-511. 
Budget. Demands for Grants. Interest on Debt and ~ Funds. 3619. 
Budget. Demands for Grants. Expenditure charged to Capital in Tf'Speet 

of Railways. 3665-66. 
ConBideration of Indian Finance Bill. 3978-3981. 
Consideration of clause 2 of the Finance Bill. 3760-62. 

~  of sub-clause (2) of clause 3 of the Finance Bill. 3779-80. 
Consideration of Schedule I of the Finance Bill. 3791-92. 
Criminal Law Amendment Bill. (Consideration of --). 2619. 
¥essages of congratulation on the birth of H. R. H. Princess Mary's SOD. 

2091. 
Motion to circulate the Indian Stamp (Amendment) Rill for opinion. 2829-

2830. 
~  to take into consideration the Criminal I,aw Amendmpnt Bill. 2490. 

Nomination of -- to be a member of the Select Committee on Dr. Gout's 
COOt> of Civil Procedure (Amendment) Bill. 2046. 

Question ,.e alteration of date of discussion of resolution re Rtate management 
of Railways. 2154. . . 

Resolution re adoption of a poli(·v of proteetion. ~ l  240]. 
Resolution re f':tate management of railway!! in Inilia. 2869-2871, 2872, 287!1. 

RIKABGANJ GrRDWARA-
See "Shrinl!$." BJ.04-05. 

• 
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ROIDLKHUND AND KUMA ON UA1LWAY-
Question re fans on --. 1617. 

IWHILKHUND AND KUMAON RAILWAY COMPANY-
Payment of compensation to --in connection with wood fuel. 1167. 

ROLLING STOCK-
Question re improvements to --on Assam Bengal Railway. 4017.-

ROLLING STOCK (RAILWAY)-

}37 

Question re inclusion in Railway Administratton Report of expenditure on-. 
1173. 

ROLLING STOCK OF PASSENGER TRAINS-
Question ,'e .the number of --which are not issued daily. 1355 

ROY AL ARMY MEDICAL CORPS-
Question re marriage allowance in --. 4016-17. 

ROYAL COMMISSION-
Appointment of a --on Indian Services. 1489-1490. 
Motion for adjournment to discuss the appointment of a --on Indian 
Services. 1543-44,  1581-1600. 

Question re e q>emliture on --on Public Sen;ces in 1886-8i and 1916. 1892. 
Question re ;wfuhammlldan H;presentation on the --on the Public Servi4'f'5 
in India. 3120. 
Question re --on the Indian Civil Service. 1955. 
Question re a resolution passed by the National Liberal Federation against the 
appointment of a --. on Public Services. 1288. 

RULES-
Question re - under Government of India Act. 1773. 

RULING-

--that a member cannot criticise a department after the bU<lget demand 
has been sanctioned by the Legislature. 3591. 
--that a pr.oposed amendment is out of o!·der if it attemphr to bring in an 
Act whi('h is not to be amended by the original bill under discussion. 2502. 
--that a fiill cannot be ~  by anybody ex('epting its introducer. 2598. 
--that a review of the speeches made on a motion which the House rejected 
is not in order. 3489. 
--by the President re comment on the conduct either of the Crown or of 
the Governor General in his actions apart from the Government. 4001-4002. 
-. -by P. L. A. in regard to the scope of the Finance Bill of whidl he is 
the head 3718-19. 

--that motions for smaller rt.>ducti(lllS in a demand, after the whole demand 
(on same subject) bas been moved and voted on are out of ~  
3382-83. 

RUPEE NOTES-

Question re circulation of one --. 3862-3863. 

RURHBROOK WILLIAMS, PROFESSOR-

Q:lestiDn re employmeni of --. 1770. 
See "Moral aud Material Progress Report." 1770-71. 

RVRTOM.JI, MR.-. • 

Question Fe remuneration paid t.o ---for his )l'.etures in 
1004. 

WLJl 

Ameri('tl O!l Indi/l. 
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s 
BARNEY, MR., COMPLAINT OF-
Question re action taken against the gUl\rd on --. 10U6. 

SALARIES-
Sec" RailwllY Staff." 23-13. 

SALOON, CARRIAGES, RAIL ~  y-
Question re ---. 975. 

SALT- • 
QueRtion rc output of --in llnrmn. 31iO-71. 

SALT DEP AR'l;!llENT-
Ql1('stion re personnel nlHI working of the Northcl'll Indin ~  :?'2. 

SALT, EXPENDITnm ON-

Question re --fol' fiHh ~ ~ l  10G!J. 

SALT DLTY-
President's ruling that alternative to _·-.lI1ust he moved .by member ot Gov-
ernor Genl'ntl's Exeeutiw Council. 371!l. . 

SAMS, MR. H. A.-
Budget demand for Indian Pestal aJHl Telegraph Department. 3587-90. 

Motion 'i.e demands for supplementary grants. 3110. 
Motion to take into consideration the GovernlIlP.nt Savings Bank!! (Amend-

ment) Bill. 2840. 
Oath of Olfiee. 2277. 

SAMARTH, MR. N. M.-

Budg"et. Gcueral ~  of the -for 1923-24 .. "First stage. 305G-30!:9. 
Budget demand; Cust(lI11S (Reduction ~  4 lakhs). 3268. 

Budget demand for Railwa:vs. (Motion for lump ~  34m-OS. 
Budget demand for f;alt. 3416. 
Budget demand for Indo-European Telegraph Department. 3593-94. 
Budget. Demands for Grants. l1i&'('l1aneous (Public ~  Commission). 
3637-3638. . 
Budget. Demands for gran!;;. Civil Works. ~  

Messages of congratulation on the birth of Her Royal ~  ~ Mary'fl 
son. 2091. 
Motion to consider the r-ode of Criminal Proeedure (Amenqment) Rill. 1037, 
1038. .  . 

\lotion to ~  the Code of Criminal Procedure (Amenoment.) Dill AS 

passed by the Council of State. 1304,  1319, 1323-24, 1326. 
Motion to consider the Criminal Law ~  Bill. 24'l9-2500. 2541. 
Motion to postpone the consideration of the Code of Criminal ~  

(Amendment) Bill. 1023. 
·lIotion to cons:der dause 11 of the Criminal Proe:!dure {,orle ~  

Bill. 1138, 1153. 

CODE OF {'RUlIN AL P'!OCE;ill'RE (A MEXllCJ rXT) BU,I.: 

Consideration of-
Clause 11. ~ ~  

r-Iause 14. 1195-9(1. 
ClAUse 16. l2?0-2J.. 
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I:lAMARTH, MIt. N. M.--contd. 
CODE m' CRIMUiAL PROCEDl'RE (AMENDMENT) 13nr, 
Consideration of-
Clause 21. 1395. 
Clause 33. 1712-43. 

139 

Discussion on nominal cuh; relating to nOll-vctahle expenditure, general ques. 
tions relating to votable expenditure. 3374. 

}t'urther consideration of Workmen's Compensation Bill. 1961-1962, 1980. 
Indian Mines Bill. Consideration of Joint Committee's Report. 1655. 
Point of order whether sinking fuud can be d:scusse<! during budget de-
mands. 3345. 
Postponement (of resolution re sl:pnrlliioll of raJway from general finance. 
2918. 
Question re authority uuder which the Standing Army in India is maintained. 
2480. 
Question re Ilnperial Wireless. 386b·3R70: 
Hesolution re State management of Railways in India. 204ti. 

SANITARY COMMISSIONER-
Question re functions l,f lhe--willi the  Government of India. 3100. 

SANTHAL HATUM SERAI RAILWAY STATION-
Question re waiting rooms for females at --, Oudh and Hohilkh811d Rail· 
way. 3865. 

tiARA-SmAJGUNGE RAILWAY-
~  re waterways and emballkmellb on --. ~  

SAIH'ANAZ HL"SI:lAIN KHAN, KU.\N l3.w_\lJur.-
~l  GCllcral diseussion on -of 19:!3-:!4. .i<'il'st ~  3tl7·1-3U16. 

Budget demand 'under tlub-headLegi!<lative Bowes. 3461:1. 
Budget UCWDHU undel' lSub-head Foreign and Political Departlllcnt. J4CJ:!. 
Budget demandti for grants. Commercial Intelligence (.Bureau). 3624-
BUdget. Demands for grants. Miscellaneous (Miscellaneous and unforeseen 
charges). 3627. 
Budget. Demands for grant:;. Civil Worb. 3657,  3658. 
Conaideration of clause 30 of the Code of Criminal Pro(:edure (Amendment) 
Bill. 1567. 
CODliideration of dau!*l 47 of thc COdll of Criminal Proecdure{Amendment) 
Bill. 1809-1810. 

Consideration of sub-clausc (2) of claUtIC 3 of the ~  Bill. 3783. 
}t'urther consideration of W ormen's Compensation Hill. 1916. 
Indian Official Secrets Bill. Consideration of Seleet Committee Report. 

~  2260. 
Legal Practitioners (Women) Bill. 3S03-54. 

}Iotion to re-l,ircuillte the Exclusion from Inhcritance Bill. 4032-33. 
Motion to refer to Select Committee the Legal Practitiollcl't> (Amelldment) 
Bill. 2581-82. 
Motion to refer the lIIussalman Waqfs Registration Bill to Select Committee. 
. 2316-2317. 

Motion that the Report of the Select ~  on the Indian Penal Code 
(Amendment) Bill be taken into consideraticon. 286Ji, 2827. 

Point of order re discussioJr within a year of resolutions raising the same ques-
. tion. 2675. 
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~ R R  llUSSAlN KHAN, h.EA!\ BAlllDt:R-cuntd. 
Question r6 absence of privy ana urinal &l'l'angementl> ill :;crvunt:> cowpal"t-

ments. 131H. 
Question re action taken against the guard on cowpillint of Mr. Salw.ey. 

1096. 
Question re admission of Indians into_the Royal Air ~  1097. 
Question r6 advance of passage money not granted to Provincial Civil Ser-

"ices. 1606. 
Question r6 annual repol·t of the Pusa Agricultural Institute. 1364. 
Question re &rraDirements for police patrol in RaitDna quarter:;. 3liO. 
Question r8 dacoity in the clerks' quarters at Timarpur. 316IJ. 
Question re fund for Raj ~  1096. 
Question r6 future policy in respect to Waziristan. 1363. 
Question r6 inconveniences caused by Gulzarbagh Stution Platform. 10U7-IJti. 
Question r6 Inter class accommodation on :railways. 1363. 
Question r6 interpretation of "principal place of business" W:ied in lncome-

Tax Act. 1097. 
Question r6 lighting on Bengal anll North-Westel'll Railway. 1606. 
Question r6 listed posts. 1097. 
Question re number of Indian pilgrims travelling during theHaj season. 

1096. 
Question re patrol parties in thc clerk!" quarters at Tuual'pur (Delhi). 3lUIJ. 
Question regan ling pay and recruitment of Delhi Police Sergeants. 3233. 
QUClltion regarding pay of Delhi Police Sub-Inspectors. 3233. 
Question 1'e payment of picee-'\lorkers in Presses. 1769. 
Question re Press Fine Fund. 1606. 
Question "e protection against dacoities w Raiswa qu.arters. 316IJ-70. 
Question re provitUon of doors and windows in the Indian Clerks' quartert! 

at Raisina. 3170. 
Question re PuS&. Agricultural Institute. 1098. 
Question rc railway workshops and technieal schools on railways. 1363. 
Question re removal of lilt and 2nd class waiting rooms at Delhi Station to 

upper storey. 2150-51. 
Question re second class waiting room at Victoria Terminus Station, Bomuay 

2961. 
Question rc separate waiting rooms for Intermediate and third clas;; pas-

sengers. 2150. 
Question re steamer service between Jeddah and Yamboo. 1098. 
Question, re substitution of 'Urdu' for' Hindustani' in Indian Civil Servic( 

examination ,syllabus. 1095. 
Question (Supplementary) re release of lJolitical prisoners. 3098. 
Resolution re status of Inaian settlers in Kenya. 2706. 

SARMA, HON'BLE MR. B. N.-
Budget demand under sub-head Foreign and Political Department. MU7. 
Budget demand for Public Works Department. 3563. 
Budget demand for Indian Postal and Telegraph Department. 3576-79. 
Budget demand for Indo-European Telegraph Department. 3594, 35IJ5 

3593. I 

Budget. Demand. for grants. Forest. 3G09-10, 3612, 3613. 
Budget. Dcwal1ds for l l~  Civil Worb;. 3660. 
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I:3AHM.A, liON'!;!.1; MI •. B. N.-c(inta. ' 
<.;uu&deration uf the Report of thc Joint <.;owwittee on the Indian <';ottun 

<';Cl5S Bill. 2658-60, 2062, 275::. 
M.ution tu refer the Land Acquisition (Amendment) Bill to Select Committee. 

2331-2334, 2338.' , 
Resolution re emigration of unskilled labourers to Ceylon, accepts proposal 

for adjourwnent. 1783. 
Retiolution 1'6 emigration of unskilled labourers to Ceylon. 21iJ4-98, 2114, 

2117, 2128, 2135-4tl, 2141. 
Resolution 1'6 emigration of unskilled labourers to ~  Settlements and 

Malay States. 2145-46. 
Ucsolution 're status of Indian settlers in Kenya. 2712, 2713-2714, 2715. 
Resolution rc emigration of unskillea labourers to Mauritius. 3147-53. 

I:3ARVADHIKARY, SlBo DEVA PRASAD-
Budget. General discussion of - for 1923-24. First stage. 29<JO-94. 
Budgd de/Land; Custums (Payor elItnltlishment). 3244-45. 
Budget demand; Customs (Travelling allowance in Madras). 3250-51. 
Budget demand; Customs (Leave aHowance in Bombay). 3260-61. 
Budget demand for Income-tax Re-orgauisation of Department. 3287-88. 
Budget demands for Railways (working expenses). 3325-27. 
Budget demand for miscellaneous Railway expenditure under Railways 

(Audit and Control). 3396. 
Budget demand for Railways._ (Motion for lump reduction). 3402-03. 
Budget demand for salt. 3410-11. 
Budget demand under ~  Hill Journey under General Administration. 

3425. 
Budget demand 'under sub-head Legislative Assembly (conveyance allowance). 

34M. . 
Budget, demands for Grants. Fon:st (Allowances and Honoraria). 3606. 
Budge! demands for Grants. Forests. 3605, 3610. 
Budge\,. Demands for Grants. Interest on Debt and Sinking }'unds. 3621-

3622, 3623. 
Budget. Demands for Grants. Commercial Intelligence. 3626. 
Budget. Demands for Grants. .Miscellaneous (Public Services Commission). 

3638-3640. 
Budget. Demaudli for Grants. Education (Chi;)fs' Colleges). 3647-3648. 
Budget. Demands for Grants. Education. 3648. 
Budget. Demands for Grants. Delhi. 3652-3653. 
Bqdget. Demands for Grants. Civil Works. 3659-3660. 
DiscusE;ion on nominal cuts relating to non-votable expenditure, general ques-

tions relating to votable expenditure. 3373. . 
Consideration of Workmen's Compensation' Bill. 18q6-1857, 1870. 
Further consideration of Workmen's (".,ompensation Bill. 1908-1909. 
Consideration of Indian Finance Bilt 3986,3987-3989. 
Consideration of the Report of the Joint Committee on the Indian Cottun 

Cess Bill. 2751-2752. 
.. CODsiUeratiOIl of the Report of the Select Committee on the Indian Official 

. Secrets Bill. 2767-2769. 
Motion to consider the Code ~ Cdminal Procedure '(AmenLCl1t) Bill. 1037, 
~~ ~ - . 

~
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SARV.ADHlKARY, SIR DEV A: PRASAD-cutlrcl. 
Motion to consider the Code of Criminal Procedure (Amendment) Bill as 

passed by the Council of State. 1302, 1327-1328 . 
. Consideration of clause 2 of the Finhnce Bill. 3762-3765. 

CODE OF lll I ~  .PROCEDURE (AMENDMENT) ~l I  : 

Consideration of--':' 
ClaulSe 11. 1134, 1135, 1136, 1137. 
Clause 14. 1195. 
Clause 20. 1379-1380. 
Clause 21. 1386-1387. 
Clause 33. 1742. 
Clause 47. ~  
Clause 109. 3823-3824. 

Motion to circulate the Indian Stamp (Amendment) 'Bill for opmioll. :.!834. 
Motion to consider the Govermuent Saviilgs Bankl; (Amendment) Bill. 

2838. 
Motion to consider the Report of the Select Committee 011 Married ~ 

PrOlJerty (Amendinent) Bill. 2284-2286. -
Moticn to pass the Ind;an Penal Code (Amendment) Bill. 31ill-313j. 
Motion to postpone the cons;deration of the Code of Cl'iwina) l'ruct.'t\ul'e 

(Amendment) Bill. 1025, 10'li. 
Motion to re-circulaoo Exclusion from Inheritance Bill. ~  

Motion to refer to 8cled Committee the Legal Practitioners (Amendwent) Hill. 
2581. 

:Motion to refer the ~I l  Waqfl:i Registration Bill to 8cleet Cowillittce. 
2323. 

l.Iotion to refer Indian Cotton Cc':;s Bill to Joint l'olllw:ttce. 1625-1626. 
l.totion to take into consideration thc Criminal Law Amendment Bill 

2490-2492, 2508-2509. 
Motion that the Report of the bdc..'Ct Comwittc..'C on the Indian Penal Code 

(Amcndment) Bill be taken iuiu consideration. 2809-2811. 
Motion that the Code of Criminal Procedure (Amendment) Bill as amended he 

passed. 2794:-2796. 
:Motion for adjournment to discuss thp. appointment of 11 Royal Commission 

on Indian ~  1583-1587. . 
Question rc acceS3 to l ~lHl ll  of the Central Railway Advisory Council. 

2742. 
Question re Catering Departments on the East Indian Railway and Eastern 

Bengal Railway. 2155-2156; 
Question re constItution and functions of the Public Services Commiuion. 

2158. . 
Question rc decision ru,; to the I ~  tillY of tll" Dilihi Session. 3081}. 
Question re di&eussil)u of report of the Il!chcape ~  3363. . 
Questkln re establishment of Railway Auvi80ry Councils. 2477. 
Questionre ~  of different Deparbnents during the last fortnight 

of Marcn. 2953. •• . 
Question re expeniliture of Railway COllllIlission. 2851-2852 • .. 



~  LEGISLATIVE ~  ~ ~  148 

SARVADHIKARY, Sm DEV.A PRASAD-contd· 
~  reeJ;penditure on Headquarters EstaJ,liohment of Railway Board. 

··2851. 
Question re expenctture under the head of "leave and allowances." 2952-53. 
~ l  re expenditure under the head of "Supply and Services" and 
"Contingencies." 2952 . 

. QJlcstion re Imperial Wireless. :JS65-38iO. 
Question re Indi,an delegation from Kenya to London Conference. 38iO-

3871. 
Question re Indians Stores Department.. 2852. 
Question re idsue of free railway pHsses and pri\'ilege tirket orders for the 

statl of the HailwavBoard. 2<J51-52. 
Question re prefere!;tial employment of Anglo-Indians aud Domiciled Euro-

peans on the East Indian Railway. 064. 
Question re purchase of stores through the Ceutral Stores Deparfment. 

2786-2787. 
Question re Railway Audit Systems. 2852. 
Question re recommendations of the Lytton· Committee relating to lndian 

students ill England. 2156. 
Question re reduction in .Garrison in Indin and Headquarters Command. 965. 
Q1lestion re witllessesexamilled by tiJe Incheape Committee. 2410. 
QftE'Stion (Supplementary) re appointment of Europeans on speeialtenns to 

the Jnflian Medical Serviee. 108-l. 
Question (fiul'plt:lllentary) re Caterin;r Departmcnts on Railways. 1GOH-10. 
Question (Rupplemcntary) re . DefelTed Rehate System. 1889. 
Question R l ~  re expenditure on coupe f'Olpposites. 4008-4009. 
Question (Supplementary) re Gold Standard Reserve. 3938-3940. 
Que,stion (Supplementary) re grant of pa8.o;es considered in flxing snlnry. 

3600. 
Quest:on (Supplementary) re inczease in coal mine aecldents and steps for 

prevention. 1608-09. 
Question (Supplementary' regarding lac-researeh work. 3233. 
Question (Supplementary) re Lady Hardinge Medieal College. 3114. 
Question (Supplementary) re memorials from ~  of the Indian Civil 

Serviee. 981. 
Question (Supplementary) re restorajion of eonecssions on return tickets. 

1163. 
Question (Supplementary) re tempol'/lry appointments in the Government of 

India Secretariat in view of retrenchments. 967. 
Question (Supplementary) re thirty new appointments to the Ind:nn M£'dieal 

Service. 980-81. . 
Question (Supplementary) Te termination of contract with the Enst Indian 

Railway. 1338 . 
. QuestiQn (Supplementary) re tours of offi('ers of ('entral Bure:1ll of .Jllformn-
, tion. 1771. 
Resolution re lid equate ('\ass and cOlllmunnl representation in servweR linclpr 

the Government of Innia. 8200-03. 3227. 
Resolutio.n re adoption of n po1iey of protcpt.ion. 2394-2.gn7. 
R ~ l  1'1' &spot('h from .. C::e(,l'Ctnry of St.ate re Indial? Autoll()my. 2723-

~  ". . . 

RflSoJntioll re emig!1itioll. of U1\sk,llt\d I~  to. Ceylo.n. 17791 1781-8::\. 
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SARV ADHIKARY, Sm DEV A PRASAD-col'lcld. 
Resolution re emigration of unskilled labourers to Mauritius. 3162-64. 
Resolution re King's Commissions for Indians. 1465-68. 
Resolution re scholarships to Indians for research wOl·k. 1449-51. 
Resolution re separation of railway from general finance. (Postponement of 
-). 2917-2918. 

Resolution re State management of Railways in India. 2047-48, 2882-2886. 
Resolution re status of Indian settlers in Kenya. 2706-2708. 
Statement of lump retrenchment figures under hudget items. 3130. 

SASSOON, CAPTAIN E. V.-
Budget demand for Income-tax (Re-organisation of Department). 3279-80 . 

. Budget demand for Railways (working expenses). 3321-23. 
Budget demand for Railways. :Motion for reduction. 3398-3400. 
Budget. Demands for grants. Miscellaneous (Public Serviees Commission). 

3634, 3635. 
Cotton Transport Bill. 1nO. 
Indian Cotton Cess BiiT:'"j (Consideration of Report of Joint Committoo) 

2655-58. 
Consideration of Workmen's Compensation Bill. 1854-1856, 1861. 
Further consideration of Workmen's Compensation Bill. 1920-1921, 1940, 

1947. 
Further consideration of Workmen's Compensation Bill. 1957-1958, 19M, 

19TI-1972, 1978. 
Motion to consider the Finance Bill. 3699-3702. 
Postponement of resolution re separ.1tion of railway from general finance. 

2915-2916. 
Question re purchase of motor cars by Slough Syndicate from I~ surplus. 

2670. 
Resolution re State management of Railway;; in India. 28fl3-2894. 

SASTRI, RIGHT 7ION'HI.E S.-
Question re allowances drawn by --. in connection witq tours andwor'k on 

Committees. 3680-81. ' 
Question re mission of --. 2548. 

SAVINGS BANKS- • 
The Government -- (Amendment) Bill. 2838-2842. 

SAVINGS BANK (AMENDMENT) BILL (GOVERNMENT)-
Assent of the Governor-General 1p --. 3810. 
See "Government --." 

SCHAMNAD, SAHIB BAHADtrn MAHMOOD-
Budget. Demands for grants. Delhi. 3651-3652. 
Motion to consider Select Committee Report on the MURsalman Waqfs Regis-

tration Bill. 3875, 3876, 3883, ~  

Question re Bhatkll.l Railway extension 3857. 
Question re building of a mosque at Raisins near the Raisinn Hostels for 

members. 3688-89. 
Question re Itai)wny connection in the ~  Con."t, Madras. 3677. 
Question l l ~  re electiol18 to ~  and l()('.al legislatul'ell. 

3231. 



SCHOLARSHIPS-
Question re forestry-. 1009. 
Question re grant of veterinary -- to Indians. 1010. 
Resolution ,.. _ to Indiana for reseueh work. 1443-63. 

SCHOOLS-
Question re Railway Hill -. 4008. 

SCIENTIFIC DEP ARTMENTS-
Budget. Demands for grants. Other -. 3670. 

• I 

R.EAMEN-
Question re compensation and German Reparation Award to India --. 

1353. . 
Question re di1ference between Indian and European -- in regard io wagel, 

allowancell, etc. 1347. 
Question ;'e number of Indian -- l'Dg'aged in the Great War. 1362. 

SEAMEN,INDIAN-
Question re the demllnds of -- ill regard to rJothing, act'Ommodatic·n. 1347. 

SEAMEN RECRUITMENT COMMITTEE'S REPORT-
Question re giving e1fect to --. 1348. 

SEARCH LIGHTS-
Question re -- on trains. 1612. 

SECRET SERVICE DEPARTMENT-
Question re --. 2482. 

SECRET SERVICE GRANT-
Question re -- expended by Central Bureau of Information. 1771·72. 

SECRETARIAT (GOVERNMENT OF INDIA)-
Question re minimum probationary pay ill --. 1091. 

SECRETARY OF STATE-
Budget. Demands for grants. Expenditure lU En§land ander the t'OJltrol 

of the --. 3662. 

Question re POWl rs of sanetion Qf --o\'er and above the budget grants. 
3125. -. 

Question (Supplementary) re principle of non·interferent'e bv -- 011 

questions agreed upon by the Legislature and the ~  of India. 
1073. 

Resolution re despatcb from - r6 Indian Autonomy. 2715-2736. 
SECRETARIES- . 

Question re Indians as --, Deputy Secretaries, etc. 3973.3974. 
SECRETARIES, ASSISTANT-

Question re duties of --- in (foverunlent of India Secretariat. 1074. 
SF)CRETARIAT, IMPERIAL-
. Question '(1 tenure appointments of Slllll'l'ior offirers of --. 1021. . ~ 

SECRETARIAT, IMPERIAk-OtFICEltS. IN THE SUPERIOR SERVICE-
Question re Indians and non.Inclia.ns ill u..e cadre of --. 996. 
~ D ;1.9 
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SECURITIES-( JOVERNMENT)-
- See "Government Paper." -
SELECT COMMITTEE-

Question ,.6 number of -- and other Committees and sittings. 3116. 

SELECTION ~
Question ,.6 the -- for Income-tax Auditors. 2475-76. 

SBN, RAI BAlUDUR N. K.-
Motion to consider clause 11 of the Criminal Procedure Code (Amendment) 

Bill. 1119, 1120, 1121, 1122, 1140, 1141, 1144-1147, 1149, 1150. 
Consideration of clause 14 of the C()(\e of Criminal Procedure (Amendment) 

Bill. 1208. 
Consideration of clause 30 of the Code of Criminal Procedure (Amendment) 

Bill. 1565-1566. 

SEN, Ma. S. N.-
Question ,.6 conferment of a deg..e by the London University (In -- of the 

Meteorological Service. 2664. 
SERGEANTS IN ARMY HEADQUARTERS-

Question ,.e -_. 984. 

" SERVANT OF INDIA"-
.t\rticle ,.6 discussion of Railway BudgEt. 1171. 

SERVANTS-
Question ,.e -- travelling by mail trains. 1617. 

SERVANTS' COMPARTMENTS-
Question ,.e absence of privy and urinal arrangements in --. 1364. 

~ H I

Resolution ,.e stoppage of recruit:nent for -- outside India. 3953-3967. 
~R I  (INDIAN)-

Motion for adjournment to discuss the appointment of a Royal CommissiOll 
on --. 1543-44, 1581-1600. 

ff SERVICE" POSTAGE STAMPS FOR LEGISLATURES-
Question ,.e supply of ---. 1016 

SETTLERS (INDLAN)-
Resolutions ,.e status of Indian -- in Kenya. 2701-2715. 

SHAFI, HON'BLE DR. MIAN SIR MUHAi\1MAD-
Budget demand under sub-head Legislative Assembly. 3461-3463, ~ 
Budget demand under sub-head Legi!lative Assembly (daily allowance). 

3451. 
Budget demand under sub-head Legislative Assembly (conveyance allowance). 

3453. 
Budget demand for separate estabIisllment for Legislative Assembly. 3461. 
Budget demand under sub-head Council of State (TravelIing allowance). 

3465. 
Budget demalfJ for Army Department (Standing Army). 3547-52. 

- Motion to consider Report of Select Committee on the MussaIman W 8/{f, 
Registration Bill. 3882-e4, 3891-95, 3891. - -



SBAFI, HON'BI.E DR. MIAN SIR MUHAMMAD-
Motion to cowrider the Code of Criminal Procedure (Amendment) Hill as 

pllB8ed by the COWlcil of I::)tato. 1325-26. 
Motion to consider clause 11 of the Criminal Prucedure Code (Amendment) 

Hill. 1129, 1130, 1131, 1132, 1134, 1138. 
CODE OF CRIXINAL PnO<!)WURE (AXENilMENT) BILL : 

Consideration of-
Clause 16. 12Z5.:W. I 

Clause 17. 1252-54. 
Clause 33. 1570-1572! 1574-1575, 157S-1571l. 

I Clause 34. ~  

Clause 132. 2193·U7. 
Motion to refer the Exclusiun frOID Inheritance Bill to Select Committee. 

2300. 
SHAHAB-UD-DIN, H DH RI~ 

Budget. General cfueussiun ef t1Je -- for ~  }'il"l:;t titage. 211l:i7-90, 
Consideration of clause 2 of the Finance BiH. 3745-47. 

CODE OF CRllUNAL ~ R  (AllF.NDMENT) BILL: 
Consideration of-

Clause 47. 181ti. 
Clause 54. 1827, 1828, 1830. 
Clau'*! 55. 1836. 

Consideration of Workmen's Compensation Bill. 18-78-1879. 
Motion to refer the Mussal.ma.n Waqfs Registration Bill to Select Committee. 

2318-2320, 2323, ~  

Motion to adjourn the consideration of clauBe' 2 of t1Je Finance Bill relating 
to enhanced salt duty. 3722. 

Resolution re adequate class and conunWlal repreiientation in services under 
the Government of India. 3224-25. 

SHAHANI, MR. S. C.-
Budget. General discussion of the - for 1923-24. First stage. 2966-69. 
Budget demand; Custolll8 (Pay of establishment). 3249. 
Budget demand; Custolll8 (Reduction by 11 lakhs). 3266. 
Budget demand for Income-tax (Re-organisation of Department). 3282-83. 
Budget demand for Railways (working expenses). 3305-7. 
Consideration of Indian Finance Bill. 399&-3998. 
Consideration of clause of 21 of the Code of Ci-iminal Procedure (Amend-

ment) Bill as passed by the C('Iuncil of State. 1388. 
Consideration of Indian Penal Code (Amendment) Bill. 383ft 
Consideration of the motion that clouse 3 stand part of the Finance Bill. 

3789-90. 
Motion to circulate for opinion on the Special Marriage Bill. 3915.' 
Motion to consider Report of Select Conunittee on the Mussalman Waqfs 

Registration Bill. 3883. . .' • 
Motion to l'efer the Exclusion from Inheritance Bill to Select Committee. 

2298·2299. 
,Question re appointment of a third Assistant Collector, Customs, Karachi. 

1019. 
~ l  rc differenccs ill. the furlough and leave l ~l  between the 
~  and Indian officers on Railways. l.293. 



SHAHANI, MR. S. C.-culltd. . 
-Question (Supplemcntary) ,-e clrClll :on of onc rupee noLe::;. 3862-3863 .. 
Question (Supplementary) re btitldings of historieal and arcllaeological In-

terest. 3949-3943 . 
.Question (Supplemcntary) re condition of perm,:-nent quarters at Uai:>ina. 

3861-3862. 
Question (Supplementary) re designation of Legislative Aasembly as "Lower 

House." 3937-3938. 
Question (Supplementary) 1'e grant of motor haulage and conveyance allow-

ance to members of the Indian LetiBlBtu.re. 2412. 
Question (Supplementary) ,-e grant of titles to Members 0.£ Legislatures. 

3929. . 
Quetion (Supplementary) ,-e im})ortation of sleepers. 3128. 
Question (Supplementary) re office order by :Mr. Dewar, A. G., Punjab, 1'e 

absences from office. 1528-29. 
Question (Supplementary) re recruitment of Telegraph SignaUurs. 3933-

3934. 
Question (Supplementary) re retail sale of postage stamps. 3935-3936. 
Resolution re adoption of a policy of protection. 2389-2394. 
Resolution "8 changc of method of examination for the Indian Civil l ~  

1427-28, 1442. 
Resolution re King's Commissions for Indians lind IndianizaLion of Indian 

Regiments. 2419, 2454-2457. 
Resolution ,.8 railway concessious and reductions in fares. 3947. 

SHIP-BUILDING, AERONAUTICS AND MARINE ENGINEERING-
Question re facilitics for training in - -. 1013. 

~I I I  BROKER-
Question re the appoiutment of a -- Mr. S. K. Gho:iC in Hcngal. 1;}i!J. 
Question r8 licensed -- in the ports of India. 1351. 

SHIPPING COllMITTEE-
Question re eompoaition of the --. 2153-54. 
Question r8 non-appoUdment of a -. 1075-76. 

SHIPPING COllP ANIES·-
Question ,-e Indian --. 1889. 

SHIPPING COMPANIES (FOREIGN)-
Question ,-e rate war among -- as against Indian Companies. 1890. 

SHIPPING FIRMS--
Qaestion '8 aids to Indian National --. 1890. 

SHOLAPUR BOOKING OFFICE-
Question 1'c abolition of the 3rd elass---. 3687-88. 

SHRINES, REUOIOUS-
Questioo ,e construction of boundary wnlls at --. 3104-05. 

SICK BED ACCOMMODATION-
Questi01l. '8 -- for Indian Army. 1S45. 

slIm HOLIDAYScr-
Question ,e -! 4010. 
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SIND l"RONTIER REGULATION-
Pgint of order re working of a -- case of Sher Muhammad Alijoy Ali. 

3494-95. . 

SIND MOHAM?YlADAN CONSTITUENCY-
Question re election to the Council of State for the -. -. 2413-2414-

SINGH, MAHENDRA PARTAB-
-- (Estates) Bill. Laid on the table. 4017. 

SINGH, RAl BAHADUR SHYAMNARAYAN-
Cantonments (House Accommodation) Bill. 16(1t)-16YII. 
Considerat:on of Workmen's Compens::.tion Bill. 1864. 
Consideration of clause 132 of the Code of Criminal Procedure (Amendment) 

Bill. 2181-82.' . 
Indian Mines Bill. Consideration of Joint Committee's Report. 1663. 
Motion tq consider clause 11 of the Criminal Proeedure Code (Amendment) 

Bill. 1137. 
Motion to consider the Code of Criminal Procedure (Amendment) Bill as 

-passed by the Council of State. 1303. 
Motion to refer to Select Committee on the Legal Practitioners (Amendment) 

Bill. 2582. 

SINHA, BABU AMBICA PRASAD-
Question re Mr. Agarwala's proposed Cattle Improvement Bill. 1773. 

SINHA, BABt: B.AlDYANATH PRASAD-
Question re inconvenience in connection with issue of railway ticket!;. 4012. 
Question re inconveniences of third class passengers. 4012-13. 
Question re insufficiency of seating accommodation on railways. 4013. 
Question re Local Advisory Councils on Railways. 4014. 
Question re overcrowding in third cluss clu·riages. 4013. 
Question re Railway Technical Schools. 4013-14. 

SINHA, lb. BEOHAR RAGHUBlR-,-
Question re duties of Income-tax Commissioners. 2277. 
Question re non-recognition of British India ~  Association. 101:' 

SINHA. RAl BAHADUR LACHMI PRASAD-
Budget demand for general administration. 3567. 
Budget demands for grants. Commercial Intelligence (Bureau). 3624. 
Budget. Demand<i fOl' grants. Education (Chiefs' CoHegt'S). 3646. 
Further consideration of Workmen'li! Compensation Bill. 1915-1916, 1947, 

1950. 
Further consideration of Workmen's Compensation Bill. 197()"197L 
Question ,.e activities of Pum .Agticultural Research Institute. 1003. 
Question re'appointment of Indians on I. C. S. cadre as Secretary to D ~ 

ment of Revenue and Agriculture and In<blstries Department. 1111. 
QU6.'ltion re appointment of Indiana as Secretary or Deputy Secretary in 

Government of India Departments. 1111. 
Question r6 clmmmeries at Raisina. 1109. 
QutllStion re claims nwdc l~  ,;ouus luRt against East I~ ll ll Unilwtly Great 
. Indian ~ l  &!ld North-Wcsteru R I ~ 2139. ' 
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. 
l:llNHA, l:tu ll.dli.l.ilU: LACH)ll l l ~ l lll  

Question -f'e classification of Anglo-Inwans allll EUl'opetUls us Indians for 
purpose of appointments to RuilwIlY:;. 1111. 
QueSt..on f'e comforts of 3rd clas.> pa:ssengers {speech uy.Mr. Andrews). 

1090. 
Question re mode of recruitment and scales of pay of POllltal Superinttmdent.. 

IfJUI-U2. 
QUClition f'e employment of II. larger pl'oportion of Indians on Nurthem 

India Railway and in regard tu diffel·ential. rates of pay. 1090. 
QUClition f'6 increase of rents for quarters at Delhi. 1109. 
Question re Indians in European cot;tume travelling in European ll l~ 

ments on Railways. 2278. 
Question re Indians travelling ill ~ recerved for Europeans on 
Railways. 2045. . 

Question re Indians in European dress travelling in Railway llomplU'tments 
reserved for Europeans. 1111. 
Question f'e lighting of Railway l:itations on Madras and Suutl.tcrn Mal.tratla 
Railway. 1108. 
Question re maintenance of a register show;ng claims'made against R l ~ 

for losses of goods. 2739. 
Question re number of Select and other Committees and sittings. 3116-17. 
tluestion re number of Anglo-Indians in <hIvernment of India Departmentt;. 
1108. . 

Qtiestion re occupation of bachelors chummeries at Raisina by Indians. 
2045. 

QuestIOn re officers in I<'eudatory States, Bihar and Orissa. 3973. 
Question re pay of menial staff of Railways. 1090. 
Question ~ percentage of Indians and Anglo-Indians provided with <hIv. 
ernment quarters. 1109. 

Question re probationary pay of Lower Division Clerks in Government of 
India Secretariat. 1091. l 

Question re quarters at Windsor Plaee, Raisina. 2478. 
Question re re-allotment of quartl'rs :It Windsor Place. 2479. 
Question re referring of establishment questions to Standing Committees of 
• the ,arious Departments. 1091. 
Question re settlement' of Railway claims. 2740. 

Question f'e unoccupied quarters at 'Vindsor Place. 2479. 
Question re waiting room at Moheshkhund, Bengal and North-Westem Rail-
way. 1003. 
Resolution re supply of facilities to Members of Legislatures to discharge 
their public duties. 1453-55, 1457. 

SL"RING FUNDS-

Budget. Demands for grants. Interest on debt and --. 3619-23. 

SINKING FUND (RAILWAYS)- _ 
Point of order whether --can be discussed during budget demands. 3344. 

SIReAR, MR. N. C.-

Consideration of W orkmcn's Cumpensation Bill. 1860-1861, ~ 1872. 
1884, 1885. ~ • 

In!lian :Mines Bill. COllSideration of Joint Committee's Report. 1661-62 
. '. --! 
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SIReAR, )fR. N. C.-(Jontd. 
}'urther consideration of Indian Manes Rill. 167(), 1671, 1678, 1688, 1689, 

1690. 
.. Question re reduction of Railway ~ for coal traffic. 3232.-

SLEEPERS (RAILWAY)-
Question re importation of Railway --. 3127. 
Question re Railway -- available III India. 3127. 
Question re --. 3943-3944. 
Question re tenders for Jarah -- by Great Indian Peninsula Railway. 31.27. 

28. 
SLBEPERS FOR NORTH-WESTERN RAILWAY-

Question re ~  of --. !l66. 

SLOUGH SYNDICATE-
Question re purchllse of motor can; by -- f"om Iraq surplus. 2670. 

SlIITH, SIR HENRY MONCRIEFF-
Indian Mines Bill. Consideration of .Toint Committee';; Report. 1651, 1658-

59. 
Intercaste Hindu Marriage Bill.-Motion for leave to introduce. 2599. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL: 

Consideration of-
Clause 11. 1119, 1126-28, 111)1.52, 1154, 2223. 
Clause 12. 1187-1188. 
Clause 14. 1200. 
Clause 17. 1249-1250, 125[;, ]274-1275. 
Clause 18. 1278, 1279. 
Clause 19. 1:?83, 1285. 
Clause 20. 1374-75, ~  

Clause 21. 139U12, 1397-fl8, ]402-3, 1404. 
Clause 23. HOS-O!), 1473. 
Clause 24. 1476, 1477-78, 147!1. 
Clause 25-A. HS3-84, l<.t87-8E1, ]4S9. 
Clause 26. 1495-96, 1503-1'4. 
Clnuse 27. 1547-Ui48, 1559-1560, 1561. 
Clause -28. 15/.12-1563. 
Clause 29. 1565. 
Clause 30. 1566-1567. 
Clause 33. 1727-28,1729, 173], 1744. 
Clause 33. ~  2226, 2'22g-2!l;'2244. 
Clause 34. 1746, 1750. 
Clause 37. 1758. 
Clause 43. 1765, 1766. 
Clause 44. 1'/66. 
Clause 47. 1812, 1S15-1S]!i, Jill!), 1820. 
Clause 51. 1825. 
Clause 54. 1826. 
Clause 55. 1835··36. .' 
l ~  59. ~  
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SMITH, SIR HENRY l RI l~l  

COPE OF CRIMINAL POOCEHmE l ~  BII,r : 

Consideration of-· 
Clause 66. 1993. 
Clause 67. 1994-1995. 
Clause 67-A. 2001-2002. 
Clause 74. 2009. 
Clause 76. 2010. 
Clause 87. 2016. 
Clause 88. 2017, 2021, 2033. 
Clause 93. 2036. 
Clause 99. 2()58-5!), 2061,'2053. 
Clause 106. 2068·69, 
Clause 107. 21)73. 
Clause 109. (Further amendments by Council of State). 3820. 
Clause 116. 2078, 2079, 20HO. 
Clause 117-A. '20Hl-82. 
Clause 129. 2166-68, 2169. 
Clause 131. 2174. 
Clause 132. 2177, 2183-84. 2:W4-2205, 2206-2207, 2208, 2209. 
Clause 141. 2215. 2217, 2218. 
Clause 144. 2218. 
Clause 155. 221B. 
New Clause 159. 2219. 

Code of Criminal Procedure (Am('ndment) Bill (Amendment of Section 4).-
Motion to ,:,efer to Select Committee. 2560-1. 

Code of Crin..inal Procedure (Amendment) Bill (further amendments by 
Council of 8tatr,). 3815. 

Consideration of Indian Finance Bill. 4000. 
Consideration of Workmen's Compensation Bill. 1864, 1865. 
Further consideration of Workmen's Compensation Bill. 1911, 1935-1936. 
Consideration of amenilinents mMc hy Council of State. W orlemen's Com-

pensation Bill. 2857·2858. 
'Motion for the consideration of the Repealing and Amending Bill. 2483·84. 
Motion to consider the Code of Criminal Procedure (Amendment) Bill aa 

passed by the Council of State. 1305, 1324. 
Motion to consider the Code of Criminal Procedure (Amendment) Bill. 1040, 

1042-43, 1044, 1047, ~ 

Oath of Office. 955, 3677. 
Repealing and Amending Bill. Introduction of --. 2222. 
Statement (laid on the tnble) re ~  drRwn hy Members of the I.egisla-

ture on account.of travelling and halting nllowan('('s. 1602·04. 
SOCIAL INSURANCE IN AGRICULTURE-

See "Agriculture." 
..ROHAN LAL, RAI BAIIADUR BAKSHI-

Consideration of danse 2 of the Finance Bill. 3769.70. 
Further c('nsi(l!'ration of Indian Mine!! Bill. 1678-79. 

~  of r!ldian Penal Code (Amendmfnt) Bill. 3839, 3840.' " 
MotIOn to postpor,e the eonsideration of the Code of Criminal Procedure Bill 

~  - .'. . . 



SOHAN LAL, R.u BAHADup. BAKSHI-contd 
Motion to take into consideration the CrimiDal Law .AmeadmentBilL 2M3. 
Motion to take into consideration the Criminal Law A.meottm.t BilL 24B6-

96: 2503, 2.517, 2522, 2531, 2532. 
Question ~ "e appointment of 30 Europearu; to ludiau lrI.edieal 8aniee oa 

special terms. 1082-83. 
Question "e appointment of lndiaus to the Indian Medieal Seniee. _. 
Question "e appomtment of passed candidates of the Std Seleetioa BoimL 

982. 
Question "e disturbances' in the Wazir Force. 983. 
Question re inter class accommodation in mail traina. 986. 
Question "e memorials from members of •• e Indian Civil Serviee. 98l.. 
Question "e Sergeant!; and Stuff ~ l  in Army Headqu.rten. .. 
Question re unpBSBed candidata of the Staff Seleetion Board. 1182. 
Question 1'e voting in Landholders' Constitueneies (Baba Ujagar SiDgh Dedi's 

resolution) . 2788. 
SOLDIERS-

Question re expenditure on families of -- killed duriDg the W8l'. ~  
2346. 

Pay of British -- in India and of Indian --abroad. 3124-25. 
SOMDATT, RAM LALL-

Bee "Ambala Cantonment." 
SOUTH INDIAN R.llLWAY-

Question re cancellation of MangaloreMaii by the --. 2412-2413. 
Question "e expenditure on -- stock. toll 

SPECIAL MARRIAGE B:u..r,..... 
Presentation of the Report of the Select Committee OD the --. 3436. 
Motion to consider Report of Select Committee. 389B. 
Motion to re-circu!ate fer opinion. 3902. 
Negatived. 3902. 
Motion to pass. 3919. 
Adopted. 3927. 

SPENCE, MR. R. A..-
Budget. General discU88ion of the -- for 1923-24. First stage. 2889-12-
Budget demand; Customs (overtime and holiday allowances). 3255. 
Budget demILLd; Customs (leave allowance in Bombay). 3262. 
Budget demand; Customs (reduction by 4Iakhs). 3270. 
Budget demand for Inoome-tax R~  of Department). 3a8l-82. 
Budget demaud lInder Bub-head ordinaq IlXpeD11e6 IQlder Railways (aaain-

ten&Dce of regi;-ter of wagons). 3384. 
Budget demand under sub-head Legislative Aaaembly (ddy lIllo1V8Dal). 3460. 
CODBideration of Schedule I of the Finance Bill. 3796. 379B. 

CODK 01' CmKIluL PBOOKDURB (AlBNDlONT) BILL: 
(loDaideration of-' 

Clause lL 1137, U3S. 
Clause 26. 1605, 

.cIause 5L 1824-
Clause 64. 1828. • 

Further COnsideration of Workmen's Compensation BilL 1933-19M. 
~~ ~ 



INDEX. TO LEGIBW.TIVE ASSEJmLY DEBATES. 

SPENCE, MR. R. A.-cOtltd. 
Motion for adjournment to discuss the appointment of a Royal Commission 

on Indian Serv.i.ees. 1590. 
Motion to consider the Code of Criminal Procedure (Amendment) Bill 8.'> 

passed by the C"uneil of State. 1313. 
Motioii to take ~  consideration the Criminal Law Amenument Bill. 2540. 
Postponement of resolution re separation of railwlIY from general finance. 

2918-2919, 2922. 
Question re Burma petrol imported into India. 2342. 
Question re dutie.'. of Police Force at Delhi and Simla in llll ~  with the 

Indian Legislatures. 3019. 
Question re high ,·harge on pet..,l. 2341. 
Question re high charges for petrol by the Oil COlll}Jlll1ieti ill ilurmll. . ~  

Question re imp(.rt of petrol from COWl tries other than Burma. ~  
QuelKion re purchase of petrol by Government Departments. 2954.,'55. 
Question re rehabilitation of Government paper. 3519-20. 
Question re retail price of petrol in India and Burma. 2341-2342. 
Question regarding rule in vogue relating to issue Railway receipts at Delhi 

Station. 3231. 
Question re war tax on petrol. ~  

Question (Supplementary) re abolition of Div ~ l Commls'!3ionerships. 
1529. 

Question (Supplementary) re publication of the report of inquiry into the 
system of accounts of the Government of India. 3437. 

Question (Supplementary) re Railway sleepers. 3236. 
SRINIVASA RAO, RAI BAH-'illuu P. V.-

CODE O}' CRIMINAL PROCEDURE (AMENDMENT). BILJ. : 
Consideration of-

Clause 14. 1191-92. 
Clause 21. 1393-94. 
Clause 69. 2002-2003 
Clause 77. 2011-2028. 
Clause 88. 2028. 

STAFF I I~
<c.UestiOll re Lhe nnmber of -- in the Military Medical Service Rnd number 

beld by Intlians. 2741. 
DTAI<'F SELECTIOl\ BOARD-

Budget demand under sub-head Home Department (--). 3512. 
Question re appointment of -- candidates. 967. 
QUedtion re appointment of pasi3ed ~ of the '---. OS:!. 
Question re extension of scope of --. 960. . 
Question re meth..,d of marking by --. 970. 
Question re statistics of examination. 969. 
Question re replacement of unpassed men by passed candiJa1tl:; of !.he __ • 

U7l. 
Question re unpa;;sed candidates of the --. 982. 
Statement (laid on the table) of passed and unpassed canclidates of the-'\ 

2905-2913. 
STAFF SELEC'IION BOARD COMMITTEE-- ~ 

Question re thetfiDal report of the -- on tLe work Rnc1 /lost of Committees. 
1295. 



INDlIlX TO LEGISLATIVE ASSEMBLY DJlBATU. 

~  BELECl'ION BOARD EX.AMINATION-
Question re --. 982. 

STAFFS (RAILWAY)-
Question re the I>nJllries paid to tlie -- of Railways. 2343. 

STAMPS-
Budget demands tor grants. 3613-19. 
Question "e printing (If -- in India. 2151-52, 2156-57. 
Question re retail sale of postage --. 3936-8936. 
Question re supply of "Slllrvice" p08tage--for Legislatures. 1016. 

STAlIP AMENDMENT BILL-
See" Indian --." 

:lTANDING ARMY-
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QuestIon re the authority under which the -- in India is maintained. 2480 
81. 

bTANDING COMMITTEES-
Question re referring of establishment questions to -- of the various Depart-

mente. 1091. 
STANDING ORDERS-

Presentation of Report of Select Committee. 4()1S. 
Amendment of --. 3854. 
Refe: red to Select Committee. 3854. 
Appointment of Seleet Committee for amendment of -. 3873. 

HTANYON, COLONEL SIR HENRY-
Code of Criminal ~  (Amendment) Bill (Amendment of Section 4).-

Motion ~ refer to Seleet. Committee. 2555-57. 
Legal Practitioners (Amendment) Bill.-Motion to refer to Select Committee. 

25R2·83. 
Consideration of C'rimillal Law Amendment Bill 2615, 2627-28. 
Indian Official Seerets Bill. Consideration of Select Committee Report. 

2259-60, 2270-71. _ ' 
ConsideratIon of the Report of the Select Committee on the IndiAn Oftlcial 

Secrets Bill. 2772-2773. 
-Motion to con&idpr cla.use 11 of the Criminal Procedure Coda ~ 

Bill. 1142, 1143, 1144, 1152, 1153. 
CODE OF_ CRIMIN AL PROCEDURE (AKENDJONT) BILL: 

Consideration of-
Clause 14. 1194-1195. 
Clause 15. 1213. 
Clause 16. 1242. 
Clause 17. 1273-1274. 
Clause 20. 1375-76. 
Clause 21. 1389-90. 
Clause 25-A. 1485-86. 
eiause 26. 1511-18. 
CIII11se 27. 1551-1552, i557. • 
Clause 33. 1573-1574/ 1577-15781 2225, 2226-27, 2238-2389; 



BTANYON, COLONEL SIR HENRY-cotlfd. 
CoDE OJ' CRIlmTAL PRocEDURE (AlIENDYENT) Brr,f, : 

Consideration of-
Clause 129. ·2169-70. 
Clause 131. 2174-2175. 
Clause 132. 2180-81. 

Motion to oonsid(,r the Code of Criminal Procedure (Amendment) Bit', 11'1 
passed by the ("('uneil of State. 1314, 132-:1. 

Motion to consider the Code of Criminal PrO<'edure (Amendment) Bill. 1055. 
Motion to take into eonsideration the Criminal Law Amendment Bill. 2493-

94, 2509-10. 
Motion to p&s tIte Indian Penal Code (Amendment) Bill. 3135-36. 
Motion to ptJE!tp0ll8 the consideration of the Code of Criminal Procedure 

(Amendmel't) Rill. 1031. . 
lfotion that the Report of the Select Committee on the Indian Penal Code 1 

(Amendment) Bill be taken into consideration. 2804. 
Oath of Office. 955. 
Postponement of resolution f'e separation of railway from general finance. 

2921. 
Resolution f'e aoolition of reserved railway compartmenti=' for particular 

communittes. 3189-91. 
Resolutions f'e adequate class and communal representation in services under 

the Government of India. 3213-14. 
Resolution re King's Commissions for Indians and Indianization of Indian 

Re,l:iments. 2419-2450, 2455. 
Resolution f'e Rtrte ~  of railways in India. 2895-2897. 

STATEMENT (LAID ON THE TABLE)-
Amounts drawn by Membel'f' of the Legislature on account of travelling and 

halting allowances. 1602-1604. 
-- f'e Railway capital expenditure. 1841. 
-- re Committee sittings and costs thereon. 3690. 
--til p8Sl!ed and unpassed candidates of the Staff Selection Board. 2905-

2913. 
Number el 1Iuslims, Hindus, etc., employed in the Government of India 

See!etariat. ~  
Detmls l ~ to the Fuse. Institute. 1331-32. 
-- re action taken by Government on certain resoluttons of the Legislative 

.A!Eembly. 2601-8. 
STATE1IENT OF BUSINESS-

-- by Hon'ble Sir Malcolm Hailey. 2049-50, 2146-47, 2381-82, 3813. 
STATEMENT OF GOVERNMENT I ~ 

Bee "Business." 
STATEMENT OF RAILWAYS-

Resolution f'e -- in India. 2046-2049. 
~  RAILWAYS-

Question f'e rules of Companies' working --,' 2149. 
I ~ R  AND PRINTING-

Budget demands for Grants. 3623. 
Question f'e economies in --. 1074. 

STEAM: BOILERk BILL-
Presentatie el ike Repel't of Joint Committee on --. 1022. 



STEAMER SERVICE-
Question re -- between Jeddah and Yamboo. 1098. 

STENOGRAPHERS-
Question re appointment of -- on Great Indian Peninsula Railway. lin 

STERLING OBLIGATIONS-
Question re reductions of gold and --. 3122-23. 

STOCKS (RAILWAY)-
Question re expenditure on South hdian rolliDg--. 4011. 

STORES-
Question re condemned Military --. 1844. 
QuestIon re Govemment -- imported from EJlgiand. 1081. 
Question re Indian .Army expenditure on --. 1843. 
Question re Indian .Army --Manufacturing Depata. 1843-«. 
Question TI' ~  oJ. -- through the C8IItral-- Department. ~ 

2787. 
STORES DEP .ARTMENT-

Question re Indian --. 2852. 
STRAITS SETTLEMENTS-

Hesolution re emigration of unskilled labourers to -- and Malay States. 
2143-46. 

STRATEGIC RAILW A YS-
Question re -- (Article in "Servant of India"). 1172. 

STUART, MR. JUSTICE-
Question re remarks of -- on Railway risk notes. 1082. 

STUDENTS, INDIAN-
Question re the recommendations of the Lytton Committee about -- ill 

England. 2156. 
SUBRAHMANY AM, RAO BAlUDUR C. S.-

Budget demand for Income-ta."'{ (Re-organisation of Department). 3283-85. 
Budget demand under sub-head Legislative Assembly (conveyanee allowance). 

3401-53. 
Budget demand under sub-head Council of State (conveyanee allbwanee). 

3466-67. 
Budget demand under sub-head Home Department. 3510-11. 
Budget demands for Grants. Interest on Debt and Sinking F'nnds. 36B2 

CODE OJ' CRIMINAL PROCEDURE (AKENDKEN!I') BILL: 
Consideration of-

Clause 11. 1137. 1138, 1139. 1140 
Clause 16. 1219-20, 1226. 
Clause 21. 1398. 
Clause 26. 1507-08. 1521-22. 
Clause 33. 1579-1580, 2237-38. 
Clause 34. 1746. 
Clause 67. 1997-1998. 
Clause 88. 2020. 

.. Clause 99. 2061. 
Clause 132. 2188-911 • 

Motion to cireulate the Indiaa Staap (A.meadnaeat) Bill fer opiDioa. 2881. 



us INDEX TO LEGISLA'I'IVF. Af.\SEMBLY DKUATES. 

SUBRAHMANYAlf, RAO BAHADUR C. S.-conta. 
Motion to refer to Select Committee on the Hindu CopaNener's Liabilit.y Hill. 
2564-66. 
Motion to take into 1'0nside111tion t.he Government ~ "Rnnks (Amendment.) 
BilL 2840-2841. 

Motion to take info consideration the Report. of the Select Committee on the 
Married Women's Property (Amendment) Bill. 2286-2287. 
Motion to consider the C{lde of Criminal Procedure ( Amendment) Bill, 88 
passed by the Council of State. 1320. 
Motion that the Code of Criminal Procedure (Amendment) Bill, M amended 
be passed. 2796-2797. 
Question re memorial for the amalgamation of Coorg with Madras. 3126-27. 
Question re printllig of stamps in India. 2156-57. 
Question re qualifications of ~  of ,Toint Stock Companies. 211'i7-5R 
Question re Railway expenditure in England. 2157. 
Question re rules under Income-tax Act relating to Mutual Bene6.t Soeieties. 
2156. 

Resolution re emigration of unskilled labourers to Mauritius. 3161-62. 
Resolution re ~  of unskilled labourel'S to Ceylon. 2125-29, 2140. 

SULTAN CHIVOY, MESSRS.-
Question remail contracts given to --, Poona. 2152-53. 

SUPERANNUATION-
Question re r->.-tention of an officer's services "fter the age of 55. 1525. 

SUPERANNUATION ALLOWANCES-
Budg-et. Demands for Grants. --and PE'nsions. 3672. 

SUPERINTENDENTS-
Question re --in Revenue and Agriculture Department. 161!l-20. 

SUPERVISORS. ~I
Question re appointment of --~ Military Dairy Farms. 967. 

SUPPLY AND SERVICES-

• 

Question re expenrliture under the headR of' --and" Contingeneies". ~  

SUPREME COURT IN ~I 
Question re --. 1074. 

SURMA VALLEY-
Question re inclusion of the --districts in "Ren!!"a1. 3237 

SURPLUS PROFITS ON RAILWAYS-
Question re --. 129:l. 

SURVEY DRAWING OFPICE-
Question r:e maintenance of six European Draftsmen in --. 1077. 

SURVEY OF lNDIA-
Bud/!"et. Demand!l for Grants. --. 3669. 

SWEETMEAT STALLS-
Question re --at Railway stations. 3731. 

Swnt:lfiNG BA'rH-
Question re --in Ajmer. 976. 

If 

TALCHER RAILWA'-, CONSTRUCTION OF-' 

Question re --by BenpJ-Nagpur Railwa.y. 976. 
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'fARlfF V ALUATlON8-
Question re introduction of -- into Import Tariff Sc.I.tedule 2. 1956. 
Question (Supplementary) re examina.tion of --. 2474. 

TAXATlON-
Prtlllident't> ruling that motion fur illcreatIC uf - by non-01lieial members 

are out of order. 3719. 
n;CHNWAL SCHOOLS-

Question re ra.ilway --. ~  
Question re -- on certain railways. 1363. 

TBLBGRAl' HS-
Question re supply of statistic:; relating to --. ~  

TELEGRAPHS CHARGED TO CAPITAlr--
Budget. Derr,.and for grants. --. 3674. 

TBLEGRAPH CHECK OFFICE- . 
Question re grievances of --. 1105. 
Question re grievances of Upper Divisioll Clerks ill--. 1106, 11OS.· 
Question re new method of recruitment in --. 1107. 
Question re services of Typists in --. 1105. 

R HD R ~ 
Question re revenue and expenditure of --. 2847. 

TELEGRAPH SIGNALLERS-
Question re recruitment of _. -. 3U33-39M. 

TELEGRAPH REVENUE-
Questiun re charging of intercst ugain:sL -- for capital expenditure. ~ 

07. 
TELEGRAPHISTS-

Question re -- and postal clerks. 2848. 
TBLEORAMS-

Question re value of -- issued. ~  

T}4;LEI>HONE CONNECTIONS- '7 

Questiun rc -- of provincial capitals with Delhi and Simla. 998. 
TEMPLES-

Question re dl'molition of Hindu -- for railway purposes. 1017. 
Question re l ~ l  of -- at Pahargunj. 1356-57. 
Question re dismantling of Hindu -- in Raisina. 2787. 
Quet>tiull re fULUl'!l of -- and Dharmsalas at Pahargunj, Delhi. 1367. 

TEMPLES, (HINDU) DEMOLITION OF-
Question re -- in connection with the new railway station at Delhi. 

1175. 
TENDERSFORSTORE8-

Statement re cases of -- for India accepted bv the High Commjaajoaer. 
2467-73. 

TENURE APPOINTMENTS-
Question re --of officers in the J mperial Secretariat. 1368. 

TICKEl'S-
Question re crew system ot checking --. 1369. 
Question re inconvenience in cOWlection with issue of railway -, 4:Q12. 



leo ~ '00 ~ Il 'SS1!!¥8t,Y DBIIATE. , 

TICKETS, PUR(;HASE 01'-
Question r6 insufficient time allowed for -- on Eastern Bengal Railway. 

1336. 
TICKETS (RAILWAY)- . 

Question re X'mas concession" on return --, 1610. 
THIRD CLASS RAILWAY FARES-

Question re profits derived from -- as compared with higher claaeeI. 
1172. 

HlR~ l

8ee "PorL" 
TIRHOOT STATE RAlLWAY-

Question re rolling stock on the --, 3022-23. 
Question r6 m.anagement and working of tile --, ~~  

TIMARPUR CLERKS' QUARTERo-
Question re db.coity in the -- (Delhi). :.1169. 
Question re patrol parties in the-- (Delhi). 3169. 

TIME SCALE--
Question re lipper Division --of pay in Cheek Offiee. 1106. 

TITLES- " 
Question re number ofltembers of Legislatures and Local Couuci1s who are 

recipients of --, 3929. 
Question re safeguard and protection of the persons on whom --have been 

confened. 2045. 
TIW ARY, R.u S.wIB C. 1'.-

Question ,.e book entitled" lndian Uailway::;" oy --. (E::itabliISWneut rolls 
and working estimates). 1605. 

TOLLS-
Question re -- on Muttra Railway Bridge. 998. 

TOMBS-
Question re -- and .mosques in DIibi. (Artiole in the "Muslim"). 1956-

1967. 
TONGAS-

Question re stoppage 01 -- outside Delhi I')tation. 3969-3970. 
TONKINSON, MR. H.-

Criminal Law Amendment Bill. (Consideration of --). ~  2616-11, 
2631. 

Hindu Coparcener's Liability ll ~ ~ to refer to Bel.eet Committee. 
2570-72, 2576. 

Legal Practitioners (Amendment) Bill.-Motion to refer to Select Committee, 
2579-8L 

cam: or C!lUUNAL ~ lI Il ~  BILL: 
CoDiideration of-

Clause 5, 88 amended. 2789. 
Clause 6, 88 amended. 2789. 
Clause 10. ll4. 
Clause 1L ,l123. 1124, 1157, l158. 
Clause 14. 1192-93, 1197-1198. 1199. 
Clawle l6. l24J.-42, l246. 

.. 



TONKINSON, MR. H.-contc1. 
CODl!: OJ' CRIMINAL PRoCEDURE (AKENDKENT) Bn".: 

ConFli<1.eration of-
Clause 16 (2), as amended. 2789. 
Clause 17. 1259, 1277. 
Clause 21. 1384-85. 
Clause 24. 1475, 14i8-i9. 
Clause 25. 1480-81. 
Clause 26. 1510i 1520-21. 
Clause 27. 1550-1551, 1555-1556. 
Clause 29 (2). as amended. 2790. 
Clause 33. 1722-26, 1731, 2223-24, 2226, 2236, 223'1. 
Clause 34. 1746-47. 
Clause 35. 1753, 1755. 
Clause 36. 1757. 
Clause 37. 1761. 
Clause 39. 1762-1763. 
Clause 47. 1808. 1809, 1813. 
Clause 50. 1824, 2790. 
Clause 54. 1834. 
Clause 57. 1837-38. 
Clause 63. 1992. 
ClaulM' 67. 1993, 1996, 1996, 2000. 
Clal]fle 68. 2002. 
Clause 71. 2004-
Clause 73. 2008. 
ClaulM's 77 and 85. 2012. 
Clause 84, as amended. 2790. 
Clause 88. 2028, 2030. 
Clause 90, as amended. 2790. 
Clause 93. 2035. 
Clause 99. 2051-2064. 
Clause 107. 2072. 2073-74. 
Clause 113, ao; amended. 2791. 
Clause 114. 2077. 
Clause 116. 2079. 
Clause 117-A. 2084. 
Clauae 120, 88 amended. 2791. 
Clause 130. 2171. 
Clause 131. 2173. 
Clause 132. 2179-2180, 2207. 
Clause 136. 2209. 
Clause 137. 2210. 
Clause 139. 2211. 
Clause 141. 2215. 

Motion to consider the Code of Criminal Procedure (Amendment) Bill as 
passed by the Council of State. 1309, 1311-1312, 1314. 

l' 
Motion to consider the Code of Criminal Proeedure (Amendment) Bill. 10(3. ...... . e . " . ':' - ' 
Motion to refer the MnllBlrlman Waqfs RegistratioB Bill to Select Committee. 
. 2313-2316. ~  2824. . 
~  U 



INDEX TO LEGISLATIVF. ASSEKBL TDPATBS • . 
TONKINsbN, .MR. H.-cOfIcld. 

Motion to refer the Exclusibn from Inheritance Bill to Select Committee. 
2291. 

Motion that the Report of the Select Committee on the indian Penal Code 
(Amendment) Bill he taken into consideration. 2821-2822, 2822-2823, 
2828. 

Oath of Office. 955. 
Statement (laid on the t'l.hle) re aetion taken by Government on certain 

resolutions of the Legislative Assembly. 2601-2608. 
TOWNSEND, Mr.. C. A. H.-

Budget dema;,(j for Salt. 3415-3416. 
Consideration of clause 106 of the Criminal Proeedure Code ( Amendment) 

Bill. 2066-67. 
Consideration of clause 2 -of .the FiuRnl'e Rill. 3736-3737. 
Oath of Office. 1769. 
Resolution re adoption of a policy of protection. 2366-2369. 

TRADE-
Question re Indian Coastal --. 1889 .. 

TRADE COMMISSIONER--
Question re H ~  -- for India. 1007. 

TRAIN-
Question re running of a through -- EXpre!lB from Madras to Delhi. 3120. 
Question re search lights on --. 1612. 

TRAFFIC EARNINGS--
Question re eoaching -- of the Bengal-Nagpur Railway. 3859. 

TRAFFIC INS?ECTORS--
Queetion re;'J"esents taken by -- on the North-Western Ra.ilway. 1358. 

TRANSPORTATlON'-
ABoLITION (N -- BILIr-

Motion to refer to Select Committee. 3830. 
AdopteO. 38311. 

TRAVELLING CONCESSION-
Question re - - to the Staff of the Imperial Secretariat. 3678. 

TREATMENT OF PRISONERS--
Question re -- of convieted under the Frontier Crimes Regulations. 

1361-1362. 
TRIBUNE-

QueatiOJl. regarding article in the -- relating to passenger grievances. 
3239. 

R ~ 
Bee" Charitable and Religious -- (Amendment) Bill" 

TUBERCULOSIS-
Question re vaccine for bovine --. 1891-189:' 

u 
UJAGAR SINGH E.ED-I, BABA-

Question re action taken on Resolution of --~ ~ in Landlioldel'A' 
constituenci8l'. ~ 
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UJAGAR SINGH BEDI, BABA-contd. ... 
Question re action by Government on the .Arms B_ Commjttee'a Report. 

2474-2475. 
Question re v"ting at Landholllen' CoDStHueaei-. 2741. 

UNCLAIMED COAL-
See" Coal." 

UNITED PROVINCES HIGH COURT-
QuelStion re pay, etc., of staff in --. 999 and 1000. 

UNIVERSITY, DELHl-
Question re opening of II. ~ l  oI Music in connectioa with the -. 1088. 

UNIVERSITY ELECTIONS-
Question re nlethod of condWlting of -.-. 1471. 

UPPER DIVISION-
Question re recruitment of unpuaed candidates to the -. ~l I  

.V 
VACCINE-

Question. re -- for bovine tuberculosia. 1891·92. 
VAGRANTS (EUROPEAN)-

Question re ~  incurred on --. 1103. 
VENDORS-

Que:stion re amount of receipts from -- on Railways. 3131-32. 
Question 1"6 food sold by lieeDsed station --. 3864. 
Question re liceJlSes for -- on railways. 1893. 
Food at Railway stations see VendOl'B. 
See" North-Wesv-..l'D Railway." 

VENKATAP ATIRAJU, MB. B.-, 
Budget. G1meral discussion on - of 1923-24. FU'St stage. 308l-85. 
Budget demand for Railways (surplus profits). 3332-34. 
Budget lIelUand under sub-head Catering and, Advertising Department of 

Bengal·Nag-pur Railway under Railways. 3390-91. 
Budget demand under sub-head Engineer in Chief fOl Yiwgapatam Harbour 

under Bengal-Nagpur Railway. 3392-3393-
Budget. Deliuwds for Grants. Forest. 3607-09, 3611. 
Budget. Demands for Grants. Expenditure charged to Capital in respect 

of l'nilways. 3663. 
J)iscusaion on Budget debate Til Ea&:;inetring in ~ for Vi.uppatam 

Harbour. 3392. 
CODIIl OJ' CBIKINAL PBooEDURE (AlL&NDlLUT) BILL: 

Consideration of -
Clause 17. 1261-l252, 
ClauSe 20. 1376. 
ClaUlle 22. 1405-06. 
Clause 24. 1474. 
Clause 26. 1496. 1523-24. 

"'Clause 27. 1549-1550.' 
CIaaee ·29. lfi63..l.564. 



VENKATAPATlRAJU, MR. S.-contcl. 
l ll~ l  of llle tteport of the Select t,;owmitwc 011 tilt' iudian Official 
. -SeCrets Bill. ~ 2775. 
Furthe.r consideration of lAdiaD :Mines Bill. 1679-80. 
Further consideration of Workmen's Compensation Bill. 1965-19ti6. 
Criminal Law Amendment Bill. (ConsideraUion of --). 2613-14. ~  

2630. 
M.otion to take into consideration the Criminal Law .Amendment Bill. ~ H  

~  l~  ~  2526-28, 2530,  2536, 2542, 2544. 
Question re admission of Indian cadets to the Royal Military Academy, 
W oohdch. 1011. 
Question re admission to the Navy and Air }'orce. 1012. 
Question re amnesty to politieaJ. prisoners. 1m6. 
Question re appointment of Indians to Bacteriological Department. 1010. 
Question re cost of Military Colleges and capitatioJli grant for soldiers sent 
to India. 1011. 
Question re -lebt and taxation and expenditure on productive purposes. 1009. 
Question re discussion of Inchcape Committee's Report. 1007. 
Question re ellligumts for Fiji. 1007. 
Question re eJ:odw; to Simla. 1005. 
Question re expenditure on.' Defence of India. 1009. 
Question re facilities for training in ~ l  Aeronautics and Marine 
Enginet:ring. 1013. 
Question re ~  Research Institute, Debra Dun. 1009. 
Question re grant of forestry scholarships by the India Office. 1009. 
~  rc grant of veterinary scholarships to Indians. 1010. 
Question re High and Trade CoDlIllissioners for India. 1007. 
Questiou re import and export petrol. 1016. 
Question re Indians in higher Axmy posts. 1007. 
Question re Indians as Com.mi.ssWned Officers in the .Army in India. 1011. 
Question re Indians in superior Railway posts. 1012 and 1014. 
QueStion re Institutes of chartered Accountants in In<ha. 1014. 
Question re Military CoUege for Indil\D.s. 1011. 
QUf'StiOll re Military Expeditions aDd reduction in Civil Departments. 1008. 
QUeHtion re non-admission of Indians to the Officers Tnwling Corps, Naval 
Schools in England. 1010. 
Question re proportion of Indians and Europeanl3 recruited to Public Works 
Department. 1013. 
Question re protection of deposits in Post Office Savings Bam trom attaeh-
ment for judgment debts. 1015. 
QUe«ion re recruitment of Indians to higher railway services. 1013, 1014 
Question re refusal of passports to American visitors to India. 1017. 
Question ,.e research at Dehra Dun and Pusa Institutes.' 1009. 
Question re settlement of Indian Railway Officers in Victoria, Australia. 1006. 
Question rr. special recruitment for the Indian Medical Service. 1005. 
Question re Vizagapatam Harbour Scheme. 1005. 
R ~ l  re scholarships to Indiam for research work. 1443-46 

Resoluri<m re stoppage of recruitment for services outside India. 3953-3955, 
J956-3959, 39fl5. 

RElS(.!utiqn ,.e emigration of unskilled l ~ to Ceylon. 2120-23. 
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VERNACULARS-
8,e "Local--." 

V.I!:TERINARY SCHOLARSHIPS-
Question re the grant of -- to IndiaDs. 1010. 

VICE-I'RESlDENT-
Decision 88 to discussion on their meritl! of amendments to Bills. 1179. 

VIC'fORlA ~I R I  BOMBAY-
~  re second class waiting room./-t --. 2961. 

VIJl.ARAGBA VACHARlAR, DEWAN BAHADUB-
Question re -- work on Empire Exhibition. 2549. 

VlSHINDAS, MR. HARCIlA.J.'mRAI-

166-
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Budget. General discussion of the - for 1923-24. First stage. 3061-
3065. 

Budget demand; Customs .-- Bombay. 3258-60. 
Budget demand for Income-tax. Reduction in provision f01' Bombay. 3293-

94. 
Budget demand under sub-head Foreign and Political Department. 3494-95. 
Budget. Demands for Grants. Mi8cellaneous (Public Services CoJDIDi.aion). 

3641-3642. 
Code of CJminal Procedure (Amendment) Bill (Amendment of SectioD 4).-

Motion to refer to Select Committee. 2559-60. 
ConRideration of the motion that clause 3 stand part of the Finance Bill. 

3788·89. 
CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL: 

Consideration of-
Clause 11. 1155, 1156, 1185. 
Clause 12. 1190-1191. 
Clause 21. 13M, 1396, 1402. 
Clause 30. 1567-1568. 
Clause 33. 2227-28, 2239-41. 
Clause 109. 3826, 3828. 
Clause 132. 2175-76. 

Hindu Coparcener's Liability Bill.-Motion to refer to Select Committee. 
:Mi72-73. 

tlution to cOllsider the Cude of Criminal Procedure (Amendment) Bill. 106U. 
Motion to consider the Code of Criminal Procedure (Amendment) Bill as 

paSsed hy the Council of State. 1312, 1319. 
Special Marriage Bill-Motion to pass. 3924-26. 
Question re appointment of It successor to Mr. Lalkaka, Assistant Collector, 

Customs, Karachi. 3438. 
~  rc AppraisE'l's and e'tammpl's of the Karachi Customs House. 3117. 

Question re grant of house-rent allowance to oftlcials at Karachi. 3119. 
Question re increase in assessment \\'ork of pa.reels from England. 3118. 
Question ,.e increase in the prices of foodstuffs and increase in the pay of 

customs establishment at Karachi. 3117. 
Question re pay of income-tax officers at Bombay. 3118-19. 
Question ,.e pay of Bllitish soldiers in IDIlia,and of Indian soldiers abroad. 

3124-25. 
Qiiestion re pay of the Income-tax Offteers in Bombay. 8118. 
Question rB payment of salaries in rupees or sterJiDg. Sl2f. 
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VISHINDAS, MR. HARCHANDRAI-con,a. 
Questfi>n re payment of exchange compensation a.llowanooc to Guvenunent 

employees. 3l24. 
Question re powers of sanction of the Secretary of St4a OVIll' aud above the 

budget grants. 3125. 
Question Tf reduction of Gold and Sterling obligations. 3122-23. .. 
Question re remittance to England lIS home charges. 3123. 
Quc:stion regarding the H%Wt.; of }lIlSSing the motion for adjourllWeut in 

connection with the question of the appoin1.lllcllt of a Puuliu iServicel; 
Commission in India. 3229-30. 

Question re troops under various Commands, e1ll. 3437. 
QU(:5tion (f:lupplementary) re period for discussion of Budget. 15211-30. 

YlZAGAP ATAM HARBOUR-
Question re acquisition of land for the -- Scheme. 2955-56. 

VIZAGAP ATAM HARBOUR SCHEME-
Question re --. 1005. 

VOTABLE ITEMS-
Question .re placing of -- in Railway Budget before the Standing Finance 

Committee. 4007. • 
VOTABLE A.ND NON-VOTABLE EXPENDITURE-

Discussion on nominal cuts relating to non-votable expenditure, general ques-
tions relating to votable expenditure. 3372-3380. 

VOTING-
Question re -- instructions to non-offici&l nominated members. 3686. 
Question re -- at Landholders' constituencies. 274:01. 

w 
WAGONS-

Question re the short supply of -- to traders and merchants. 1350. 
Bee" Pooling of Wagons." 

WAGON INSPECTORS-
Question re appointment of --. 1174. 

WAGON SERVIC'F.-
Question r6 -- on railways. 136ft 

WAITING ROOM(S)-
Question re - at Moheahkhund on the Bengel and North-Western Railway. 

1003. . 
Question re -- for females at Santhal lIap Serai Railway St&tiOJ1 on 

Oudb B,I1d Roh,ilk.l1a.nd Railway. 3865. 
Question re -- for intermediate and third class passengers. 2l5O. 
Question re removal of lst and 2nd class -- at Delhi station to upper storey. 

2150-2151. . 
Question re stations with raised platforms and --. 1104. , -

WAITING SHEDS (THIRD CLASS)-
Question f'tIWcOiivm.ie.ace 'It thiI'd class - <at Moradabad, Lu.iJinow and 

Bareilly. lEiS. 
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W AiIHUD.DIN, HAJI-
General discussion on Budget of ~  First stage. 3080-30&1. 
Motion to refer the Mussalman Waqfs Registration Bill to Select Committee. 

2307. , 
Question re alleged demolition of mosques at Delhi. 3103-3104. 
Question re appointment of Assistant Income-Tax Commissioner, lIeerut. 

1066. 
Question \e area of ruined mosques and graveyards in Delhi. 2960. 
Question re Assistant Income-Tax Officers al'pointed to the United PrOvinees 

during 1921-1922. 1062. 
Question re construction of bounrlary walls at ~  shrines. 3104-3105. 
Question re District Raj Commi,ttees. 2961. 
Question re ew;roachment on mosques by Bungalows at Delhi. 3103. 
Question re examination of Assistant Income-Tax Officers, United Pr0-

vinces. 1063. '.' 
Question re Ferozeshahi and other mosques on Qutab Road. 3103. 
Question re fiTing of Time Gun at Cantonments. 2959. 
Question re Httljaz Pilgrims. 2958-2959. 
Question re mdsques in New Delhi (Article in Lahore paper Daily Paisa 

Akhbar). 1769-1770. 
Question re mosques in vicinity of the Lady Hardinge Medical College. 

3101-3102. 
'Question re mosque on Qutab Road used as Dispensary at Delhi. 3103. 
Question re Muslim cemetery in New Delhi. 3104. 
Question re number of Assistant Income-Tax Commissioners appointed to the 

United Provinces. 1062. 
Question ,.e number of ~  on the S. A. Service of the Post and 

Telegrapb ~ Department. 2959-2960. 
Question ,.e opening of the port of Calcutta for Hedjaz Pilgrims. 2960. 
Question re population of Meerut. 1066. 
Question ,.e separation of Saddar Ba7.ar from the :Meerut Cantomaent and 

introduction of Hydro-Electric System. 2959. 
Question ,.e stoppage of repairs to certain mosques in New Delhi. 31M. 
Q1restion ,.e snft'erings of the Hedjaz Pilgrims. 3019-3020. . 
Question ,.e wharfage charges on Fire Arms. 1066. 

WAQFS REGISTRATION-MUSSALMAN - BILL-
See" MU!I!'\alm!ln Waqfs Registration Bill." 

WAR-
.Questi.on re ~ ~  on families of soldien ~ during ~  2345. 
QuestIon "fI reVtll'Slon to duty of men serving ~~ I  duriBg the --. 2483. 

WAR CONTRTBl'TION-
~  re Jndia's --. 3870. 

WAR DUES-
Question re India's --. 1237. 

WAR TAX-
Question re the -- on petrol. 2342-2343 . 

• W ARRANT OF rRECEDENCE-
~ re posilioo of Hambers of the lDdian J-egisJl\tuN in the --; 

WA'l'CHMEN-
Question re -- on bridges. 1618. 

~  



168 INDEX TO Lll)GISLATIVE ASSE1mLY DEBATBB • ., 
WATERWAYS-

Question "e -- on Bengal Railways. 989. 
WATERWAYS l.ND EMBANKMENTS-

Question re provision of -- on Sara-Sirajgunge Railway. 1235. 
W AZIRISTAN-

Question "e expenditure on and loss of life in -- operations. 1528. 
Question "e further policy in --. 1363. 

WAZIRISTAN EXPEDITIONS-
See "North-West Frontier." 

W AZIRISTAN OPERATIONS-
Question "e Clq)entliture and casualties in --. 1364. 

WAZIR FORCE-
Question "e disturbances in the --. 983. 

WEBB, 8m 1d:Olll"TAGU-
General discussion of the budget for 1923-1924. First stage. 3044-3049. 
Budget demand for Railways (working expenses). 3307-3309. 
Budget demand for Railways. lMotion for lump reduction). 3403, 3404-

3405. 
Demand for the office of the Private Secretary to the Viceroy. 3443. 
Budget demand' for Army Department (General Administration). 3557-3.558. 
Budget demand for Indo-European 'felegraph Department. 3596. 
Budget. Demands for Grants. Interest on Debt and Rin1cing Funds. 362u 

3621. 
Budget. Demands for Grants. Civil Worb. 3650. 
Budget. Demands for Grants. Expenditure charged to Capital in respect of' 

Railway",. 3665. 
Consideration of clause 2 of the Finance Bill. 3752-3755. 
Consideration of sub-clause (2) of clause 2 of the Finance Bill. 3777-3778. 
Consideration of the motion that clause 3 stand part of the Finance Bill. 

3785. 
Consideration of Schedule I of the Finance Bill. 3790. 
Consideration of Schedule I of the Finance Bill. 3795, 3798. • 
Consideration of Indian Finance Bill. 3982-3986. 
Consideration of clause 16 of the Code of Criminal Procedure (Amendment) 

Bill. 1245. 
Consideration of clause 21 of the Code of Criminal Proeedure (Amendment) 

Bill as passed by the Council of State. 1395. , 
Indian Cotton Cess Bill. (Consideration of Report of Joint Committee.) 2660-

266L 
Consideration ~  the Report of the Joint Committee on the Indian Cotton 

Cess Bill. 2751. 
Further consideration of Workmen's Compensation Bill. 1926-1928, 1952, 

1985,1986. 
Motion for adjournment to discus'3 the appointment of a Royal Commiseion on 

Indian Services. 1591. 
Motion to pass the Finance Bill. 3807-3809. . 
Point of order imsed as to whether annuities i:: purchase of R.ail£a:vs should 

lie treated 88 votable or non-votable under section 67-A of the Government 
of India Act. SS40. 

I 
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WEBB Sm MONT AGU-contd. 
~ l  of resolution re separation of railway from general finance. 
2914-2915. 

Questiou rc the;: alleged conferlllent of the title of Baronet on --. 1004. 
Question re circulation of one Rupee notes. 3862-3863. 
Question re control of high petrol rates. 2343. 
Question re cost of Military Services. 3863. 
Question re (rdd Standard Reserve. 3938-3940. 
Question re high charges for petrol. 2341. 
Question re import of petrol from countries other than Burma. 2342. 
Question re irlport duty on paper. 2474. 
Question re increase in public funds for pay and pensions of serviecs. 1608. 
Question rc Police Superintendent on Foreign Service; contribution towards 

pension. Ifj07-1608. 
Question (Supplementary) regarding Railway sleepers. 3236 
Question re wireless installation in India. 1955. 
Resolution re ndoption of a policy of protection. 2407. 
Resolution re emigration of unskilled labourers to Ceylon. 2131-2133, 2142. 
Resolution re emigration of unskilled lahourers to Mauritius. 3167-3168. 
Resolution re State management of Railways in India. 2887-2890. 

WESTERN COMMAND-
Question re abolition of the -- of the Army in India. 3437. 

WHARFAGE CHARGES-
,f Question re -- on Fire Arms. 1066. 

WHE.A'l'-
Question re export of -- from India. 1175. 

, "WHIPS" IN LEGISLATURES-
Question re appointment of -- by Government. 3688. 

WHITEHALL-
Question re attitude of -- towards reasonable demands of the Legislature. 

1073. 
Question re refusal of -- of recommendationS oli resolutions passed by the 

• Legislative Assembly. 1073. 
wfLLSON, MR. W. S. J.-

Further consirll'ration of Workmen's Compensation Bill. 1948-1949. 
Consideration d' 1:lchedule I of the Finance Bill. 3797. 

~ I discussion of the budget for 1923-24. First stage. 3000-30(!'!. 
Motion to pas!; the Finance Bi1I. 3806-07. 
Oatb of Office. 055. 
Question re grsnt to the Imperial Institute. 1842-43. 
Questi0!l re In:periaJ Institute: Occnpation for Indian purpOses. 3861. 
R l ~  re State management of Railways in India. 2891-2893. 
Resolut!on re lD ~  of unskilled labourers to Ceylon. 2110, 2129-31. 
Resolution re emIgratIon of unskil1ed labourers to Mauritius. 3167. 

WINDSOR PL'ACF:-
~  re 1iousing of Members at Metcalfe House and __ . 2669. 

QuestIon re q;llIrters at - Raisina. 2478. 
I~R PLACE, RAISJNA-
. QQuestit!on re ll ~  of Quarters at --. 2479. 

ues on re t e unoccupied quarters at -_. ~  
J4,9LP 

.. 
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wmE YEmJING-
Question·r.e Railways with --. 1105. 

WIRELESS-
Question re Imperial --. 3865-3870. 

WIRELESS INSTALLATTON-
Question re -- in lndin. ]!I[):"). 

WIRELESS'rELL:GRAPIlY·-
Question re reEearches ill -- :ml,l Telephony. Wall. 

WISAKHA RAM, BABU-
Question re trial of --, Registration Clerk, Multan. 3930-3931. 

WOMEN'S MEDICAL SERVICE-
Question re the probationary period for the Senior Branch of the --. 2483 

WOMEN W AGE·EARNERS TN AGRICFL TURE-
See "Agriculture." 

WOOLWICH ROYAL MILITARY ACApEMY-
question re admission of Indian cadets to --. 1011. 

WORKMEN'S BREACH OF CONTRACT REPEALING BILL-
1Iot.ion for leftye to introduce. 2594-98. 
~  _ 2.");)8. 

WORKMEN'S COMPENSATION BILL-
Presentat.ion of Report of Joint. Committee. 1415. 
~  to consider R-eport of Joint Committee. 1850. 
Motion adopted. 1860. 
Consideration of --. 1860-1885 . 

. Further consideration of --. 1899-1954, 1n57-1!JS7. 
!.iotion to pass. 1987. 
Bill as amended passed. 1991. 
-- as passed by Legislative Assembly and amended 

laid on table. 'Zl47. 
by Council of State 

Consideration of amendments made by Couneil of' State. 2853-59 
WORKMEN'S COMPENSATION-

See" Agriculture." • 
x 

X'MAS CONCESSIONS-
Question re -- on ~  tickets. 1610. 

y. 

YAMIN KHAN, MR. MUHAMMAD-
Motion to consider clause 11 of the Criminal Procedure Code (AmeBdment) 

Bill. n41. 
Vonsideration of clause 15 of the Code of Criminal Procedure J.A.mendn;lent.) 

Bill. 1213. 
Money Lenders ll ~  for leave to introduce. 2586-89, 2591-92. 
Motion to take into c{)usideration the Criminal Law Amendment Bill . .J!'19, . 

2521, 2529. ,.. . " Ii' 
Question re assault on a Member of J..egislative Assembly at CampbeUpur. 

1612. 
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YAMIN KHAN. MR. MUHAMMAD-contd. 

171 

Question 1'e Cantonment Mag;strates as Rub-Divisional Magistrates under Dis-
trict Magistrates. 3944. 

Question 1'e duties and functions of Cantonment Magistrates. 3945. 
Question re fans on Rohilkhund and Kumaon Railway. 1617. 
Qnesiion 1'e inc.Jnvenience at 3rd class booking office at Ghaziabad. 1617. 
Question re inconvenience in 3rd class waiting sheds at Luclmow, Moradabad 

and Bareilly. 1618. 
Question 1'e Military Accounts Department examination for recruitment of 

clerks at Met!rut. 3026. 
Question 1'e platform and waiting room at Rasal Station, North Western 

Railway. 1618. 
Question re sc&rch-lights on trains. 1612. 
Question 1'e S{'(·ond guard on Oudh and Rohilkhand Railway. 1618. 
Question 1'e watchmen on bridges. 1618. 
Question (Supplementary) re the eleetion to the CQllncil of State for the Sind 

Muhammad.llt Constituency. 2414. 
Resolution rc <:hnnge of method of examination for the Indian Civil Service. 

1428-30. 
Resolution rc King's Commissions for Indians. 1457-60. 
Resolution re King's Commissions for Indians and the Indianization of the 

Indian Regiments. 2418, 2423, 2458-2463. 

z 
ZAHTRUDDIN AHMED, KHAN B.mADuR-

~ for adjournment to discuss the appointment of a Royal Commission on 
Indian ServiCC'l. 1698-00. 

Motion. to take ~  ~ ~  the Criminal Law Amendml'llt Bill. 2521. 
R l~  1'e Kmg s COlluDlsslOns for Indians and Indiani ion of India 

Regiments. 2450-2453. n 
ZOOLOGICAL SURVEY-

~  Deillllnds for Grants --. 3670. , 

'. 

• 

lA9LD-4o--,.29 6-23- G<'l'S 
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